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INTRODUCTION 

I, the Chairman, Committee on Public Undertakings having been 
authorised by the Committee to present the report on their behalf, 
present this Sixty-sixth Report on National Seeds Corporation 
Limited. .'- '.t ~ 

2. This Report of the Committee is based on the comprehensive 
appraisal of the working of National Seeds Corporation Ltd. as 
contained in the Report of the Comptroller and Auditor General ot 
India for the year 1969-7O--Central Government (Commercial) Part 
VI-and also on an examination in depth of the working of the 
National Seeds Corporation Ltd. upto the year ending 31st May, 
1974. 

3. The Committee on Public Undertakings took evidence of the 
representatives of the National Seeds Corporation Ltd. on the 6th, 
7th and 12th August, 1974 and of the Ministry of Agriculture (De-
partment of Agriculture) on the 13th September, 1974. 

4. The Committee on Public Undertakings considered and fina-
lised the Report at their sitting held on the 19th April, 1975. 

5. The Committee wish to express their thanks to the Ministry 
of Agriculture and Irrigation (Department of Agriculture) and the 
National Seeds Corporation Ltd. for placing before them the material 
and information they wanted in connection with the examination of 
the National Seeds Corporation Ltd. They wish to thank in parti-
cular the representatives of the Ministry and the Undertaking who 
gave evidence and placed their considered views before the Com-
mittee. 

6. The 'Committee also place on record their appreciation of the 
assistance rendered to them by the Comptroller and Auditor General 
of India in connection with the examination of National Seeds 
Corporation Limited. 

NEW DELHI; 
April 24, 1975. 

Vaisakha 4, 1897 (Saka) 

NAW AL KISHORE SHARMA, 
Chairman, 

Committee on Public Undertakings. 
,.,'j) 
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INTRODUCTORY 

A. Historical Background 

1.1. The interest in seed improvement programme in India dates 
back to the report of the Royal Commission on Agriculture (1926). 
The seed improvement programme got further impetus with the 
advent of the Five Year Plans. In the first Five Year Plan, the use 
of improved seed was made the basis of calculation for additional 
production of foodgrains. The Second Five Year Plan estimated 
that 10 per cent of the original target of additional production of 
foodgrains would be raised by the use of improved seeds. A 
coordinated Maize Improvement Programme was started in collabo-
ration with the Rockfeller Foundation in 1957 and the research 
undertaken was instrumental in the evolution of some high-yield-
ing hybrids, the yield was estimated 50 per cent higher compared 
to the existing local varieties. Due to the combined efforts of the 
Indian Council of Agricultural Research the Indian Agricultural 
Research Institute and the State Governments, some high-yielding 
hybrids of maize adapted to India. were released in 1961. In the 
interest of increasing food production, it was considered necessary 
that the cultivation of these hybrids should be taken up on a 
countrywise scale. 

1.2·. Keeping in view the problems associated with large scale 
production of hybrids and other improved seeds, the Government 
of India approved in May, 1961 a scheme which, inter alia, envisaged 
the following:-

(i) A Central Seeds Corporation should be set up as a Cor-
poration under the Companies Act, 1956 to promote the 
production of improved seeds in the country, by giving 
financial aid, affording technical guidance, establishing 
suitable production and marketing organisations and spon-
soring training programme in collaboration with the 
Central and State Governments and other interests. 

(U) '!be Corporation was to be supported by a number of 
units for the production of foundation seeds and certtfted 
seeds of double cross maize and jowa" hybrids and im-
proved seed of other ~grains, edible oil seeds and. 
green manures. 
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(iii) A foundation seed organisation was to be set up under 
the Corporation to have full control over the production, 
movement and supply of foundation seeds to the agencies 
which would produce the certified seeds. During tt: ~ 
Third Five Year Plan, four units, each of 500 acres, were 
to be set up for the production of foundation seeds of 
hybrid maize and one or two units for hybrid jowar. 

~iv) The Corporation was restrained from undertaking the 
produc.tion of seeds of self-pollinated crops like wheat 
and rice for which the responsibility had been placed on 
the State Governments. However, in 1965-66, i~ was 
allowed to deal with paddy seeds. Further, with a view 
to ensure that the high yielding varieties programme in 
respect of wheat and paddy crops did not suffer for lack 

J)f quality seeds, the Government asked the Corporation 
in December, 1967 to examine the question of renewal and 
replacement of seeds of these self-pollinated crops and 
accordingly it prepared in August, 1968, a programme for 
the production of wheat seeds-multiplication of paddy 
seeds was being done since 1965. 

,(v) The productidl'l, distribution and marketing of certified 
seeds was to be arranged through certified seed agencies. 
These agencies were to be as far as possible, co-operative, 
or failing that, select individuals, or controlled joint stock 
concerns in the private sector. These agencies, if neces-
sary, were to be provided with funds, by the Company as 
grant-in-aid or loan. 

The exact relationship between the proposed Corporation and 
the certified seed agencies was not spelt out in the scheme. 
In March, 1963 i.e, before the formation of the Corpora-
tion, the Government, however, decided that so far as 
production and marketing of certified seeds were concern-
ed, the Corporation should function merely in an adviSOry 
and financing capacity. 

1.3. The National Seeds Corporation Ltd. was registered as a 
Company on the 19th March, 1963 and all the assets and liabilities 
of the Improved Seed Cell of the Indian Council of Agricultural 
Research were taken over by it. The Corporation started functioning 
.in July, 1963. 



B. Objectives 

1.4. According to the Memorandum of Association, the main 
"tbjects of the Corporation are:-

(i) to carry on in India the production of, and to enter into 
contracts for distribution and selling of agricultural seeds, 

(ii) to carry on the business of establishing seed farms, and 

(iii) to undertake by inspections and by other means, seed 
quality control measures in all phases of the seed business 
carried on by, on behalf of or in cooperation with the 
Corporation. 

1.5. The National Seeds Corp.oration (NSC) took up the pro-
duction of foundation seeds of hybrid maize in the beginning and 
subsequently of sorghum, bajra and other crops to feed the seed 
production agencies in the State. Later the NSC also entered the 
field of certified seeds production and functioned as a Certification 
Agency in such State where the State Governments did not set up 
their own Certification Agency. During the 11 years of its existence, 
the Corporation has expanded its activities for seed production, 
processing, testing, training and distribution allover the country. 
Currently it is having 96 offices including three farms at Hempur 
(U.P.), Nandikotkur (Andhra Pradesh) and Sainj, Kulu (H.P.), for 
producing seeds and looking after seed production of about 210 
varieties of 70 crops. 

1.6. Asked whether the Corporation has been able to fulfil the 
objectives for which it was set up in July, 1963, it was stated by the 
Ministry of Agriculture that while the Memorandum of As.sociation 
of the Corporation may set out a large number of objectives, in so 
far as the principal objectives were concerned the Corporation has 
been successful in achieving these objectives. 

1.7. Asked about the exact role played by the Corporation in the 
matter of production and use of good seeds and production and 
marketing of foundation and certified seeds vis-a-vis other agencies 
engaged on this work, the Ministry, in a written reply stated tliat 
in so far as the question of seed production and distribution was 
concerned, the NSC had to be viewed as an important source of 
foundation seed production and as an agency to supplement the 
efforts of other good quality/certified seed production agencies, be 
that at the State or national level. In the present context of 
limited availability of certified seeds for implementation of the 
various Government programmes, the role of the NSC would have 
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to be kept flexible so that it could meet the expectations of being 
a promoter of use of good quality seeds and development of proper 
seed production programmes. It was added "the precise role of NSC 
in the matter of seed production agencies and distribution has to be 
separately defined which is being done." 

1.8. The Committee pointed out that the Administrative Reforms 
COmmission had made a recommendation that "Government should 
make a comprehensive and clear statement on the objectives and 
obligations of public undertakings. This statement should lay down 
the broad principles for determining the precise financial and 
economic obligations of the enterprises in matters such as creation 
of various reserves, the extent to which enterprises should under-
take the responsibilities of self-financing, the anticipated returns on 
the capital employed, and the basis for working out national wages 
structures and pricing policies. These governing principles should 
be formulated in consultation with the public enterprises." 

The aforesaid recommendation was accepted by the Government. 

1.9. The Committee asked whether in the light of experience 
aained so far by the Corporation it was proposed to modify the ob-
jectives and obligations set forth in the scheme of May, 1961, the 
Corporation, in a written reply after evidence, stated as under:-

"Yes, The objectives and obligations of the Corporation as they 
are now, were formulated before the receipt of the re-
commendations of the Administrative Reforms Commis-
sion. The modification of objectives and obligations of the 
Corporation in the light of ARC's recommendations, has 

. not yet been considered by the Corporation." 

1.10. In this connection during the evidence the Secretary of the 
Department of Agriculture added:-

"The Corporation was set up later in 1963 and it had to start 
within its parameters which are defined in the Memo-
randum of the Association of the Corporation itself. In 
the light of the experience gained so far which included 
distribution of respOnsibilities for all the tasks envisaged 
in the scheme as approved in 1961 between the National 
Seeds Corporation and the seeds certifying agencies of the 
State Governments and the Central Government, the 
matter has been under review by the Seed Review Team 
and also by the National Commission on Agriculture, and 
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we have been trying to learn from past mistakes and 
adjust our programme and procedures according to the 
experience gained up-to-date and best possible projections 
for the immediate future. 

The objectives of' the NSC set up in 1963 were not separately 
defined or laid down as distinct from their Memoranda 
and the Articles of Association. I believe the idea of 
assigning specific objectives to the public sector under-
takings was a subsequent one in the light of which work 
has been done. Considering the limitations under which 
the NSC had to function for the production of foundation 
material for hybrid seeds and for the foundation seeds and 
also later the certified seeds for the self-pollinated crops, 
the task facing the country as a whole has become too 
complex. But NSC has done what it could." 

1.11. The Committee note that while according to Government 
the Corporation has been able, by and large, to achieve the princi-
pal objectives for which it was set up in July, 1963, Government 
have not so far defined the precise role of the Corporation vis-a-vis 
the other agencies engaged in the work of production, marketin~ 
and certification of seeds. The Committee are also surprised to note 
that though it ;s now more than eleven years since the Corpora-
tion has beea tunctionlDg, it has not formulated a statement of 
,objectives and obligations. In this connection the Committee wish 
to invite the attention of Governmellt to their recommendation con-
tained in paragraph 1." of their 40th Report 1973-74 on 'Role " 
Achievements of Publlc UllClertaldDp' wherein they had inter-alia 
recommended that micro objectives, both financial and economic of 
each public undertaking shouW be set out and presented to Par-
liament. The Committee recommend that in the present context 
of limited availability of certified seeds it is high time that Gov-
ernment shouW precisely lay down the objectives and obligations 
of the Corporation and bring them before the Parliament so that 
the Corporation is left in no uneeriainty about its goals and 
:-unctioDS. 

C. Coontinatien 

1.12. The National Seeds Corporation Ltd. is one of the three All 
. ndia Seed Producing Organisations, the other two being the State 
Farms Corporation of India Ltd. (SFCI) and the Tarai Develop· 
ment Corporation, for taking up production of the quality seeds. 
These three Organisations supplement the efforts of the State De-
partments of Agriculture, quasi-Government agencies and seed 
.producers. 
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~.13 .. When asked as to what steps had been taken to ensure co-
ordmatlOn between NSC and SFCI, the Managing Director of the-
Corporation s.tated during evidence that NSC was now having a 
large area with the State Farms Corporation which would be 
utilised for the purpose of bo~h multiplication of foundation seeds 
and certified seed production. But, somehow or other, there were 
a number of bottlenecks standing in the way of seed multiplication 
on these farms, like proper development of land, low rate of seed 
multiplication ratio, which meant, low average yield, lack of assur-
ed irrigation etc. So far, there were some lacunae. But recently, the 
Corporation had entered into negotiations and the State Farms 
Corporation had also agreed to multiply the foundation seeds and 
produce certified seeds under the supervisi'on of NSC in areas where 
it would be possible to do so. 

1.14. He added that the coordination was done at two levels. 
One was that periodically the officers Of the NSC and SFCI, were 
meeting jointly to discuss the programmes and the problems. In 
addition to this overall coprdination was being done by the Secre-
tary of the Agriculture Department. He was inviting officials perio-
dically of both the organisations in order to review the develop-
ments. 

1.15. When the attention of the representative of the Ministry 
was drawn to the statement of reasons given by NSC for not tak-
ing up the production 'of foundation seeds at Central Farms of 
SFCI, as given in the appendix of the Audit Report, 1969-70, the 
Secretary, Department of Agriculture stated as under:-

"I admit quite frankly that the two corporations under the 
same Ministry were functioning more or less at cross. 
purpose, and this was not a satisfactcmy arrangement' .. 

The NSC had expertise for producing high quality seeds, 
but it had very little or no land. The SFCI had land but 
was not attending to the production of quality seeds as 
such In· the allotment of land of SFCI to the NSC, there 
hav~ been bickerings between the two; and the Ministry 
has been hurt by these differences. That is why we have 
now decided to knit them very closely together. The orga-
nisation producing high-quality seeds ought to ~ave land 
squarely under its control at least for producmg good 
part of its seed production. 

The NSC was set up in 1963. The SFCl was set up in 1969. 
The differences between the two came squarely to the-
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notice of the Ministry .... may be earlier, even before ... _ 
in November, 1972". 

1.16. Th! C{)mmittee invited the attention of the Ministry to-
their reeommendation contained in paragraph 1.14 of their 54th 
Report (1973-74) on State Farms Corporation and desired to know 
the progress made to demarcate clearly the roles of NSC & SFCL 
and in finalisation of arrangements for coordination so as to ensure 
a judicious management of the expertise available with NSC and 
the optimum utilisaUon of the Farms in possession SFCI. The 
Ministry stated in a written reply that a draft paper had been 
prepared on the role of SFCI and NSC which was under the consi~ 
deration of Government. 

1.17. Asked about the specific steps taken by Government tf)' 
bring about a collaborative relaUonship between NSC and SFCI it 
was stated that:-

"a Committee has been set up under the Chairmanship of Sec-
retary (Agri.) to review the seed production programmes. 
of both the Corporations and also secure close coordina-
tion between the activities of the two Corporations in 
the field of seed production. The G<lvernment have de-
cided that the expertise of the NSC and the availability 

{)f lands with SFCI are utilised for organising seed pro-
duction programme. One of the measures taken in this 
direction is that NSC would get the foundation seeds 
produced on the lands of SFCI. The SFCI have also un-
dertaken production of certified seeds for NSC on contract 
basis." 

1.18. In reply to a question whether the Government could not 
Issue a Directive to both the Corporations when their efforts to 
bring about a substantial coordination between the two Corpora-
tions had proved unsuccessful, the representative of the Ministry 
stated that instead of issuing a directive, it was found better if· 
these organisations' programmes were drawn up and discussed in' 
a Committee headed by the Secretary (Agr.) and this had beel\" 
done from 1973 onwards. 

1.19. Asked about the opinion Of the Q{)vemment as to whether 
merger of these two Corporations would not be better in the long-
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run, the Secretary, Department of Agriculture stated during evi-
dence as under:-

"lit is. diffic~lt to express an -opinion off-hand on such a ques-
tion wIth a very broad sweep. " Initially the State Farms 
Corporation of India came into existence for managing 
the state farms which had sprung up here and there 
largely due to other factors, namely, land reclamation, 
farm machinery having become available etc. Since the 
National Seeds Corporation has developed the expertise 
of seed processing and storage and the State Farms Cor-
poration of India happens to have a very substantial area 
of land in so far as National Seeds Corporation required 
land under its direct control instead of taking away othel' 
peoples' land, it would be better to use fraction of the 
SFCI's land. Yet the SFCI has to discharge its other 
functions of running these farms on commercial basis. 
Therefore, the separate identity of two Corporations is 
being continued but a very close link up between the 
two by having common directors etc. has already been 
partly implemented and the rest is likely to be imple-
mented shortly. If it is found at a latter stage that the 
objectives which a national level -organisation should 
serve will be attained better by merging the two, it will 
be open to Government to take that decision". 

1.20. The Secretary, Department o~ Agriculture further added 
that "the difficulty in making merger straightway is that there are 
large numer of objectives of NSC which are sufficiently wide and 
divez:se and also there are a number of objectives for the State 
Farms Corporation. The combined Corporation should be capable 
Of attending to this very important work of development and pro-
duction of foundation and certified seeds but the combined Corpo-
ration would have to do other things also which may become too 
much. Then the two organisations have grown up; they have their 
own staff and structural problems. For these reasons we have so 
far taken only the first step of letting the two have their separate 
identity and separate function..... 'The next possible and desirable 
step of bringing about further togetherness of these organisations 
by a merger or by having a holding company which might have 
these two subsidiaries these questions are under detailed examina-
tion. Certain blueprints, have been prepared and it is now for the 
Govt. at higher level to make a choice between the different alter-
n~tives both with regard to what is to be done ultimately and with 
regard to the phasing or the time taken by which these changes 
.should be brought about." 
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1.21. Inspite of the recommendation of the Committee on Public 
Undertakings in their 54th Report (1973-74) on State Farms Corpo-
ration of India that role of SFCI and NSC should be clearly demar-
-cated and arrangements fOf coordination finalised early so as to en-
sure a judicious management of the expertise with the NSC and 
optimum utilisation of the farms under the SFCI, the Committee 
re"ret to note that NSC and SFCI were functioning 'more or less' 
at 'cross purposes'. As admitted by the Secretary, during evidence 
this was not a satisfactory arrangement. The Committee afe inform-
ed that a draft paper has been prepared on the role of SFCI and 
NSC which is under consideration of the Government. The Commit-
tee are also informed that, to bring about a collaborative relation-
ship between the two undertakings, a committee has been set up 
under the chairmanship of the Secretary of Agriculture to review 
the seed production programmes of both the Corporations and to 
secure close coordination between their activities in the field of seed 
production. It has also been stated that one of the measures takeD 
in this direction is that NSC should get the foundation seeds pro-
duced on the lands of SFCI and SFCI have also undertaken produc-
tion of certified seeds for NSC on contract basis. Though the separate 
identity of the two Corporations is being continued a very close 
link up between tbe two by having common directors etc. has 
already been partly implemented. The Secretary of the Ministry 
has also stated during evidence that "If it is found at a later stage 
that the objectives which a national level organisation should serve 
will be attained better by merging the two it will be open to Gov-
-emment to take that decision." 

1.22. The Committee would like to be informed of the results of 
~oordination elected in tenns of actual seeds produced and distri-
buted to meet the farmers' requirements. 

:511 L8-2 
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PRODUCTION PERFORMANCE 

2.1. There are three stages of seed production viz. (a) Breeder 
seeds, (b) Foundation seeds & (c) certified seeds. The breeder seed 
constitutes the basis of all further seed production. The breeder 
seed needed fo~ the production of foundation seed is obtained by the 
National Seeds Corporation from the various Research Institutes. 
Foundat1on seed is multiplied either fI">om breeder or nucleus seed. 
When foundation seed is further multiplied by one stage it is called 
"certified seed" which term is widely used to denote the commer-
cial seed and which is sold to the farmers for raising crops. 

A. Gap between demand and supply 

ACcol'ding to the Draft Fifth Five Year Plan Documents "the 
Fourth Plan had visualised coverage of nearly 72 million hectares' 
under the improved seeds, about 25 million hectares under High 
Yielding Varieties HYV programme and 15 million hectares under 
mUltiple cropping, about 8 million hectares in assured rainfall areu 
and 24 million hectares in dry areas. For the accomplishment of 
this programme, the Fourth Plan visualised four main components, 
namely supply of breeder stock, adequate arl"angements for provi-
sion of improved seeds, arrangement for seed processing and storage· 
and seed certification. The progress in respect each of these com-
ponents has, on the whole, been far from satisfactory. "While the 
three principal agencies, namely National Seeds Corporation, the 
Tarai Development Corporation and the State Farms Corporation 
of India have expanded their operations during the Fourth Plan 
period, significant gaps continued to exist in the arrangements for 
supply of adequate foundation and certified seeds". 

2..3. Asked as to what extent the National Seeds CorpoI'ation 
Ltd. was responsible for significant gaps in the arrangements for 
supply of foundat'ion and certified seeds and how it was proposed 
to meet this gap, the Managing Director of NSC stated during evi-
dence that till 1971, there was no gap in regard to the supply of 
foundation seeds. After that, there were certain difficulties. The 
demand of some of the crops was built up so much that they wete' 
not able to cope with the supply. They were nOW approaching all 
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th~ concerned organisations to indicate their demand one year in 
advance. . 

2.4. In so far as the Certified seeds are concerned it was the 
responsibility of the State Government to take up production of 
the certified seeds in order to meet the seed demands of all stores. 
Unfortunately, there were certain States where certified seed pro-
duction could not be taken up on account of agro-climatic conditions. 
In those States, some organisations had to come forward to make 
certified seeds available. At present the NSC was meeting the 
demand of certified seeds upto 8-10 per cent. 

B. Assessment of requirements of Seeds 

2.5. Earlier there was no systematic arrangements fur assessing 
the requirements of foundation seed and the estimates were based 
on discussion in Zonal Conference and NSC's own estimates. Since 
the targets were not always realistic and reliable the NSC now evolv-
ed a system of advance indents from State Gt~vernments and private 
producers. 

2.6. Till 1970-71. the Corporation wac:; in a po:ition to meet, by and 
large. all the seed demands placed on it, be that of certified or foun-
dation seeds. In fact, the Oorporation carried surpluses of founda-
tion seeds of maize and sorghum.. The seed industry has been sub-
ject to cycles of surpluses and shortages and from 1972-73 onwards 
there have been some shortages in meeting seed requirements. This 
primarily arises on account of inadequate data collection in respect 
of estimation of seed requirements and seed production programmes 
and a ~urplus in one year may be result in curtailment of seed pro-
duction programme in such a way as to create the problems of short-
ages in the following years. The National Seeds Corporation carrying 
as it did surpluses of foundation seeds in many crops, for some years. 
was confronted with the situation that it coul_d not meet foundation 
seed requirements in 1972-73. The foundation seed production pro-
grammes of the Corporation have been stepped up and for this year 
while some shortages were found, by and large, it was able to fulfil 
most of the demands placed on it. The seed production programmes 
are being further stepped up in the current year. 

2.7. Asked as to why the assessment of requirements of foundation 
seeds was started late, the Managing Director of NSC stated during 
evidence that after 1967 there had been no significant production 
of foundation seed in respect; of hybrid seed. because they had to carry 
their stock. It was only from 1972 that major production was taken 
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up based on the demand of assessment. It was being done by the 
Ministry of Agriculture. They were holding Zonal Conferences. 
They were discussing with the State Governments. Each State was 
giving its demand. In addition NSC was holding Regional Confer-
ences and they had regional offices all over the country. 

2.8. As regards the assessment of requirements of certified seeds. 
it was stated by NSC' that the assessment of requirements for the 
country as a whole, the same was made by the Ministry of Agricul-
ture. 

2.9. In this connection the Ministry stated that the requirements 
of foundation seeds depended upon requirements for certified seeds. 
There was no difficulty in assessing the requirements of certified 
seeds of cross pollinated crops because the seed replacement. was 
annual in this case. In the case of self-pollinated crops, it had been 
found difficult by the State Government to work out the precise re-
quirements of certified seeds of different varieties of crops because 
the seed replacement was recommended once in 4 or 5 years and in. 
most cases this replacement was not done by the farmers or the re-
quired seeds were arranged through exchange with other farmers. 
It was considered that the seed requirements could be worked out 
between 5 to 10 per cent of the total seed requirements for the area 
which was put under high yielding varieties. However, most of the 
State Governments were getting the seed requirements produced 
through a system of registered growers, no precise information of the 
requirements of certified seeds over and above the seeds available 
within the State either under the contract growers programme or 
otherwise was available. In view of these difficulties, it was not pos-
sible to work out the total requirements of 'foundation seeds fur the 
entire country during the 4th Plan period. The Government did not 
lay down any targets fur production of foundation seeds by the NSC. 
Considering, however, the demands for foundation seeds on the NSC, 
the Government had found that by and large the NSC was in a posi-
tion to fulfil the demand of foundation seeds for most of the certified 
seed production programme. 

2.10. As far as certified seeds are concerned, the Ministry stated 
the National Seeds Corporation is just one of the many agencies pro-
ducing certified seeds and therefore it cannot be stated that the 
Corporation has contributed in a significant manner to the gap that 
exists between demand and supply. The Corporation has met the 
seeds demands placed on it." 
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2.11. One of the principal reasons contributing to the gaps in the 
supply of seeds lay in the fact that there was no precise estimation 
of seeds requirements and a co-ordinated approach towards produc-
tion of quality/certified seeds. The Government of India had there-
fore, been organising periodic zonal conferences with representatives 
~f the State Governments and the all-India Seed Producing Organi-
sations so that a co-ordinated view could be taken of the seed require-
ments and arrangements for production of these seeds. As a result 
of these efforts, the State Governments had now initiated estimation 
of seeds requirements variety-wise in respect of different crops and 
for collecting information on the sc::-d production programmes being 
organised. The State Governments had a.lso decided to strengthen 
the seed production machinery within the States and many of the 
State Governments were contemplating I!>stablishment of States Gov-
ernmental seed production and distribution agencies. The NSC had 
also vastly expanded its production of both foundation and certified 
seeds and similar efforts were being made by the other two All 
India Seed Producing agencies viz. SFCI and T.D.C. It was the 
assessment of the Ministry that for 1975-76 the seed demands placed 
by the State Governments on the seed production agencies etc. 
would be met. 

2.12. On the basis of information collected at the zonal conferences, 
it would appear that there would be shortages in meeting the founda-
tion and certified seed requirements in respect of different varieties 
of paddy like Pusa 2-21, Bala, Cauvery. Wheat (Sonalika) Sorghum 
(CSH-I), Bajra-HB-3 and maize Deccan hybrid and HIM-I23. The 
National Seeds Corporation had decided to enlarge its production pro-
grammes of these varieties so as to make larger quantities of such 
seeds available. 

2.13. The Committee desired to know whether the Ministry of Ag-
riculture communicated to NSC the total requirements of HYV seeds 
in the country during 4th Plan and if so, what action was taken by 
NSC. The Corporation stated in a reply after evidence that during 
1966-67, the NSC participated in the discussions held by Government 
of India with various Statt~ Governments for finalising HYVP tar-
gets. On. the basis of these targets, the foundation and certified seed 
production programme was approved by the Board of Directors of 
NSC for 1966-67 to 1970-71 tn their 24th Meeting held in February. 
1967. The Oorporation produced foundation seeds in accordance with 
these targets, but the targets were not achieved and this resulted in 
accumulation of heavy stocks of foundation seeds of hybrids. Since 
then the production was being organised on the basis of the demand 
as;sessment made by the Corporation from season to season. Though 
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the certJifted seed production was restricted in the plan approved by 
Board in 1967, the private agencies engaged in certified seed produc-
tion were not able to meet the demand of these seeds. Therefore, in. 
the national interest, the Corporation had been producing certified 
-seeds also on the basis of its demand assessment from season to 
:season. 

2.14. The Committee asked about the total demand of such seeds 
<luring the 5th plan and in what extent NSC proposed to meet the re-
quirements. The Corporation in a note after evidence stated that 
<luring discussion with the Seed Division of Ministry of Agriculture, 
the following targets of coverage under high yielding varieties pro-
-gramme for the final of Fifth' Five Year Plan i.e. 1978-79 have been 
indicated:-

Maize 1'00 Million hectares 

Sorg!'\ulD 2'50 " " 
Hajra 5'00 " " 
Paddy 16'5° " .. 
Wheat • IS'OO " " 

TOTAL . 40'00 

2.15. The total requirement and the effective demand of certifted 
:and foundation seeds in brief works out as under:-

Maize 

S.lrghum 

Baira 

Paddy 

Wheat 

Crop HYVP 
targ~t for 
1978-79 
m.hec. 

1 -0 

3'5 

5'0 

18'0 

12'5 

Seed..., A.nticipated I R~foirement 
re~uirement requirement of ounda-

tonnes) of cert. seed tion seed 
(tonnes) (tonnes) 

16,000 15,000 107 

30,000 24,850 240 

20,000 18,500 160 

5,40,000 48,500 530 

12,50,000 1,38,000 35,628 

2.16. The Committee enquired whether the Ministry informed the 
NSC about the total requirements of the country during 5th plan. 
In a reply after evidence the Corporation stated that it had not re-
ceived l\ny firm indication from the Ministry of Agriculture regard-
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ing the quantum of foundation and certified seeds that the NSC 
'Should produce during 5th Five Year Plan. 

2.17. In this connection. the Ministry stated in a reply after evi-
-dence that the minimum order of requirements of certified seeds 10 
be used by the end of the Fifth Five Year Plan in 1978-79 had been 
.estimated at 1,01.POO tonnes of wheat, 45,000 tonnes of paddy, 19,000 
tonnes of maize, 24,000 tonnes of sorghum and 20,000 tonnes of bajra. 
The foundation seeds requirements for producing the above quantities 
of certified seeds would be:-

I. Maize 200 tonnn 

2. Sorahum 288 " 
3. Bajra 160 

4· Paddy 450 " 
S· Wheat 4000 

2.18. The Committee regret to note that though the CorporatioD 
was set up as early as 1963 there was no systematic arrangemeut for 
:assessing the foundation seeds till 1967 and the estimates were based 
.,n discussions in Zonal Conferences and the Corporation's own esti-
mates. It has been stated that durlIll1966-i7, the Corporatloll partI-
cipated in the discussion held by the Government of India with the 
'State Governments for finalising the HYVP targets and on the basis 
'Of these targets the programme of foundation Bnd certified seeds was 
-approved by the Board of Directors, in February, 1967 for the period 
1966-67 to 1978-71. The targets framed on the basis of tltese require-
ment.s could not be strictly adhered to with the result that there was 
"heavy accumulation of seeds in hybrid. The Committee have given 
their recommendations in regard to certified and foundation seeds 
-elsewhere in this report. 

The Committee were informed that from 1973 there had been 
some difficulties in meeting the seed requirements primarily because 
of inadequate data collection in respect of estimation of seed require-
ments since the requirements of foundation seeds depended on re-
quirements of certified seeds. The Committee were also informed 
1hat the State Governments found it cWIlcult to work oot the precise 
requirements of certifted seeds of diJferent varieties of seU-polllDated 
crops while there was no difficulty in assessing' the requirements of 
certified seeds of cross pollinated crops. Moreover, the State Gov-
ernments were getting their seed requirements produced throug'h the 
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registered growers with the result that no precise information about 
the requirements of certified seeds over and above the seeds available 
with the State Governments either on the cODlract growers pro-
gramme or otherwise was available. The Committee were informed 
that in view of this it was not possible for Government to work out 
the requirements of seed although according to Government by and 
large the Corporation was in a position to fulfil the demand of foun-
dation seeds for most of tlte certified seeds programmes. 

2.19. In regard to certified. seeds it was stated that since NSC was 
one of the many agencies producing certi·fied seeds the Corporation 
had by and large met the demand. The Ministry have, however, 
admitted that one of the principal reasons which contributed to t.he 
gaps in supply of the seeds lay in the fact tltat there was no precise 
information of the seeds requirements nor coordinated approach to-
wards production of quality certified seeds. The Committee are con-
strained to observe that inspite of the Corporation being in existence 
for over 10 years, as admitted by the Ministry, there was no scientific 
method of assessing the requirements of both foundation and certified 
seeds in a realistic manner. 

The Committee were informed that Government of India have-
since 197%-73 been organising periodical conferences with the repre-
sentatives of the State Governments and All India seeds producing 
organisations so that a coordinated view could be taken of the seeds 
requirements and arrangements for production of seeds. 

2.20. The Committee recommend that in the interest of making the 
appropriate quality and requisite quantity of seeds available to the 
farmers in time, Government should evolve a method by which a 
realistic assessment of the requirements of different varieties of seeds 
is made and also take steps to precisely demarcate the responsibility 
of State Governments and All Indill seeds producing organisations. 
like the State Farms Corporation and Tarai Development Corporation 
in order to ensure a coordinated approach towards production of qua-
lity seeds of the required varieties and making them avaHable to the 
farmers. 

2.21. The Committee note t'ltllt although the requirements of foun-
•• tIon and c:ertifted seeds for 5th Plan have been worked out by the 
Corporation after discussion with the Seed Division of the Ministry 
of !'. mMllture a'l 107 tonne!;, 240 tonnes. 160 tonnes, 530 tonnes and 
5628 tonnell for maize, sorghum, bajra, paddy and wheat re~pectively, 
the foundation seed.!I requirements according to the Ministry are "tat· 
ed to be 200 tnDnes. 288 tonnes. 160 tonnes, 450 tonnes and 4,000 tODnes: 
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respectively for the aforesaid varieties. The Committee are unabl .. 
to understand the wide variations in the seed. requirements of the 
aforesaid varieties which are stated to have been finalised after dis-
cUBsion with the Ministry, Similar variations are also noticed in 
regard to the requirements of certified seeds. The Committee would, 
therefore, like that, the Ministry should work out the flrm require-
ments of foundation and certified seed~ and communicate the same 
to the Corporation, so that the Corporation may plan its producdon 
programmes 011 a realistic basis. 

C, Foundation Seeds 
2,22, The targets for the production of foundation seeds were fixed" 

by the Corporation on the basis of the requirement of certified seeds 
which in turn depends upon the estimated coverage of the total cul-
tivated area with hybrid seeds of maize, bajra and sorghum, In Feb-
ruary, 1964, the Corporation CI.:msidered it advisable to produce foun-
dation seeds sufficient not only for the next year's sowing but also to 
cover 50 per cent of the needs for the second year fullowing in order 
to avoid any contingency of non-availability of foundation seeds due 
to crop failure or fall in yield, The table below indicates the targets 
fixed for the production of foundation seeds (including 50 per cent. 
buffer stock) and the acreage therefor, the actual acreage, the pro-
duction and sale of foundati1on seeds of hybrid maize, bajra and sor-
ghum during 1966-67 to 1973-74:-

TlU'gets 
Year 

Acreage Production 

1 -----------------Maize 
1966-61 
1961-68 

1968-69 

1969-10 

1970-1! 

1971-12 

191%-73 
"1973-14 

Sorghum 
1966-61 
I961-6R 

• Estimated . 

(Quintals) 

:I 3 

1620 %%40 
3140 3190 

3156 3834 

3180 4590 
101 546 

304 1099 

408 161 5 
1%2 %480 

1900 3'700 
2123 5650 

Actuah I\ctuals Sale 

Acreage Production I\wrage (Quintals) 
(Quintals) Yield 

(Quintals) 
--------

4 5 6 1 

1355 %911 %'19 951 
IZ93 4853 3'15 1134 

385 1011 %'18 900 

11 284 3'68 498 

86 301 3'50 40%'59 
212 68% 3'21 414 '06 

351 930 2'€0 119 '93 
485 2000 9tS8' 38 

1870 2914 1'59 941 
110% 8591 S 'oS 1441 
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1 2 3 4 S 6 7 

1953-6) 1919 5)50 477 ZU7 4'44 1840 

1969-70 2570 6650 3 2 o'6S 271 

1970-71 II 22 II 18 1,63 319'29 

1971-72 136 605 65 353 5'43 6SI '65 

1972-73 104 586 97 380 3'91 281 '49 

-1973-74 U34 4Soo 803 2260 1356'81 

Bajra 

1966-67 370 290 223 337 I'SI 33 
•• 1967-68 544 955 320 718 2'24 200 

1968-69 598 10 3S 25S 622 2'59 265 
1969-70 715 u37 26 69 2'65 206 

1970-71 170 120 60 103 1'71 266'8S 

1971-72 371 737 239 507 Z'IZ 414'S7 

1972-73 394 682 317 606 1 '91 SS4'05 

-1973-74 442 824 323 708 812'50 

* Ultimated. 

2.23. The targets for the production of foundation seeds as men-
tioned above were fixed by the Corporation in February, 1967 and 
were based on the estimated coverage of the total cultivated area 
with hybrid seeds and the quantity of certified seeds required there-
f.or during the 4th Five Year Plan ending 31st March, 1971. Further 
a cushion of 50 per cent. was added to avoid any contingency of non-
availability due to crop failure or fall in yield. 

2.24. A perusal of the data given in the above table (in so far as 
figur~ relatlng to the years upto 1969-70 are concerned) indicates 
that: 

(1) The actual production of foundation seeds of maize during 
1966-67 and 1967-68, of sorghum during 1967-68 and of bajra 
during 1966-67 was more than the estimated requirements 
despite the cultivation of an area much less than the target-
ted acreage. 

(ii) The actual yield per acre of all the three seed crops varied 
divergently from the yield estimated in fixing the targets. 

(iii) The actual sales of foundation seeds during all the years 
were much less than the requirements as estimated by the 
Corporation. 
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2.25. As a result, there was an accumulation of 15,304 quintals of 
foundation seeds (5,601 quintals of maize, 8,702 quintals of sorghum 
and 1,001 quintals of bajra) valued at Rs. 69.29 lakhs as on 31st De-
cember, 1969. . 

2.26. The Management stated (November, 1970) as follows:-

(i) "The O>rporation had no alternative but to plan production 
on the basis of official targets. It had also no data to ap-
prehend at that time that national targets laid for High 
Yielding Varieties Programme which was taken up only 
from beginning of 1006 will not be fully achieved in res-
pect of all the crops ........................ It is not the 
Corporation which has allowed the stocks to be produced 
without proper business judgement but because of the link-
ing of the COIlPOration's activities to the country's develop-
ment programme which has not been realised in the man-
ner envisaged ...................... " 

(ii) "Production in 1967-68 of sorghum foundation seed exceed-
ed 'targetted production mainly because of a very good 
season for seed production which upset the calculation of 
yield per acre. We had planned production of only 1,702 
acres and our average expected rate of yield per acre was 
2 quintals. In actual practice. the yield came to nearly 
5 quintals per acre and as the Corporation is contracting 
for foundation seed on the basis of taking the entire yield 
of area contracted, there was no alternative but to take 
over the entire seed production even though it was above 
the targetted production. In case of maize, the excess in 
production is also mainly due to the same reasons." 

2.27. In January. lInO, the Board of Directors desired that the 
matter regarding the excessive inventories of foundation seeds should 
be reported to the Government indicating in detail the circumstances 
under which these had been accumulated and they should be request-
ed to indicate the action to be taken in this regard. Accordingly, the 
Ministry was informed in April, 1970 that the production of founda-
tion seeds of hybrid maize, sorghum and bajra was arranged by the 
Corporation on the basis of the targets fixed by Government in 1966 
under the High Yielding Varieties Programme envisaging coverage 
of 19.5 million acres of the cultivated area with hybrid seeds by 1970-
'11 (maize-4.5 million acres, sorghum-7 million acres and bajras-
8 million acres) and that due to non-achievement of these targets by 
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the State Governments. the Corporation had been compelled to carry 
huge surplus stocks of foundation seeds of these varieties. It was 
further stated that these stocks, if sold otherwise than as foundation. 
seeds, would entail a loss of Rs. 37 lakhs. The Goverrunent was, 
therefore. requested to intimate whether action for the disposal of 
these stocks should be taken on these lines and if so, the extent of 
assistance which the Government would be giving to the Oorporation 
to make up the loss. 

2.28. In September, 1970 the Ministry informed the Corporation 
as follows:-

"There is nothing on our files to show that Government issued 
any directives or advice regarding the quantity of seed to 
be produced nor is there anything to suggest that National 
Seeds Corpor~tion Limited were to be guided in their seed 
production programme merely by high yielding varieties 
targets and programmed indicated by the states or discussed 
with the Central Team. meetings. It was always presumed 
that the National Seeds Corporation Limited being an auto-
nomous Corporation would determine appropriate seed pro-
duction programmes in the light of whatever information 
was available. It is felt however that in any specific cases 
where the State Governments made clear cut demands 
on the National Seeds Corporation but later refused to ac-
cept the seed, We should examine to what extent Govern-
ment can meet losses suffered by the National Seeds Cor-
poration Limited." 

/2.29. The Corporation had already approved the condemnation of 
2,821 quintals I()f foundation seeds of hybrid varieties (1.769 quintals 
of maize, 1,017 quintals of sorghum and 35 quintals of bajra) valued 
at Rs. 11.96 lakhs during the year 1970-71. 

2.30. In this connection, the following facts deserve mention:-

(i) In February. 1967 when the targets of production of fooun-
dation seeds were approved by the Board of Directors, the 
Management had informed that the targets of production 
had been ~rked out in consultation with the Ministry of 
Agriculture and that the actual production would be taken 
up on the basis of firm indents from State Governments. 
etc. with a reserve of 50 per cent to meet the unforeltee~ 
contingencies. 
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'2.31. The Ministry, however, informed in May, 1971 that no formal 
indents in writing were received from the State Governments and 
the production of foundation s;:!cis was based upon the targets indi-
cated by the State representatives in the conference and during the 
discussions. 

(ii) It appears from the Ministry's reoords that a targets of 12 
million acres (4 million aC1'es each for maize, sorghum and 
bajra) for coverage with hy brid seeds was fixed in 1966 by 
the Government of India fC"r the period from 1966~7 to 
1970-71. This is stated 1/<) have been used for all corres-
pondence and references inl'luding the Action Committee 
meetings which were attended by the representative of the 
Corporation also. The basis on which the targets of 19.5 
million acres for coverage with hybrid seeds during this 
period was assumed by the Corporation for assessing the 
requirements of foundation seeds is not clear. 

(iii) The estimated requirements of C'ertified seeds for the coun-
try as assumed by the Corpo"ation to arrive at the targets 
of productiK>n of foundation seeds are more than those as-
sumed for estimating the quantity of certified seeds to be 
produced by it, as mentioned in the subsequent paragraph. 

2.32. Asked as to basis on which it was reported to the Board in 
February, 1967 that targets of production had been worked out in con-
sultation with the Ministry. the Managing Director stated during evi-
dence that the assessment was made by the Team of Ministry of Agri-
culture regarding the requirement of seeds of high yielding varieties. 
Based on that and also from the information they got frtlm the Regio-
nal Managers about the marketing intelligence, they formulated the 
programme for seed multiplication. 

2.33. The Corporation further stated in a reply after evidence that 
the actual production was not undertaken on the basis of firm indents 
from State Governments because at that time such a practice had not 
been established. If the National Seeds Corporation had waited for 
receipt of firm indents before finalising its production programme, the 
entire High Yielding Varieties Programme would have received a 
~rious set back. Therefore, targets were set on the basis ()f discus-
sions held with the representatives of State Governments and Minis-
try of Agriculture. 

2.34. Regarding the basis for adopting a reserve of 50 per cent to 
meet the unforeseen contingency, the Corporation stated that the 



basis for adopting the reserve of 50 per cent in the targets was basi-
cally their past experience regarding shortfall in achievements of 
production targets and possibilities of contingencies like crop failures 
and other natural hazards. 

2.35. While referring the Ministry's reply that "production of foun-
dation seeds was based on the targets indicated by the State repre-
sentatives in the conference and during discussion," the Committee 
enquired whether the minutes of the Conference and discussions 
were available in support of their contention. The Corporation stated 
in a written reply that "the minutes of the conference and discussions 
could be available with the Ministry as these Conferences were orga-
nised by them." 

2.36. In this connection, the Ministry stated in a reply after evi-
dence that in the meeting of the Board of Directors of the National 
Seeds Corporation, held on the 6th and 7th February, 1967, approval 
had been sought for the Fourth Five Year Plan Programme of the 
NSC. In this meeting, a detailed programme on foundation seed pro-
duction during the years 1966-67 to 197()"'71 had been indicated. In 
working out seed production programme, the note had taken into 
account the need for building up reserve stocks to the extent of 50 
per cent to meet any unforeseen contingencies in production. It had 
not been possihle to locate any specific file containing records of dis-
cussions with the officers of the National Seeds Corporation had with 
representative of the Ministry of Agriculture in regard to the targets 
of coverage under different crops. 

2.37. In their subsequent reply, the Ministry stated that "the pre-
cise date at which time the target of 12 million acres was fixed for 
coverage under maize, sorghum and bajra and when it was decided 
to raise the targets to 19.5 million acres were required to be ascertain-
ed on the basis of old records which are not readily available. Efforts 
had been made to locate any records showing the basis of the revised 
target of 19.5 million acres but it has not been possible to trace any 
such records. 

Z.3S! The Committee note that the targets Of acreage under 
maize have increased from 1620 acres in 1966--67 to 3780 acres iD 
1969.70 and correspondingly the production. targets have also in-
('Feased from 2240 quintals to 4590 qtls. during this period. The tar-
gets of acreage under sorghum have increased from 1900 acres in 
1966-61 to 2527 acres in 1969... 70 and the production targets have 
also increased from 3700 qtls. to 6650 qtls. Similarly in the case oJ 
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bajn the targets of acreage have increased from 370 acres in 1188-
67 to 715 acres in 1969-70 and the production targets have also in-
ereased from 2911) '1tls. to 1235 qtls. 

2.39. The Committee also note that the actual production of 
foundation seeds of maize during l.96fH;7 and 1967-68, of sorghum 
during 1967·68 and bajra during 1966-67 was more than the target of 
production inspite of the cultivated acreage being less than the tar-
getted acreage. The Committee were informed that the targets of 
production of foundation seeds were fixed by the Corporation in 
February, 1967 and were based on the estimated cDverage of the-
total cultivated area with hybrid seeds and the quantity of certified 
seeds required therefore, after providing a cushiDn of 50 per cent 
to avoid any contingency of non-availability of seeds due to crDp 
failure or fall in yield. 

The Committee note that the targets of production were fixed on 
the basis of a decision of the Corporation in February, 1964 to pro-
duce. fDundation sl"eds sufficient not only for the next years's sow-
ing but also to cover 50 per cent of the needs for the second year 
following in order to avoid any contingency of non-availability of 
foundation seeds due to' crop failure or faU in yield. The Commit· 
tee regret to observe that these targets of production had not been 
reviewed year to year on the basis of actual production and off-take 
during the year and the balance available at the end of the year, 
with the result that there was an accumulation of 15304 qtls. of 
foundation seeds valued at Rs. 669 lakhs as on 31st December, 1969. 
The Committee have given their recDmmendations regarding accu-
mulation of these seeds and their cDndemnation elsewhere in this 
Report. 

2.40. The Committee .also note that though in February, 1967 
when the targets of production of foundation seeds were apprDved 
by the Board, it was stated by the Management that the targets 
were worked out in consultation with the Ministry and actual pro-
duction would be taken up Dn the basis of firm indents from State 
Governments, to firm indents in writing were received from the 
Stat" Government bel'ause such a practice was not stated to be there 
at that time and production was based on the targets indicated by 
State representatives in tbe Conference and durin:g discussions. 

The Committee were informed that it had not been possible to' 
locate any specific file containing the record of discussions which 
the officers of the NSC had with the representatives of the Ministry. 



2.41. The Committee a1so note that on the basis of Board's dcci-
'sion in January, 1970 the Ministry were informed in April, 19111 
that the production of foundation seeds of hybrid maize, sorghum 
and bajra was arranged by the Corporation with reference to tar-
gets fixed by the Government under the High Yielding Variety 
Programme which envisaged coverage of 19.5 miUion acres of culti-
vated area with hybrid seeds by 197.9-71 and because of non-achieve-
ment of these targets by the State Governments, the Corporation 
was compelled to carry high stocks. 

The Committee, however, find that in September, 1970. the 
Ministry informed the Corporation that "there is nothing in our 
files to show that Government issued any directives or advice regard. 
'iog the quantity of seeds to be produced nor is there any thing to 
su~gest that N.S.C. was to be guided in their seed production pro-
gramme merely by high yielding varieties targets and programmes 
indicated by the States or discussed with the Central Team Meet-
ings". The Committee were. informed that the 8"lSeSsment WBS mltde 
by the Team of the Ministry of AgricultUre and the targets were 
fixed based on that assessment and the information received from 
the Regional Managers. 

The Committee also note that the target for coverage of hybrid 
seed was fixed by the Government of India at 12 million acres from 
1966-67 to 1970-71 and that this was stated to han been used for 
all correspondence with Corporation and State Governments. 

2.42. The Committee are, therefore, not clear as to how the Cor-
poration could assume the target for coverage of hybrid seeds dur· 
ing this period as 19.5 million acres. 

The Committee are informed that "the precise date at which 
time the targets of 12 million acres was fixed for coverage under 
maize, sorghum and bajra and when it was decided to raise the 
targets to 19.5 million acres were required to be ascertained on the 
basis of old records which are not readily available. Efforts had 
been made to locate any records showing the basis of the revised 
target of 19.5 million acres but it has not been possible to trace any 
such records." 

2.43. From the foregoing, the Committee are, convinced that 
Corporation had been going ahead with the production of foundation 
seeds without any correct assessment of its requirements and fix· 
ing targets on unrealistic basis and without any firm indents from 
th~ State Governments resulting in a huge loss to the Corporation. 
Neither the Ministry nor the Corporation could prove the veracity 
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~. the correctness of the targets so fixed. The Committee, therefore, 
recommepd that the entire matter including the non-availability of 
the records of discussions between the N.S.C. and the Ministry re-
garding targets should be thoroughly investigated with a view to 
p!!tpoint the responsibility for the lapses at all levels and the Com-
mittee informed of the action taken. 

D. Achievement of targets 

2.44. In regard to achievements of targets it is seen ftom the 
table that targets were not a:-hieved in any of the years from 1968-
69 to 1973-74 both in respect of acreage and quantity except average 
strength of sorghum during 1970-71. The Corporation has, however, 
stated that the shortage was negligible in case of Bajra. In respect 
of sorghum, the targetted coverage could not be planted on account 
of poor germination. The short fall in yield in case of sorghum, 
during 1971-72 and 1972-73 had been due to severe and wide-spread 
drought particularly during Kharif 1972 in MaharashtI'a, Karnatka, 
Andhra Pradesh and Rajasthan. The effects of the drought also re-
flected in Rabi 1972-73. Power and fertilizer were in short supply 
and as such the yields were effected. Market prices wer'e rising 
although NSC tried to adjust its prices, the entire quantity could 
not be produced. 

2.45. In this connection the Secretary of the Ministry stated 
during evidence that in the earlier years, NSC was producing much 
more than it was able to dispose off. Its non-fulfilment was relative-
ly a recent phenomenon. It was a result of NSC's own action in 
generating seeds consciousness which had boomeranged on itself. 
Lt was not able to meet the demand, it had generated. It was ex-
pected that it would be able to gear up and would do its planning 
and also the implementation of the plans in a more realistic and 
effective manner. 

2.46. Asked whether the Ministry had analysed the reasons for 
shortfall in achieving the targets by NSC, the Ministry in a reply 
after evidence stated that they had not done any analysis of the 
reasons for' shortfall in achieving the targets set by the Corporation 
in the matter of seed production. In the Board of Directors of the 
51 I LS-3 
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Corporation, the Minist,y of Agriculture was represented by the 
Agriculture Commissioner and Joint Secretary incharge of inputs 
in the Department of Agriculture. The reasons for shortfall in the 
targets were reviewed by the Board of Directors and in this the 
Government representatives on the Board were also associated. 

This opportunity was taken to review the production target's as 
well as achievements in physical terms of the Corporation. 

2.47. On a point of enquiry, whether Ministry was keeping a 
watch on the low trends in actual production per acre, the Ministry 
stated that no watch was kept by Government on low trends in 
actual production per acre, in 1971-72 and 1972-73 in the case of 
Maize, in 1972-'7'3 in the case of Sorghum and in 1972-73 in the case 
of. Bajra. The Corporation had reported that the low trends in actual 
foundation seed production per acre of hybrids of maize, jowar and 
bajra during 1972-73 were mainly due to widespread drought in 
many parts of the country affecting the yield conSiderably. 

2.48. The Committee desired to know whether Government made 
any comparative study of yield per acre obtained by NSC vis-a-vis 
o~er progressive farms of State Government and private farms 
situated near about the NSC Farms. The Ministry stated-

"No such comparative study of yield per acre obtained at 
NSC farms vis-a-vis SFCI Farms and other progressive 
farms of State Government and private farms situated 
near about' the NSC farms has been conducted by Gov-
ernment. It may be stated that as far as foundation seed 
production pI'ogramme is concerned, the NSC is the main 
agency while some of! the State Government research 
institutes and the Agricultural Universities are also pro-
ducing foundation seeds. A comparative study of yield 
per acre in the caSe of foundation seeds will be taken up 
with reference to the performance of the other foundation 
seed producing agencies in the field. AI; regards certified 
seed production, a study will be undertaken of the yield 
per acre obtained on the NSC farms allld the farms of the 
State Governments which undertake certified seed pro-
duction as also of the farms of private and progressive 
farmers who undertake certified seed production." 

2.49. About the fixation of norms of productivity per acre the 
Ministry stated that no such norms had been fixed by the Ministry 
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ot Agriculture. It was felt that this could be done by the Board 
of Directors of the Corporation with reference to the type of soil, 
suiltability of varieties, cropping season, irrigation facilities etc. 
obtaining in the NSC farms. 

2.50. The Committee regret to note that though the tarleta of 
production of foundation seeds have been reduced from 3780 acres 
in 1969-7.0 to 101 acres in 1970-71 and 722 acres in 1973-7. the targets 
of production have not been achieved either in respect of acreage 
or Cluantity for one or the other reason. From the figures of the 
off·take, . the Committee find that targets of production have no 
relation to the off-take. They also note that the actual yeild per acre 
varied divergently from the yield estimated in fixing the targets. 
In spite of this the Committee regret to observe that the Ministry 
had neither investigated the cau!!es of shortfalls in achieving the 
targets nor the reasons for the low trends in actual production per 
acre. The Committee recommend that the Mlnlstry should now 
critically go into the causes of such shortfalls in production and the 
low yield per acre with a view to taking suitable remedial action 
for improving the productivity. 

The Committee would also like t~t Ministry should undertake 
a comperative study of production per acre obtained by NSC vis-a-
vis ~he other progressive farms of the State Governments Farm!! 
or private farms situated nearabout State Governmentsl Research 
I~titutes and Agricultural Universities with a view to fixing suit-
attle nonDS of production of seeds per acre in the NSC farms. 

E. Certified Seeds 

2.51. The Corporation was formed to function as a foundation 
seed organisation and the production of certified seeds was left 
entirely to private enterprises (Individuals or co-operative societies 
or joint stock companies). In February, 1967, however, the Corpora-
tion decided to ta·ke up the production of certified seed of hybrid 
varieties of maize, sorghum and bajra to the extent of 5 to 10 per 
cent. of the total requirements in the country for the reason that 
the demand for these seeds far exceeded the production by private 
agencies. 
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2,52, The table below indicates the quantity of certified seeds 
produced by the Corporation in relation to the targetted produc-
tion of these seeds for the country in respect of hybrid maize, 
sorghum and bajra during 1966-67 to 1973-74:-

(Quantity in quintals) 

T~tt~d . Quantity Yield per Pncen1£ge 
Year f:r uCtion . production year of corpcra-

or the by the tiODS' pro-
countr1" Corporation duction to 

COuntJ')"8 
targetttd 
production 

--------
1 2 3 4 5 

-------
MAIZE 

1956-67 1,08,290 6,245 5'8 

1967-68 ' 1,38,710 24,380 11'6 

1958-69 ' 1,24,280 7,245 5'8 

1969-10 12,000 8,750 12'15 

1970-71 • 73,600 11,920 16'2 

1971-72 • 68,800 20,124 30' I 

1972-73 ' 80,000 26,103 32'6 

1913-14 ' 88,000 39,000 44'3 

SORGHUM 

1966-67 • 1,04,840 2,268 2'2 

1967-68 • . 1,37.040 2,279 1 '7 

1968-69 • 1,50,080 4,200 2,8 
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I 2 3 4 5 
_ --t _______________ 

I 

~~~-------------

1969-7.) 66,000 1,770 2'7 

1970-71 • 96,000 1,086 1'1 

1971-72. • 84,000 5,597 6'7 

1972.-73 . 1,08,000 5,252 4'9 

1973-74 • 1,32,000 16,000 4'5 

BAoJRI\ 

1966-67 18A05 4,006 21'8 

1967-68 43,90 5 3,449 7'9 

1968-69 • 47,655 5,867 12'3 

1969-70 . 46,000 '.8,721 16·8 

197.)-71 82,000 8,253 10 '1 

1971-72 . 70,800 22.,967 3°'2 

1972.-73 . 90,000 13,732 15'3 

1973-74 . 1,20,000 2.7,000 22·6 

*These figures represent those furnished by the Corporation. 

2.53. It has been stated by the Corporation that the information 
regarding targetted production of certified seeds for the country as 
a whole was not available with the Corporation. 

The assessment of requirements of certified seeds for the country 
as a whole is made by the Ministry of Agriculture. 

2.54 The speciftc reasons for shortfalls in different crops during 
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the priod from 1971-72 to 1973-74 were stated by the Corporation 
as under:-

1971-72 

(i) The seed setting in case of sorghum CSH-3 was poor in 
Maharashtra State due to synchronisation problem. This 
was a newly released hybrid and during seed proquction 
it was found out that there was a nicking problem in the 
male and female parents. Because of this, the seed of this 
hybrid could not be produced by a~ agency economically 
and ultimately it was dropped. The NSC on its part had 
advised the breeders to study seed production problems 
before releasing hybrids. 

1972-73 

(i) Th&re was severe and wide-spread drought particularly 
during Kharif 72 in Maharashtra, Andhra, Karnat'aka 
and Rajasthan. 

The Power and fertilizer were in short supply and the yields 
were affected. 

(iii) Market price was rising and although NSC tried to adjust 
its prices, the entire quantity could not be procured. 

1973-74 

(i) Due to acute shortage of fertilizers and power, the growers 
were reluctant to undertake contract seed production 
which required heavy investment especially in the case 
of Maize, Sorghum, Bajra and Vegetables. 

(il) The market prices had been rising upward. In spite of 
the fact that NSC had revised its procurement prices to 
adjust some of the increase in the market prices, the 
entire quantity could not be procured. 

(iii) Procurement was adversely effected due to movement 
restrictions on raw seeds. 

2.55. The actual production of certified seeds for maize during 
1967-68 and for bajra during 1966-67 and 1968-69 was in excess of 
the limits prescribed by the Board of Directors. The excess produc-
tioti of maize is stated to have been undertaken against a specific 
in'dent from the Bihar Government while that of bajra against spt"-
cific demands from other State Governments. 
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2.56. The Production Sub-Committee which reviewed the inven .. 
tory of certified seeds in December, 1969 observed that in the case 
of hybrid maize the surplus was mainly in respect of Ganga-2, 
Ganga-3 and Deccan varieties. The Finance Sub-Committee, how-
ever, suggested that the position of surplus stocks should be review-
ed after the sales for Kharif 1970 sowings were over in May-June, 
1970 with a view to assess if the balance stClcks could be disposed 
of by further price reductions. A quantity of 14,431 quintals valued 
at Rs. 26.70 lakhs of the above varieties of hybrid maize was in 
sto~k on 16th August, 1969 which was reduced to 8,778 quintals as 
on 1st April 1971. The reduction in stock was partly due to con-
demnation of 2,764 quintals of these seeds valued at Rs. 6.20 laikhs. 
The extent do which the stock in hand will have 1'0 be disposed of 
otherwise than as certified seed and the further resultant loss arising 
therefrom cannot be assessed at this stage. 

2.57. As the production of certified seeds was required to be 
left entirely to private enterprises the Committee enquired whether 
the production of certified seeds undertaken by the Corporation to 
1'he extent of 5 to 10 per cent of the Country's total requirement was 
with the approval of Government. The Corporation stated that the. 
Memorandum of Association of the Corporation permitted them to 
deal in seed of all kinds. 

2.58. In this connection the Ministry in a reply after evidence 
stated that:-

"In the scheme prepared in May, 1961, the production of 
quality seeds was envis~ed to be done by the cooperatives 
Or private individuals or joint stock companies. A direct 
production of cer1'ified seeds of hybrid and its distribu-
tion was not specifically put down as one of the functions 
Of the Central Seed Corporation. The NSC as it came to 
be set up in 1963, was viewed primarily as a source of 
foundation seed though the Memorandum of Association 
envisages that it shall produce all agricultural seeds. The 
Government decision on the scheme of May, 1961 was 
that the Central Seed Corporation should be mainly con-
cerned with the production of seeds of hybrid maize and 
jowar and it had also been decided that the organisation 
should not produce seeds of CI10pS of wheat: and cotton. 
However in 1966. another note was placed before the 
Union Cabinet and Government's orders were obtained 
permitting the National Seeds Corporation to produce 
seeds of all crops. In this note it was clearly envisaged 
that the certified seeds would also be produced by the 
National Seeds Corporation, fol' there was a need for 
Central initiative in making available certified seeds even 
in respect of crops like wheat and rice. It is based upon 
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this decision that the National Seeds Corporation decided 
to produce 5 to 10 per cent of the certified seeds and this 
was authorised by the Board of Directors in 1967. Thus, 
NSC's taking· up production of certified seeds was based 
upon the Government of India's decision." 

2.59. The Committee enquired how in the absence of data relat-
ing to country's production for certified seeds during 1971-72, 1972-
73 and 1973-74 it was ensured that the production did not exceed 
5 per. cent to 10 per cent. The Corporation stated in a written reply 
that the production of certified seeds during 1970-71 was undertaken 
by the Corporation on the basis of estimated requirements and not 
agllinst specific indents. Specific targets for. production of· various 
varieties of certified seeds were laid down by the Corporation and 
these were used as parameter for evaluating production perfor-
mance. 

2.60. The Committee note that although the Corporation had de-
cided in February, 1967 to take up production of certified seeds of 
hybrid varieties of maize, sorghum and bajra to the extent of 5 per 
cent to 10 per cent of the t.otal requirements of the country. the actual 
production of certified seeds for maize during 1967-68 and for hajra 
during 1966-67, 1968-69, and l.OO9-70 was in excess of the limit pres-
cribed by the Board of Directors. The Committee note that excess 
production of maize was undert.aken against the specific indents of 
Bihar Government while that of bajra against the specific demands of 
other State Governments. The Committee regret to observe that in 
spite of these specific demands a quantity of 14,431 quintals of hybrid 
maize valued at as. 26 lakhs was laying in stock in August, 1969 out 
of which 2764 quintals valued at Rs. 6.20 lakhs had to be condemned. 
The Committee recommend that the reasons for excess production and 
low offtake of maize seeds which resulted in condemnation of seeds 
of over Ks. 6 lakhs may be investigated and responsibility for the 
lapses fixed and Committee informed. 

2.61. The Committee also note that the production of certified 
seeds of maize, sorghum and bajra have shown considerable improve-
ment in 1970, 1971, 1972, 1,973 and 1974. The Committee were inform-
ed that while production of certified seeds was undertaken by the Cor-
poration on the basis of the estimated requirements and not against 
the specific indents, specific targets of production are laid down by 
the Corporation for evaluating the performance. The Committee are 
not sure how in the absence of data relating to the country's require-
ments of certified seeds, the Corporation satisfied itself that its pro-
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duct.ion did not exceed the limit of 5 per cent to 10 per cent of coun-
try's requirement envisaged by it. The Committee would like that 
the Corporaiion should be clear about its specific role in the produc-
tion of certified seeds and set its targets accordingly to obviate un-
necessary accumulation of seeds with the attendant risk of deteriora-
tion and losses. 

F. Area Cultivated with Hybrid Certified Seeds 

2.62. In the scheme funnulated by the Ministry in May, 1961 it was 
envisaged that 25 per cent of the total cultivated area under maiz~ 
would be brought under hybrid maize during the Third Five Year 
Plan (1961-62 to 1965-66) which was expected to yield an additional 
quantity of more than 51 lakh maunds every year. Likewise, about 
1 million acres of cultivated area was proposed 1X> be brought under 
hybrid sorghum during the same period. 

2.63. The production of hybrid varieties of maize seeds was taken 
up by the Corporation in 1963 and that of sorghum and bajra in 1964 
and 1965 respectively. The following table indicates the total culti-
vated area in the country, the area proposed to be brought under 
hybrid varieties and the actual area cultivated with these varieties 
during 1963-64 to 1972-73:-
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1 % 3 4 S 6 
---~ 

BAJRA 
1966-67 302'43 3'76 1'45 o'4R 38'S6 

1967-68 316'49 12'27 II '02 ~'48 89'91 

1968-69 297'80 %9'27 19'41 6'5 2 66'? I 

1969-70 312'33 37'28 28,61 9 '16 76'72 

1970 -71 327'91 3S'oo 51'28 15'64 1~6'S 

1971-72 299'21 61'20 44'38 14'83 72 'S 

1972-73 297'68 70 '00 S6'25 18 '9 80'3 

SORGHUM 

1966-67 446'11 9'%7 4'70 I 'oS 30'70 

1967-68 4SS'zz 26'%1 8'02 1 '76 30'60 

1968-69 46%'85 39'%6 19'33 4'18 49'24 

1969-70 465'13 36'22 1)'84 2'98 38'XZ 

1970-71 491 '23 44'00 20'06 4'011 44'57 

1971-72 423'67 31 '90 17'20 4 'ts S4'o 

1972-73 376 '17 38 '75 5,62 ·6 'Cl 51:1'3 

NOTES :-'i) Tile filllrel or tarleta and estimated act",1 coverqc rcp~aent those fumiahtd bY 1M 
Corporation. 

(ii) The eltimated actu.1 covcraae of the CI&ltivated area is baaed on the quantity of 
hybrid certified leeds sold by tile Corporation and other .,enciea as furnished by 
&he Man.,tment, 

2,64. It will be seen that the yearly targets fixed were not achieved 
and the actual cultivated area brought under hybrid varieties of maize 
up to the end of Third Five Year Plan (1965-66) Was only 2.31 per 
cent. as against 25 per cent. envisaged in the scheme, In the case of 
sorghum although the production of hybrid variety seeds was taken 
up towards the end of 1964, it would have been utilised for sowing 
purposes only from 1966-67, i.e. after the conclusion of the Third Five 
Year Plan. Lesser coverage of cultivated area under hybrid maize 
and sorghum may be partly due to late formation of the Corporatdon 
but the above data would indicate that the total cultivated area 
brought under hybrid variety of maize even up to the end of 1968-69 
represented only 7.63 per cent of the total area under maize cultiva-
tion in the country, 
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2.65. The Management stated (November, 1970) as follows:-

"Shortfall of achievements in targets of H.Y.V.P. is one thine 
against which the National Seeds CX>rporation has been 
complaining itself ...... We have done everything possible 
within our resourCes to publicise the use of high-yielding 
varieties seeds ...... NSC is only to supply seed but the 
acceptability of the seed, arranging 0' other inputs ........ . 
is clearly the responsibility of the States and Central 
GoverllIllent." 

2.66. In December. 1964, the Management informed the Board of 
Directors that according to experts the adoption of improved seeds 
alone (without fertilizers, etc.) could increase crop production by 1·5 
per cent. Precise impact of the use of hybrid varieties of seeds on 
the yield per acre cannot however, be assessed, as no study had been 
made either by Government or by the Corporation. 

2.67. About the reasons for shortfall in achieving the targets to 
bring 25 per cent. of the total cultivated area under maize as envisag-
ed in the Scheme of May, 1961 the Managing Director stated that "this 
question relates ro the Ministry of Agriculture because it is connect-
ed with the targets fixed for bringing the area under high yielding 
variety programme and the target is fixed by GoverllIllent of India." 

2.68. The Ministry in a reply after evidence added that a detailed 
analytical report on the failure to cover 25 per cent. of area under 
maize by hybrid varieties by the Third Five Year Plan is not avail-
able. 

2.69. On a point of enquiry whether the opiniton of any expert was 
obtained before intimating the Board that adoption of improved seed 
alone (without fertilizer etc.) could increase production by 15 per 
cent. the Corporation stated that although the opinion of any parti-
cular expert was not available the accepted yard-stick for contribu-
tion of improved seeds to the increase in production was 10 to 15 per 
cent. 

2.70. It was added that. at the time of informing the Board the in-
tention was that the national contribution of improved seeds for In-
creasing the agricultural production was about 15 per cent. and that 
of inputs like fertilizer, irrigatioon. improved cultural practices may 
account for the balance of 25 per cent. 



36 

2.7l. The Ministry in their reply after evidence stated that the 
reasons for the targets for coverage under Hybrid areas in 1970-71 
and 1972-73 being lower than those in 1968-69 are as under:-

(i) Hybrids of Maize did not become popular with the farmers 
as a result of the marketing problem especially due to 
consumer resistence. It was also found difficult to fit the 
cultivation of hybrid maize crops in the cropping pattern 
because overlapping of ripening season with the sowing 
of 'the rabi season. 

(ii) The hybrid jowar varieties were found to be susceptible 
to pests like shootfly. It was also found that the duration 
of the crop of hybrid variety did not fit in with the climatic 
conditions in many areas. If the crops were caught in late 
rains, the grains had a tendency to became mOUldy. 

2.72. In regard to the assessment of impact of hybrid varieties of 
seeds on agricultural production, the Ministry stated that no detailed 
study in the form of laying down of experiments to assess ,the yield 
potentials of hybrids vis-a-vis local varieties had been made, and 
their determining the precise impact of cultivation on the produc-
tion had been done. 

2.73. The Committee regret to note that, although it waS' envisaged 
in the scheme formulated by. the Ministry in May 1961 that 25 per 
cent of the total cultivated area under maize would be brought 
UDder hybrid variety during the Third Five Year Plan with an addi-
tional yield of 51 lakh maunds per year, so far the maximum per-
centage of the actual coverage has only been of the order of 8.6 per 
cent. Even the targets for coverage in 1970-71 and 72-73 were lower 
than those in 1968-69. The Committee were infonned that hybrld 
maize did not become popular with the farmers as a result of marke· 
ting problem due to tbe consumer resistence and it did not also fit 
in with the cultivation pattern. The Committee fail to understand 
as to why these problems were Dot studied earlier with the assistance 
01 Research institute and steps taken to popularlse the use of hybrid 
varieties before undertaking production of hybrid seeds. 

The Committee would also Uke that the Corporatlon/GoverIllIlent 
take the assistance of the leAR and other Research Institutes for 
evolving a suitable cropping pattern for use of hybrid varieties and 
take appropriate measures for planning In advance about the sowing 
of the hybrid seeds. 
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2.74. The Committee regret to observe 'that the Corporation had 

assumed that improved seeds alone would contribute to an increase 
in production by 15 per cent without obtaining an expert opinion on 
the subject. The Committee would like Corporation/Government 
to undertake a study of the production pattern with the use of hy-
brids in order to precisely assess the impact of the use of hybrid 
varieties on the yield per acre so 'that the advantage of the use of 
hybrids vis-a-vis the local varieties In improving the yield can be 
brought home to the notice of the cultivators. 

G. Wheat and paddy 

2.75. As already mentioned the scheme formulated by the Gov-
ernment in May, 1961, did not envisage the production of improved 
varieties of seeds for self-pollinated crops like wheat and paddy by 
the Corporation. Later on, this restriction was removed by the Gov-
ernment 

2.76. The table below indicates the targets fixed by the Corpora-
tion and the actual production of improved varieties of wheat seeds 
(foundation, registered as well as certified seeds) and paddy seeds 
(foundation seeds only) during 1965-66 to 1973-74:-
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2.77. The targets of production of the improved varieties of wheat 
and paddy seeds (both in terms of acreage and quantity) were not 
achieved in any of these years [(except for acreage in 1967-68 and 
also for quantity in 1966-67 (paddy) and in 1972-73 (wheat)]. The 
actual yield per acre was also less than the anticipated yield. The 
effect of shortfall in production of seeds on the coverage of the total 
cultivated area with the varieties and on the yield per acre cannot be 
ascertained in the absenc.e of any study made either by the Govern-
ment or by the Corporation. The shortfall in the production of paddy 
seeds was stated to be due to the failure of the crop on account of 
cyclones in two seasons in Andhra Pradesh and attack of pests and 
diseases in Bihar and Bengal. There are no documents available 
with the Corporation to indicate that the reasons for shortfall in the 
production of wheat seeds were analysed. 

2.78. The reaso~s lor non-achievement of targets and anticipated 
yield in respect of wheat and paddy during 1970-71 to 1972-73 were 
stated to be as under:-

(i) Wheat: Due to un-seasonal rain at the time of harvesting 
during 1970-71 and due to serious rust attack during 
·,1971,,72, the Iprocluction target could not be achieved. 
Acute power shprtage was experienced in running the 
processing plants which resulted in low procurement of 
seed during 1972-73. 

(ii) Paddy: Shortfall in the achievement of targets of produc-
tion of foundation seed of paddy during 1971-72 and 1972-73 
was not much. As regards the shortfall during the year 
1970-71 it was due to inadequate acreage under paddy. This 
was partly on account of lack of sufficient response from 
farmers to the new varieties such as Ratna, Pusa 2-21. 

2.79. When the attention was drawn to the observations made by 
the Audit that "there are no documents available with the Corpora-
tion to indicate. that the reasons for shortfall in production of wheat 
seeds were analysed," the Managing Director stated during evidence 
that the shortfall in production had been analysed and brought to 
the notice of the Board. There was a regular system of analysing. 
However, this system was adopted from 1973 onwards. It was added 
that the production targets and achievement were discussed in Regi-
onal Managers Conference which were being held twice a year. The 
produclion programme was submitted to the Production Standing 
Committee of the Board for review and guidance. 
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2.80. In this connection the Ministry stated that no analysis of the 
reasons for non-achievement of target and for the actual yield being 
less than the anticipated yield had been made by the Government. 
It was, therefore, observed that the main difficulties experienced by 
the Corporation in this regard were stated to be as under:-

(i) Inability of the Corporation to get sufficient number of 
contract seed producers for sowing the targetted area 
under particular seed crop. 

(ii) Actual shortfalls in the expected production under the 
programmes of the contract growers due to erratic weather 
conditions. 

(iii) The non-return of the entire quantity of seed produced 
by the contract growers to the NSC because of their incli-
nation to sell the seed as grain which fetched higher prices 
and were thus more attractive than the procurement 
prices offered by the Corporation. 

2.81. Asked whether the reasons were analysed by the MiniJtry, 
it was stated that the reasons for shortfall in achievements were 
reported to the Board of Directors on which the Government was 
represented. 

2.82. The Committee note that the programme for wheat se_ 
multiplication was taken up by the Corporation from 1967-68 and 
except in 1967-6H and 1!l71-72 the targets for acreage for foundation 
seeds of wheat were not achieved while in terms of quantities the 
targets were not achieved except in 1971-72. In re,ard to the wheat 
certified seeds, the targets for acreage and quantity were not adaley-
ed in any year. 

2.83. The Committ~e also note that in the case of paddy fOllDcia-
Hon seed, the targets in terms or quantity were not achieved In aDJ' 
of the year"! ~n" in t(Tm .. of acreage the targets were not achieved 
except i'n 1967-68. The Committee note that dwiDK the period II6&-
70 to 1972-73, in the case 01 paddy eertifted seecls, the tarrete IB 
terms of ftcrea~e were not achieved except in 1870-71, while in term 
of quantity except in 1971-72. In spite of these shortfalls, the C0m-
mittee regret to ohserve that no analysis of the reason. for nOD-
achievement ofiargets and for tbe actual yield being less thaD anti-
cipated had been made by the Corporation till 1873. The Committee 
were informed that DO such analysis was also cond_ted by the 
Ministry. However, according to the Ministry, the main difllcultlee 
experienCed by the Corporation were tbe inabiUty of the Corpo .... 
511 L.S.·-4 



42 
tion to get sufficient number of contract seed producers under tbe 
parUcular seed crops and non-return of the entire quantities of seeds 
by the contract rrowers to the OorporatloD because of their Incllna-
tion to acU their seed as grain which fetched higher prices than tbe 
procurement prices offered by the Corporation. The Committee have 
already recommended in their 54th Report on state Farms Corpora-
tion that NSC should utilise the large areas in the farms of the SFCI 
for the production of their quality seeds. The Committee urge that 
Corporation/Government should consider eliminating the system of 
procurement of seeds through contract growers and supplement 
their requirements of seeds through the SFCI and other State Farms. 

2.M. The Committee also recl)mmend that the agreements execu-
tecJ by the Corporation with the Contract growers should provide 
for linking of quantities to be delivered with the area to be brougbt 
UDder cultivation on the basis of yield pattern so that chances for 
boldin, back certain quantities of seeds by them are eliminated. 
The Corporation should also consider taking stringent action against 
tbe private growers for non-fulfibnent of contracts and until such 
time the Corporation, l'liminate the system of contracts growing, the 
terms anti conditions of the contracts with the private growers should 
be preci~ deftnl1e and enforceable in regard to quantity, quality 
and price of seeds to be deliVered with stringent penal conditions 
for no-fulfilment of tbe contracts. 

H. Jute 
2.85. Under directions from the Indian Council of Agricultural 

Research, the Corporation took up the production of foundation seed 
of the improved varieties or jute crop in 1964-65. The following 
table indicates -the targets fixed for the production of foundation and 
certified se<!ds and the actual production there against during 1965-66 
to 1973-74:-

(Figures in quintal s) 

Year Foundation Seed Certified ~eed ---------Tal'ltCts Actuals Tarp:ets A,"tual~ ------
1 96S-66 432 200 72 
1966-67 464 III 1,600 376 
1 967-6R 512 3.200 4;:6 
1868-e<} 560 97 5,600 1,649 
1969-70 140 50 10,000 9.273 
197~71 11,110 6,957 
1971-72 1%3 286 15.600 6,293 
1972-73 244 95 16,500 6,565 
-1913-7. :aRS 340 16,980 4.333 -.-.------

"'BstinatC',!. 



2.86. The production of certified seed was arranged by the 'Cor-
potation through contract growers. ~. The production of .foundation 
seed was, hdWever, taken up at its own farm at Hempur also, be!d-
des the procurement from Jute Seed Multiplication Farm of the 
leAR at Bar.rackpore. The targets fixed for production at the Hem-
pur fann and the actual production thereagainst are given below:-

----------r-~ ___ ---------------. 
Year 

1964-65 

1966-61 

1968-6\1 

196rTo 

1970-71 

197Z-73 

, Area 
Planted 

_(Acres) 

130 

45 
z8 

100 

4 

4 

Estimated Actual 
produc- produc-
tion tion 
(Quintals) (Quintals) 

z4° 4 

90 18 

S6 9 

200 Nil 

8 I'S3 

4 1'75 

NOTE: Production was not taken up during the years 1965-66 and 
1967-68. 

2.87. The low yield per acre during 1964-65 had been attribql,ed 
to incessant rains and water logging conditions at -the farm during 
the rainy season. The reasons for the low yield during 1966-67 and 
1968-69 were not stated to have been analysed and r.eported to the 
Board of Directors. During 1969-70,- the tOtal loss of production had 
been stated to be due to lack of germination despite the plantation 
having been done before the break of monsoon. 

2.88. In this connection, the Corporation added that the shortfall 
in seed production programme was mainly due to less coverage of 
area on account of low per-acre income and longer duration of crop 
as compared to other competing crops. 

Efforts were being made to increase the procurement prices sui-
tably so as to bring them at par with other cODl:peting crops. 

2.89. On an enquiry as to why the Management had not investi-
gated into the failure of production of jute seed at Hempur Farm 
from year to year, the Corporation -staied that the implementation of 
the planned production programme is revised reviewed during 
RMCs. (Re~ional Managers Conierences). When the reasons for 
shortfalls failures are lo:)ked into such there was nb investigation 
due tv lack of germination. Durins 1973-74 the--plimfled area of 20 
acres could not be sown due to..heavy rains at theootimeof phutting. 
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2.90. The Management stated (November, 1970) that "Uempur 
was a new area and the production arranged there was on the basis 
of exploring the suitability of the area. However, since the area did 
prove to be suitable, the programme of jute production had since 
bten dropped at Hempur except for limited area ...... " The reasons 
for undertaking the experimental production of jute seeds at Hempur 
farm in such a large area and i~scontinuance y.ear after year des-
pite failure of the crop are not clear. 

2.91. In a reply after evidence the Corporation stated that the pro-
duction of jute was continued to be grown at Hempur farm in the 
subsequent years also. 

2.92. When the Committee enquired about the reasons for conti-
nuance of production at Hempur farm, despite the failure of the crop. 
the Managing Director admitted during evidence "it was a mistake. 
I personally feel that subsequentaly it should not have been conti-
nued after having seen it is not giving results ........ We are restric-
ting the seed production on that farm now:' 

2.93. When ask",d whether the reasons for the failure of the pro-
duction of jute seeds at Hempur from year to year were investiga-
ted, thc representative of the Corporation stated during evidence 
that "this was not investigated. This farm grows good paddy-jute 
does not come up." 

2.94. Asked as to who was responsible for the selection of the field 
and whether responsibility was fixed the representative of the Cor-
poration answered in the negative. 

2.95. The Committee pOinted out that in Hempur Farm the area 
planted ranged from 28 acres in 1968-69 to 120 acres during 1964-65. 
and enquired as to how that Farm could be regarded as a new area. 
During evidence, the Managing Director stated that "we still do not 
have full research on seed technology, particularly with reference to 
jute. We are actually adopting a bit-and-miss method ...... we have 
now located good pockets in Andhra Pradesh, Maharashtra aBd 
Madhya Pradesh ... : .... We have to develop them at driv areas. 
Since we have only two foundation farms, we have tried for a num-
ber of years at Hempur which is our own farm ........ We are now 
trying to develop jute seeds by linking it up with other more remune-
rative programmes." 

2.96. The Corporation further added in a written reply that 
during Kharif season, the problem at Hempur Farm was very acute. 
Sometimes, incessant rains also hampered the progress of Kharif 



plantin, operation. The diftleulties arlaUl, from. these factors 
thwarted their repeated attempts to provide jute seed at Hempur 
Farm. For providing the seed of new varieties the Corporation 
had to identify suitable areas for successful seed production and 
tbla might involve trials and errors to some extent. 

2.97. To a question about the requirements of jute seeds, the 
)(~aging Director stated that the total requirements would be about 
16000 to 20000 quintals varying from season to season. Other agen-
cies like Tara! Development Corporation, Vidharba Corporation and 
State Governments the,mselv,es were also doing it ...... Their contri-
bution might be very small. By and large, 'the single agency viz., 
N.S.C. was contributing about 50 per cent 

2.98. The Committee enquired about the steps taken to meet the 
demands of the fanners. The Managing Director stated that the 
Corporation was holding discussions with the Ministry of Agriculture 
and al a result other agencies like Tarai Development Corporation, 
Vtdharbha were roped in. Uttar Pradesh was self~uftlcient with 
regard to jute seeds. 

"~9. On being asked to produce the directions stated to have been 
received from the I.C.AR. for the prodUction of jute seed, the Mana-
gement informed the Audit in June, 1970 that "no such direction 
from ICAR has been received ....... " The basis on which the 
Board of Directors was infonned that the production of jute founda-
tion seed was taken up at Hempur Fann under directions from the 
ICAR was, therefore, not clear. 

2.100. During evidence the Managing Director stated that "the 
instructions are not trom I.C.AR. We hold discussions with the 
Ministry of Agriculture where we (N.S.C.) invite, Tarai Corporation 
and the State Governments. We give guidance that such Beed mul-
tiplication should be done by each organisation or institute ....... . 
ICAR does not give such directions." 

2.101. In a note after evidence, the Corporation stated in this con-
nection that the precise basis on which the Board was informed that 
the production of jute was taken up on the Hempur Farm on the 
directions of the ICAR could not be traced in the available recorda 
in spite of every effort. It may, however, be observed from the 
minutes of the Board meetings dated 11-6--63 and 31-8-63 that the 
question of taking up such production on the Hempur Farm W&s 
deliberated upon by the Board on which a number of technical 
Directors from the leAR were also represented. It may also be men-
tioned lhat at that time the NSC was working under the adminis-
trative control of the ICAR. 
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2:102; -The Committee note that the Corporation took up the pro-
duction of .foundation.. seeds of improved varieties of jute crop in 
1064-65 under the dir.ectiolls of ICAR in one of its farms at Hempur. 
The Committee also Jlote that the targets of foundation seeds increas-

. ed from 432 quintal.. in ·1965-66 to 560 fluildals in 1968-69 and there-
after the targets were reduced. Against these targets, the actual pro-
duction has been nil in 1965-66, 18 quintals in 1966-67, nil in 1967-68. 
95 quintals in 1968-69. The Committee regret that in spite of the low 
yields per acre right from the 1965-66, the Corporation had not ana-
lysed the reasons for the low yield during 1966-67 and 1968-69 and 
:reported to the Board of Directors. Even thereafter, against the re-
duced targets of 140 quintals in 1969-70, 123 quilltals in 1971-72, 244 
quintals in 1972-73, 330 quintals -in 19'73-74;' the production has been 
of the order of 50 quin~ls in 1169-70,296 quintals in 1971-72, 95 quiD-
als in 1972-73 and i40 quintals ha 197!1074. Despite this poor perform-
ance and failure of' the' crop; the Cropol"atio'n continued the prodsc-
ti8n of seeds year after year. The :M:anaging Director admitted dur-
iug evidence that "It is it mistalu:. We are restrictmg the seed pro-
duction on that farm now." The Committee were informed that 
Hempur was a new area .and.the production arranged there was on 
the basis of exploring the suitability of the area: The Committee feel 
that if this was an experimental effort -then the Corporation should 
have underlakenproduction On a pilot scale and not continued the 

.. production without taking ·into account the actual yield achieved in 
the preceding years. 

-
2.103. The Committee regret to note that though the production 

of jute foundatJon seeds was stated to have been taken up under the 
directions of ICAR and the Board of Directors were so informed, the 
Corporation was unable to produce a copy of the direction given by 
the leAR in the matter as they were not able to traeeit in spite of 
their efforts. The Cominittee were also informed that "leAR does 
not give such directions." 

The Committee are not happy with these contradictory statements 
and selection of Hempur farm for production of jute foundation seeds 
and continuing the production from 1 __ 65 onwards despite the faD-
ure of the crops year after year. The Committee recommend that. the 
whole matter ahould be investigated thoroughly with a view to fixing 
responsibility for the lapses. The Committee would like. to ~ in-
fonned of th~ ~~Dcrete action taken in the matter. 

2.104. The Committee ¥e.surprised to find that even now the Cor-
.Htration does not have fUn research OD-See4 tecbnol~y particularly 
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with reference to jute, although it has located new areas fer cultiva-
tion in Maharashtra. Andhra Pradesh and Madhya Pradesh and try-
ing to link this programme with other remunerative programmes iD 
those areas. The Committee were informed that against the total 

requirements of 16,000 to 20,000 quintals of Jute Seeds for the COUD-

try, the NSC is contributing about 50 per cent while other Corpora-
tions viz. Tarai Development Corporation, Viclharba and State Go"-
emments are also contributing to some extent. The Committee feel 
that the Corporation should take up this matter seriously with the 
&esearch Institutes and Agricultural Universities for developing good 
quality of breeder seeds for Jute and explore ways and means of pro-
ducing improved varieties of foundation seeds for this commercial 
crep of vital importance in earning foreign exchange through exports 
of jute manufacture. 

I. Taichung Native I Variety (TNI) of Paddy 

2.105. During December, 196~anuary, 1966 the production of 
certified seed of the variety paddy was arranged by the Corporation 
on 9,000 acres ·through contract growers in Andhra Pradesh and a 
quantity of 9,933 tonnes was procured at Rs. 640 per tonne for sale 
to the State Government and the Food Corporatit.)n of India. The 
State Gvernments and the Fc\:)d Corporation of India however, lifted 
only a quantity of 7,300 tonnes and in the absence of fonna! agree-
ments they could not be forced to lift the balance qantity. 

Out of the left over stock of 2,633 tonnes stored in godown~, 750 
tonnes valued at Rs. 4.05 lakhs were found in February 1967 unfit fur 
use as seed and were disposed of to Food Corporation for 1.87 la.lt:M. 
as food grains after ensuring that there would be' no harmful effect. 
The balance stock of 1,883 tonnes Was despatched to Bihar for local 
disposal in February, 1967 after re-testing the germination percentage. 
The records regarding the procurement of seed, indents received from 
the State Governments/Food Corporation of India, di'5posal of the 
deteriorated and other stock were not made available to Audit. 

2.106. The Management stated. (November, 1970) as follows:-

" ...... the matter has already been considered. by the Board 
and we have nothing to add to that." 

2.107. Asked about the non-production of records, the Managin, 
Director stated during evidence that "The programme was taken up 
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by the Mini.try of Agriculture. Dr. Chellam was Joint Commissioner 
at that time. It was entirely coordinated by him and NSC was used 
Lbr multiplication and supply. Actually, NSC had no idea about the 
extent of the demand. The experience was so good that during the 
lame period, the high-yielding varieties were being introduced. The 
Corporation was also going in a big way to multiply the seeds. It 
was done at the instance of the Ministry of Agriculture. The basic 
records were also maintained by them." 

Asked as to why this could not have been intimated to Audit, the 
Managing Director had nothing to say. 

'2.108. TIle Cbmmittee enquired about the details of the indents 
and the quantity indented and lifted by each of them. The Corpora-
tton in a written note stated as follows:-

Name 01 thr State 

I. Mabara.hlra 
z. Mdhya Pradesh 
3· Punjab ... Food ClxpOJration of India 
$. Rajlthan ,. Bihar 
7· Miscellaneous Private PIll'mels . 
8. Delhi 
9· Andhra Pradesh 

10. Goa 
11. Assam 
12. Trlpura , 
13· GuiaTa, ' 
1". Uttar Pradcih 
IS· Nepal 

TOrl\L 

Arca tor Quantity 
which of sced 
! eed to be to be 
supplied supplied 
(Acrea) (Tonnes) 

1,75,000 1,750 
1,25,000 1,250 
f,OO,OOO 1,000 
~,20,00' 5,200 

1,000 10 

3,000 30 
20,000 200 

90440 

Quantity 
supplied 
(Tonnes) 

1,768 
2,508 

250 

449 
10 

250 

31 
5 

663 
42 
20 
22 
II 

1,204 
37 

----------.---.. 
It was added that indents were received from the State Govern-

ments before undertaking production through contract growers. 

2.109. Asked about the stage, at which Food Corporation of India 
intimated the Seeds Corporatioon regarding reduction in off-take and 
the reasons advanced by the Food Corporation of India and the State 
Government of Andhra Pradesh for not lifting the indented quantity, 
the Corporation stated that no papers in this connection could be 
traced at this stage. 



2.110. When the Committee enquired whether the indents would 
not constitute a binding contract on the part of the indentors for lift-
ing the quantities indented for, the Corporation stated that it was a 
commitment but not a binding contract. Recently the system had 
been modified and intenders were now required to deposit 10 per cent 
of the estimated value of the quantity indented as earnest of their in-
tention to lift the quantities. 

It was also stated that the balance of stock was despatched to Bihar 
in February, 1967 and the same was disposed of as seed after re-test-
ing the germination. 

2.111. The Committee pointed out that from the agenda of the 
Board's meeting held on 617 February, 1967, it was seen that the ar-
rangements had been made for the storage of leU-over seed in the 
godowns of the warehOusing Corporation in specially selected dry 
localities, to avoid deterioration during storage. The Committee en-
quired whether the Warehousing Corporation was in any way respon-
sible for the deterioration in the quality of the seeds. The Corpora-
tion stated in a written reply that the warehousing Corporation made 
available the space tor storing of NSC seed at a short notice. The 
space was selected by NSC officers. The Warehousing Corporation 
cannot be held responsible for deterioration in the germination of the 
seed. 

2.112. On being asked about the results of the procurement and 
disposal of TNl variety seeds, it was stated that the total purchase 
cost of TNI Paddy was Rs. 53,09938 and it was sold for Rs. 89,26,581. 
The gross profit was Rs. 36.16,542. After meeting the cost of packing 
material. selling cost, concession given to State Governments and 
also over-heads the net profit was Rs. 10,40,802 before tax. This was 
the first transaction which made significant contribution to the Cor-
poration's finance. This programme had contributed vastly to the 
success of high yielding varieties strategy of making possible the 
coverage of 0.6 million in Kharif-66 and additional 0.1 million acres 
in rabi-66. 

2.113. The Committee regret to note that though the Corporation 
arranged for production of certified seeds of Taichunc Native I variety 
of paddy throu~h contract Il'0wen in Andhra Pradesh and procured 
.,133 tonne. for sale to the State Government. and the Food Corpora-
tion of India, only a quantity of 7,300 tonnes were lifted by the State 
Govemmeats and FCI and they could not be forced to I~t the balance 
quantity in the absence of formal apeements. The Committee were 
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informed that though indents were received from the State Govern-
ments before undertaking production through contract ,rowers, ac-
cording to Corporation such indents were only "commitments" and 
not "binding contracts". Even so, the Committee see no reason wby 
on the basis of such commitments the Corporation should not have 
asked the State Governments and the FCI to lift the balanced quan-
tities. 

The Committee however find that the quantities supplied to the-
Government of Madhya Pradesh was much in excess of their indented 
quantity while those supplied to Punjab and Food Corporation were 
much less than the quantities indented by them. The Committee re-
gret to note that no papers are available to indicate the stage at which 
Andhra Pradesh or the F.C.I. intimated their reduction in off-take. 

The Committee also note that besides, the States which sent their 
indents there were 8 other States t.o whom seed was supplied wihout 
their indents. The Committee are not sure about the basis on which 
such supplies were made to these States when the production was 
stated to have been taken on the basis of indents from specific States. 

2.114. The Committee are also informed that the programme was 
coordinated by the Ministry of Agriculture and the Corporation had 
no idea about the extent of the demand. It. was stated that the Cor-
poraCon took up the programme at the instance of the Ministry and 
the basic records were also maintained by the Ministry. The Com-
mittee regret to observe that neither the basic information about the 
availability of records furnished to the Audit nor the concerned re-
cord was made available to them. 

The Committee ai-e not bappy at the way in which the Corporation 
undertook the programme without any definite instructions from the-
Ministry and without firm "binding" contracts from the State Gov-
ernments and Food Corporation of India. 

The Committee have already commeated about the production of 
seeds in excess of the demalld and without firm commitments thus 
resulting in condemnation and ultimate loss to the Corporation. 

2.115. The Committee note that the left-over stock of 2,633 tonnes 
were stored in godOWDS out of which 750 tOnDes valued at Rs. 4.05 
lakhs were found unfit for use as seeds and the same were disposed 
of as food grains to the Food Corporation of India resulting in a JOBS 
of Rs. 218 lakhs. The Committee are baformec1 that arrangements for 
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storage of seed had been made in the godowns of Central Warehous-
ing Corporation and the space was selected by the officials of NSC. 

J. Padma variety of paddy 

2.116. ThePadma variety (CR. 28-25) of paddy was released by the 
Central Variety Release Committee of the Central Government on 
23rd December, 1968. The Corporation undertook the multiplication 
of this variety in its farm at Hempur in Uttar Pradesh (1969) and 
also through contract growers. 

2.117. In March, 1969, the Regional Managers of different units 
were informed that the multiplication of the 'Padma' variety had been 
undertaken and a good quantity of seeds would be available fur com-
mercial cultivation with effect from June, 1969. The literature issued 
by the Corporation recommended, inter alia, the use of this variety 
of seed for sowing in 'Kharil' season also in West Bengal and 
Bihar regiOns. A quantity of 268 tonnes and 121.8 tonnes of certified 
seed of this variety was sold in West Bengal and Bihar respectively 
for commercial cultivation during 'Kharif' 1969. The crops, however, 
failed contributing to a considerable loss of rice to the cultivators. 

2.118. In addition the Corporation undertook the production of 
certified seed of this variety during Kharif 1969 in West Bengal and 
Bihar on 640 acres and 350 acres respectively through contract grow-
ers and IOn 551.96 acres in Bihar under State Government programme. 
The production of certified seed was estimated at 1,700 quintals in 
West Bengal and 2.,390 quintals in Bihar. But the entire seed crop in 
the two States was found to have been infested with a virulent disease 
and became unfit for use as seed. 

2.119. On receipt of reports regarding the failure of these crops the 
Cbrporation made a reference to the Indian Council of Agricultural 
Research in January, 1970 to ascertain the possible reasons for the 
failure of these crops and the latter intimated on 14th January, 1970 
as follows:-

.......... the rice variety, Padma, was not recommended ~y 
the Central Variety Release Committee for cultivation in 
the kharif season. It does admirably well in the rab! 
season ....... , . we can confidently take up extensive culti-
vation of this variety during the summer season in Bihar, 
West Bengal and Orissa." 

2.UO. A perusal Of the Ministry's records, however, indicates that 
in the release papers the sowing Beason far this variety of paddy in 
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Bihar was mown as "Khalif" instead of "Summer" and in June. 1970, 
the Ministry of Food and Agriculture intimated the Bihar Govern-
ment to discourage the cultivation Padma variety in Kharil, suggest-
ing that this could safely and profitably be cultivated as a "Summer 
Crop". The Management however, stated (November, 1970) that 
"even today, there is demand for Padma variety in Kharif, and in 
1969-70, we have sold approximately 153 quintals in Bihar. The fact 
of the matter is that Padma variety is suitable for Bihar in Kharif 
for the Plateau areas and there was nothing wrong in supplying the 
seeds to Bihar and West Bengal." 

''The reasons for the failure of these crops do not appear to have 
been investigated by an independent agency so far (December, 1970)." 

2.121. During evidence, the Managing Director of the CorporatioR 
stated that the aforesaid variety was approved in December, 1968 by 
the Central Variety Release Committee which was under the Minis-
try of Agriculture represented by the ICAR. It was mentioned about 
the areas and seasons and on this basis. NSC distributed the seeds in 
Bihar and West Bengal. Subsequently, it was brought to their notice 
that the variety had failed during 1969. This was oommunicated to all 
the State Governments and NSC in June, 1970. By that time, the seed 
ad already been distributed for production. 

2.122. The Corporation stated that in the release papers circulated 
by the Central Variety Release Committee itself the sowing season 
for Padma Variety of Paddy was shown as 'Kbarif and the sale of 
Padma Variety of paddy in Bihar and West Bengal was done as per 
the recommendations of the Central Variety Release Committee. The 
Indian Council for Agriculture Research had apparently changed their 
recommendations subsequently. 

2.123. Asked at what stage did it came 10 the notice of the Corpo-
ration that the entire seed crop of Padma in the aforesaid States was 
infested with a virulent disease, the Corporation stated that "it is not 
possible to indicate definitely the stage at which the matter came to 
the notice of the Corporation. However, it has not incurred any fin-
ancialloss on this account as a direct result of the failure of this seed 
crop." The Ministry added that information regarding the loss sus-
tained by growers had not been compiled. 

2.124. In this connection, the Ministry in a reply after evidence 
stated that government had not given any specific instructions to the 
Corporation fur releasing the Padma variety for commercial cultiva-
tion. The agencies sponsoring the release of any particular variety 
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sent detailed information in regard to the variety to the C.V.R.C. 
which after consideration of the data furnished by the sponsorers de-
cided on the question of release of the variety for mass cultivation. 
The variety CR-28-25 had been sponsored by the Director, Central 
Rice Research Institute, Cut tack and it was recommended for the ful-
lowing areas 'and for the different seasons in the areas of Bihar and 
West Bengal:-

Area 

(1) Bihar 

(2) West-Bengal] • 

Season 

Summer crop to replace TN-I 
and also Kharif. 

• Boro to replace CB-J and CB-I1 
and also after a crop of Jute 
where irrigation facilities exis t 
in Kharif. 

2.125. In the case of Bihar, although the variety had been released 
for Kharif the sponsor had suggested that this might be suitable on 
the summer crop to replace Taichung-I and also in Kharif. Once the 
varieties were released the decision was indicated to all the agencies 
and the seed producers took up multiplication of certified seeds for 
distribution for raising commercial crops. 

2.126. The Ministry added that view of the I.C.A.R that Padma 
variety was not recommended by the C.V.R.C. for cultivation in the 
Kharif season was communicated in the letter of the Deputy-
Director-General, ICAR on the 14th January, 1970. 

2.127. On being asked whether it was a lapse on the part of the 
Ministry of Agriculture which led to this crop failure, the Managing 
Director replied "I agree, it was d.e to the Central Release Commit-
tee's recommendations." 

2.128. When the Committee drew the attention of the Ministry to 
the aforesaid remarks, it was stated that this variety had not per-
formed well in Bihar and Bengal in 1969 in which year there was a 
serious pest-epidemic. It was, therefore, not understood how it could 
be stated that the apprQval of this variety fur cultivations in Bihar 
was a lapse on the part of the CVRC. 

2.129. The Committee desired to know the actual date of the 
minutes of the 11 th meeting of the C.V.R.C. whether it was 23rd De-
eember, 1965 or 23rd December, 1969. The Secretary (Agriculture) 



stated that there were two different years one was 1968 and other 
1969 which required to be checked. In a subsequent reply, the Min-
istry stated that the variety had been released at the 11th meeting of 
the C.V.R.C. held on 23rd December, 1968. 

I 

2.130. Asked about the extent of losses, the Corporation stated that 
they did not have the figures. In this connection the Ministry stated 
In a written reply that no compilation had been made of the losses 
suffered by the cultivators in West Bengal, Bihar and other concern-
ed States on account of damage tl.) the paddy crop raised from Padma 
variety. However, there were reports in news paper in 1969 that there 
was serious and epidemic scale attack of gassid and paddy crop in 
Northern Bihar and further there was a disease complex also. It was 
alID reported by NSC that large areas of Bihar were affected by seri-
<lUS virus disease. The Corporation had reported to the Ministry that 
the diseases had appeared on almost all the varieties of paddy during 
the season and Padma could not be escaped. 

2.131. Asked about the steps taken to compensate to the cultiva-
tors it was stated by the Managing Director that "in our organisation 
1here is no such system". " ..... We do have a system whereby the 
viability of the seed is involved. We notify in the certification the 
percentage of germination, the characteristics of the seed and so on. 
We certify the viability of the seed and its purity. We have no sys-
tem of compensation." 

2.132. The Managing Director added that as a result of this ex-
perience, the Government have taken up a programme whereby 
the new varieties are prepared in small packets along with instruc-
tions and given to the farmers and after they have tested the 
variety, they spread it over a larger area. 

2.133. On a point of enquiry whether Government proposed to 
reimburse the losses suffered by the cultivators in Bihar and West 
Bengal on account of damage to the said variety of paddy the Minis-
try stated that government had not considered any such proposal. 

2.1M. When asked whether an independent investigation into 
failure of the crop was called for, the Corporation stated t'hat they 
would have no objection to such an investigation. 

2.135. In this connection, the Secretary (Agriculture) stated 
-during evidence that "I would not only be prepared for it but I 
would even want, on my own accord, to have a full enquiry made 
to the extent to which it can be made at this late stage." 
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1.136. The Committee note that Padma Variety (CR. 28-%5) was 
.... eleased by the Central Variety Release Committee of the Central 
"Government on 23rd December, 1968. At the time of release of this 
variety the sponsoring Institution recommended that the variety 
may be released as summer crop in Bihar to replace TNI Paddy and 
also in Kharif season. The variety was also recommended to replace 
·Cbinsura B()ro I and II in the Bol'O season in West Bengal and also 
for cultivation in KhariI after jute where irrigation facilities exist. 
'The Corporation undertook the multiplication of this variety on its 
faI:m at Hempur in 1969 and also through contract growers. The 
literature issued by tbe Corporation also recommended the use 01 
this variety for sowing in "Kharif" season in West Bengal and Bihar. 

The Corporation also undertook production 01 certl1lecl seed of 
this variety during Kharif 1969 in West Bengal and Bihar and also 
through contract growers in Bihar under the State Government 
Programme but the entire C1'OpS in these two States were 
found to have been infested with virulent disease. In addition, some 
-quantity of certified seed of this variety was also sOld in West Bengal 
and Bihar for commercial cultivation during Kharif 1969. The crops 
in these areas also failed contributing to a considerable loss of rice 
to the cultivators. 

2.137. The Committee note that when, the Corporation made a 
reference to the ICAR in January, 1970 to ascertain the possible 
reas.ns for failure of the crops, tbe latter intimated tlpaelma was 
not recommended by the Central Variety Release Committee for 
cultivation in the Kharif season. It does admirably well in the raM 
5euon ...... We can confidently take up extensive cuStlvatiea of 
this variety during the summer season in Bihar, West Bengal and 

'Orissa". The Committee also note that since the original release 
paper, the sowing season for this variety in Bihar was shown as . 
4J{harif instead of 'summer', the Ministry in accordance with the 
~pinion of ICAR, intimated in June, 1970 to Bihar Government that 
cultivation of Padma variety shonld be discouraged In "Kharif" aDd 
taken as a "summer crop". 

The Committee are surprised that in sl'ite of the opinion of the 
ICAR, the Corporation still hold that Padma variety is suitable for 
Khuif in Bihar and there is nothing wrong in the supply of seeds 
to Bihar and West Bengal. The Committee are informed tbat the 
failure of this variety during 1969 was brought to the notice of the 
Corporation and this was communicated to all State Govemments 
-and NSC in June, 1970 by which time the seed had already been 
diatriltated. The Committee fail to understand as to why the Mlni.-
try took six months for sending the intimation to the State Gov-
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emment and Corporation instead of correcting the error immediately 
after receipt of clarification from ICAR. The Committee feel that 
Govt./ICAR should have advised Seed Corporation in the matter 
without delay and observe that had this been done in time, the cul-
tivators would have been cautioned in advance and they would not 
have lone in for cultivation of this variety. 

The Committee are informed by the Corporation that "ICAR 
has apparently changed their recommendation subsequently." 

2..138. The Committee are also surprised that though according 
to the Corporation, the failure of the crop of Padma in the aforesaid 
States was due to various diseases, it was not possible to indicate 
the stage at which the matter came to their notice. It is regrettable 
that neither the Ministry nor the Corporation have assessed the 
extent of loss suffered by the cultivators on account of the damages 
to the paddy crops based on the Padma variety. 

While the Managing Director stated during evidence that the 
lapse was due to the Central Variety Release Committee's recom-
mendation, the Ministry are of the opinion that the failure was due 
to the post epidemic in 1969. 

The Committee recommend that an independent enquiry associa-
ting therewith a representative each of the State Governments con-
cerned should be conducted in the whole affair with a view to pin-
point responsibility for the lapses at various stages and the Com-
mittee informed of the results. 

2.139. The Committee would also like to be informed of concrete 
remedial measures taken to obviate recurrence. 



(iii) 

N. S. C's FARMS 

A. Proposals for setting of farms 

3.1. As earlier stated in' Paragraph 1 (iii) of this Report, under 
the scheme formulated in May, 1961, a foundation seed organisation 
w~ to be set up under the National Seeds Corporation to have full 
control over the production, movement and supply of foundation 
seeds to the agencies which would produce the certified seeds. The 
work of production of foundation seeds of hybrid varieties was not 
to be assigned to any other agency. The targets fixed for the pro-
duction of these seeds during the Third Five Year Plan were to be 
achieved by establishing four units of 500 acres each for hybrid 
maize and one or two units for hybrid jowar. As against this, the 
Corporation established only two farms in the Third Five Year 
Plan-one at Hempur in Uttar Pradesh (1,000 aCres) and the other 
at Nandikotkur in Andhra Pradesh (500 acres). 

3.2. In the projection for the Fourth Five Year Plan (1966·67 to 
197~71) made by the Corporation in December, 1964, it was envisag-
ed th,at the targets for the produ~tion of foundation seeds would be 
met from the Corporation's own farms except in rare cases. Five 
to six farms were planned to be established during the plan period, 
three to four within the next two years~ 'But on farm other than the 
two already established during the Third Five Year Plan had been 
set up till February, 1970. One small farm of 28 acres at Sainj 
(Himachal Pradesh) was established in 1972 with a view to produce 
high quality seeds for vegetables. An area of about 200 acres had 
been taken on lease at Yamunanagar in June, 1970 for a period of" 
two years. The farm was closed on 31-5-1972. 

3.3. In this connection, the Management stated in November, 
1970 as follows:-

" .......... efforts continued to be made for establishment of 
the farms but in the light of the experience which we 
gained on the working of the two farms, as well as the 
difficulties connected with getting really suitable land, it 
was later on decided not to go in for further farms .. ··. 
in retrospect it is found that since the foundation seed 
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production of the Corporation liable to great fluctuation, 
it is better not ro tie up large funds in acquiring assets 
of the fixed nature and with heavy recurring expenditure." 

"In February, 1971 it was further stated that "the decision not 
to go in for further farms was evolved in the light of the 
experience. There is no definite decision in writing to 
this effect." 

3.4. Asked as to why they did not establish more farms as envi-
saged in the original scheme and the plans, the Managing Director 
stated:-

"As pointed out earlier, we depend purely on the State Gov-
ernment to give us land, we don't buy land from private 
sources. We don't want to block our capital in the pur-
chase of land; We just try to have some Government 
farm. We approached the Planning Commission, they 
always said that we should make use of the State Farms 
Corporation. We have now cordial relations with the State 
Farms Corporation and from this year onwards we are 
trying to cover more area on their farms." 

He further stated that because these two farms (Hempur and 
Nandi Kotkur) which were handed over to them did not pr9ve VeTY 
good (because of lack of irrigation in one case and the lack of drain-
age in the other) they thought that instead of investing money on 
the development of these farms, they could take up the multiplica-
tion on other farms. 

He added that they were still having an open mind. Whenever 
some suitable land would be available, the Corporation would go in 
for it. But, by and large, the State Governments did not offer 
suitable land. "The decision was that since suitable land was not 
being offered they would not go in for further farms." 

3.5. In this connection, the Secretary, Department of Agriculture 
stated during the evidence that tbe difficulty in setting up seed 
farms was that it was not easy to get land and if the land was already 
being used for good productive purpose, it was costly. This was the 
reason why they did not show any great enthusiasm in putting up 
proposals for having farms of their own. The Corporation had only 
two seed farms; and one small farm was based for growing vege-
table seed material. The Corporation had been making use of con-
tract growers for the bulk of their production. Probably, they did 
not feel any difficulty in the earlier years of their working, because 
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they managed to have more fouRdation seeds than they could dispose 
of, even under their not-very-satisfactory arrangement of getting 
this done by the contract growers under the supervision of their 
experts. 

3.6. In regard to the necessity for new faI'ms ~e Managing Direc-
tor stated in the course of evidence:-

IIIn the working papers of the NSC, this was mentioned that 
we should have four seed farms measuring about 2000 
acres each. We have already 1600 acres area on three 
farms. A dialogue is going on between the Ministry of 
Agriculture and the Planning Commission. They say 
that the existing farms with the SFCI should be made 
use of. It is not yet clear whether we are going in for 
new farms or not." 

3.7. As to whether the Corporation was particular about having 
its own farms or it would go according to the advice of the Ministry, 
the Managing Director added:-

uOur idea was that we should have additional foul" farms but 
we have not yet been given clearance from the Ministry 
as well as the Planning Commission. Perhaps the present 
thinking is that there should be more co-ordination and 
we should be able to make use of the SFCI farms for the 
purpose of production of foundation seeds." 

3.8. On being enquired whether the Government had considered 
the proposals forwarded by the Corporation for setting up more 
farms and if so, what was the latest position, the Ministry stated as 
under:-

"In the draft paper gIVIng the details of the proposal for 
Fifth Five Year Plan, as prepared by the NSC, it was in-
dicated that the Corporation would set up four Farms of 
approximately 1000 het:tares each fot' the production of 
foundation seeds. An assistance of Rs. 5 crores from the 
Government for the expansion proposals of the Corpora-
tion activities during the Fifth Five Year Plan period 
was included in the draft paper referred to above. Against 
this, the final outlay approved by the Govemment for 
giving assistance to the NSC for their expansion program-
me in the Fifth Five Year Plan period is only rupees four 
crores. The NSC has been requested to revise their Plan 
proposals in the light of the approved reduced outlay. The 
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Corporation has also been told that in the light of the 
decision that the Corporation should utilise the farms o·f 
the SFCI for their seed production programme instead 
of establishing their own farms, the provision for setting 
up of four farms included in the draft paper on Five Year 
Plan proposals should be deleted. The revised proposals 
of the Corporation are yet awaited. When these are receiv-
ed, the comments of the Planning Commission will be 
obtained." 

3.9. Asked whether the ftnancial implications of setting up more 
falms by NSC vis-a-vis use of existing SFCI farms had been exa-
mined and if so, with what result, the Ministry stated that "as stated 
above, the Government have taken the view that the NSC should 
avail themselves of the existing facilities in the farms of the SFCI 
for the production of foundation seeds." 

3.10. The Committee regret to note that though in the projection 
for the 4th Five Year Plan (1966-67 to 1970-71) made by the Corpo-
ration in December, 1964, five to six farms were planned to be esta-
blished during the plan period and three to four farms within the 
next two years, no new fann could be set up till February, 1970 
except the two fanns already established during the 'l,'hird Plan 
and another small fann establlshed in 1972, for production of high 
quality of seeds for vegetables. Instead the Corporation had been 
D:lakinir use of the contract growers for bulk of the production even 
under "their not very satisfactory arrangement of getting it done." 
The Committee are infonned that the difficulty in setting up state 
farms was that it was Dot easy to get land and if the land has already 
been used for productive purposes, it was costly. The Committee 
fail to understand as to why the Corporation should not have coor-
dinated their programmes with the SFCI and utilised the lands of 
the State farms instead of going to the contract growers with its 
attendant risks. 

The Committee note that the Corporation proposed to have four 
more flU'lllS of about 2,000 acres each during the Fifth Plan for 
purposes of foundation seeds multiplication. The Government have, 
however since considered the question of establishing more farms 
and Inf:nned the Corporation that the "provision for setting up of 
four fanns included in the draft paper on Five Year Plan proposal 
should be deleted" and NSC should avail themselves of the exis~ 
facilities in the farms of SFCI for produetion of foundation seeds. 

The Committee recommend that in the light of the decisions 
taken the Government should issue suitable directions in this 
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regard 90 that it should be possible for NSC to have pater coordI-
nation with SFCI and utilise their farms to the maximum extent 
and the targets of production of quality seeds in the 5th plan are 
actually achieved. 

B. Existing Farms 

(1) Hempur Farm (U.P.) 

3.11. This farm was set up in 1964 and an area of 746 acres of 
land was occupied in South Block. Since this was found unsuitable, 
an area of 1008 acres of land in South Block was obtained in ex-
change and taken on lease for a period of 20 years on an annual 
lease rent of Rs. 40/- per acre. The lease of the farm expired in 
May, 1970 but in accordance with a decision taken in May, 1969 the 
matter for outright purchase of the farm was taken up with the 
U.P. Government in May, 1969. No final decision had been taken 
so far. 

3.12. In a reply a~ter evidence it was stated that the lease agree-
ment had not been finalised as the detailed terms and conditions of 
lease were awaited from State Government. This was taken up with 
State Government in July, 1972 after its refusal to sell the farm to 
N.S.C. 

3.13. The Committee asked as to what were the reasons for 
occupying land in South Block whiCh was not suitable for setting 
up the farm. The Managing Director stated during evidence:-

"This is a Government farm which we have taken over. The 
Ministry of Agriculture approached the various State 
Governments to hand over farms for the purposes of seed 
multiplication. The offers came. This land was handed 
over to the NSC and we started working on that. During 
the first year we came to know that there was a problem 
of drainage. Normally it takes two-three years to develop 
such farms. No State Government will give us developed 
area. We thought we would be able to develop it but when 
we found that there was a drainage problem, we requested 
the State Government to exchange that area for another 
suitable area." 

3.14. In reply to another question he added:-

"We did inspect the site and we had it on our minds that it 
will take at least three years to develop certain land and 
make it fit for our puropose ........ we did not invest any 



capital on this at that time. We cultivated the land in two 
seasons ...... !jIl the meantime, the Uttar Pradesh Gov-
ernment, to whom the farm belonged, offered a better 
land to us." 

Out of the total area of 1008 acres in Hempur farm, 940 acres 
c~e under cultivation, 44 acres under road, office, residential 
colony, drainage Channel and 24 acres underdevelopment. 

(II) Nandikotkur Farm (Andhra Pradesh) 

3.15. The foundation seed farm at Nandikotkur (AP) was esta-
blished in November, 1963 in consultation with the experts of 
Rockfeller Foundation and Officers of the Andhra Pradesh Agricul-
ture department. The farm was taken on lease from the Andhra 
Pradesh State Government: initially for a period of 20 years, on an 
annuallease rent of Rs. 100 per acre. The lease deed had been made 
over to State Government for confirmation which was still awaited. 

Out of the total area of 500 acres, only 416 acres were available 
for cultivation purposes, 84 acres were under roads, drainage, 
channels, office and workshop etc. 

(III) Sainj Farm (H.P.) 

3.16. The farm having a total area of 28 acres was taken on lease 
for 20 years from Himachal Pradesh Government in the month of 
August, 1972. Rs. 7295.25 yearly lease oharges were agreed upon. 
The Farm was having 14 acres under cultivation. Sainj Farm was 
working on the basis of letters exchanged with Himachal Pradesh 
Government. Formal lease deed was pending to be executed till 30th 
June, 1973. The Corporation has further stated that modified lease 
agreement had been forwarded to the Himachal Pradesh Govern-
ment on 12-1-1973 for consideration and concurrence. 

3.17. During evidence the Managing Director stated that the land" 
levelling in 160 acres at Foundation Seed Unit, Hempur and 40 
a~es at Nandikotkur, remained to be completed and it was expected 
that this work would be completed by the end of May, 1975. 

3.18. In a written reply after evidence, the Corporation stated 
that to make the Foundation Seed Unit at Hempur as a fully deve-
loped model seed farm, considerable development work was requir-
ed to be undertaken. A Project had recently been prepared to under-
take the development of under-ground irrigati'on system, field 
drainage and fine grading of entire cultivable land" for obtaining a 
higher etllciency of irrigation. This work was- proposed to be taken· 
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up in phased manner depending upon the availability of funds and 
was expected to be completed in about 3 years time. 

3.19. The Committee note that though the lease for the Hempur 
Farm expired in May, 1970, the lease deed has not so far been fina-
lised and the matter was taken up with State Government in July, 
1972. SJmilarly, in the case of SaiDj Farm which was set up In 1972, 
the lease agreement has not yet been finalised. The Committee fail 
to understand why such inordinate delays in renewal of lease agree-
ment in the case of Hempur Farm and execution of the original 
lease agreement in respect of Sainj Farm, should be there as it is 
apprehended that absence of lease agreements is bound to create 
a c1iJnate of uncertainty which is not conducive to effir,ient function-
inc. The Committee recommend that this matter may be accorded 
the eriority it deserves and lease agreements should be executed 
without further loss of time. The Committee desire that in future 
the Undertaking should ensure that action for the agreements for 
lease of lands for new farms or for renewal of the existing leases 
is initiated well in advance so that the Undertaking is not put to any 
diftleulty in proceeding with the work. 

(IV) Yamunanagar Farm 

3.20. On 2nd June, 1969, the Chairman, NSC requested the then 
Minister for Railways to make available to the Corporation a site 
at Yamunanagal' either on out-right sale 01' 10-12 years lease for es-
tablishing foundation seed farm of NSC. The Railways (on 23-6-
1969) expressed their inability either to sell the land to the Corpora-
ton or to give it on long lease basis for the aforesaid period. Lt 
was, however, suggested by Railways that this could be given on 
two years lease to NSC. On 27-10-1969, a joint meeting was held 
between the Divisional Engineer, Northern Railway and represen-
tative of the Corporation and it was indicated in that meeting that 
the licence would be for a period of two years and extension beyond 
that would have to be considered on its own merits by the Railways. 
Even when approached again on 19-11-1969, the Railways reiterated 
the same terms and condition referred to above'-They did not agree 
to the grant of automatic extension after that period. 

'3.21. The Corporation took possession of this land on 1.:.6-1970. 
The Corporation required this Farm specially for growing seed' 
potato, but as most of the area was low lying, it was not possible 
to grow potatoes on a large area. Due to the short duration Of lease 
for two years, it was not possible for the Corporation to invest 
heavily on land development work. Drainage posed a major problem 
in cultivating this farm. 
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The matter wascgnsidered. in detail in April, 1972 and it wu 
decided that the Cez:poration should not take this farm for another 
two years. As per agreement, the lease was terminated on 31-5-
1972. 

3.22. Asked whether in the opinion of the Ministry setting up 
a farm On a land taken on lease only for two years was economical, 
the Ministry stated in a reply after evidence that: "the Ministry 
agree that the entire proposal of taking land for a period of two 
years was inadvisable." 

It was also stated that the Corporation knew that the land had 
been reserved for railway colony at the time the farm was set up. 

3.23. When asked about the loss suffered by the Corporation as 
a result of the closure of the farm it: was stated that the Corporation 
had suffered a total loss of Rs. 46,477 in the two years in which this 
farm was operated. 

3.24. The Committee rell'et to note that eVen though the fact. 
that .tht' land for Yamunanagar farm was available only for a period 
of two years and that the land was reserved for Railway CoIoay 
were known to the Corporation, the Corporation selected the land 
for establishment of this farm. Even after selectiop., the Committee 
ftnd that the Corporation eould not use the tarm for I'I'OwiDr seec1a 
of potatoes for which it was intonded, as most of the area was low 
lying with the result that the Corporation suffered. a loss of as. 
46,477. As admitted by the Ministry the entire proposal of taking 
land for a period of two years was inadvisable. The Commttee are 
not happy about the unwise action on the part of the Corporation in 
havinr t.tken up this unsuitable land without JOinc into the econo-
mics of the short term lease which resulted in a loss of as. 46,471. 
TIle Committee would like that the entire matter may be investi-
gated and responsibility for selection of an unsuitable IaDd by the 
Corporation ftxed. 

C. Area BroUCht ...... Cultivation 

3.25. The following table indicates the acreage planned for culti-
vation and the area actually cultivated in the farms of the Corpora-
Uon upto Rabi 19~ 
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(Figures in acres) 

HempurFarm NandikotkurFarm Saini Farm 
(1000 acres) (500 acres) (25 acres) 

Planned Actual Planned Actual Planned Actual 

1 2 3 4 S 6 7 

!Ubi Summer 1969 814 56S 309 184 
Khari! 1969 793 407 307 280 

R,abi Summer 1970 742 742 260 260 

Kbarif Summer 1970 6S1 468 %57 229 

R,abi Summer 1971 141 722 301 228 

Kharif 1971 SS6 413 411 %89 

R,abi Summer 1972 733 767 264 266 

!Charif 197% 623 4SS 354 304 
R,abi Summer 1973 767 714 321 2SS 12 II 'S 

3.26. Asked as to what were the reasons for not bringing the 
-entire area of the farm under cultivation, the Ministry in a reply 
after evidence, stated that under the Hempur Farm, an area of 940 
.acres was suitable for cultivation. In 1973-74, an area of 291 acres 
was m'Ought under cultiva.tion in Kharif season and 707 acres in 
Rabi/Rabi Summer Season. In the year (1974-75) 915 acres would 
be brought under cultivation. The terrain of the remaining area 
was very rugged and required considerable efforts in levelling and 
developing. However, efforts were already being made to bring the 
remaining area also under cultivation. 

3.27. As regards Nandikotkur Farm, out of the cultivable area of 
-416 8£re8 (in 1973-74) 341 acres was brought under cultivation in 
Kharif aeason and 226 acres under rabi/summer seasons. The Cor-
poration stated that all the cultivable area had now been brought 
under cultivation. 

3.28. The Committee desired to know the reaIOna for variatiolll 
between the acreage planned for cultivation and the actual total 
.area cultivated during Kharif 1970 to Rabi 1973. The Corporation 
stated that during Kharif aeuon the implementatiOD of the planned 
programme wu dependent on behaviour of rains. A.. 1UCh, It became 
dUBcult sometimes to plant the entire .,.. at the proper time. 
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3.29. Asked about the reasons for the shortfall in the acreage of 
NSC's Farms, the Corporation stated as under:-

(I) J::harl! 1970 

(2) Rabi 1970-7] 

(4) Rabi 1971-72 • 

(6) Rabi 1972-73 • 

(I) Rlbi 1970-71 

(2) Kharif 1971 

(3) Kharif 1972 
: -

(4) Rabl 1972-73 

(s) Kharlf 1973 

(6) Rabi 1973-74 . 

NANDIKOTKUR FARM 

Due to heavy rains o:-.ausin R 
floods . .... 

Due to inadequate and late 
supply of foundation seeds and 
lirrutations of isolations. 

Due to shortage of foundation 
seeds, limitations of isolations ~ 
early drought conditions, later 
heavy rains. 

Due to divenion of certain 
programmes to other unitt, 
limitation of isolation and 
non-availability of breeder 
seeds in time. 

Due to non-availability of 
breeder seeds in time, limi-
tations of isolations, drought 
in early stages and heavy rains 
later. 

Due to .breaches in canal, Kequent 
power break-downa and late 
receipt of breeder seeds. 

Early drought with frequent 
power break-downs and later 
Inundation of the farm Were 
responsible for the shortfall in 
acreage. 

HEMPUR FARM 

Due to excess rains. 

Due to heavy rains and non-
availability of seeds in time. 

Due to drought conditions. 

Due to non-availability of seeds 
in time. 

Due to divenion of programmes 
to <1ther units due to bad 
weather conditions. 

Due to non-availability of leeds 
in time. 

3.30. From the above, it is noticed that among other reasons, non-
availabWty of seeds in tirne, inadequate and late supply of founda-
tion seeds and limitation of isolations Went stateci by the Corpora-
tion for shortfall in acreage of their Fanns. 
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3.31. When the Committee enquired the reasons for non-avail-
ability of seeds in time or late supply of foundation seeds, the Ma-
naging Director stated during evidence that sometimes breeders' 
seed or the foundation seed was produced during Rabi season and 
that had to be planted in Kharif. It reached late with the result that 
the full area was not planted. When they got the breeders' seed it 
was required to have two multiplications in the same year. They 
had arrangements at Nandikotkur Farm. Even asa second crop in 
Rabi itself, they could multiply it but the !time left between the 
multiplication during Rabi season, processing and then sending to 
the other Farm at Hempur was very short. Sometimes it got de-
layed. In respect of new varieties, they were able Ito multiply both 
in Rabi and Kharif seasons in Nandikotkur on account of favourable 
weather conditions. But when they multiplied during Rabi season 
and sent to Hempur Farm during Kharif season, the time lag was 
so short that sometimes it got delayed. 

3.32. In ,this connection, the Corporation in a note after evidence-
added that the seed to be multiplied at the Farms was sometimes 
produced in the off-season at areas such as BangalQl"e and Srinagar. 
Moreover seed of the new varieties and the breeder seed was obtain-
ed from the concerned breeders and as such there was sometime de-
lay in obtaining the requisite seed in ,time. However, for the area 
to be covered with the established varieties, steps had been taken 
to make the seed available to the Farms well in time. The main 
production programmes of the Farms was decided in the Regional 
Managers' Conference a couple of months before the planting season 
and accordingly the seed was moved at the Farms so that seed was 
available in time. 

3.33. On being enquired as to how in view of the planned area 
being less than the overall area and the actual area being less 
than the planned area, the Management ensure the optimum utili-
sation of these farms, the Corporation stated that while planning 
the area to be planted they had to give margin for crop rotation 
and due to that reason they could not utilise the entire cultivable 
area in a particular season. After planning the area, due to adverse 
weather conditions they were not able to plant a particular crop or 
the crap failed in early stages due to adverse conditions in that parti-
cular season. After failure of that crop it was not possible to take 
up another crop in that season, and as such no better USe could be 
made of available area. Howev~r, effoflts were bciJ)g made to put 
the optimum area 'in. use. The possibillties of })U;ttlng maximum 
area under cUltivation· in each season was being disCussed in the 
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-Regional Managers' Conferences where it was ensured that opti-
mum utilisation of the farms was made and the programme was allot-
ted accordingly. 

3.34. The Committee note'that the Corporation had occupied 746 
acres of land in the first instance In the South Block of Hempur 
(UP) in 1964: after due inspection; but later after some work was 
done on its development and it was cultivated for two seasons, the 
'Corporation found that there was drainage problem and gave up 
that farm in exchange for another farm of 1008 acres in the north 
~Iock. The Committee cannot but conclude that the inspection made 
'before occupying the farm in the south block was perfunctory as 
otherwise the problem in the area would have been detected before 
occupation of the farm and much of the expenditure on its deve-
lopment would have been avoided. The Committee, therefore, re-
commend that this matter should be thoroughly investigated and 
responsibility for the lapses fixed. The Committee hope that such 
mistakes will not recur in future and the Corporation will ensure 
that farms or lands, including those which might be offered by 
SFCI, will be selected with due care and after thorough inspection 
so that scarce resources and precious time are not wasted on lands 
not suitable for seed production. 

3.35. The Committee find that though an area of 940 acres out of 
a total area of 1008 acres of land in the Hempur fann (UP) are cul-
tivable, not more than 767 acres have been brought under cultiva-
tion by the Corporation in any season for ;the production of seeds. 
'The Committee were informed that the 'Corporation would be bring-
ing 915 acres under cultivation in the year 1974-75. 

Similarly out of 500 acres of land at Nandikotkur Farm 416 acres 
are available for cultivation. Not more than 341 acres were, how-
-ever, actually brought under cultivation till 1973-74. The Com-
mittee were informed that the entire cultivable area was, however, 
brought under cultivation during the current year. In the Sainj 
farm only lUi acres out of a total area of 25 acres have been brought 
under cultivation. 

The Committee note with regret that while on the one hand the 
'Corporation has been complaining of lack of adequate land for seed 
cu1tivation, on the other hand, it has not been able to make full 
-use of the entire cultivable area already available in its own farms 
'Still last year. 

The Committee were informed that land levelling for 160 acres 
in Hempur and 40 acres in Nandikotkur still remained to be N)m-
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pleted aDd a project has been prepared for developing Hempur as: 
a model farm. 

'!be Committee recommend that the Corporation should lose-
Do time to determine the areas which can be developed and take-
immediate steps to bring under cultivation all the cultivable area 
of the farms without any further delay in the interest of develop·· 
ing and making available foundation/certified seeds in time. 

D. Production Perfonnance 

3.36. The production of foundation seeds including that in the-
Corporation's own farms during 1970·71 to 1973-74 has been as. 
under-

Crops Production 

1970-71 1971·7~ 197~-73 *1973-74 ----
(I) Cereals 7,618'00 10,407'00 

(in quintals) 
IS,729 46,042'00, 

(2) Fibre Crops 230'00 408' So 95 177'00 

(3) Fodder Crops 55'00 261-00 189 S4'OO 
~~ 

(4) Oilseeds 30 S'00 806-00 496 79-00 

(5) Pulses IS'I6 197- 50 504 162'00 
1lI~' 

(6) Potato 23,461'00 28,004'00 22,6g8 10,009'00 

(7) V:getQble~ 236'7S 
("estimated) 

137'00 ~4 3°8'00 

3,37. From the above, it is observed that there had been fluctu-
ations in the production of seeds at the farms during the period 
from 1970-71 to 1973-74. The Corporation stated in a reply furnish-· 
ed dter evidence that agriculture production in general and seed 
production in particular were subject to "vagaries of weather." Ex-
cessive or deficit rains at particular stage had an adverse effect on 
yield of certified seeds, 

In addition the following reasons were furnished for the fluc-· 
tuating production in NSC's own farms:-

"(i) Hempur & Sainj farms are not fully developed as yet in. 
" terms of fine grading of land into rated irrigation and' 

drainage system. 

(li) The pre-release multiplication of new varieties is arrang-
ed at NSC farms but the performance of certain varieties: 
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is not very good under the agro-climatic conditions exist-
ing on our farms. 

·'(iii) It is often necessary to purify the seed of new varieties 
during 1st multiplications and thus some yield is lost due 
to severe roguing, 

:(tv) Some of the seed sown at NSC farms is obtained from the 
breeder or it may have to be brought from a distant area 
out of oft season multiplication. In spite of best efforts 
the seed is some times received late, In the national in-
terest NSC tries to mul t~y the seed of such varieties 
instead of losing a season/year. 

(v) Incidence of pests/diseases in an epidemic form results 
in larger rejection during processing, 

It may be stated. th8lt production per unit area, apart from the 
'Cluality of the foundation seed produced at NSC farms, is a major 
()bjective, Therefore, rigorous roguing, wi~ planting are followed 
-for quality seed production. This in turn depresses the yield to 
'ftl'Ying extents." 

3.38. The relevant data relating Ito the multiplication of founda-
"tion seeds at NSC farms as well as outside agencies during 1963-64 
10 1973-74 is as under:-

(In Quintals) 

Production Production Total Percentage 
atNSC throug~ outside 

Farms agenCIes 

Year 

'1963-64 . 171 '00 133'00 3°4'00 56'2% 
1:964,-65 423'00 3'00 426'co 99'3% 

"1965-66 1,520'00 669'00 2,189'00 69'4% 
"1966-67 2,491'00 4.709'00 7,200'00 34'6% 
"1967-68 2,413'00 28,J84'oo 30,597'00 7'9% 

"1968-69 · 4,681'00 13,326'00 18,007'00 26% 

1969-70 · 4.674'48 J8,412'oo 23,086'48 20'25% 

"1970-71 6,970'46 24,719' 85 31,690' 31 22'00% 

2971-72 . • IJ,568' 54 28,651'61 400220' IS 28'76% 

1972-73 · 8,724'70 3I ,4JI ' 30 r 40,136'00 21'7% 

"1973- 74 · 7,635'00 42,862'00 50,497'00 15'10% 
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3.39. It will be seen that the production of foundation seeds 
in the Corporation's own farms which was 56.2 percent in 1963-64 
went up to 99.3 percent. in 1964-65 but gradually came down Ito 7.9 
percent. in 1967-68. Again it rose to 26 percent. and 28 percent. dur-
ing 196$-69 and 1971-72 but came down to 20 per cent and 15 per cent 
in 1969-70 and 1973-74 respectively. This would indicate that a 
major portion of the total quantity of foundation seeds produced 
by the Corporation during the years 1966-67 to 1973-74 was arranged 
through outside agencies. 

3.40. Asked about the reasons for shortfall in production at NSC 
fanns, the Managing Director stated that there were not adequate 
irrigation facilities. It depended partly on rainfall. When there 
was poor rainfall, the yield went down in that farm and as such 
the production in their farms was less in order to meet the full de-
mand, they had multiplied seed through other agencies. 

3.41. On an enquiry whether Government had critically examin-
'ed the reasons for shortfall in production and had advised the Cor-
poration in this direction, the lI4inistry stated that the Govern-
ment had not separately conducted any special examination to find 
out the reasons for shortfall in production in the NSC's farms. Nor 
had the Government given any specific directions or advice to Ithe 
Corporation for improvement in the production operations of the 
farms. The Government are represented in the Board of Directors 

· and the Government nominees ~ooked into the reasons for short-
fall when the Board considered !the achievements from season to 

• season. The quarterly financial reports of the Corporation were re-
viewed by the Secretary, Department of Agriculture when the per-
formance in tenns of physical targets was also looked into. 

3.42. Asked whether Government made a study of the produc-
tion Itrends and economics of the production of foundation seeds in 
NSC's farms vis-a-vis other farms run by Central or State Gov-

· ernment, the Ministry stated that the Government had made no 
study of the production trends and economics of the production of 
foundaItion seeds on the farms of the Corporation as compared to 
the production on the fanns of the Central or State Governments 

-or Agricultural Universities. A comparative analysis would how-
· ever, be taken up for the future. 

The Government had generally taken the view that the Corpo-
.. raltion should produce foundation seeds first on its own farms and 
then on the farms of Agricultural Universities or State Departments 

.-of Agrir.ulture. Only when these facilities were not adequate, resort 
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might be made to organising foundation seed production program-
mes on the basis of contract growing with private producers. Re-
cently it was decided to utilise the facilities of land available in the 
farms under the SFCI for organising foundation seed programmes. 

3.43. The Committee note that there has been ftuctuations in the 
l)roduction of seeds at the farms of the NSC which are stated to be 
due to "vagaries of weather and a variety of other reasons induding 
lack of irrigation facilities and proper drainage system, late arrival' 
of breeder seeds, incidence of pests and diseases." The Com-
mittee feel since the exchange of originally selected fann in 
the South Block of Hempur (UP) with the farm in North 
Block in 1965. there should have been no problem of drainage 
system in the NSC farms and this reason for shortfall should· 
not have been advanced now. The Committee cannot but express 
dismay over the fact that NSC has not been able to procure breeders 
In time for its foundation seeds programme. The lack of irrigation 
and incidence of pests/diseases are not matters which if eftorts 
were made in time should be beyond the ingenuijy and resources 
of NSC which has developed expertise through the years. 

The Committee are of the opinion that the factors hampering 
production of seeds at NSC farms should be critically analysed and· 
suitable remedial action taken in time 80 as not to aftect the pro-· 
duction of seeds adversely. The Committee would like to be infonn-· 
cd of action taken and the progress made in the matter. 

E. Seed Review Team 

3.44. The seed Review Team appointed by the Government in-
1966 observed that in order to reduce the risk of leakage of 
foundation seeds in an unaurthorised manner "the foundation seed 
should normally be produced in farms owned by Government or 
quasi-Government institutions". 

3.45. The Committee desired to know the action taken by the 
Corporation in view of the aforesaid recommendation of the Seed 
Review Team. It was started that the efforts of the Corporation 
were always to arrange production of foundation seeds through 
Government and quasi-Government institutions provided they had 
suitable facilities for this purpose. The question of opening new 
fanna of its own was under consideration. In the meanwhile, the 
Corporation was going ahead with the arrangements for collabo-
rating with the SFQI farms for undertaking the production ot 
foundation seeda to the extent possible. 
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3.46. In this connection, the Ministry in a note after evidence 

stated thalt stress was being laid on the working arrangements to 
be made by the National Seeds Corporation for raising foundation 
seeds on the fanns of SreI or the Agricultural Universities. The 
activities in this regard were intended to be intensi1led 80 that de-
pendence on contract growers for raising foundation seeds was 
reduced. 

A beginning had been made in this direction and in Rabi 1974-75 
the Corporation had organised the foundation seed production on 
the farms of SFCI. It was also proposed to increase largely the ex-
tent of contract growing on the fanns of SFCI. The Corporation 
had also organised foundation seed production of Sunflower seeds 
on rthe farms of the Mahatma Phule Klishi Vidhya Peeth, Rahuri. 
Foundation seed production was also organised on the fanns of U.P. 
Agricultural University. 

S.47. The National Commission on Agriculture submitted an in-
terim report on multiplication and distribution of quality seeds of 
bigh yield varieties and hybrids of cereals in November, 1971. 
Among other recommendations, the Commission made the fonow-
ing observations/recommendations:-

"Sr. No.5: 

There should not be any single agency in the production of 
foundation seed. In respect of varieties of all India 
importance, the National Seeds Corporation should be 
major agency for production and distribution of founda-
tion seeds. The NSC should involve in the production of 
foundation seed, all agriculture universities, state farms 
and other institutions, which are in a position to coordi-
nate perfonnance and quality." 

41Sr. No.6: 

Production of foundation seeds of local variety should be the 
responsibility of State Governments which should spe-
cifically nominate or create one or more institutional 
agencies for this purpose. Even so, the NSC as a primary 
all India foundation seed agency, must play an overall 
leading role in developing seed industry as a whole in 
the country". 

3.48. While examining the aforesaid report submitted by the 
N.CA the Ministry of AgricuLture made (September, 1972) the 
511 LS-8 
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following comments on the aforesaid recommendations:-

"The recommendations follows more or less the view expressed 
by the Seed Review Team which had been accepted by 
the Government; of India." 

3.49. The Working Group appointed by the Government of India 
in July, 1963, for the formulation of the Fourth Five Year Plan 
proposals on improved seeds estimated Ithat about 10,000 acres of 
land would be required for the production of foundation seed and 
that the existing CentrallState farms ,and the farms set up by the 
Agricultural Universities should be utilised therefor. 

3.50. Against the estimate of 10,000 acres framed by the Working 
Group for cultivation of foundation seeds during the Fourth Plan, 
the acreage actually cultivated by each agency including the Corpo-
ration is stated to be as under:-

Year NSC Farms Other Farms TOTAL 
(Figures in acres) 

1969-70 1170 1348 2518 

1970-71 1975 694 2669 

1971-72- 2000 1490 2490 

1972-73 1740 3070 4810 

1973-74 (estimated) 1546 5990 7536 

3.51. In November, 1968, the Ministry advised the State Govern-
meMs and the Corporation that the faciUties available at the five 
large mechanised farms at Suratgarh and Jetsar in Rajasthan, Ral-
chur in Mysore, Hissar in Haryana and Jullundur in Punjab (since 
taken over by the State Farms Corporation of India) and the farms 
set up by the Agricultural Universities should be taken into account 
before finalising the arrangements for seed production. This was 
necessary to ensure optimum utilisation of these fanns at the same 
time avoiding excess production of seeds. Moreover, these farms 
were considered to be in a better pOSition to ensure production of 
quality seeds on account of their greater resources by way of 
equipment, machinery and availability of expert technical super-
vision. 

S.52. Lt has been pointed out by Audit that no records had been 
produced to indicate the production of seeds a~ged by the Cor-
poration separately from the Central Farms, Agricultural Univer-
sities and private growers. The extent to which the facilities 
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available with these farms had actually been utilised could not 
therefore, be indicated. In May, 1970, the Management gave a 
number of reasons for not arranging the production of seeds in the 
Central farms. In reply to a reference made by Audit (August, 1970) 
the State Farms Corporation of India Limited had, however, refuted 
all the reasons given by the Corporation. 

3.53. The Ministry had stated (May, 1971) that "Government of 
India has looked into this in a preliminary way and will be taking 
steps to sort out these difficulties." 

3.54. On being asked by the Committee as to whether Govern-
ment had investigated the matter in detail and if so, the outcome of 
their investigations, Ithe Ministry in a note after evidence state: 

"The difficulties faced by both the NSC and the SFCI in 
arranging the production of seeds in the State farms 
were looked into by the Ministry. In order to secure co-
ordination and collaboration between the aotivities of the 
two public enterprises ~n the matter of seed production. 
the Government have set up a Coordination Committee 
under the Chairmanship of Secretary, Department of 
Agriculture. It has been decided that the NSC would 
utilise the facilities available under the SFCI for organi-
sing foundation seed production programmes. Though at 
present the programme is very small, it is the intention 
that in course of time larger programmes should be 
organised by the NSC on the farms of SFCI. lIt has also 
been decided that the SFCI will get the seed produced by 
them certified over a period of years." 

3.55. To an enquiry as to how Government ensured that targets 
laid down for the acreage, yield and production in the various plans 
were fulftlled when multifarious agencies were involved in the 
matter of production of foundationlcerttfled seeds, the Ministry in a 
reply after evidence stated that no specific targets had been laid 
down for seed production programmes in the plans. much less the 
area under seed production. The Ministry of Agriculture, however, 
had introduced a system of detailed review of assessing the seed 
requirements and seed production programmes in advance twice in 
a year with the repre8entatives of the State Governments and the 
All India Seed Producing Organisations. An effort was made to cast 
spedftc responsibilities on the various seed producers for production 
of the required quantities of foundation and certified seeds. In addi-
tion, the Government of India in their resolution F. 7-4O!74-SD dated 



25126-9-1974 of the Ministry of Agriculture set up a Central Coordi-
nation Committee under the Chairmanship of Director General, 
ICAR, for streamlining the procedures for production of breederj 
nucleus foundation seeds of different crops and also for foundation 
seeds. i 

3.56. Although the Seed Review Team appointed by Government 
In 1966 o.erved that, in order to reduce the risks of leakage of 
foundation seeds in an unauthorised manner foundation seeds 
should be actually produced in farms owned by Government or 
Quasi-Government agencies the Committee 8.Dd that the production 
of foundation seeds at the farms of the NSC as compared to the 
production at the fanDS of other agencies has come down from 99.3 
per cent in 1964-65 to 15.lA) per cent in 1973-74, thus indicating that 
a major portion of the total quantity of foundation seeds produced 
by Corporation during 1966-67 to 1973-74 was arranged through 
outside agencies. 

The Committee are surprised to note that in spite of this shortage 
in production in NSC farms, the Government hatl neither conducW. 
any special examination to find out the reasons for the shortfall in 
prod!1ction at the NSC farms nor have they made any comparative 
study of production trends and economics of production of founda-
tion seeds at the farms of the Corporation vis-a-vis the production 
0'; the farms of the Central or State Governments or Agricultural 
Universities. 

The Committee were informed that recentlf a decision was taken 
to utilise the facilities of land available in the farms under SFCI 
for organising foundation seed programmes and a beginning has 
been made in this direction in Rabi 1974-75. The Corporation had 
"so organised foundation seed production in the farms of U.P. 
Agricultural University. 

The Committee would like that, as suggested by the National 
Commission on Agriculture, the NSf? should become a major agency 
for the production and distribution of foundation seeds of all India 
importance and should play an overall leading role in developing 
seed industry as a whole in the country. The Committ.., recom-
mend that, in order to maintain high quality in foundation seeds, 
the Corporation should utilise its own farms and under its own 
supervision the farms of the State Farms Corporation of India aDd 
those of Agriculture Universities and State Departments of Api-
~ulture more and more for the production of foundation seeds IUld 
eliminate organising production of foundation seeds through the 
agency of privJlte producers. 
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3.5IA. The CClllllDiUee would alIo Uke to tile Govenmeat to keep 

a rwa1ar watch on the productioa trends at the farms of the Cor-
poration aDd take timely measures to arrest any decline in the pro-
duction of seeds at the Corporation's farms 88 soon as it comes to 
their notice. 

3.57. The Committee also recommend that tbe Government 
should undertake a comparative study of the production trends and 
economics of production of foundation seeds at the farms of the 
Corporation and those of other Government and Quasi-Government 
agencies at the Centre and in the States with a view to improve 
cultivation and production of foundation seeds at economic cost. 

3.58. The Committee regret to note that though the Working 
Group_ appointed by the Government of India in July, 1963 for the 
formulation of the Fourth Five Year Plan proposals on improved 
seeds estimated that about 10,000 acres of land would be required 
for the production of foundation seed, the acreage actually utiUsed 
was very much less and ,ranged between 2518 acres in 1969-70 to 
7536. acres in 1973-74. The Committee were informed that no speci-
fic targets were laid down by Government for seed production pro-
gra~es in tbe plans much less for the area under seed production 
and there was only a system of review of assessing the seed re-
quirements and seed production programmes in advance twice in 
a year and an effort was made to cast specific responsibilities on 
the various seed producers. 

The Committee also understand that no record had been produc-
ed to Audit to indicate production of seeds arranged by the Cor-
poration separately from the Central Farms, Agriculture Universi-
tes and private growers. The Committee fail to appreciate how 
in absence of specific targets and records to indicate production of 
seeds, it is possible for the Corporation to assess the specific respon-
sibility cast on the various seed producing agencies and work out 
the edent 'to which facilities available with the farmers had actual-
ly ~en utilised. The Committee Were informed that in order to 
s';cure coordination between the activities of the two public sector 
enterprises, SFCI and NSC, in the matter of seed production, Gov-
ernment have set up a coordinating Committee under the Chair-
manship of the Secretary, Department of Agriculture and it is the 
intention that larger programmes would be organised in the farms 
of SFCI. The Committee were also informed that Government of 
india have, after considering the recommendations of the Seed Re-
view Team and the National Commission on Agriculture decided 
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to set up a hip level C~ ... tiDJ1 Committee 1IDCIer the Chair-
DlBnship of Diredor Genera •• IC4B to eaaUl'O that die seed pNdue~ 
don programmes are or&aDise4 on a 80lUld footiq so that it may 
be possible to eDSure quality seeds beiq ayailab1e to the farmers. 

The Committee hope that with the auistance of those Commit· 
teet!; it should be possible to effeCl greatercoordmation between the 
SFCI and NSC in the production of foundation 8M and 8treamline 
the production of breeder/nucleus foundation seeds of difterent 
crops and to ensure quality seeds being made available to the 
f~D!er8 in time. 

F. Rose Produc:tion 

3.59. It has been stated by the Corporation in their annual report 
for 1972-TJ that in the field of rose production, the Corporation mul-
tiplied and distributed 40,000 plants of root stocks of a new variety 
and also supplied 500 budded plants of expo!"t varieties to various 
rose growers including Government Research Stations and Agricul-
tural Universities. 

3.60. In a reply after evidence, it was stated by the Corporation 
that the apprOXimate total investment was Rs· 8,000/-, turnover dur-
ing 1972-73 Rs. 22,0001- and gross profit Rs. 14,000/-. The gross profit 
included the overhead charges (staff, publicity etc.). 

3.61. Asked whether the proposal to grow roses at Hempur Farm 
was placed before the Board, the Corporation stated that as it was 
a _very small programme requiting investment of Rs. 8,000/- it was 
not placed before the Board of Director~ for formal approval. How-
ever, the scheme was approved by the Management on the recom-
mendations of State Trading Cor,porat'ion and I.A.R.I. keeping in 
view the export potential. The decision was ratified by the Produc-
tion Sub-Committee of the Board at their meeting held on 15-11-
1971 when it was observed that "there is a potential export market 
fo~ rose flowers. Increasing attention should be paid towards deve-
lopment of this programme by supplying the stock and plants to 
rose growers." 

3.62. In this connection the representative of the Ministry stated 
dl!,ring evidence that the question of growing of rose seeds arose 
because number of rose growers who were having export business 
want~d reliable root material and since the cultivation of roses wu 
within the objectives of the Corporation and the total magnitude of 
this was small, it was felt that it would not interfere with theix" main 
objectives of growing seeds for cereals, foodgratns and other cuh 
crops. 
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3.63. The Secretary, Department of Agriculture further added 
that:-

141 do agree stTaightaway that the production of planting material 
for high quality roses could never have been a priority 
item for a seed producing organisation set up by the 
Agriculture Ministry. In extenuation of what the NSC 
did, all that I can submit is that the size of the operation 
was not large. I do not think they continued it very long." 

3.64. The Committee note that the Corporation during 1972-73 
multiplied and distributed 40,000 plants of root stocks of a new 
variety of rose and also supplied 500 budded plants of export varie-
ties to various rose growers on the' recommendation of the State 
Trading Corporation and I.A.R.I. It was stated that being a small 
programme requiring an investment of Bs. 8,000-, it was not placed 
before the Board of Directors for formal approval but wa.,. approved 
by the Production sub-Committee of the Board. 

Even though the rose production was stated to be well within 
the objectives of the Corporation, the Committee feel that, as agreed 
by the Secretary of the Ministry during evidence " .... production 
of planting material for higb quality roses could never have been 
a priority item for a seed producing organisation, set up by the 
Agriculture Ministry." The Committee recommend that the Cor-
poration should concentrate more on the main objedive of develop-
ment and multiplication of quality seeds and meet the demands of 
quality seeds in the country rather than dissipate its energy on such 
programmes as rose production. 



IV 

CERTLFICATION SERVICES 

A. Seed Certification Agencies 

4.1. The seed is different from grain only if certain qualities 
which are important from the point of view of genetic purity are 
px:eserved carefully. The essence of any seed programme, therefore, 
lie,s in quality control. There are various methods of controlling the 
quality of seeds and chief among these are (a) seed certification in-
cluding certification of germination and (b) seed law enforcement. 
The term 'seed certification' refers to certification of seed primarily 
for genetic purity, prescribed standard of germination, freedom 
from weeds and excessive moisture, etc. Seed certification requires 
the inspection of field crops to ensure that the minimum standards 
of genetic purity are maintained. 

4.2. One of the objectives of the Corporation is to undertake by 
inspections, and by other means, seed quality control measures in 
all phases of seed business carried on by, on behalf of or in co-ope-
ration with t11e Corporation. 

4.3. The Corporation is certifying not only the seeds produced 
by the producers who market their own produce but also the seeds 
produced by it on its own farms as well as the seeds produced by 
the growers from whom the Corporation procures the entire produce 
for further also. 

4.4. Although under the Memorandum of Association, the Cor-
poration is empowered to certify its own seeds this is a departure 
from the well accepted principle that the certification should be 
done by an independent body and that no organisation should certi-
fy the seed produced by itself. This principle has been upheld by 
the Seed Review Team appointed by the Central Government in 
1966. The Team expressed the opinion (1968) t11at "the first requisite 
for a certification agency is that it should be independent from the 
agency producing or selling the seeds on the one hand and from 
the agency enforcing the Seed Act on the other". The Team further 
recommended that the certification agency should be set up as 
Boards constituted in different States. "These Boards should have 
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representatives of seed growers,. seed trade, scientists, agricultural 
universities, Department of AgrIculture and the farmers." 

4.5. Asked as to the steps taken to have an independent Certi-
fying Agency, the Managing Director stated during evidence that': 

"It is not within our hands, we would like to be reUeved of 
the seed certification. It is a promotional work. We would 
like this work to be taken over by the State Governments, 
as early as possible." 

He added that: 

"This was being constantly taken up by the Government of 
India with concerned State Governments that they should 
set up independent seed certifying agencies. But the 
States, which are unable to do that themselves, appoint 
us as the certifying agency. Once they appoint us, we 
nave to take up that work." 

4.6. On an enquiry whether NSC was the producer Of foundation 
seeds and as well as certifying authority, the Managing Director 
admitted that this was the position in some of the States. 

4.7. When the Committee pointed out whether the NSC was 
producer I certifying authority and also seller, the Managing Direc-
tor, statl:d "that is right, but certification is being done gradually 
by State Governments." 

4.8. In regard to the recommendation of Seed Review Team re-
garding the independent certifying agency the Committee were 
informed that:-

" . , . the Corporation is in agreement in principle with the 
recommendation of the Seed Review Team that the certi-
fication agency should be independent of the agencies 
producing or selling the seeds. The Corporation is, there-
fore, submitting seeds produced and sold by it to the 
State seed certification agencies wherever they have 
been established." 

4.9. 1 n this connection the Ministry stated that Government had 
also accepted this recommendation Of the Seed Review Team and 
had already advised the State Governments to set-up independent. 
Seed Certification Agencies and the matter was being pursued. 
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4.10. In this connection, the Managing Director of the Corpora-
tign stated that the certification work was being passed on to the 
State agencies and they were supposed to establish independent 
seeds agencies within the State for certification work. In other 
States where they had not been able to establish such agencies the . ' National Seed Corporation was continuing to act as a certification 
agency. 

4.11. According to the Seed Act, 1966 (No. 54 of 1966) which came 
into force with effect from 1st October, 1969, each State Govern-
ment 01' the Central Government in consultation with the State 
Government was required to establish a certification agency under 
the Act. Accordingly, the Ministry of Agriculture in their circular 
letter dated the 16th January, 1969 requested all the State Govern-
ments and Union Territories to initiate action to set up the certi-
fic~tion agencies in their States as it would not be possible for the 
National Seeds Corporation Limited to continu~ the certification 
work beyond 31st March, 1970. On account of the inabmty expres-
sed by some of the State Governments to take over this work by 
31st March, 1970, the Central Governments in their letter dated the 
1st April, 1969 asked all the St~te Governments and Union Terri-
tories either to set up their own certification a.~encies or to notify 
the National Seeds Corporation Ltd. as their Certification agency 
on a long term basis. Most of the State Governments had nominated 
the Corporation as their certification agency for the period beyond 
31-3-70. So far Maharashtra, GUjarat, Andhra Pradesh, Karnataka, 
Kerala, West Bengal and Tamil Nadu had set up their own certifi-
cation agencies. The other State Governments, had nominated NSC 
.alt 'certification agency. 

4.12. Regarding nomination of NSC as the State Agency in each 
State, the Ministry stated that-the Seed Act was amended in 1972 
to provide for the establishment Of a Central Seeds Certification 
Board whose main funcion would be to advise the Central Govern-
ment in matters relating to seeds certification and to coordinate the 
functions of the various seed certification agencies. This Board had 
no,! y~t been set up because it could become effective only after 
.es~blishment of agencies for seed certification in the various States 
on the pattern recommended by the Seed Review Team. 

4.13. Asked as to how far the seed certification by the States had 
bien helpful in achieving the objectives of the NSC in the matter 
of seed certification, the Corporation stated that most of the States 
bad undertaken this work recenUy and it would, therefore, be ditR-
c~t to say with any degree of certainty that their establishments 
had been helpful in achieving the objectives. to most of the States 
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NSC was continuing to maintain the same level of inspections with 
a view to~ ensuring that NSC produced seeds retain the same stan-
d~rds of quality f-or which it had established its name. 

4;J4. In regard to suggestion whether NSC should have a Cen-
tral Seed Certification Agency instead of allowing the individual 
States to set up their own seed certification within the Agriculture 
Department, the Cc:trporation stated tl1'3.t:-

"In view of the complications arising out of multiplicity of 
certification agencies and the need to ensure uniform 
enforcement of the certification standards, we feel that 
a Central Certification Agency would be desirable." 

4.15. In this connection the Secretary, Department of Agricul-
ture, however, stated during evidence:-

"We do not agree with that because the matter was obviously 
considered fully by the Parliament itself while enacting 
the Seed Act and Seed Act does not envisage one single 
certification Agency for the whole country. There ought 
to be an independent seed certification agency specifically 
for the different areas. But, for the time being, NSC is 
functioning as the certifying agency for those Scates that 
do not have adequate arrangement's for certification all 
right. But, otherwise, it is very difficult. There is another 
problem. NSC itself is one of the major seed producers 
and the certifying agency at least in theory, ought to be 
a neutral body which should not be suspected of having 
any bias either towards the seed p'roducer or against the 
seed producer ................ At the initial stages when 
the seed certification age~cies did not exist, we started 
one. And then, some States have set up their own seed 
certification agencies. Of course, formal compliance with 
the requirements of seed law by just designating anybody 
as seed inspector, is not enough. For that reason, the 
technical advice and the administrative opinion of the Min-
istry of Agriculture is that there should be a number of 
seed certifying agencies in different parts of the country. 
There may be a central agency to have some kind of a 
supervisory role or to look to complaints aDd disputes, 
If they arise." 

4.~8. The Committee enquired as to the steps taken by the 
Corporation fo enforce the provisions of Seed Act. The Corporation 
stated that the responsibility for enforcement of Seed Act was with 
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aU. the State Governments, and they wel'e taking necessary step. 
in consultation with the Ministry. 

4.17. Asked as to how the Government ensured that the enforce-
ment of Seed Act was fully implemented by each State, the Minis-
try stated that the enforcement of seed law had not made much 
progress because mainly of non-establishment of separate seed 
law enforcement machinery. It was expected that with the Central 
as~lstance envisaged now under the scheme in the Fifth Plan fOr 
quality control of inputs, the State Governments would be establish-
ing ~parate seed law enforcement machinery and take effective. 
steps for implementation of the various provisions of the Act. 

B. Expenditure on Certification 

4.18. The Corporation started the inspection and certification· 
work in respect of hY'brid varieties in 1963. These services were-
later on extended to other crops as well. The certification services 
are rendered by the Corporation both to the seed growers from 
whom it procures the entire produce conforming to the prescribed 
.tandard of germination, etc. as well as to the seed pl'oducers who· 
market their own produce, on payment of prescribed inspection fee. 

4.19. In 1963, the Corporation fixed a rate of Rs. 10 per acre as 
inspection fee for the hybrid varieties of maize, bajra and sorghum. 
This rate was increased in May, 1966, to Rs. 25 pel' acre. 

4.20. When the profit and loss account in respect of certification 
services for the year 1963-64 (July, 1963 to March, 1964) indicating 
a loss of Rs. 38,824 was placed before the Board of Directors in Dec-
ember, 1964, it was decided that the certification being a promotional 
activity should continue to be done by the Corporation even at loss 
and that such losses should be made up by profits on other commer-
cial operations. No separate accounts indicating the working results 
of these services have, however, been maintained by the Corporation. 
While considering the annual accounts of the Corporation for the 
year 1968-69 indicating a loss of Rs. 25 lakhs, the Board of Directors 
desired in November, 1969 that the inspection fee rates should also 
be reviewed to find out if there was scope for increasing the income 
from this source. Accordingly, an exercise was made by the Corpo-
ration in January, 1970 which indicated that the actual expenditure-
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per acre incurred on these services was much more than the inspec-
tion fee rates, as detailed below:-

(i) Maize, Jowar and Bajra 

(ii) Paddy, Wheat, Jute, Groundnut, Berseem, So}'ai>Nn 
etc. 

(iii) Vegetables etc. 

Actual 
expenditure 
per acre 

3°'58 

22·87 

76'05 

Inspection 
fee per acre 

25'00 

10'00 

10'00 

4.21. On the basis of the above data, the under recovery made 
by the Corporation on this activity worked out to Rs. 22.83 lakhs 
during 1964-65 to 1968-69; the actual expenditure incurred during 
1964-65 to 1967-68 had not been worked out by the Corporation. 

4.22. The inspection fee rates were revised by the Corporation 
as follows with effect from 1st January, 1970:-

(i) Maize, ]owar and Bajra 

(ii) Paddy, wheat,]ute,groundnut, Bcraeem, Soyabean, 
etc. 

(iii) Vesetables, etc. 

&isdnl 
rates per 

acre 

10 

10 

Revised 
rates per 

acre 

30 

4.23. It would be seen that even the revised rates were lower 
than the actual expenditure, particularly, in, the case of vegetables, 
etc. where the gap was Rs. 46.05 per acre. The rates were not In-
creased further for the following reasons:-

" ...... in the past the rates were very low and a very sudden 
rise was likely to cause unnecessary consternation and 
alarm. Again specially in case of vegetables the entire 
programme is being taken up on grower basis where the 
Corporation itself procures the entire produce. Thus what 
we loose on inspection fee we can build into the price for 
the procured material." 

4.24. On an enquiry about the actual expenditure per acre incur-
red by the Corporation during 1969-70 to 1973-74 in carrying out ins-
pection and how it compared with the inspection fee revised in Jan-
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uary, 1970, the Corporation stated that the actual expenditure had 
not been separately booked for certification. However, the estimates 
were prepared and the information was stated to be as under:-

Crop 

Hybrids 

Self-Pollinated 

Vegetables 

htual 
ex!""nditure 
Dec. 1969 

30' 20 

75'4° 

(In Rupee~ hre) 

Rates as 
frem 
1.1.70 

(per acre) 

30'00 

20'00 . 

3o'00 

Actual 
expenditure 

Jan. 72 

39'00 

30 '48 

95'90 

Actual 
expc:J'.di-

tureMarch 
74 

4.25. The Committee desired to know the Government's views 
regarding the certification services by NSC as promotional activities 
and enquired whether it was not desirable to assess the working 
results of these services for a proper appreciation of the performance 
of the Corporation. The Ministry stated that the Government con-
sidered certification services by the NSC as a promotional activity. 
The certification services could become self-supporting only if the 
area under certification was very large which, in turn was related to 
the acceptance by the farmers of only certified seeds. There must 
be a conscious process of education in encouraging the farmer to use 
certified seed. 

On the basis of the present assessment of the NSC in the role of 
certification agency, the Ministry added that the NSC had not been 
recovering in full the cost of certification through the mspection fee 
charged by them. However, as stated earlier, this was a promotional 
activity and not a commercial one. 

4.26. The Committee note that the Corporation is certifying not 
only 'the seeds produced by the producers who market their own pro-
duce but also the seeds produced by it at its own firms as well as the 
seeds produced by its contract-growers. The Committee also Dote 
Uaat the Seeds Review Team appointed in 1966 had expreued in 1MB 
that "the first requisite for a certification agency is that it should be 
independent from the agency producing or selling t1ae seeds on the 
one hand and from the agency enforcing the Seed Act on the other." 
The Team also recommended that the Certification Agency should 
be set up as Boards constituted in different States consisting of rep-
resentatives of seed growers, seed trade, scientists, fanners ete. 
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Although these recommendations of Seed Review Team had bee. 
accepted by Government as far back as 1969, the Committee regret to 
note that no effective steps have so far been taken to set up an inde-
pendent certification agency and the NSC which is a producer and 
sellor of seeds is still continuing as a certifying agency. The Secre-
tary of the Ministry has admitted during evidence that "NSC i'tself 
is one of the major seed producers and the certifying agency, a't least 
in theory, ought to be a neutral' body which should not be suspected 
of having any bias either towards the seed producer or against the 
seed producer ...... . 

4.27. The Connnittee rtcommend that it is time that Government 
should consider setting up an independent agency for certification of 
the Seeds produced by NSC so that ctrtmcation by such an indepen-
dent agency may inspire confidence in the minds of fanners about 
the genetic purity, prescribed standards of germination etc. which 
are expected of the certified seeds of the NSC. 

4.28. The Committee regret to note that, though the Government 
of India had advised the State Governments as earl, as in January, 
1970 to initiate action to set u,p independent certification agencies in 
their States, except Maharashtra, Gujarat, Andhra Pradesh, Kama-
taka, Kerala, West Bengal and Tamil Nadu who had set up their own 
certifying agencies, the others have nomina'ted NSC as certification 
agency and thus NSC is filling the gap in those States for the purpose. 

4.29. The Committee were informed that enforcement of provi-
sions of Seed Act have not progressed much because of non-estab-
lishment of separate seed law enforcement machinery in the States. 
It was expected that with the assistance now envisaged in the 5th 
Plan, the State Governments would be establishing separate Seed 
Act machinery and take effective steps for imple.entation of the 
provisions of the Seed Act. The Committee urge that Ministry should 
pursue this matter in all earnestness with the State Governments and 
ensure that 'the provisions of the Seed Act are enforced both in letter 
and spirit and the State Government establish their own certification 
aeencies wherever not done without any delay. 

4.30. The Committee also regret to note 'that although the Seed 
Act was amended as early as 1972 to provide for the establishment 
of Central Certification Board, such a Board has not been establish-
ed even after 3 years. The Committee are informed that such a 
Board could be effective only after establishment of agencies for 
seeds certification in the various States on the pattern recommended 
by the Seeds Review Team. The COmmittee are not able to accept 
the reasons for non-establishment of such a Board when already 
six States have established their own certification ageneies. The 
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Committee, therefore, recommend that the Ministry should take 
immediate steps for the implementation of the Seed Act and set up 
Central Seeds Certffication Board as envisaged therein in order to 
coordinate functioning of the agencies established by the St"ite Gov· 
emments and to ensure uniformity in the matter of certification. 

4.31. The Committee note thalt certification services are rendered 
by the National Seeds Corporation on payment of prescribed in-
spection fees. For this purpose, the Corporation had fixed a rate 
of Rs. 10 per acre as inspection fee in 1963 for the hybrid varieties 
of maize, bajra and sorghum. This rate was revised in May, 1968 
to RI. u,/- per acre. The Committee regret to point out that although 
the profit-loss accounts in respect of certification services for 1963· 
64 indicated a loss of Rs. 38,824 the Corporation decided to continue 
to do the certification work even at a loss on the considerntion that 
it was a promotional activity and such loss should be made up by 
profits on other commercial operations. 

4.32. The Committee also note that as a result of an exercise done 
by NSC in 1970 the actual expenditure per acre was found much 
more than the inspection fee recovered resulting in an under.rcovery 
of about Rs. 23 lakhs during 1964-65 to 1,968-69. Although the inspec-
tion fee was revised w.e.f. 1.1.1970, even the revised rates were more 
than the actual expenditure particularly in the case of vegetables, 
wbere the actual expenditure was more than five times tbe inspec-
tion fee recovered. 

The Committee do not share the view of the Corporation/MinIstry 
that the certlflcation work is a promotional activity and the loss on 
this account should be made up by profits on other commercial opera-
tion. The Committee feel that such a course will only indirectly 
burden the consumers at the cost of the exchequer. 

4.33. The Committee need, therefore, hardly emphasj'se tbe 
necessity for a proper accounting and review of the expenses on 
certifleation with a view to identify areas where expenditure hall 
been particularly very high. The Committee recommend that for 
this purpose it is essential that Corporati'on should maintain separate 
accounts of certification expenditure and Corporation/Government 
should critically analyse the reasons for the wide variations of the 
actual expenditure per acre of inspection and the fee recovered 
therefore, with a view to effecting economy in the expenditure. 

The Committee also recommend that Government should fix 
standard nonos for inspection and certlftcation after examining the 
financial implications thereof and keeping in view the cost of stat! 
employed and overheads. 
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PROCESSING UNITS 

A. Processing Units 

5.1. An essential part of the certification programme is seed 
processing. To ensure viability and to enhance the keeping qualities 
it is necessary to process the seeds scientifically before storage, 
This serviiCe was previously rendered by the Corporation in its 26 
processing plants (till 1968-69) located at various places in the 
country. 

5.2. The Corporation had not maintained accounts to show the 
working results of each processing unit. At the instance of the 
Board of Directors (May, 1969), the economics of working of these 
plants during 1968-69 was assessed by the Corporation which indi-
cated that a profit of Rs. 3.38 lakhs was made in 11 plants and a loss 
of Rs. 2.29 lakhs incurred ip 14 plants; the working results in respect 
of one plant were not available. 

5.3. It was stated that seed processing facilities matching with the 
production targets were provided on All India basis. Processing 
plants had been established at different locations belonging to NSC 
under the control of regional offices. 

5.4. The location of a processing Plant is decided by the Corpo-
ration taking into account the production area Jlnd its potential for 
future expansion. For an economically viable processing uit, a 
minimum of 7,000 quintals of seeds should be available annually 
for processing. Initially, the precessing plants were set up in hired 
buildings. With the stabilisation of production in a particular area, 
the improvised processing plants were converted into permanent 
establishments. At present (as on 30-6-74), the CorporatIon was 
having 31 processing plants, 10 permanent and 21 improvised pro-
cessing plants (vide statement in appendix I.) It was added that 
the process of conversion of improvised plants into the permanent 
establishment was a continuous one and was carried out from time 
to time according to needs. 

In a written reply after evidence it was stated that the location 
of the existing plants satisfied the criteria for the plants and all u.. 
processing plants were being utilised satisfactorUr. 

89 
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5.5. AB regards working results of the plants, the position during 
1970-71 and 1971-72 was stated to be as under:-

Year 

1970-71 

191I-7~ 

Total No. of Units 

~8 

(Amount in lakhs) 

Units No. of units runnins 
running in profit in lOIS 

No. Amount 

17 

19 

No. Amount 

II 

10 

1'61 

0'8~ 

From 1972-73, the Corporation switched over to the policy of pro-
curemeM of cleaned seeds, and since the cost of processing was 
being borne by the Corporation and was not being recovered from 
the growers. However, while taxing the procurement prices, the 
element of processing cost was taken into account. 

The Committee desired to know whether it would not be desir-
able 11:0 assess the operating results of each of the processing plants 
with a view to finding out the adequacy or otherWise of the pro-
cessing charges taken into account in determining the procurement 
price. The Corporation stated that since the element of processing 
cost was taken into account while switching over to the new sys-
tem of procurement prices in 1972-73 and the cost of processing was 
taken by the Corporation as part of its overheads, no working re-
sults were prepared by the Corporation. Moreover, it did not con-
template any income. 

5.6. The Committee desired to know whether the Management. 
investigated the reasons for the losses incurred by a number of 
processing plants. The Corporation stated in a written reply that 
the 10811 was incurred in the wnrking of certain processing plants 
because of ,the imbalance in the seasonal production of seeds. As 
and when reduction in the level of production was anticipated, the 
equipment in the processing plant was shifted to different locations 
to enable optimum utilisation of the available equipment. , 

5.7. The Committee note that the Corporation had been run-
nml 31 processing ullib located at various States in the COWItry 
to process the seeds scientifically before certiftcation. The Com-
mittee also note that out of 28 plants, 11 proceSISing units had suf-
tered loss of Rs. 1.Sl takhs during 1970-71 'and out of 29 UD.Its, 10 
processing wUt~ had. s~ffered a loss of u.., 0.82 lakhs tWrt~ If1t~7Z. 
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The Committee are brformed that from 1912·73 when the Col1»ora. 
tion switched over to the new system of procurement prices the 
working results of the individual units were not maintained as the 
Corporation did not contemplate any income from these units and 
the cost of processing was borne by the Corporation as a part of its 
overheads and not recovered from the growers. 

The Committee feel that even if the cost of processing was not 
to be recovered from the growers and it was to be bome by the 
Corporation as part of its over-heads, the Corporation should not 
have dispensed with the practice of maintaining working results 
of individual processing units as information about the working 
results was the only tool available with the Management to assess 
the financial viability of these units and to exercise pro!,ler control 
over them. The Committee, therefore, recommend that the Corpo. 
ration should arrange to reintrodu~e the system of maintaining the 
proforma accounts for assessing working results in respect of indio 
vidual units. 

B. Hybrid Bajra in Rajasthan 

5.8. During Kharif 1967·68 the State Government of Rajasthan 
took up the seed programme for hybrid Bajra in Sriganganagar 
district (Rajasthan) through contract growers and the Corporation 
was acting as a certification agency. As a result of certification, 
the Corporation rejected a quantity of 368 quintals produced by 16 
growers. In August, 1968, these growers represented to the Corpo. 
ration as well as to the Central Government that hybrid Bajra f-eed 
Which was processed and treated by the Corporation's staff was 
not certified by them on the ground of low germinatioI'. percentage 
although the seed had the prescribed germination at the time of 
its delivery at the Corporation's processing unit. The growers also 
contended that the alleged lower germination was due to the care· 
lessness of the Corporation's staff and ,they. therefore, preferred a 
claim of Rs. 2.21 lakhs (368 quintals @. Rs. 600 per quintal). 

On the basis of the facts made a:vailable bY' the State Govern-
ment the Corporation and the growers, the Central Government 
came to the conclusion (November, 1968) that the seeds were ih 
order when these were taken in the processing unit and the ultimate 
product was not ct'rtifiable because of higher moisture content and 
the delay in processing. The Corporation was, therefor,,!, asked to 
place the matter before the Board of Directors for decision about the 
compensation or otherwise to the grower!!, 
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The matter was placed on 30th November, 1968 before the Board 
of Directors which appointed a Sub-Committee to enquire into the 
case and submit iJts report. 

5.9. In its report submitted in July, 1970, the Sub-Committee 
eame to the following conclusions--

(a) The deal regarding the seed production and certification 
was between the Rajasthan Government and the cultiva-
tors. The Corporation's role was that of a contractor to 
the State Government for certific·ation. The Corporation 
has, !therefore, no direct responsibility to the cultivators. 

(b) If the germination of the seeds had been tested again 
before treating and processing them, in view of the ad-
verse weather and storage conditions, these, on rejection, 
could have been used by the growers for commercial 
purposes. 

'(c) Due to the non-execution of formal contracts between the 
cultivators and the State Government, the former were 
not aware of the different conditions Iloverning the pro-
curement of seed for seed purposes. This was therefore. 
a fit case for rt:he grant of compensation to the growers. 

'(d) !It was not possible to fix the responsibility for the loss 
on any single agencv, It would be appropriate that the 
compensation should be shared jointlv and equally by 
both the State Government and ,the Corporation. 

5.10. As regards the amount of comnensation. the two members 
comnrising the Sub-Committee, however. had difference of opinion. 
While according to one member, the compensation should be res-
tricted to :the amount that the produce would have fetched as food-
grain (Bs. 15,000). the other member was of the opinion that an 
amount of Rs. 2,20,836 should be paid as compensation representing 
the value of the produce as seed. I 

The report of the Sub-Committee was p1aced before the Board 
of Directors on 16th November, 1970 which directed that the Cen-
tral Government should be apprised that as the Corporation acted 
only as certification agency for the State Government, it was not 
responsible for the loss to the growers. 

5.11. In !this connection, the Corporation informed the Com-
mittee that the Government of India was apprised on 10 December, 



19~O bf the Board's decision dated ~he 16th November, 1970 that the 
Corporation had acted only as seed certification agency for Rajas-
than Government and Lt was not responsible for the loss to the 
growers. The Government of India. ( Ministry of Agriculture) had 
taken up the matter with the Rajasthan Government. 

5.12. In this connection; the Ministry stated in a wriJtten replr-

"This question had already been considered by the Ministry 
of Agriculture in October, 1968 and the decision taken at 
the Minister's level was that this was really a matter 
which should be disposed of by the NSC at its Board's 
meeting. Only if the views of the Board required a e()n~ 

firmation by Government orders, it was held that tht!t 
question of Government coming into the picture would 
arise. The NSC while forwarding the views of the 
Board of Diredors as above did not ask for any conftr,; 
mation from the Government of the Board's views; 
Therefore, the question of any delay having ttaken place 
in the Ministry for giving a final decision in the matter 
does not arise. Nor a thorough investigation in the 
matter by the Ministry was required. The need for the 
Ministry demarcating responsibmty of the Corporation 
or laying down procedureinorms in regard to the role of 
the Corporation as seed certification agency does not 
arise." 

5.13. The Committee note that during Kharif 1967-68, the State 
Government of Rajasthan took up the seed proa;ramme for hybrid 
bajra in Srigan,ana,ar district (Rajasthan) through contract 11'0"" 
wers and the Corporation was then actin, as a celltification aceDcy. 
At the time of ~ertification, a quantity of 868 quintals produced bY' 
16 oontract growers was rejected by the COl",llOration on the ground 
of low germination percentage. On a representation made by the 
growers in which they had claimed a compensation of Rs. 2.21 lakhs 
alleging that the lower gerlmination was due to the carelessness 
of the Corporation's staff, since according to thent !the seed had the 
p:'!'escribed germmation ~t the time of its delivery at the Corpora-
tion's processing unit, the matter was considered by a Sub·Com-
mittee of the Board of Directors. 

5.14. The Committee are surprised to note that though the 
~rt of the Sub-Committee was considered by the Board of DIrec-
tors on 16th of November, 1970 and the decision of the Board was 
sent to Government, in December, 70 they had not communicated 



their views on the ground that the views of the Board did not reo 
quire RAY confirmation through Government orders altlaough the 
matter was one which concerned a State Government and was im-
portant enough involving payment of considel.18ble amount of com-
pensation to the growers. The Committee feel that in sucb cases 
the Government should have acted with promptitude and com· 
lIl'IIDkated their decision to the Corporation in time by clearly de· 
fining the responsibility of the Corporation vis-a-vis that of the State 

. Gevemment\producers. 



VI .. 
STORAGE 

Creation of Buffer stock for Foundation Seeds 

6.1. According to the Draft Fifth Five Year Plan (1974-79) 
Documents, a scheme would be taken up in the Fifth PIal! for build-
ing up reserve stock of seeds to be drawn upon in the event of natu-
ral calamity. Such reserve stock would be maintained at the State 
level by the State Seeds Corporation and, at the Central level by the 
National Seeds Corporatjpn, as agents of Government. Provision 
to this effect had been made in the Central and State Plans. 

6.2. In this connection during evidence the Secretary, Depart-
ment of Agriculture stated: 

"The other possibility may be for the Government to under-
take this programme as a part of their strategy for more 
rapid increase of agricultural production by way of 
building up buffer-stock of seeds. But the trouble is that 
there is a paucity of resources for the schemes that have 
already been going on and it will take some time to over-
come it. We have a small provision for buffer stock of 
seeds which we propose to use for this purpose also. Thus 
in the financial situation as we see today, it is very diffi-
cult to get money for things that are absolutely sure and 
about the usefulness of which there is no doubt or un-
certaitlty. It becqmes a little difficult to convince the 
people that money ought to be provided for certain risky 
ventures in the long term and proper interest of the 
nation .... We had to obtain financial concurrence for 
giving this additional fund. Tlu!re was a lot of argument 
and discussion and the point raised was fully considered. 
In the end, it was' found that in the interest of their 
programme which was taking a new turn as a result of 
increased demand for certified and foundation seeds, they 
required some more fund .... In order to enable the 
National Seeds Corporation to meet unforeseen demands 
put on it, it will be necessary for it to produce seeds in 
excess of whatever the States have indented for. This 
is the purpose of the buffer stock . scheme in the Fifth 
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Plan, for which as I said, the financial provision is very 
limited. In the light of the discussions today, we will 
place the matter once again before those concerned and 
bring out the importance of this buffer stock programme." 

6.3. While addressing the 10th Annual General Meeting held on 
19-12-1973, the Chairman, N.S.C. stated:--

). "It i~ now gratifying to inform that Planning Commission has 
accepted the latest proposals of the N.S.C. in principle 
and provisionally an amount of Rs. 3 crores has been 
provided during the Fifth Five Year Plan. It is hoped 
that the availability of buffer stock will have a stabilising 
effect and will go a long way in breaking the· feast and 
famine cycle in seeds." 

6.4. The Corporation had originally set up a scheme at a cost of 
Rs. 13.15 crores for maintaining 734 tonnes of foundation seeds and 
20000 tonnes of certified seeds but because of the availability of 
as. 3 crores only in the 5th Five Year Plan, the Corporation was 
advised to revise their original scheme. 

6.5. According to the revised scheme, the Corporation proposes 
to keep a reserve stock of foundation and certified seeds of main 
crops like Maize, Sorghum, Bajra, Wheat and Paddy as follows:-

Crop 

HYbrid Maize 

Hybrid Sorghum 

Hybrid Bajra 

Paddy 

Wheat 
• 

• 

• • 
• 

(Qty. in tonne) 

Founda- Certi-
tion fled 

64 SOO 

90 a400 

80 3000 

4S 900 

300 aooo 

--- ---
S79 7800 

Special dehumidified and sophisticated storage godowns would 
be put at suitable locations for maintaining this reserve stock. It 
was also proposed to create adequate processing facilities by in-
stalling processing plants with a capacity of 2,000 to 2,500 tonnes 
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per seaSon of 90 days. The total eost of the scheme was estimated 
at Rs. 654.27 lakhs with the following break up: 

(i) ~ital cost on construction of seeds stores and installatibn of prcCess~ 
mg plants. .. • • • • • • • • ~ 

Cii) Annual recurrintt expenses on $odown maintcnan~, insuranCe, demonst~ 
ratiCA and publicity, re-validatlon charges of seeds, losses in storage etc. 
at Rs. so· 55 lakhs per year for a period of 4 years, 1975-76 to 1978-79. 

(iii) Cost of procurement of seedsJ 

Rs. lakhs 

95'011 

210'ob 

349'00 
. . ---

6.6. Asked whether any directions/guidelines had been issued by 
Government to State Governments to create their own buffer stocks 
with a view to boosting agricultural production, the Ministry stated 
that the need for creatin" buffer stock of seeds of varieties of local 
importance at the State level had been stressed by the Ministry of 
Agriculture in the discussions held with the State Government re-
presentatives for considering State Plan Schemes. No guidelines as 
to the minimum stock to be maintained, the agency with which these 
stocks should be available etc. had, however, been issued to the 
State Governments. The Ministry added that it was essential for 
the State Governments themselves to decide how best the objective 
of meeting unanticipated demands of seeds on account of natural 
calamities could be effectively met by creating reserve stock of 
seeds. 

Arrangements fo'r storage oj seeds 

6.7. The Seed Review Team appointed by the Government in 
1966 had pointed out that despite the storage facilities available with 
Centre and States, the facilities were not adequate for ,the handling 
of seeds. In addition to the construction of seed storage house, it 
would be necessary to ensurE: that sound practices are followed in 
storage of seeds. There should be no mix up of lots in storage. 
This is specially important in respect of foundation seeds. The 
team added that regular plant protection measures must be taken 
and seeds should be methodically fumigated. Services provided by 
the Plant Protection Directorate and CFTru should be utilised for 
training of personnel in t~ese matters. 

6.S. The Board of Directors was informed on 30th September, 
1967 that proper storage facilities were not available at different 
units of the Corporation. Accordingly, the construction of six 
godowns at Delhi, Bhopal, Bangalore, Hyderabad, Poona and Patna! 
Lucknow with a storage capacity of 500 tonnes each (50 per cent. 



air conditioned for storing exclusively the foundation seeds and the 
costly vegetable seeds) was approved. The godowns at Delhi only 
had so far been constructed (August, 1970). 

6.9. The Corporation subsequently stated that due to change in 
production programme, the construction of storage godowns at 
Bangalore, Poona and Lucknow had not been implemented. Con-
struction of godowns at Bhopal and Hyderabad had since been 
completed and those at Patna, Sriganganagar and Hempur were 
under construction. The Corporation had been hiring storage space 
from State Warehousing Corporation/Central Warehousing Corpo-
ration, wherever available. 

6.10. The details of the storage capacity available with the 
Corporation during 1970-71 to 1972-73 in hired And owned godowns 
is as under:-

Year 

J970-71 

1971-72 

1972-73 

Hired storage (monthly average) 

NSC's 
Private %of Ware own sto-
in Qtls. total Qty. hou . 

~~p-(C/;)~ aCllY Ul 
Qtls. Qtls. 

------
77,479 66·6% 28 II 36,000 

73,234 53'3% 2070 42,000 

83,162 42'6% 8569 53,000 

% Total 
Ol! 

Total 
in Qtls. 

31% II6290 

30% 137304 

27% J9473 1 

6.11. When asked whether it was a fact that the godowns of the 
Central and State Warehousing Corporation used by NSC for 
storage of seeds were found unfit the Corporation stated that:-

"It is not always true. The Warehousing Corporations (CWC/ 
SWC) were having their own storage godowns as well as 
hired buildings. Warehousing Corporation's own godowns 
are good for storing certified seeds. Depending upon ihe 
availability, Corporation has been utiliSing their facilities 
for storing seed. At places where CWC/SWC had hired 
ord~nary storage buildings, their facilities are used sub-
ject to suitability of buildings under their possession." 

6.12. Regarding Corporation's own arrangements for storage of 
seeds it was stated by the Corporation that NSC is "constructing its 
own storage godowns at important centres where permanent pro-
cessing plant buildings are constructed. These stores are designed 
to provide good storage conditions. Storage buildings are suitable 



for carrying out periodical fumigation to protect seed from insect 
damage during storage. 

6.13. As alreaay stated, in the absence of its godowns, the Corpo-
ration had been hiring storage accommodation from outside parties. 
The Corporation had incurred an expenditure of Rs. 11.15 lakhs from 
1967-68 to 19'1~73 on this account. Out of the seeds stored in these 
godowns, seeds worth B.s. 15.91 lakhs had been condemned during 
three years ending 31st May, 1970 which was partly due to long and 
not ideal storage. 

6.14. It has been stated by NSC that ther.e had been no condem-
nation of seeds during 1970-71 to 1972-73 for want of ideal storage 
conditions. 

6.15. About the quantum of seeds condemned within the storage 
period of three years, the Corporation stated that there was no hard 
and fast rule that seed could not lose its viability upto 3· years. A 
certain part of the seed stock which had to be condemned could have 
been on account of inappropriate storage condtions in relation to the 
period of storage and location. 

6.16. When asked whether inappropriate condition of storage was 
one of the reasons for condemnation of seeds, the Managing Director 
of the Corporation stated during .evidence that "I am told it was 
well stored, but in certain places, it might have happened on account 
of bad storage also." 

6.17. When asked whether Government were satisfied that the 
arrangements made by N .S.C. for storage of seeds in godowns were 
adequate and secure against any loss by rats, insects, pilferage and 
other causes and whether any losses were brought to the notice of 
Government; the Ministry stated in a reply after evidence that the 
National Seeds Corporation had already built their own storage 
godowns at various places and had also been utilising the storage 
godowns of Central and State Warehousing Corporations. With the 
expansion of the activities of the Corporation in the Fifth Five 
Year Plan, construction of more storage godowns would be taken 
up by the Corporation. The Government had not received any 
reports about the arrangements made by the Corporation for storage 
of seeds either as inadequate of as insecure against losses by rats, 
insects and pilferage and other causes. The Government had been 
informed by the Corporation that it was taking all normal steps 
required to minimise the losses on account of damage by rats and 
insects. The Corporation had also taken steps for effecting improve-
ment in seed stores, carrying out periodical inspections of the seed 
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stores ?y '~heir Quality Control Division, undertaking fumigatidrl 
at specIfic Intervals etc. No losses of the kind referred to above 
had been brought to the notice of the Government. 

6.18. Asked about the steps taken or proposed to be taken by 
NSC to ensure that the seeds stored in the godowns of NSC were 
not lost on account of eating by rats and insects; the Corporation 
stated that "the stocks stored are fUmigated at regular intervals 
and the. chances of damage of seed by rats and insects are thus 
minimised." 

6.19. Regarding the safeguards provided by the NSC to avoid 
eases of pilferage of seeds, the Corporation stated that watch and 
ward had been provided at all the stores of N.S.C. However, it 
was added that no separate accounts_ for losses in storage du~ to 
pilferage had been kept. 

6.20. In reply to a question in Lok Sabha regarding the quantity 
and value of seeds of foodgrains of various categories lost to NSC 
during 1970-71 to 1972-73 on account of eating away by rats, insects, 
pilferage etc., the Minister of States in the Ministry of Agriculture 
also stated on 25-3-1974, that no separate records had been kept by 
the Corporation of the losses in terms of quantity and value, of seeds 
of foodgrains of various categories during the aforesaid period on 
account of eating away by rats and insects and pilferage. 

6.21. The Committee note that the 5th Plan scheme includes 
provision for building up of reserve stock of seeds :to be drawn upon 
in the event of natural calamities, such reserve stocks are being 
maintained both at the State level and the Central level. Accord-
ingly', an amount of B.s. 3 crores has been provided in the 5th Five 
Year Plan for the reserve to be maintained by 'the Seeds Corpora-
tion. The Committee were informed that it is now proposed to keep 
a reserve stock of 579 tonnes of foundation seeds and 7800 tonnes of 
certified seeds of main crops like maize, sorghum, bajra, wheat and 
paddy, that spec:ial de-humidified and sophisticated storage godowns 
would be put up at swtable locations for the maintenance of these 
reserve stocks, and there is a proposal to create adequate processing 
facilities at appropriate places. The total ouUa;v for this purpose 
has been intimated by the Corporation at Rs. 6.5 crores. 

6.22. The Committee also note that the Seed Review Team 
appointed by Government in 1966 had pointed out the inadequacy 
of the storage arrangements for seeds and recommended that sound 
practices should be followed in storage of seeds to avoii Mix up of 
lots etc. The Committee regret to point out that in spite of these 
recommendations the Corporation has so far been able to have 
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their own godowns for storing only 27 to 31 per cent of the total 
seeds handled by them and for about 42 to 66 per cent of the seeds 
the Cor~ration has been using hired godOWllS owned by privat~ 
parties Incurring an expenditlllre of over 11 lakhs of rupees from 
1967-68. to 1972-73, and very insignificant percentage only is being 
stored In the Central and State Warehousing godowns. The Com-
miftee also note that out of the seeds stored in the godowns hired 
from private parties, seeds worth more than Rs. 15 lakhs have been 
declared' condemned partly due to long but not ideal storage. It 
has, however, been admitted by the Managing Director during 
evidence that " .... it might have happened on account of bad 
storage also." The Committee are surprised to find that inspite of 
recommendations of the Seed Review Team and the inadequate 
arrangements for storage, Government have not received any report 
either about the inadequacy of the arrangements or their vulner" .. 
bllity to losses. 

6.23. The Committee note 'that out of six godowns originally 
approved. only 3 godowns have been constrvleted and the construe. 
tion of the remaininJ!" three has' not been implemented. The Com-
mittee were informed that the Corporation would be constructing 
its own st.orage godowns at important centres where permanent 
processinJ!" plants were also available. The Committee recommend 
that in view of the decisions now taken that the National Seed,; 
Corporation should maintain reserve stock of seeds at the Central 
level as envisaged in th .. 5th Plan. the Corpora1tion should make an 
immediate assessment of the total requirement of storaJ:(e rapacity 
necessary and take immediate stens to develop the farilities keeping 
in view the recommendation!! of the Seed Review Tellm and ensure 
that such arrangements are on scientific lines secured against losses 
from rats. insects, pilferage etc. 

6.24. The Committee understand that no separate records had 
been kept by the Corporation of the losses in terms of quantity and 
vaJue of seeds or foodgrains of various categories during the period 
1970-71 to 1972-73 on account of ea1tinJ!" away by rats, insects and 
pilferage. The Committee would like that apart. from making ade-
Quate and satisfactory storage arrangements, it should be ensured 
that Corporation maintains suitable records to indicate sur,h losses 
so ithat this can be Bflalysed and suitable remedial action taken In 
time. 
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CONDEMNATION OF SEEDS 

7.1. Thefollowin.g table indicates the details of the stocks condemn-
ed prior 10 1971-72 and upto 1972-73: 

Year 

- --x 

1969'7° 

1971 

1971'7Z 

1972 '73 

Quintals 

Foundation 
Certified 

Foundation 
Certified 

Foundation 
Certified 

Foundation 
Certified 

Rs.in lakhs 
Quintals 

1,7Z4 
S,417 

7,ISI 

9SS 
6AOZ 

7,3S7 

£Realis-
able value 

10'80 
S'36 

16'16 

S'47 
12'46 

16'93 

44'64 
25'73 

Sales 
tum over 

(Rs, in lakhs) 

6'Z5 ~96'38 

6'6z 403'z6 

70'37 £IZ'09 466'14 

10'08 
8'39 

18'47 S'I7 6S4'I4 

%of 
oendem-

Dation to 
tum over 

5'4S 

4'zo 

IS' 1 

cn.e above stock was valued at Ri, u' 09 lakh, (rcalisllble value ) U()D 31-5-J97Z 
an4 ~ balance of Rs, S8'z8 Jakhll was written off in the accounts for 1971-72. 
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7.2. The statement indicating the position of unserviceable and 

condemned seeds crop-wise is given below:-

(Quantity in quintals). 

Foundation Certified 

Maize . 349'~5 47~'oo 2013'34 668, 90 1860' I1 55,p'9Z 
'5~51'Z3 1889'88 

Sorghum • 13~5' 10 3~9'70 4564'6-4 579'61 7'90 II60'6~ 
£S85'U Z47'7° 

. Bajra 60'30 II' 31 190'21 I~I' 34 0'99 681' 40 59' 7S 
tl66'99 

Wheat ~o'38 61'41 1'16 0'64 127'54 176'30 
£123' 17 

IZI'93 ~50'41 72 '03 3547'04 . 389'38 40.5'15 
£279'U 

Paddy 

Others , , 135' 94 " I~S6' 16 

Total : 

--.-.----
7,3, It was stated by the Corporation that the condemned stocks at 

the end of 1971-72 included several lots spread over years of produc-
tion since 1966. To avoid unnecessary expenditure on revalidation 
regular tests were conducted only for the quantities expected to be 
utilised, Before condemning, whenever necessary. tests were con .. 
ducted and only those quantities were condemned whi.ch did not 
meet the minimum standards of germination, 

7.4. Asked about the reasons for the high quan.tity of·condemnation 
of seeds during 1971-72, the Corporation stated in a reply after evi-
dence that the NSC had organised seed production pr.ogramme . both 
in respect of foundation and certified seeds for 1966-67 onwards taking 
into account the requirements of seeds during the Fourth Five Year 
Plan and on the basis of Board of Directors' decision in the note plac- . 
ed before it in February, 1967, However, it was found that in respect 
of seeds produceQ in 1986-67 and 1967-68, the off-take was not as large 
as was anticipated. The seed production programmes were cw-tailed . 
in 1 ~ irt respect of maize and sorghwn. Notwithstandini thts. 
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some quantities of seeds produced earlier become surplus. This was 
carried over for sometime. However, to ensure that only seeds of 
standard quality were sold; the Corporation had to condemn seeds. 
In fact, even from 1968-69 and more particularly in 1969-70, the Cor-
poration decided to reduce its production programme quite drastically 
in the light of the surpluses carried over. As stated earlier, the Cor-
poration had also taken a decision to produce seeds on the basis of 
firm orders/indents of the State Governments and seed producers. 
From the year 1972, the Corporation had evolved a system of place-
ment of advance indents accompanied with a 10 per cent deposit by 
the seed producers. This had been done with a view to ensuring that 
the Corporation did not take up a programme which might result in 
huge carry-over of stocks. 

7.5. It was also stated that the condemnation of seeds was not taken 
up til11968-69 and the condemnation started from 1969-70 and as most 
of the seed was produced in 1967-68 the condemnation was high in 
1971-72. 

7.6. It was also stated by the Corporation that all the proposals 
for condemnation of seeds are received in the Quality Control Division 
of the Head Office of the Corporation at New Delhi. The propsals 
are screened, scrutinised and submitted to the Condemnation Commit-
tee which recommends the condemnation of a particular seed lot after 
checking the relevant records regarding germination etc. The seed 
lot is recommended for condemnation if it falls below the prescribed 
minimum germination standards." 

7.7. Asked ~c; to how condemned seeds were disposed of and the 
amount of loss incurred in the disposal of seeds, the Corporation stat-
ed in a written reply that condemned seeds were normally disposed 
of by auction. One of the condition for such disposal was that it 
should be used only fur non-edible purposes. Such condemned seeds 
were expected to be used for production of starch and possibly be used 
as an animal feed after thorough washing. Certain types of seed 
which had no alternative use fur example, ve~etable seeds were des-
troved as a matter of policy in order to avoid their being resold as 
seed. The loss incurred in the condemnati'on of seed depended on the 
variety condemned. On the basis of experience it was found that loss 
incurred in condemnation of seed varied from 70 to 85 per cent. 

7.8. In this connection the Ministry stated that the percentage of 
loss of 70 to 85 per cent in condemnation of seeds reported by the NSC 
represented tbe loss to the Corporation in the sale of seeds other than 
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as seed. liUr example. the hybrid jowar seed was priced at Rs. 800 
per quintal. The condemned seed disposed of otherwise for seed 
purposes, say as poultry feed or for starch manufacture. only an 
amount of Rs. 40 or Rs. 50 per quintal was realise.l, leading to a loss 
of Rs. 750 to Rs. 760 per quintal to the Corporation. Since the seed 
had been condemned and never sold for human consumption, it was 
hardly likely to fetch any significant price. The NSC had reported 
that steps were constantly taken by them to tighten the quality con-
trol measures in the growth of seed. tQ properly store seeds in near 
ideal conditions to the extent possible and to transport the seed as 
carefully as possible. In addition, the Corporation organised its seed 
production programme on the basis of firm indents received, the 
market trends and other factors. This would enable the Corporation 
to avoid carrying large stocks of surplus seeds leading to condemna-
tion on their losing the required standards of germination, purity, etc. 

7.9. The Ministry added that Government have looked into the 
reasons for rondemnation of seeds by the Corporation. "The seeds 
have to be condemned when they lose germination and viability. 
Seed is highly sensitive/living organism and is very different from 
grain. Even though the physical appearance of seed may be good, 
its germination/vigour can go down because of several factors includ-
ing age, storage, transport, handling, temperature etc. Some of the 
factors are not controllable and some are variable. Considering that 
NSC is expected to. meet very high standards of seed quality, there is 
bound to be condemnation of seeds when Quality deteriorates." 

7.10. There was an accumulation of 15.304 quintals of foundation 
seeds (5601 quintals of maize, 8,702 quintals of oorghum and 1,001 
quintals of bajra) valued at Rs. 69.29 lakhs as on 31st December. 1969. 

7.11. At the instance of the Board of Directors, its production and 
Finance Sub-Committee examined the inventory of foundation seeds 
and after taking into account the expected utilisation up to 1972-73 
511 LS-& 
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recommended that the following quantities should be disposed of 
ot~erwise tha:n as foundation seed:-

Stock as ~tr.ed Surplus Value of 
on quantity surplus 
31-12-69 tion up to 1972-73' quantity 

1972-73 
(Quintals) (Quintals) (Quintals) RI. 

Maize • S,601 1,641 3,960 18,53.350 

Sorihwn 8,102 2,002 6,700 31,40,600 

Baira . 1,001 676 32S 1,20,600 

Total: IS,304 4,319 lo,98S SI,14,SSo 

7.12. The above recommendation was based on the consideration 
that it would not be safe to preserve the stocks beyond three years 
even if best storage conditions were available. 

7.13. On llth November, 1970 the Corporation approached the Gov-
ernment for subsidy to meet the losses likely to be incurred on the 
disposal of surplus stocks. The cases where the surplus had arisen 
on account of the State Governments' inability to lift the foundation 
seeds to the extent indicated by them earlier were also intimated. 
This request was, however, rejected by the Ministry on 9th February, 
1971 on account of the follOWing reasons:-

" ...... it is felt that it is none of the respc~ibilities of the Gov-
ernment of India to subsidise losses suffered by the Corpo-
ration on account of accumulated stocks'of foundation seeds 
due to the failure of the State Governments to purchase 
these stocks even when this accumulation is consequent 
upon their inability to achieve the targets under High 
Yielding Varieties Programme. While we, no doubt, appre-
ciate that the Corporation had to undertake seed produc-
tion programmes on the basis of the information made avail-
able regarding the likely demands for seeds· by the State 
Governments, yet it appears that the Corporation being a 
commercial organisation has to use its business judgement 
in such ventures and as such there is a case for subsidy." 

7.14. The Ministry stated (May, 1971) as follows:-

"(i) The Corporation has now informed that there are prospects 
of better sale of foundation seeds in the course pf next 2 
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years and has requested the Government to· grant them 
interest charges on loan of Rs. 60 lakhs required for hold-
ing the stocks. This is under the consideration of the Gov-
ernment of India." 

(ii) "Originally the National Seeds Corporation did not have 
precise knowledge regarding how long can the seed be 
stored. It was felt that at best the seed can be stored for 
three year; but experience has shown that if seeds are kept 
in controlled conditions of temperature and humidity, it is 
possible to lengthen the storage period. The Corporation 
carries out periodic test in respect of germination and the 
quality of seeds with special reference to hybrid vigour. 
These tests have indicated that the original estimate re-
garding the viability period of 3 years is not completely cor-
rect as hybrid vigour could be maintained for longer 
periods, if the seeds are stored in specialised seed godowns." 

7.15. In this connection, the Secretary of the Ministry stated that:-

"Whether the seeds are still viable after three, five or six years 
would be a question of fact to be revealed by actual test 
performed On the seeds, which are done by the quality con-
trol wing of the NSC. The condemnation is not on the 
basis of how long the seed has been stored, but on the basis 
of actual tests performed on the specific seeds." 

7.16. When pointed out by the Committee that the opinion was 
given in May, 1971 and the condemnation was also done in the same 
year, the: Secretary of the Ministry stated that the opinion given was 
by and large correct. 

7.17. Asked about the period of viability of 3 years, the Secretary 
of the Ministry stated that:-

r 

"By and large, if seeds are properly treated and kept under 
controlled conditions, their viability will continue beyond 
three years, yet some seeds were fit for condemnation and 
were condemned. It forms a small percentage, which is 
covered by the expression 'not completely correct'. If 
the larger portion survives the three years' period, and a 
small proportion has to be condemned after 2/3 years, after 
actual test, that does not really contradict the general con-
elusion that seeds, if properly stored, can last for a longer 
period." 
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7.18. When asked about the reactron of the Government to the re-
quest of the. Corporation for reimbursement of losses on the sale of 
surpluses/condemned seeds, the Ministry in a reply after evidence 
stated that the method by which the Central Government could assist 
the NSC to off set the losses incurred by them in the sale of surplus/ 
condemned seeds was examined by the Ministry, two alternatives 
were under consideration:-

(i) Sanction of a grant to the Corporation towards the liabilities 
incurred on holding of stocks especially in respect of stor-
age charges, interest on capital blocken etc., and 

(ii) Restructuring of the capital of the Corporation. The NSC 
had itself suggested that the Government could assist the 
Corporation by reducing its equity structure to the extent 
of Rs. 37.5 lakhs under the relevant provisions of the Ctlm-
panies Act. In the meantime, the Corporation's Annual 
Accounts of 1971-72 were received and it was found that 
the Corporation had made sufficient profits in that year to 
sustain all the amounts that had to be written oft as a re-
sult of condemnation of seeds. In 1972-73, the Corporation 
made a net profit of Rs. 40 lakhs after payment of taxes. 
In view of these developments, the question of reimbursing 
the Corporation the losses incurred by them in the sale of 
condemned seeds had not been pursued. 

7.19. The Committee invited the attention of the management to 
the statement made by a former Chairman of the Corporation, who 
admitted that "wheat seeds worth Rs. one crore had been declared 
unfit for human consumption and had to be disposed for Rs. 25 lakhs 
for other uses and the Corporation suffered a loss of Rs. 75 lakhs 
which should not cause unnecessary misgivings. It couJd form just 4 
per cent of the turnover in 4 years. Such losses are unavoidable 
since the Corporation could not sell to the farmers any unfit seeds." 
During evidence the Managing Director of the Corporation stated that 
the position with respect to wheat was that total transactions during 
the 4 years ending 1972-73 were of the order of about Rs. 450 lakhs. 
Out of this condemned seeds were worth Rs. 74.000 which came to 
0.16 per cent of the total sales. 

7.20. In a reply, after the evidence, the Corporation stated that "at 
no point of time, had the corporation occasion to declare wheat seeds 
worth Rs. one crore as unfit for human consumption. However, the 
Corporation has had to condemn seeds of all varieties put together 
and the value of the order of Rs. one crore for the entire period of its 
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operation since inception. These seeds were purchased mainly from 
contract growers. Seeds were declared unfit hy a Condemnation 
Committee. " 

7.21. When asked whether in the opinion of the Government that 
condemnation of seeds worth Rs. one crore was not a huge loss to the 
OJrporation, the Ministry stated in a written reply that the percentRge 
of value of the seeds condemned to the total value of seeds sold came 
to roughly 4 per cent 

The Corporatoon realised the salvage value of Rs. 25 lakhs from 
the condemned seeds. The net loss, therefore, worked out to Rs. 80 
lakhs which was 2.8 per cent of the total seed sold. It was not consi-
dered as a significant loss. The Ministry further stated that they 
have already analysed the causes of these seeds being declared unfit 
and condemned. 

7.22. In regard to the remedial measures proposed to he taken ttl 
prevent seeds becoming unfit or losing their efficacy, the Ministry 
stated that the Corporation had streamlined assessment methods in 
respect of seed requirements for which production programmes are 
to be arranged by them. The Corporation have also taken steps to 
tighten their quality control measures in the growth of seeds and 
proper storage of seeds in ideal conditions and careful transportation 
of seeds. 

7.23. The Committee note that the Corporation had condemned 
seeds worth Rs. 16.16 lakhs in 1969-70, as. 16.93 lakhs in 1970-71, Rs. 
70.37 lakhs in 1,971-72 and as. 18.47 lakhs in 1972-73. The highest per-
centage of condemnation was 15 per cent in 1971-72. The Committee 
are infonned that the condemnation of seeds was not taken up till 
1968-69 and most of seed was procured in 1967-68. The high percen-
tage of condemnation in 1971-72 was due to the Corporation taking 
up the production programme of foundation and certified seeds from 
1966-67 onwards without a correct assessment of the requirements of 
such seeds and without any firm commitment from the State Govern-
ments which resulted in the poor offtake by the State Governments. 

The Committee are also infonned that the targets were fixed on 
the basis of Board's decision in February, 1.967 which in turn WIlS 

based on the requirements worked out in consultation with the Min-
istry. The Committee find that. there was an accumulation of 153M 
ctuintals of foundation seeds, valued at Rs. 69.29 lakhs DS on 31st De-
cember. 1969. At the instance of the Board of Director". the inven. 
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tory was examined and after taking into account the expected utili-
sation upto 1972--73, it was decided that 10985 quintals valued at Rs. 
51.14 lakhs were surplus and should be disposed of. The Committee 
note that this recommendation was based on the consideration that 
it would not. be safe to 'preserve these stocks beyond three years even 
if best storage conditions were available. 

7.24:. The Committee. however, find that, according' to the Ministry, 
the Corporation did not have precise knowledge regarding how long 
can the seed be stored, although according to them the seed can be 
stored for 3 years~ if they are kept in controlled conditions of tem-
perature and humidity. It was also stated that tests conducted by the 
Corporation indicated that the original estimates regarding the viabi-
lity period of three years was not completely correct. In this con-
nection the Secretary of the Ministry stated during evidence that 
"whether the seed.; are still viable after three, five or six years would 
be a question of fad to be revealed by adual tests performed on the 
seeds, which are done by the Quality Control wing of the N.S.C. The 
condemnation is not on the basis of how long the seed has been stored. 
but on the basis of adual tests performed on the specific seeds." The 
Committee are not sure whether any expert opinion was obtained 
a~ut the period of viability or adual tests were conducted before a 
decision to condemn the seeds was taken. 

The Committee would like that this matter may be! investiJ(ated 
and the Committee informed. The Committee also suggest that ex-
pert opinion on the question of viability period for seeds !'lhould be 
obtained from the Agricultural Universities, Research Institutions, 
I.C.A.R. etc. to avoid deterioration of seeds due to storage beyond til. 
viability period. 

7.25. The Committee were also informed that most of the seeds 
were taken from the contract growers. The Committee are DOt 
sure whether when procuring seeds from the contract growers, they 
were subject to strict quality control. The Committee are of the 
opinion that had quality control measures been adopted by the Cor-
p~ration even at the time of procurement of seeds, tbe Corporatinn 
would not have been faced with this huge condemnation. 

7.26. The Committee also find that the loss incurred by the C0r-
poration in the sale of condemned seed was to the extent of 70 to 
85 per cent of the price. The Committee are informed that on the 
basis of realisable value, the loss amounted to more thaD Re. II 
lakh tnt the end of 1972--73. In spite of this the Committee are sur-
prised that Government have not considered this as a significant loss 
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and seem to be complacent that they had already analysed the causes 
of tbe seed being declared unfit and condemnation was done by a 
C~ndemnation Committee. The Committee recommend that tbe 
entire matter including the deal with contract growers and proce-
dtire of condemnation should be thoroughly investigated with a 
view to pinpoint the shortcomings at the several stages and fix 
responsibility for the lapses. The Committee would like to be in-
fonned of the action taken in this matter. 

7.27. The Committee are given to understand that the Corporation 
has streamlined the assessment methods in respect of seed require-
ments for production programme and taken steps to tighten the 
quality control measurelll in the growth of seeds, proper storage of 
seeds in ideal conditions and their careful transportation. The C0m-
mittee recommend that Ministry/Corporation should learn a lesson 
from their past experience and ensure tbat tbese measures are 
strictly adbered to so that tbe farmers are assured of seeds of gene-
tic purity and the Corporation is not put to the necessity of resorting 
to such large scale condemnation. 

7.28. The Committee also recommend that the Manar:t'ement 
should conduct a detailed review of performance of the Corporation 
in regard to production/procurement of seeds once every quarter 
with a view to safeguard against avoidable accumulation/condem-
nation of seeds. Such perfo"1l1anCe reports should also be reviewed 
by the Ministry once in six months. 

7.%9. The Committee are informed that the condemned seeds are 
disposed of by auction and one of the conditions of dispo<;al was 
that it should be used onlv for non-edible nurnoses although they 
may be used as animal-feed after thorou~h washine-. Vegetable 
seeds were stated to be destroyed in order to avoid their resale. 

The Committee have every reason to believe that the certified 
seeds which have been condemned or are unfit for human consump-
tion or even for consumption by cattle. can find way in the market 
and are likely to do so in actual practice. As snch condemned seeds 
may involve danlter to human Jives, the Committee suggest that 
Government/Corporation should examine whether seeds cate~orised 
as unftt for human consumption should not be dest,royed under the 
supervision of competent authorities. 

7.30. The Corporation may. however, utilise such seeds for prea 
paration of starch under its direct supervision. 



VlII 
PRICING POLICY 
A. Pricing Policy 

8.1. N.S.C. organises its cel'tified and founda.tion seed production 
through contract growers and at its own farms. The procurement 
price is the basic element on which over-heads are added ·to ar'rive 
at the sale price. No standard cost has been fixed in respect of fann 
produce, details of expenditure on all the items beginning from 
. the preparatory tillage up to ploughing etc. The expenditure on cost 
of seed, cost of irrigation, green manure, compost, chemical,' fertili-
zer, electricity, certifica'tion material, transportation and processing 
etc., are taken into account for arriving at 't'he cost of production 
and ultimately the sale price. While fixing the sale price, NSC takes 
into account the procurement price paid to the 'growers and various 
other over-heads viz. expenditure involved on publicity and adver-
tisement. expenses on demonstration and discount and commission, 

8.2. Asked whether there was a system of review' of the prices 
of both foundation and certified seeds and . what criteria were 
followed for reviewing the prices, the CorpO(ation stated that the 
prices of both foundation and certified seeds were reviewed perio-
dically taking into account the followingfactors:-

(i) Increased cost of production 

(ii) Change in the market price 

(iii) Prices offered by other agencies. 

8.3. Asked as to what steps had been taken by the Management 
to reduce the cost of productIon as well as selling, distribution and 
administrative overheads so as to improve profitability, the Cor-
potation in a note after evidence stated that efforts were constant-
ly being made to reduce the cost of production of seed and to bring 
out utmost economy in post-processing period and to keep the pri-
ces at the lowest level. It was added that .several. measures were 
also taken to keep the selling and distribution expenditure to the 
minil1)um. 

8.4. On being asked as to how the prices of seeds of NSC com-
pared with the prices of other producing agencies in Public Sec-
tor both at the Centre and States, the Corporation stated that the 
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8.5. In this connection the Ministry stated that no such compari-
son had been atempted so far. This would be taken up. However, 
by and large. the prices charged were higher in case of NSC which 
was related to the manner the seec:! production programmes were 
organised and how the seeds were prepared for marketing. 
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8.6. Asked as to what extent the sale price was loaded with inci-
dence of development expenditure etc., the Ministry stated that the 
Government had not examined in detail the pricing structure adop-
ted by the Corporation in respect of sale of foundation and certified 
seeds produced by them. 

8.7. The Secretary, Department of Agriculture stated during evi-
dence that "the pricing policy of organisations like the National 
Seeds Corporation would certainly need to be reviewed not only 
now but more or less continuously and quite frequently. The details 
of the implementation ought to be worked out carefully so that 
there is no difficulty or other complications on that account. And 
the prices charged by the NSC are at present almost th(> highest in 
the country or equal to the highest. We have undertaken a review 
of the costing of different operations of the NSC to find out the ex-
tent to which there is scope for adjustment and we, perhaps, took it 
up with NSC and cautioned them. They themselves arrived at the 
decision about the pricing policy which we are considering most im-
portant." 

8.8. The Ministry in a subsequent written reply stated that the 
National Seeds Corporation was making further exercises for 
stream-lining pricing policy. A brier note had been prepared which 
was to be placed before the Board of Directors. The Government 
representatives on the Board of DiI'eCtors would also have an op-
po~tunity of cnsidering the detailed prposals of the Corporation. 
The Ministry would consider this policy after this had been appro-
ved by the BoaTd of Directors. However, the pricing policy would 
have to be kept under constant review. 
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B. Printing of sale price on seed bap 

8.9. On a suggestion that the sale price should be printed by 
NSC on their seed bags, the Managing Director stated that "if the 
price is permanently fixed once fot all, then of course, We can get 
it printed on the bag .... /1 am very grateful. I think it is a very 
useful suggestion and I will see that We put a stamp on the bag itself. 
If there is any revision we can cut that and put another stamp". 
Subsequently in a note after evidence the Corporation stated that 
the-

"the printing of prices on seed packet bags is an excellent 
idea provided there is a stability in the prices. At present 
our sale prices are very frequently changed due to change 
in the grain prices. The procurement prices is affected due 
to frequent increase in the grain prices. NSC feels the 
following constraints in the printing of prices on the seed 
pasketslbags :-

1. There is frequent increase in the price and the price is 
to be corrected on all the seeds packets/bags. 

2. Once the stocks are packed and supplied for distributioll. 
any correction will n01l be desirable. Our customers are 
illiterate and they only see the packing. In case, there 
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is any cross cutting or over-writting, they become sus-
picious about the quality of the seeds. 

3. In some of the varieties where sale resistance is noticed 
NSC reduce the price with a view t·o increasing its mar-
ketability. In this case the dealers may not reduce the 
price. 

At present we feel that there is difficulty of frequent change 
in the prices. After some stability, this system can be 
introduced. For the present We ,have directed all the 
dealers and sales-outlets to display latest sale prices and 
on this basis the farmers can easily ascertain whether the 
correct price is being charged or not, We have also cir-
culated this for comments of our Regional Managers who 
are actually engaged in the distribution of seeds. Their 
views will be reviewed for taking final decision." 

8.10. In this connection, Ministry sttited that the possibility or 
feasibility of stamping the prices of seeds on the bags would be 
examined by the Government and the Corporation. 

8.11. The Committee note that no Standard Cost has been fixed 
in respect of farm produce although the Corporation stated that 
price of both foundation and certified seeds were reviewed periodi-
cally and efforts were made to reduce the cost of production and 
also to keep the selling and distribution expenses to the minimum. 
The Secretary, Department of Agriculture, however, admitted dur-
ing evidence that "the prices charged by the NSC are at present 
almost the highest in the country of equal to the hl&'hest ... " 

The Committee regret to note that, in spite of this, the Ministry 
had not so far examined in detail the pricing 'itructurc adopted by 
the Corporation in respect of foundation and certified seeds and the 
Corporation themselves arrived at a decision about the Pricing 
Policy. The Committee were informed that the Ministry have 
undertaken a review of the costing of the different operations of 
N.S,C. The Secretary of the Ministry also stated during evidence 
that "the Pricing Policy of organisations like N.S.C. would certainly 
need to be reviewed not only now but more or leIS continuously 
and quite frequently". The Committee recomm,en(t that the Minis-
try should complete their review of the pricing after going into aU 
the elements of cost to effect suitable economies to keep the costs 
as l,!)w as possible and decide on the Pricing Policy to be adopted 
in respect of foundation and certified seeds of NSC so that seeds 
may be available to the farmers at most economic prices. 
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8.12. The Committee also recommend that as admitted by the 
Secretary 'of the Ministry, Government should ensure that the 
Pricing Policy of the organisations like N.S.C. should be kept under 
continuous review so as to have a check on the Prices charged from 
the farmers. 

8.13. The Committee suggest that Government should consider 
the feasibility of stamping the Prices of seeds on the bags so that 
the consumer may be in a position to pay the right price for the 
leeds. 



IX 

SALES PERFORMANCE 
A, Sales Performance 

9.1. The following table indicates the targets fixed and the adtual 
sales~ of foundation seeds and the certified seeds made by ~~ Cor-
poration during the period from 1966-67 to 1972-73:-

Year 

1966-67 • 

1967-68 • 

1968-69 • 
1969-70 

1970-71 . 
1971-72 • 

Foundation Seeds Short-
fall 

Orilinal Targets Actuals (-)excess Original 
Bsti- ( + ) in :bsti-
mates percent- mates 

lie 

2 3 4 S 6 

191'79 37'41 -Bo'S 

104'71 49'77 -Sz'S 

1I0'ZS 67'00 -39'z 

90'96 43'60 -SZ'1 

82'89'" 6.4'04 SO'31 -21'4383'93 

84'3z'" 6S'7z 6z'47 -20'16 SOO'OO 

(Ra. in lalths) 

Certified Seeds Short-
fall 

Targets Actuals ( -)excess 
(+) in 

percent-
age 

7 8 9 

291'30 lz6'7z -'S6'S 

z87'38 "222'19 -22'7 

zS8'9O 10s'69 -S9'Z 

S1S'Z7 zS2'78 -S9'9 

"'38z'lI 3sz'9S -7'6 

"'364'38 403'67 -+ 10-8 

1972-73 82-83- 78- 54 63-09 -19'$4 400'S9 "'434-17 S91-oS +36-1 

"'Revised targets 

IU. In 1973-74, it was stated that the sale of foundation seed was 
likely to be about Rs. 75 lakhs and in case of certified seeds it would 
come to about Rs, 625 lakhs. 

9.3. While IiJCpressing alarm at the huge loss incurred by the 
Corporation during 1968-69, the Ministry observed as follows 
(October, 1969):-

(1) On t'he one hand the Corporation was unable to sell suffi-
cient quantities of seeds, on the other hand the cultivators 
did not have easy access to the sale point. There was 
large scope for expanding the sale of improved seeds to 
new areas. 
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(ii) The handling and storage of seeds were poor at the dealer 
agent level with the result that the sale of seed was 
hampered. 

(iii) The operations of the Corporation should be examined 
critically and steps taken to increase the sale of seeds. 
If necessary, diversification should be tarken up even at 
the cost of changing the basic policy adopted so far. 

9.4. The Management stated (November, 1970) that the action 
to diversify the activities had already been taken and new crops 
like wheat, potato, cotton, Soyabean, etc. had been added to the 
prod~ct line during the last two years. Dealers had also been ap-
pointed all over the country. 

9.5. Asked as to the reasons for consist'ent shortfall in the sale 
of foundation seeds during 1966-67 to 1972-73 and that in certified 
seeds during 1966-67 to 1970-71, the Corporation stated in a reply 
after evidence as under:-

"Foundation seeds: -Foundation seed sale had got direct 
relation with the seed multiplication programme under-
taken by the various agencies. From 1967-68 onwards 
there was slump in the seed industry and large stocks 
of certified seed were lying undisposed with the various 
parties including NSC. This ultimately effected the sale 
of the foundation seed. It was only in Kharif 1970 again 
that the good responSe was noticed from the farmers for· 
certified seed which in turn helped in tl:!.e increased sale 
of foundation seed. Although there was a slight shortfall 
in comparison to targets, there was year to year increase 
in the overall sale of the foundation seed. 

Ce1'tifi,ed seeds: During 1966-67 and 1967-68 they could dispose 
off the available stocks of certified seeds and shortfall 
was due to non-availability of stocks. During 1968-69 sale 
resistence was notlced and most of the stocks produced 
by various parties remained unsold. This trend continued 
upto Kharif 1970. At present there was demand for certi-
fied seeds and this could be judged from the progressive 
increase in the sale of the certified seeds. During 1972-73 
the actual sale of certified seeds by NSC was 591 lakhs 
against the original target of 400 lakhs." 

9.6. Asked whether the Government had analysed the reasons 
for constallt shortfall in the sale of foundation seeds during 1966-67 
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to 1972-73 and that for certified seeds during 1966-67 to 1970-71 the 
~~stry stated that no detailed analysis had been made by , the 
MInIstry on the performanc(' of the NSC in the matter of sale of 
foundation and certified seeds. 

9.7. On being asked as to what was the share of the Corporation 
in the overall sales of foundation and certified seeds in the country, 
the Corporation stated that NSC did not have information regarding 
total sale of foundation and certified seeds in the country. 

9.8. When the Committee enquired whether the Corporation 
was able to meet all the demands placed on it for foundation as 
well as certified seeds, the Corporation stated that by Imd large 
the Corporation had been able to meet the demand of foundation 
and .certified seeds for which the demand was placed with the Cor-
poration in time. 

9.9. In this connection, the Ministry in a reply after evidence 
stated that the NSC had been, by and large, able to meet foundation 
seed requirements, if firm orders were placed well in time. The 
shortfalls in some cases Uke Decan Hybrid and Him-l23 were due 
to the non-availability of sufficient quantities of breeder seeds for 
production of foundation seeds. In the case of certified seeds also, 
the NSC had been able to meet, by and large, the demands against 
indents placed one year ahead. In the current year, however, the 
NSC bad not been able to meet roo per cent requirement of certi-
fied seeds especially in respect of Bajra since the seed crop was 
badly affected on account of weather conditions. 

B. Inter-State Movement of Seeds 

9.10. It was mentioned in the Annual Report of the Corporation 
for 1972-73 that the Corporation was experiencing difficulty in the 
marketing of its products due to restrictions on the inter-district 
and inter-state movement of seeds. 

9.11. Asked about the extent to which these re!ltrictions impeded 
the sales of the Carporation, the representative of the Corporation 
stated that:-

"As regards the certified seed in this case there are two stages. 
One is the field stage where we do inspection and after 
the crop is harvested, the grains are brought to the place 
where the processing plants are situated. Here the diffi-
culty Is about bringing the seeds to the processing plant. 
There is restriction On the movement of wheat. So we 
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are !acini difticultiel in the movement of wheat. seed 
from growers to our iodvwn and from there to our pro-
CeSlOJ,n, p.anV' 

!.12. Asked whether the aforesaid problem WQs brought by NSC 
to the notice of Government and if so, the assistance re!idered by 
Government in thia regilrd, the Minilitry in a note after evidence 
stated that: 

"The National Seeds Corporation had brought tu the notice 
that as a result of the Ipter-Zonal Wheat and Wheat Pro-
ducts Movement Conttol Order 1973, the movement of 
raw seeds to the processing plants across the :zonal boun-
daries had become extremely dimcult and had sought the 
assistance of the Depart'ment of Agri uIture. Under this 
order a number of reatrictions had been imposed on the 
movement of wheat or wheat products and since raW 
seeda can become certified seeds only after due pr'ocess-
in, exemptions given in respect of certifted leeds c~uld 
not be availed of on account of that seed movement. The 
Department of Agriculture had requested the Union De-
partment of Food to instruct the State Governments to 
permit the movement of raw seeds acrosa the zonal boun-
daries and on this bash; the matter' had been taken up 
with the State Governments. This was specially true in 
respect of movement of raw seeds from Haryana tl) the 
processing plant in Delhi. It had not been possible to have 
any specific provision in the Movement Restriction 
Orders to exempt the movement of raw s~eds by C'ln-
tract growers of the NSC across the Zonal Boundarl-a. 
The Government of India had as r'e' ently as 19th June, 
1974 issued instructions to the State Gove"Ilments for 
liberally ~itting the Movement of raw seed!; t~om 
across the boundaries and it there are soeciftc problems, 
~~c matter was being taken up with State I'Illthndtfes. 
This would appear to be a problem requiring constant 
touch with the State authorities for expediting the issue 
of permits. No general relaxation only in respect of NSC 
would appear possible." 

9.13. The Committee re«"l'et to note that there has been consi!ltent 
shortfall In the s'lle of foundation seeds ri~ht from If66..67 to 1112-
73. Apinat targets for sale of foundation seeds ef a~. un.7t lakhl 
la 1 __ 87, as. 104.71 lakhs in 1"7-68 and R~. 11025 lubs in 1968-
It, the artual tales were only as, 3'7 lakh!;, Rs. 49 lakhs and Rs. 17 
'11 LS--e 
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lakhs respectively. The shortfall has been maximum in 1966-67 
(30.5 per cent) ~ The Committee are informed that the sale of foun-
dation seed had a direct relation with the production programme. 
Moreover for 1967-68 there was a slump in seed industry and large 
stock of certified seeds were lying undisposed wHh the various par-
ties including NSC. The Committee have already given their com-
ments in regard to unrealistic fixation of targets and excess produc-
tion of seeds of different varieties without firm commitment during 
the period 1966-67 to 1968-69 and their poor off-take in that period. 
The Committee are surprised that in spite of the shortfall in sales, 
the Ministry had not made any detailed analysis in this regard. 

9.14. The Committee also note that there had been a slnrtfall 
of 56.5 per cent, 22.7 per cent, 59.2 per cent and 50.9 per cent during 
1966-67 to 1969-70 and in the actual sales of certified seeds com-
pared to the targets fixed for these years. While the targets were 
Rs. 291 lakhs, 287 lakhs, Rs. 259 lakhs and Rs. 515 lakhs respectively, 
the actual sales had been Rs. 126.72, Rs. 222.19 lakhs lmd Rs. 105.69 
lakhs and Rs. 252.78 lakhs respectively. 

In the Chapter on 'Production of Seeds' the Committee have 
already given their recommendations in regaru to production of 
certified seeds during 1966-67 to 1969-70. While the Ctrporation de-
cided to take up production of certified seeds to the extent of 5 to 
15 per cent of the total requirements the production far exceeded 
the targets in certain varieties and were very much less than the 
requirements in other varieties. 

The Committee would like that Government/Corporation should 
critic;tlly examine the reasons for the shortfalls in sales and take 
steps to fix the targets on a realistic manner based on firm CQUlPllt-
ments from the ,consumers. 

9.15. The Committee are informed that during 1966-67 and 1967-
1;8 the Corporation could dispose of the available stock of certified 
seeds and shortfall was due to non-availability of stocks. The Com-
mittee are perplexed as to while on one side there had been excess 
production, on the other hand there had been poor sales. The Com-
mittee are surprised that the Corporation did not have information 
regarding the total sales of foundation and certified seeds in the 
country. In the absence of this information the Committee are not 
sure as to how the Corporation made its sale programme and fixed 
the t~rget ' ~. "~-i~ 

9.16. The Committee also note that there has been a sudden re-
duction in the targetted figures of sale of foun(lation seeds during 
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19'79-~1 to 1972-73. Even compared to these reduced targets, the 
actual sales have been less. 

The Committee are unable to understand the rationale behind 
the fixation of sale targets during 1970·71 to 1972·73. The Commit-
tee recommend that Government/Corporation should revi~w the 
procedure for fixing the targets of sales and ensure that these Qre 
consistent with the demand for the seeds. 

,9.17. The Committee note that one of the impediments experIenc-
ed by NSC was the restriction placed on loter-dlstrlct and inter-state 
movement of seeds. The Committee were informed that as a result 
of Inter-Zonal Wheat and Wheat Products Movement Control Or· 
der, 1973, there was difficulty in the movement of raw seeds to the 
processing plants and on account of it movement of certified seeds 
of wheat was not possible. While the Committee recognise the dUB· 
culties in the movement of wheat seeds on account of rest!ictions 
imposed by Government they do not see any reason why there 
should be any difficulty in the movement of other seeds and making 
them available to the growers in time. 

The Committee understand that Government of India have re-
cently in June, 1974 issued instructions to the State Governments 
E.r liberally permitting the movement of raw seeds from across the 
boundaries and if there are specific problems, the matter could 
and should have been taken up with the State Authorities with a 
view to resolve conclusively all such impediments. 

The Committee hope that the instructions issued by the Govern-
ment of India in June, 1974 would be followed up at State level SO 

that the Corporation may be able to transport the raw seeds to the 
Plants and make available the certified seeds without any difficulty. 

c. Distribution Cost 
9.18. Details of distribution cost to turn over for the last five 

years were stated to be as under:-
._------------_ ... _-------_ .. _ .. _ .. _--

1968-69 1969-70 1970-71 1971-72 1972-73 
------ - -- -------- ------------- ---"._---- ----

Freight. 1°79 I·SI 2°43 3°S1 

Dealers Comm. (Commission) 1 0 03 10 0 09 23·54 21°66 37° 08 
Exp'o on Inter Unit Transfer 5° 60 JIo06 17°69 IS073 30° 32-

(A) Distribution Cost 8°42- 21° IS 42°74 39° 82 70°91 
(0) Turn-over 19/1 0 06 320· 82 430°09 495° 16 682°66 

% of A to B 4°3° 6 0S9 9°94 8 0 04 10'39 



9.19. It was stated by the Corporation that the distribution 
policy was constantly under review from the very beginning. The 
marketing and distribution system were further stream-lined and 
atrengthened so as to reduce the cost. The allocation and move-
ment of the seeds were arranged in time. To make timely avail-
ability of the seeds, the production and processing programme was 
also under constant review. The main intention was to make the 
seeds available to the farmers in time and at desired price. 

9.20. Asked as to how far t.t had been ensured that the present 
distribution system had helped the farmers to obtain quality seeds 
in time and at the desired place, the Corporation stated that: 

"The dealers are not normally required to store the seeds 
for a prolonged period as they lift them just before 
the sowing season except in cases where they have 
adequate, storage facilities. Taking into account the 
storage capacity of our dealers we have increased their 
number sufficiently ,to enable them to be reached by the 
farmers more easily. The arrangements for marketing 
are constantly under review and the net-work of dealers 
18 continuously expanded so that the seeds are made 
available to the farmers in time and at the desired 
places." 

9.21. When the Committee drew tthe attention of the observa-
tion made by the Ministry that: 

"on one hand, the Corporation was unable 'to sell sufficient 
quantities, on the other hand the cultivator did nOit have 
easy access to the sale points." 

the representative of the Corporation explained thatl-

Mat the earlier stages most of NSC's seeds were sold through 
the State Governments and in the year 1961S-bY, tney 
had a very tough competition from the State Govern-
ments specially from Maharashtra and Gujarat because 
they had themselves produced huge quantities of seed. 
Thus NSC had started appointing dealers 'and started 
!Jelling their seeds through the dealers!' 

9.22. Asked on what basis these private dealers were chosen, it 
was stated during evidence that those dea'el'B who were dealing 
In mOlt of the inputs like fertiliser, pesticides etc. and they were 
having lOme knowledge of seeds, were chosen for the purpoM. 
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The Corporation wu getting Ra. 1,0001- u security from the dea-
len. In the earlier .tage, they were coming to die Corporation 
even at the time of lOwing season. Now, the Corporation had 
written Ito, the State Government mentioning that those dealers 
should place their indents well in advance so that it could orga-
nile and plan their seed production. 

9.23. On being asked whether the marketing was not properly 
done by NSC. the representative of NSC stated that: -

'1In the earlier stage, as the NSC was mostly thinking that 
there should be an agency for foundation seeds, we were 
finding some gap in the production of certified seeds. 
Most of the seeds were already available in the market 
through the SFCI and as we had stiff competition from 
the State Governments our seeds were not purchased in 
large quantities," 

9,24. The Committee enquired whether NSC should not abolish 
dealership system by developing Corporations' own sale wing, the 
representative of the Corporation stated that-

"Your suggestion is quite appealing and actually we have 
already taken advance action on this point. Last year 
we had entered into contracts with the State Govern-
ment of Bihar for one lakh quintals, Three days back, 
they have put up a firm order for the supply of one 
lakh quintal. Our effort is always that we should deal 
through the Cooperatives of the State Go\'ernments. Now, 
the Bihar Government will direct its Cooperative Market-
ing Federation and purchase the seeds through us," 

D, Administrative Cost 

9.25. The table below indicates the administrative cost in rela-
tion to the sales during the period from 1966-67 to 1972-73: 

(R,5. in lakhs) 

(I) AdminiltraUvc COlit 19'48 37'48 53'a7 72'9a 71'84 76'71 78'a4 

(Ii) Tota) sales (including 
prcCClling dollges). 183'33 314'34 212'87 331' (6 439'56 5(.7'58 f84';lJ 

(ill) Ratio of (I) to (ii) • 1 :9'41 1:8'39 1:3'99 r:4' 54 r:6' I2 J :6'62 J :8, 7~ 
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~.28. Lt would be seen that the value of seeds sold per rupee 
of administrative cost was gradually declining till 1968-69 when it 
was the lowest. It, however, improved during 1969-70 to 1972-73. 

9.27. The Management stated (November, 1970) that during 
1966-67 and 1967-68 the Corporation worked under staffed which 
coupled with the bulk marketing system followed by the State 
Gi>vernments led to higher turnover ratio. In 1968-69, the seed in-
dustry generally passed through severe recession and by this time 
many of the unfilled posts were also actually filled up. As a re-
sult, the Corporation was confronted with the normal complement 
of staff on the one hand and the fall of sales on the other hand. 
Besides, the marketing pattern also changed as the State Gi>vern-
ments stopped making bulk purchases, leaving the Corporation to 
arrange direct sales through retail dealers. 

9.28. Asked about the scope for improving the ratio of adminis-
trative cost to the sales, the Corporation stated that NSC was try-
ing to increase its turnover by organising sizeable multiplication 
of foundation and certified seeds. This might lead to some im-
provement in Ithe administrative cost ratio. 

9.29. On being asked by the Committee whether in the oplmon 
of the Ministry this high percentage of administrative cost of sales 
was justified, and the measures proposed to be taken to keep the 
selling and distribution expenses to the minimum, the Ministry in 
a reply after evidence stated that the ratio of administrative cost 
to the total sales had gone down to 1:8.75 in 1972-73. This ratio 
would decrease only after the turn-over increase sizably, Vvith 
the expansion of the production programmes both in regard to 
foundation and certified seeds, it was expected that the sales would 
increase considerably, though it would be necessary for the Cor-
poration to strengthen the marketing sections both at the head-
quarters and regional offices and also to increase the number of 
sales outlets. It could be hoped that because of considerable in-
crease in the sales-turn-over, the administrative cost would come 
to a reasonable proportion of the -total sales. 

E. Black Marketing in the Sale of Seeds 

9.30. The Committee enquired as to how the Corporation enaur-
ed that there was no black-marketing in the sale of Certified seed. 
The representative of the Corporation stated during evidence tbat-

"We have our dealers who sell seed at fixed price. They 
have issued vouchers al'ld mentioned the price in the 



Cash Memo or vouchers. Then we have our staff people 
who continuously check up these things. Our dealers 
get commis.sion from us on the quantity sold. We have 
sold round 70 per cent of seeds to the State Governments 
and they have further distributed them to the other agen-
cies. We have not yet received any complaints about 
the blackmarketing of seeds from our dealers but we 
keep on checking it." 

, 
He, however, stated rthat the real remedy for all such eventu-

alities was multiplication of sufficient quantities of seeds. 

9.31. Asked whether the Corporation received any complaint 
from the farmers regarding the non-availability of seeds at the 
proper time, the representative of the Corporation stated that-

"We have received it and then discussed it among ourselves 
........ whenever we have received the indent in time, 
we have supplied the seed in time. 

9.32. In this connection the Managing Director added that-

"Last year, the production. of hybrid bajra for Maharashtra 
was taken up and we expected about 12,500 quintals of 
seeds at the time of harvest. But unfortunately, there 
was untimely rain with the result that the viability of 
Ithat seed was spoiled lind about 4000 quintals of viable 
seeds could be procured. Because we had the indents 
from the State Governments and that is why we took 
up a special programme during the rabi season. Actu-
ally, this is the complaint which I have received during 
my period. When seeds were being processed and 
simultaneously despatched to the State Governments, at 
the time there was a very short time to do that and in 
that case, seeds did reach them late in spite of the fact 
that they were moved by road transport." 

9.33. On being asked as to how NSC ensured that the regular 
supply of seed especially new proven varieties were made avail-
able to the farmers at reasonable prices"the Corporation stated that 
the pricing was done by the Corporation after keeping minimum 
margin to meet its over-head costs and return on the capital. 
Final price for sale was intimated to the dealers and they were 
required to sell it to the farmers only at that price. 
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6.34. On a point whether Government were satisfied with the 

present distribution system, the Ministry stated that the NSC was, 
at prt'sent, d~pending upon a system of distribution and dealer-
ship and their own sal~ outlets. There were 900 dealers and 76 sale 
outlets. It was ascertained that about 75 per cent of the sale.; affect-
ed was through the Government Cooperative agencies. The Cor-
poration had been instructed to iive preference to cooperative while 
appointini their dealers. 

9.35 •. The Committee note that while the turnover has increased 
(rom as. 196 lakhs in 1!Hi8-69 to Rs. 682 lakhs in 1972·73 i.e., by 
about 31 times, the distribution cost ha, increased from Rs. 8.42 
lakhs fn 1968-69 to Ks. 70.91 lakhs in 1972.73, an increue of more 
than 8 times. The Committee find that the dealers' commission hali 
increased from less than 1 per cent in 1968-69 to 5 per cent in 1970·11 
lind it has come down to 5 per cent in 197!·73.J The Committee re-
commend that Government/Corporation should critically examine 
the variations in percentage of dealers' commi~sion te ttee 85 to how 
far they are reasonable. 

The Comm:ttee also find that the value of seeds sold per rupee 
of administrative cost improved during 1969-70 to 1972-73. The 
Committee were informed that the arrangements of marketing are 
constantly under review and the net·work of dealers is continuously 
being expanded so thnt the seeds are made available to the fanners 
in time and at desired places, and that the ratio of administrative 
cost to sales would improve only after the tum over increase size-
ably. The Committee would like that the marketing and distribu-
tion system should be 50 streamlined and r.trengthened as to not 
only eDSure reduction in the cost of distr'bution and administrative 
overheads but to make the cultivators have easy access to the lIale 
po;nt5 so that the seeds are available to them in time at the desired 
sale points, especially in the backward regions of the country. 

9.36. The Corporation should also ensure the regular supply of 
seeds especially of new proven ,'arieties to the farmers in time and 
at ~asonable pr'ces, and leave no seol)C for any complaint about 
black marketing. 



RESEARCH AND DEVELOPMENT 

10.1. The NSC receives the basic material i.e. brecda:. .!Ieed from 
I.C.A.&. and as such the scientific research aspect is looked after by 
the ICAR. 

10.2. Since different research institutions under J.C .• '\.R. are the 
main breeder seed suppliers to NSC and due to lack of adequate 
facilities available for breeder seed multiplication with these insti-
tutions, the quality of breeder seed at present is not of ,the d'esired 
level, which results in unnecessary additional expenditure on purifi-
cation at foundation seed stage by NSC. 

10.3. The problems faced in seed production are also brought to 
the knowledge of the breeder and they help in solving problems 
and Ithus close coordination is made with lCAR. 

As good breeder seed is the most important step of sound seed 
production programme, the betterment in facilities with these insti-
tutes is essential and the lCAR have already taken steps in this 
direction. 

10.4. From the Annual Report for 72-73, it is seen that-

"With an eye on the future growth and an all-round qualita-
tive improvement, time is ripe now to undertake some re-
search and development programme. Research and deve-
lopment are undoubtedly the backbone of innovation. It 
is gratifying that the Board of Directors in 51st meeting 
held on 15/16th March, 1973 have taken far-reaching deci-
sions in ,this regard and have approved of a separate Divi· 
sion of Research and Development 'md Quality Control. 
So far NSC has been dealing with seeds of primarily food 
crops and the varieties evolved by lARlr. There is now a 
need to test a wealth of new varieties available at the 
numerous research institutes and agricultural universi-
ties. The processing equipment used also consists, by 
and large, of only Ithe basic machinery. It has so far 
relied largely on technology developed in the advanc-
ed countries; some of these are inappropriate to the 
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General situation in a developing country like ourl:.. The 
question of choice and suitability of technology available 
from developed countries is thus becoming a major issue.' 

10.5. Asked as to the steps taken by NSClto develop new varie-
ties of seeds to meet the demand of the country; the Corporation 
stated that the Research, Development and Quality Control Divi-
sion had recently been set up to undertake research on applied 
aspects of seed technology, to find solutions to problelIl3 of syn-
chronisation, isolation, seed borne diseases, to screen new varie-
ties, develop new product lines, to collect feed b~k informations 
on N.S.C. seeds and to bring about improvement in processing etc. 
This Division would also intensify quality control measures in 
different stages of seed production, processing, storage etc. 

10.6. When asked whether Corporation brought its proposals to 
the notice of Government, thle Ministry stated that the: 

"Corporation had not specifically brought to the notice of the 
Government that the Board of Directors had approved 
a proposal for ushering in important changes in the re-
search and de\ielopment. It was, however, observed 
that the management of the Corporation had decided on 
taking up expansion of research and development acti-
vities and felt the need for a Separate Research, Deve-
lopment and Quality Control Division in the Corporation 
for intensifying the work in this direotion. It would 
also be seen from the year ending 31st May, 1973, that 
out of the net profit of Rs. 44.28 lakhs the Corporation 
had ~armarked Rs. 20 lakiis for research and develop-
ment work." 

10.7. The Committee regret to note that in spite of its existence 
for ever 10 years the Corporation had not till March, 1973 taken 
steps to form a Re:\earch and Development Division to undertake 
research on applied aspects of seeds technology and it has been de-
pending only on ICAR for the basic material. The Committee, find 
that only in March, 1973 the Corporation had taken a decision to 
set up a Research and Development and Quality Control Division 
and set apart a sum of Rs. 20 lakhs out of it.s own resources for the 
purpose. The Committee also note that the quality of breeder seeds 
is not of desired level due to lack of adequate facilities with the 
breeder institutions and the ICAR has already taken steps for the 
bettennent of facilities. Since good breeder seeds are the most im-
portant factor in sound seed production programme and such 
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breeder seeds are the responsibility of the Agr:cultural Research 
Institutes/Universities, the Committee would like that the Research 
Division of the Corpor.ation should have a close liaison with ICAR 
and other Agricultural Universities in the coun.try in developing 
quality seeds of good standard and also new varieties of the quality 
seeds in the interest of the overall food production in the ~ountry. 

10.8. The Committee find from the Annual Report (1972-73), that 
the Corporation has so far been largely relying on the technology 
developed in advance countries and some of which are inappro-
priate for our country. 

10.9. The Committee would also like tha,t the Corporation should 
lose no time in developing technology for processing equipments 
etc. suited to Indian conditions so as to obV':ate the necessity of de-
pending on foreign countries for such equipments. 



Xl 
FINANCIAL POSITION 

A. Financial Position 
10.1. The financial position of the Corporation for the year. 1969-

70 to 1973-74 is given below:-

1969-70 I 97<r71 1971-7a 1972-73 J973-7. 

Liabilitiu 

(a) Paid-up Capital 190'00 %30'00 %SO'OO %80'00 310'00 

(b) Reserve and SurplUl 6'SS S," S'SS 4"86 9J'49-

(~) Horrowingr : 

(i) From Govt, of India 175'79 164'76 J67'a8 166'48 161'33 

eii) From State BanJr of 
India (Cash credit) • 81'32 SO'S9 

(,1) TraJc ducs and currcnt 
lillbilities (including pro-
vi,iom) 165'81 144' 46 175'68 2J6'06 400'6, ---

TOTAL 619'37 595'76 '98'SJ 7°8'4° 963'47 ---
AssIIIS 

(I.") Groll Block 61' 19 79'47 88'70 97'77 124'47 

IJ) Less deprcciation , 17'56 ;1.4'34 ~'.a8 35'23 44'18 

(~) Net fixed assets 44'63 SS'I3 59'~ 6a'S4 So'a, 

(h) Capital work-ln-proarcSB 
(including machinery at 
site undcr crcction and 
tranoUt) U'38 JO' 3' 13'96 17'17 30'77 

(I) Investment 10'00 10'00 10'00 10'00 10'00 

(j) Current assets loaDS and 
509'83 506'53 6z6'oa 151'61 advances 540'75 

(It) Misc, cXpCllditurc : ~ 

(i) Referred revenue ex-
pendinue , , , 4'83 3'88 s'N 2'67 0'14 

(ii) Nct Loss 6'78 6'57 "66 
619'37 595'76 598'51 701'40 963'47 

Capltal cmployed 419'57 421'90 395'25 471'33 546'47 

Net worth 184'94 225' 10 246'95 323'19 400'76 
~ ...... 

*lDcludC6 divideDd of Ra, J 3 ·821aJr.l .... 
132 
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B. WORKING RESULTS 

11.2. The working results of the Corporation for the year 196~70 
to 1973-74 are given below: 

(RI. in laid JI.) 
,--

1969-70 1970-71 J972-72 1972-73 1973-74 

Profit before tax 0'26 0'22 0'91 84'28 u6'38 

Tax provision 40'00 71' 34 
Profit after tllX o'z6 0'22 0'91 44'28 45'04 

Percentage of prcfit before taX: • 

<a) Gross fixed a9sct 0'42 0'28 1'02 86'20 93'50 

(b) Sale. 0'08 0'05 0'18 12'35 14'58 
(c) Capital employed 0'c6 o'OS 0'a3 17'88 21' 30 

(d) Net worth • 0' 14 0' 10 0'37 26'08 29'04 
(e) Equity capital 0' 14 0'10 0'36 30' 10 37'54 

11.3. The profit of Rs. 0.91 lakhs before tax in 1971-72 was atter 
writing off a loss of Rs, 55,34 lakhs on the accumulated stock of 
Hybrid of Foundatj,on Seeds. During 1972-73, the value of condemned 
foundation seeds to be written off is stated to be Rs. 8.53 lakhs and 
the value of certified seeds to be written off is stated to be Rs. 4.77 
lakhs. 

11.4. Asked as to what extent the profit was affected by write off 
of condemned Hybrid seeds in the previous years, the Corporation 
in a reply after evidence stated that there had been no condemna-
tion of stock prior to 1969-70. There was a profit of Rs. O.261akhs after 
deducting the loss of Rs. 9.91 lakhs on account of accumulated stocks 
of Hybrid Foundation Seeds durir~g the year 1969-70. During 1970-71 
the Corporation's profit was Rs. 0.22 lakhs after deducting the loss 
of Rs. 10.21 lakhs on account of accumulated stocks of Hybrid of 
Foundation Seeds. 

11.5. The Committee desired to know the contribution made to 
profit/loss on account of the commercial activities of the Corporation 
and also the impact of the promotional activities on the profitability. 
The Corporation stated in a written reply that the role of NSC was 
more of developmental/promotional nature and less of commercial 
and NSC had been classified as a promotional organisation. Pre-
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released multiplication seed certification, seed training and industrial 
consultancy services were some of the promotional activities. No 
separate accounts were being maintained to assess the overall profi-
tability of the Corporation between Commercial and Promotional 
activities. 

11.6. Asked whether profitability of the Corporation was analysed 
to find out the impact of rate variance and volume variance, the Cor-
poration stated that no such analysis of profitability had been con-
ducted. 

11.7. On an enquiry whether Corporation was maintaining pro-
forma account to ascertain the working results of the regional offi-
ces/sub-offices, the Corporation stated that the accounts of the Cor-
PQration had been decentralised and the regional offices were main-
taining their receipt and expenditure accounts. No such proforma 
account was being worked out to ascertain the working results of the 
regional offices. The performance of regional offices, however, was 
reviewed by analysis of their sale/production achievements. 

11.8. The Committee note that the profit of the Corporation has 
increased from Rs. 0.26 lakhs in 1969-70 to Ks. 0.91 lakhs in 1971-72 
and Rs. 84.28 in 1972-73 and Rs. 116.381 lakhs in 1973-74. It has been 
stated that the above profits are after deducting the loss of 9.91 lakhs 
on account of accumulation of the stocks of Hybrid of foundation 
seeds during 1969-70. Rs. 10.21 lakhs during 1970-71 and Rs. 55.34 
lakhs in 1971-72. Duri'ng 1972-73 the value of condemned foundation 
seeds to ~ written off from the accounts is stated to be Ks. 8.53 lakhs 
and the value of certified seeds to be written off as &S. 4.77 lakhs. 
The Committee have given detailed recommendation elsewhere in 
this report about the writing off of large amount on account of 
hybrid seeds. The Committee were informed that the role of NSC 
was more the developmental and less of commercial. The Committee 
regret that no separate ar<counts were being mainlained to assess the 
overall profitability of the Corporation between commercial and 
promotional activities nor was any analysis of the profitability made 
to find out tbe impact of the rate variance and the volume variance. 
In the absence of the operating results for commercial and develop-
mental activities being worked out separately and in the absence of 
analysis of profits to determine the impact of rate and volume vari-
ance, 'the Committee arc not sure as to how far the sv.dden rise in 
the proftts of Corporation during 1972·73 and 1973-74 reflected the 
efficiency in conducting the operations of the Corporation. The Com-
mittee therefore recommend that the working results of the promo-
tional and commercial activities be maintained separately to identify 
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areas where economies could be effected so that suitable' remedial 
measures be taken in time by the Corporation. Again profitability 
analysi~ should be carried out 'to find out the impact of rate volume 
variance. 

11.9. The Committee also regret to observe that though the ac-
counts of the Corporation had been decentralised, no proforma 
accounts as such are maintained to ascertain the working results of 
the regional offices. The Committee were informed that the perfor-
mance of the regional offices was reviewed by an analysis of sale 
and production achievements. The Committee would, however, like 
that in the interest of ascertaining the true ftnanelal results of the 
working of the regional offices', it is essential that proforma accounts 
of these offices are maintained so as to enable the Corporaton to pin-
poi'nt the areas of weakness and effect economies where necessary. 

C. Costing 

C. Non-ascertainmen[ of cost of production 

11.10. The Corporation has not introduced any costing system so 
far in order to find out the cost of producing seeds in its own farms. 
In October, 1969, the Corporation informed the Ministry that due 
to uncertain conditions in agricultural production, the development 
of a detailed costing system would not be of any use and that certain 
norms for the prOduction of different crops under ideal conditions 
were being laid down which could be used as rough and ready 
guides. No such norms have, however, been fixed so far (December, 
1970). 

11.11. Asked about the circumstances in which it was felt that 
detailed costing system would be of little use, the Corporation stated 
that it was in view of number of variables in agriculture and cost 
of production varying from season to season and even from one crop 
to another. In this connection the Ministry stated that though the 
Corporation had stated in 1969 that due to uncertain conditions in 
agricultural production the development of a detailed costing system 
for their farms would not be of any use, the Government observed 
that the Corporation had issued instructions in April, 1973 to their 
two Farms to maintain proper cost data. 

11.12. The Corporation however, stated that instructions to main-
tain proper cost data were issued to Hempur Farm on 1-12-72 and 
Nandikotkur Farm on 9-4-1973 respectively. 

11.13. Asked as to how in the absence of any costing data or 
norms, it was ensured that the operations at NSC Farms were being 
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conducted economically and etlicient11. the Corporation stated that 
the economy and efficiency of the operaton of the Fanns was beinl 
judged on the basis of proforma farm account being maintained by 
the Corporation. 

11.14. The Committee rerret to note that the Corporation had not 
introdll1Ced any costing system tiU 1972-73 on the plea tha't develop-
ment of a detailed costing system for their farms would not be of 
any use due to uncertain conditions in agricultural production. It 
was only in December, 1972 and April, 1973 that the Corporation 
issued instructions to their Bempur and NaDtllkotkur farma to 
maintain proper COlt accounts. The Committee were informed that 
tbe operations of tbe farms were judged on tbe basis of the proforma 
Farm Accou'Il1s maintained by the Corporation. 

The Committee would, like the Corporation to prescribe suitable 
Dorms. The Committee also reeommend that the Corporation shoulcl 
the performance of the farms ~u1d be judpd with referenrf' .... ~ .. ~ ... 
norms. The Committee also recommend that the CorporatJon should 
rev:ew tbe Implementation of instructions issued to the farms re-
rardinr cost data with a view to ascertain the cost of production as 
well u 'to identify areas where economies could be effected. 

D. Financial Aid to the Seed Producers 

11.15 One of the objectives of the Corporation is to promote the 
production of improved seeds by giving financial aid to the seed pro-
ducing agencies. A scheme for the setting up of a credit division in 
the Corporation was submitted to the Board of Directors on the 
12th November, 1965 but as the proposal involved an expenditure of 
more than RI. 40 lakhs and had many policy implications, it was re-
served f'lr the decision of the Government under Article 97 of the 
Articles of Association. 

11.16. In November, 1970 the Management informed that a copy 
of the scheme was sent to the Government but they had not heard 
anything further from them. 

11.17. The Ministry, however, inforfl1tu ttl H ... J , 1971 that no speci-
fic reference was made by the Corporation on this subject. As pro-
duction loans were already available to seed producers and as com-
mercial banks were also giving credit facilities, the establishment of 
a separate credit division in the Corporation was not considered 
necessary. 

11.18. Asked whether Corporation had analysed the agencies in-
volved in seed production and their credit requirements, the Mana-
Jlne Director informed the Committee that they had not analysed 
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this because the volume was so great. One hectare seed production 
needed t:redit of Rs. 1,000 to Rs. 1.500 per hectare and at present they 
had little over 'o~e lakh acres, and as such the credit requirement 
was also large that it was not within the financial means of the Cor-
poration to extend this facility. The Corporation did not give any 
loan. 

11.19. On being asked whether Corporation advised the Commer-
cial Banks to give loan to the producers of N.S.C., the Managing 
Director stated that "Informally the Bank agencies come to the 
Regional Office to find out whether such and such a person is a seed 
producer and the area he is having and what would be the credit 
requirement with regard to inputs. Our people ipformalJy give this 
information" . 

11.20. In this connection the representative of the Corporation 
added "The State Bank of India and the United Commercial Bank 
have shown interest in extending credit. We have been in corres-
pondence with them and \ve have tried to emphasise that they should 
come with the concrete scheme. We shall furnish them with a list 
of seed growers in a particular season and we can give them some 
production. On that basis they can extend loan". 

11.21. On a suggestion whether Corporation could issue a certi-
ficate to its producer for getting loan from banks in order to prevent 
bogus persons from posing as seed producers and getting commercial 
loans, the Managing Director stated "I personally feel that the NSC 
should not involve themselves in the financial aspect-because the 
involvement is so large and if any grower becomes a defaulter, we 
will not be able to stand guarantee unless there is a provision .... if 
there is an agreement and the bank actually authorise the NSC to 
have the first charge against the credit given to the farmers, I think 
we might be able to consider it favourably." 

11.22. In regard to the suggestion that the certificate would be 
just to identity the real growers of NSC, the Managing Director 
stated "this suggestion seems to be very useful one··· .so it has to 
be seen whether it is workable". 

11.23. When asked whether the seed production suffered for 
want of finance, the Ministry stated that the Corporation had not 
received any complaint regarding lack of finance for seed produc-
tion. The Banks were understood to be advancing credit for this 
purpose. 

11.24. The Committee note tha't the scheme for setting up of a 
credit division in the Corporation was submitted to the Board of 
Directors in November, 1965 and as the proposal involved an expen-
diture of more than Rs. 40 lakbs, it was stated to have been forward-
511 LS-10 
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ed 'to Government in November, 1970. In the opinion of the Ministry, 
such a division was not necessary as production loans were already 
available to seed producers and commercial banks were also givine 
credit facilities. The Committee regret to note that the Corporation 
had not analysed credit requirements of the agencies involved, 
although according 'to them, one hectare of seed production would 
require a credit of Rs, 1,000 to Rs. 1,500 and on this basis the credit 
requirements are so large that it is not within the financial means 
of the Corporation. The Committee are informed that ~he Corpora-
tion had not advised the commercial banks to give loans to producers 
of the NSC but the State Bank of India and United Commercial 
Bank have shown interest in extending the credit and the Corpora-
tion proposed to send a list of seed growers to these Banks extend-
ing the loans to them, While the Committee agree that the Corpo-
ration need not involve itself in giving gu:arantees on behalf of the 
growers to ,facilitate their obtaining loans from Banks, the Com-
mittee feel that in the interest of seed production, the Corporation 
can consider the feasibility of issuing some certificates to identify 
the genuine growers of seeds when they apply for lo!ns from banks, 
to ebviate chances of bogus persons posing as seed producers of the 
Corporation in order to obtain commercial loans. 

E. Sundry Debtors 

11.25. The table below indicates the position of debts due from 
the Government departments and private parties and the sales 
during the period from 1967-68 to 1972-73. 

(Rupees in lakhs.) 

Due from Due from Total Sales Percentage 
Govern- private including oftota! 

mc:ntDe- parties inspection debt to 
partments fee and sales. 

processing 
charges 

31-5-1968 133'31 17'46 15°'77 335'89 44'89 

31-5-1969 125'98 22'54 148'52 241'60 61'47 

31-5-1970 136' 14 51' 56 187'70 346' 14 54'23 

31-5-1971 130 '11 71.'51. 2.01.'63 456' 19 44'4 

31-5-1971. 108'29 45'85 154' 14 524'06 29'4 

31-5-1973 83'26 45' 52 u8'78 709'33 18'2 

31-5-1974 73'35 46'44 JJ9'79 827'07 14'5 

1. Adjustments to the extent of Rs. 26' 83 lakhs h~ been, made 81, against Rs. 27',96 
laklts on accout\t of double billing and other dispute mcluded Ul the outstanding 
on 31-5-1968, 

2, Out of Rs, 8' 04 lakhs dis(lwned and contested by the parties ~cluded in the out-
standing on 31-5-1968, a sum of Rs, 4 '25 lakha had been adjUSted. 
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11.26. Asked about the reasons for heavy outstanding during the 
year 1967-68 to 1970-71, the Corporation in a reply after evidence 
stated that in the earlier stages, the Corporation was adopting a 
liberal policy in providing credit to Government parties. Foundation 
seeds ~s well as certified seeds were supplied on credit basis. No 
advance was insisted upon. Inspection fees also not being recovered. 
in advance from the growers. The above liberal policy of credit to 
State Governments was mainly the reason for heavy accumulations. 
The State Governments had taken unduly long time in paying their 
dues. Many district Agriculture Officers found difficult to make 
advance also. 

11.27. It is seen that the debts as on 31st May, 1974, include the 
following amount outstanding :tor more than 2 years from Govern-
ment Departments and private parties:-

(i) Deb~outstandini for more than" years but 
leas tban 3 years. 

eii) Debts outstanding for 3 years and above. 

(Rs. in lakhs.) 

Govern- Private 
IJleI\t Parties. 

Department Total 

Il'84 

46'9" 
TOTAL • 

5'79 

19' 16 

11.28. The Committee desired to know the reasons for non-reali-
sation of the above debts and also wanted to know whether the non-
realisation was due to any defect in the procedure for billing. The 
Corporation stated that the heavy outstanding and non-realisation 
of the debts was primarily due to the fact that the indents were 
received fro_m the DeJ;lJlrtment of Agriculture for despatch to various. 
State agencies like BDOs etc, For settlement of the claims, it was 
necessary that the identing authorities and the c&nsignees should 
reconcile the opposition. This was found in practic~ to be difficult. 
The non-realisation of dues was aggravated to some extent by the 
fact that the bills were issued to the consignees instead of being 
issued to the identing authorities. The Corporation had since, as a 
matter of policy, stopped sales on credit and, there,fQre, the position 
might be deemed to have been rectified. The dues to the extent of 
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Rs. 16.56 lakhs were 'considered doubtful and necessary provision 
made in the accounts fo rthe year 1972-73. 

11.29. The Committee pointed out that in view of the heavy out-
standings aggregating Rs. 39.75 lakhs for 3 years and in the absence 
of compll>te analysis of the debts, how the management considered 
the ad-hoc provision of Rs. 16.56 lakhs for doubtful debts. 

11.30. The Corporation stated that the provision was assessed and 
considered adequate by the management in view of the correspon-
dence entered into with the vari9us parties, Government as well as 
private. 

11.31. Asked about the criteria adopted by the Corporation for 
classification of an outstanding debts as a bad case for the purpose 
of levying interest as per decision of the Board taken in Jan., 1970, 
the Corporation stated that the interest bills were raised in consi-
deration of the age of the outstanding debts. 

11.32. The ye .. r-wise tptal of such interests bills raised and 
realised were as under:-

1970-71 1971-72 

1,552' 14 

11.33. The Committee enquired what steps had been taken or 
proposed to be taken by the Corporation to ensure prompt realisa-
tion of debts. It was stated that the Corporation had established a 
Debt Collection Cell in order to expedite the prompt realisation of 
debts. Recovery of the old dues was being pursued by Head Office 
through the regional offices. Meetings had been held at the appro-
priate level of the State Government authorities and it was expected 
that the dues would by and large, be settled in due course. Legal 
action was also being taken against some of the private parties who 
had disputed the claims and the cases were progressing satisfactorily. 

11.34. The Committee note that the outstanding dues from the 
Government and private parties had increased from Rs. 150.77 lakhs 
on 31-5-1968 to Ks. 202.63 lakhs on 31-5-1971 and came down to 
Ks. 119.79 lakhs on 31-5-1974. The Committee were informed that 
the State Governments bad taken unduly long time in paying the 
dues, and there had been difficulty because of the Corpora'tion'. 
Uberal polley 01 providlng credit to tbe Govemment parties in tbe 
earlier stages. Moreover, the bills were issued to the consignees 
instead of heing lolled to the Identing authorities. The Committee 
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were also informed that the practice of making credit sales has since 
been stopped, The Committee, however, find that the outstandings 
for over 3 years were 'to the extent of 39.75 lakbs as on 31-5-73, and 
a provision of Rs. 16,56 lakhs was made for bad and doubtful debts, 
The provision for doubtful debts increased to 24.84 lakhs on 31-5-74. 
The Committee were also informed that the Corporation has estab-
lished a Debt Colection Cell in order to expedite prompt realisation 
of debts and 'the recovery of the old dues was being pursued by the 
Head Office through the regional offices, The Committee recom-
mend that the procedure for billing and measures taken towards the 
realisation of the debts be tightened so that the outstandings are 
realised withou,t any further delay. 

In respect of outstanding dues from the State Governments, the 
Commi'ttee would like that the matter should be taken up with the 
State Governments concerned for an early settlement of the dues. 
The Committee hope that the present procedure of taking advances 
from the State Governments at 'the time of indents would help in 
recovering the outstandings and improve the financial position. 

11.35. The Committee also stress that the Corporation should 
'take eftective measures 'to recover the outstanding dues from the 
'private parties without ally further delay. The Corporation should 
also ensure that amounts are not allowed to remain unrealised for 
more than the time allowed for payment. 

F. Inventory Control 

11.36. The following table indicates the comparative position of 
lhe Inventory and its distribution at the close of the last 6 years 
ending 31st May, 1973:-

(Ra. in 1akhR) 

1967-68 1968-69 196J-70 1970-71 1971-72 1972'73 1973-74 

I. Certified Seed 35'66 101' 13 141'82 103'25 II7'4° 158'54 119' 90 

2. FO\1ndation Seed 87'06 91'39 II3' 16 109'73 5°'99 43'78 36'77 

'3, Processing Materials . lJ'29 13'61 IS'97 II' 20 6'83 S'97 II'24 

-+ Certification materials 28'64 42'52 30'05 30'05 41'94 37'35 56'24 
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11,37, The followiD,B statement indicates the number of months 
sales represented by the inventory of certified and foundation seed 
on 31-5-71, 72 & 73:-

Salea 
Year 

Inventory Inventory/Satea 

1970-71 

1971-72 

1972-73 

Foundation Certified Foundation Certified Foundation CertifIed 
seed seed seed seed seed seed 

50'31 

62'47 

63'09 

325'95 

403'67 

591'05 

109'73 

50'99 

43'78 

103' 2S 26 months 4 months 
approx, 

II7' 40 10 months, 4 months 
approx, 

ISS'S4 8 months, 3' 2 months 

11,38, The Corporation stated that-

"Foundation seed is costly item, It requires advanced plann-
ing for the production of sufficient quantity of foundation 
seeds required for the purpose e,g, for number of hybrid 
maize lines it requires more than 2 years to produ~e the 
required single crosses, Considering' all this, it is felt 
that the inventory holdings for foundation seeds 8J'e not 
on the higher side, However, in respect of lines such as 
MSCK-60A where there '\I\tere big inventory holdings pro-
duction was staggered with a view to liquidate earlier 
stocks, 

The inventory of foundation seed as on 31st May, 1973 
does not include slow moving items, Also inventory of 
foundation seeds is subjected to periodic reviews for the 
purpose," 

11,39, The table below indicates the opening stock, purchases, 
consumption and closing stock of the certification materials (tags 
leaflets, labels, bags, etc,) during the period from 1966-67 to 1973-74:-

1966-67 1967-68 1968-69 1969-70 1970-71 1971-72 1972-73 1973-74 

Opening Stock 5'32 10'44 28'64 42'52 30'05 30'05 41'94 37' 35 

Purchases 18' II 32'00 27'98 15'34 21.00 33'02 34'84 66'67 

Total 23'43 42'44 56'62 57'86 51'05 63'°7 76,78 93'02 

ConsumPtioh 12'99 13'80 14' 10 27'81 21'00 21'13 39'43 36'78 

Closing stock 10'44 28'64 42' ~2 30'05 30'05 41'94 37'35 56'24 



143 

11.40. It is understood that packing and certification' materials 
of the value of Rs. 1.59 lakhs and Rs, 2.09 lakhs were condemned 
and disposed of in 1971~72 and 1972-73 resp~ctively, The Committee 
enquired as to why the purchase of certification materials were con-
tinued to be made -from year to year in excess of the consumption. 
The Corporation stated in a reply after evidence that the certifica-
tion and packing material was purchased on Ithe basis of production 
programme. The material was also required for revalidation of old 
stocks. Keeping in view the delivery period of the material and 
the organisational set-up of the Corporation, which was spread over 
the entire country, the Corporation had to ensure that the packing 
and processing of the seed was not held up on accnunt of non-{lvail .. 
ability of certification material. ' 

11.41. The seed production of certain varietip.s was discontinued 
and the Corporation undemook the seed production of new varieties. 
The introduction of new varieties necessitated fresh purchase of 
tags, labels and leaflets which were different for different crops. 

11.42. It was, however, ensured that the packing and processing 
was not held-up for want of certification material. The marginal 
excess stock was due to non-achievement of targetted production 
programme. 

11.43. The Board of Directors desired in January, 1970 that the 
possibility of putting the certification materials in stock to altema~ 
tive uses should be explored and action to condemn unserviceable 
materials be taken. The Ministry abated (May, ]971) that steps had 
been taken by the Corporation to dispose of the certification mate-
rials in a profitable manner. 

The Corporation stated that "the condemned certification malte-
rial has got no resale able value." 

11.44. Asked as to how was it that no value was realised. from 
the disposal of condemned certification material in 1971-72 and 1972. 
73, the Corporation stated that "during the years 1971-72 and 1972-
73, NSC condemned certification tags and labels which had become 
obsolete on account of change in the certification standard as a result 
of enforcement of Seed Act, from October, 1969. The labels and 
certification tags cannot be put to any alternative use. In case these 
are resold in the open market, these are liable to be misused. Ac-
cordingly, these are got destroyed in the presence of a responsible 
officer." 

11.45. The Co'Inmittee Dote that the inventory of foundation seeds 
an biereasedfrom Rs. 87 I.khs in 1967--68 to Rs. 113 lakhs in 1989--'10 
and --·thenaIter there was a reduction from as. 109 IUIli in ·19'10-71 
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to Rs. 37 hlklli6," 1973.74. Similarly in the case of certified seeds 
the invent.ory,a...-sed from Rs. 35.66 lakhs in t961-6g to Rs. 141.82 
lakhs in 1969-70. Thougi' it was reduced to R§. 103 lakhs in 1970-
71, it again showed an increasing trend in 1,971-72 and 1972-73. 
There was, however, a reduction in 1973-74 to Rs. 119 lakhs. The 
Committee have already given their recommendation in regard to 
the heavy accumulaton. of foundation and certified seeds mainly 
due to excess production of these seeds in the earlier years upto 
1969-70 without any relation to the demand of such seeds or a firm 
commitments about their off-take. The Committee find that even 
in 1970-71 the foundation seeds represented 26 months sale and in 
1971-72 and 1972-73 it represented 10 months and 8 months sale. 
The Committee are informed that foundation seeds require more 
than two years to produce the required single cross. The Com-
mittee, therefore, recommend that the Corporation should plan and 
finalise the requirements of foundation seeds according to variety 
talcing into account the time required for its development and enter 
into firm commitment about their off-take before the actual pro-
duction is taken up to obviate heavy accumulation of these seeds. 

11.46. The Corporation should also undertake a systematic reo 
view of the stock of foundation seeds from time to time, conduct 
periodic tests with regard to their germination and quality so that 
seeds of doubtful viability are identified in time and initiate action 
for their disposal. The Committee feel that, in respect of certified 
seeds, the Corpol"8tion should in consultation with the Ministry 
make a realistic 8SftCSsment of the requirement of the certified seeds 
and have firm contracts with the indentors before production so that 
the Corporation is not faced with a heavy inventory at the end of 
the year on account of poor off·take of the seeds. The Corpora-
tion should lose no time to segregate seeds which are in stock be-
yond their prescribed period of germination so 8S to ensure that 
such seeds are disposed of before they lose their efficacy. 

11.47. The Committee regret to note that the Corporation had 
been making pUfthases of certification materials from year to year 
without any regard to the eonsumption of such materials or the 
balance of stock avaHable with the result that pecking and certi • 
.Heatton materials of the value of Rs. 1.59 lakhs and Rs. 2 lakhs had 
to be condemned and disposed off in 1971-72 and 197Z.73 respec· 
tively. The Committee find that while the consumption ranged 
from Be. 14 to 40 lakhs the purchases ranged from Rs. 15 lakhs to 
t6 I ..... between. the ""':od 1968-81 to 1173-7'. The Committee 
were iDformed that Corporation has been pU1'Chuing ttae certiAca-
tift anti paddnr material. basH on the produdian ........ to 
ensure tbat packing and processing of the seeds wu DOt heW up 
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. on account of non-availability of certification materials. The mar-
ginal extra stock was attributed to non-achievement of target ted 
producf.on programme. The Committee see no reason why purchase 
of certification materials should not be regulated with reference to 
actual requirement taking into account the material already avail-
able with the Corporation. 

The Committee recommend that this matter should be investi-
gated with R view to fixing responsibHity for making excessive 
purchases. 

11.48. The Committee were informed that on the advise of the 
Board of Directors steps have been taken by the Corporation to dis-
pose of the certification material in profitable manner. The Com-
mittee were surprised that no value has been realised from the 
disposal of the condemned certificatdon materials in 1971-72 and 
1972-73. They were informed that the material became obsolete on 
account of change in the certification standards as a result of the 
enforcement of Seed Act and therefore some of the ('ertifi~ation 

mat.erials were destroyed in the presence of a responsible officer. 

The Committee recommend that Corporation should undertake 
a review of the stock of the packing and certification mater:als on 
hand with a view to identifying items which are obsolete or un-
serviceable and take action for their disposal in the best interests 
-of the Corporation. The Committee would like to be kept them 
informed of action taken in the matter. 

G. Accounting Manual 

11.49. The need to prepare an accounting manual containing the 
financial and accounting procedures had been emphasized on ;the 
Public Sector Undertakings by the Bureau of Public Enterprises 
from time to time. The Bureau reiterated in September, 1968 that 
those undertakings which had not prepared the accounts manual 
'should do so at an early dalte and the difficulties, if any, should 
be brought to its notice. 

The orders on the accounting procedures issued by the Corpo-
ration from time to time were yet to be manualised till December, 
1970. 

H. Internal Audit 

11.50. The Internal Audit Seotion was established in April, 1966 
but no manual defining the scope and functions of the Section has 
yet been prepared, till 1969-70. 
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The Commitee on Public Undertakings in their 15th Report (4th' 
Lok Sabha)-April, 1968) recommended that the functions of the-
internal audit should include a critical review of the systems, pro-
cedures and the operations of the Undertaking as a whole. The 
Ministry of Finance (Bureau of Public Enterprises) while accept-
ing the above recommendation directed Ithe Public Enterprises in 
September, 1968 to introduce such a system. The Internal Audit 
Section had, however, not conducted any appraisal of the perfor-
mance of the Company on the above lines till December, 1970. 

11.51. In this connection the Corporation stated that the Finance 
and Accounts Manual of the Corporation was approved by the 
Board of Directors in their meeting held on 30-9-1972. It includes 
the rules pertaining to the I.AD. also. Chapter I of the Manual 
provides for a review of the Systems and Procedures of the Corpo--
ration by the Internal Audit Department as indicated below:-

Review of the System, Procedures and Operations of the Corporation-

A review of the system, procedures and operations of the Cor-
poration as a whole should be attempted. For this purpose, the 
lAD should collect information regarding a defects in systems or 
procedures which are being followed by the Units of the Corpora-
tion and improvements which can be made in them. The officer 
who gOO!J for discussion with the Regional Manager at the fag-end' 
of the local audift should devote personal attention to this matter 
and draft a paragraph on the functioning of the unit as a whole. 
He should make a comparison with the activities of the unit in the 
functioning of the unit, so far as its production, marketing and 
other activities are concerned.. He should also report whether the 
unit is conducting itself on commercial pattern and observing 
canons of financial prioriety in its financial transactions. The-
accounts should be reviewed generally and the working of the 
Accounts Branch commented upon in the Inspection Report, 

11.52. The Committee note though the need for accounting ma-
nual had been emphasised by Bureau of Public Enterprlises and re-
iterated by them as early as September, 1968 it was only in 1970-71 
that the National Seeds Corporation had finalised its Accounting 
Manual which includes a Chapter on the Scope and Functions of-
Internal Audit also. The Comm·:ttee regret to note that although 
the scope and function of Internal Audit provide a review of the-
systems, procedures and operations, of the Corporation as a whole-
the Corporation has not SO far conducted sueh a review. 
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The Committee feel if such a review of the operations of the 
Corporation had been conducted it would have enabled pin-point-
ing many of the lapses which the Committee have come across in 
this Report. 

11.53. The Committee need hardly stress that internal audit is 
one of the effective tools of Management to plug the loop.holes in 
the working of an undertaking. The Committee therefore, recom-
mended that the Corporation should intensify its Internal Audit and 
conduct appraisal of the operations of the undertaking and report 
to its top Management from time to time with a view to taking re-
medial action then and there. 
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ORGANISATIONAL SET UP 

A. Board of Directors 

12.1. Article 94 of the Articles of Association of the Corporation 
empowers the President to appoint Directors and ,to determine 
number of Directors which shall-not be less than 2 and not more 
than 15. In the past, both officials and non-officials were placed on 
the Board and till 1966 representatives of the maize growing States 
in ,the form of Directors of Agriculture of such States were also 
placed on the Board. From 1966 onwards, the representation to the 
States was not confined merely to maize growing areas, but all the 
States were considered since the Corporation's activities had be-
come much larger than were originally confined to. because it 
had been in the meantime, decided that the Corporation would also 
undertake production of seeds of all crops. Apart from the officials 
to represent the Ministry, the .Finance and Agricultural scientists, 
the Board of Directors also included representatives of growers. 
In 1966, for example, the Board had 5 officials of the Central Gov-
ernment, representative of the State Bank of India, the State repre-
sentatives and 4 non-officials. By and large, this had been the prac-
tice that had been followed until Ithe Bureau's latest instructions in 
October, 1972. 

12.2. While appointing persons on the Board of Directors, there-
fore the following interests were considered necessary to be repre-
sented: 

1. Central Government departments like Agriculture, Finance 
etc. 

2. Research Institutions or the ICAR. 

3. Representatives of seed growers and progressive farmers. 

4. State Government representatives. 

12.3. The Board of Directors of the Corporation was last recons-
tituted in May, 1974. At present (1-3-1975) the Board of Direc-
tors of the Corporation consists of the following!:-

(1) Chairman (who is also Chairman of the State Fanns Cor· 
poration of India Ltd.). 

148 
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(2) Manaeing Director of N.S.C. 

(3) Joint Secretary of the Ministry of Agriculture. 

(4) Production Commissioner in the Ministry of Agriculture. 

(5) Managing Director of S.F.C.I. 

(6-8) Three Progressive Farmers. 

12.4. When asked whether Government had drawn any guide-
lines for the appointment to the Board of Directors, the Secretary, 
Department of Agriculture stated that there were some general 
guidelines for the public sector undertakings, not especially for the 
NSC. These guidelines had been changing from ,time to time. 

12.5. The Ministry further stated in a note after evidence that 
the reconstitution of the Board of Directors of NSC was done on 
the basis of broad guidelines indicated by the Bureau of Public En-
terprises. In October, 1972 the Bureau had issued detailed guide-
lines on the strutcuring of the Board of Directors (as in Appendix 
II). The reconsti.tution of the NSC had to be done on this basis 
when the term of the Directors expired on the 15th February, and 
after the extension granted to the earlier Board. 

12.6. The Committee note that according to the Ministry it was 
considered necessary for the Board to be represented by Central Gov-
ernment Departments like Agriculture, Finance etc., Research insti-
tutions or ICAR. representatives of Seed farmers and progressive 
farms and State Governments representatives. 'I'he Corporation had 
generally been following the guidelines issued by the Bureau of Pub-
lice Enterprises in this regard. The Committee, however, find that 
at present the Board of Directors consists of Chairman, who is also 
the Chairman of SFCI, the Joint Secretary in the Ministry of Agri-
culture, AgrIculture production Commissioner, the Managing Dir-
ector of State Farms Corporation and three Progressive Farmers, 
besides, the Managing Direct.or of the NSC. While appointing pro-
gressive farmers to the Board of Directors, the Committee would like 
that the interests of small and margiaal farmers are taken care of. 
The Committee recommend that Government may consider the feasi-
bility of including representatives of research instihdiono; like ICAR 
and also the State Governments in the interest of a coordination with 
research institutions and also the State Governments. The Commit-
tee need hardly stress that the Board of Management should be 
squarely responsible for any failure in production of quality seeds of 
appropriate variety and making them available to the farmers in, 
time. 
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B. Manpower Analysis 

12.7. At the time of the formation of the Corporation the details 
of manpower requirements were left to be determined from time 
to time. The table below indicates the actual staff strength at the 
end of 1967-68 to the end of 1973-74: 

Actual Strength 

SI. Category of staff as on as on as on as on as on as on as on 
No. 31-5-68 31-5-69 31-5-70 31-5-71 31-5-72 31-5-73 31-5-74 

1 Technical 398 SII 524 469 455 521 435 
2 Non-technical 467 612 575 602 591 537 660 

TOTAL: 865 Il23 1099 1071 1046 1058 1095 

Per~ntage :- 23'27 5'6 1'1 23'29 43'57 1'1 29'44 

12.8. The actual strength during the years prior to 1967-68 was not 
available with the Olrporation. The Committee on Public Undertak-
ings in their 15th Report (4th Lok Sabha April, 1968) expressed the 
view that the assessment of staff in the Public Sector Undertakings 
was generally being made on the high side. To overcome such a ten-
dency. they suggested that the assessment of staff requirements 
should be made by specialised agencies. The Ministry stated (July, 
1971) that "the Staff Inspection Unit had oompleted its study on the 
headquarters office of the NSC, the final report is awaited." 

12.9. The Committee pointed out that the turnover of the Corpora-
tion in 1972-73 was more than double the turnover in the case of cer-
tified seeds and other activities of the Corporation had also increased 
considerably, the actual staff strength as on 31st May, 1973 was less 
than that of 31st May, 1970 and enquired as to the reasons fur engag-
ging e,xcessive staft' initially. The Corporation stated in a reply aftl"r 
evidence that "ambitious plans for production of seed were drawn 
up at the initial stages and staff was recruited in accordance with the 
estimated requirements for that level of production. As the produc-
tion targets could not be achieved, the proportionate staft with refer-
ence'in the turnover turned out to be on the high side. It may. how-
ever, be mentioned that an important activity on which the staff re-
cruited earlier was engaged namely certification work is not reflected 
In the turnover figures. Therefore, the excess of staff in relation to 
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"tne turnover does not strictly indicate the actual f"xcess in relation to 
the requirements. Some of the excess staff was also deployed in mar-
keting because at that time their net work of dealers had not been 
developed. It has been possible for the Corporation to manage with 
marginally less staff in 1973 compared to 1970 in spite of increased 
turnover because its certification work had continuously been declin-
ing consequent on the taking up of this work by some of the State 
Governments." 

12.10. Asked as ro why the Corporation had not so far determined 
the staff strength on a realistic basis, the Corporation stated that the 
staff strength was determined on the basis of certain yard-sticks and 
norms which had been developed on the basis of experience. These 
norms had been further reviewed with a veiw to making them more 
'l'ealistic. 

12.11. A Committee to study the staffing pattern of Regional Offi-
'(!es was appointed in terms of the Board's decision dated the 27th 
'September,1973. The report had since been finalised and was under 
-consideration of the Management. 

12.12. Subsequently, the Ministry in a written reply stated that 
'''~he report of the Committee was received by the Management of the 
Corporation in April, 1974. The Staff Assessment Committee found 
that the number of posts already sanctioned for Regional Offices were 
much below the requirements and had, therefore, recommended addi-
tional posts. The report is under consideration of the Corporation." 

12.13. In this connection, the Ministry in a reply after evidence 
stated that: "the Staff Inspection Unit of the Ministry of Finance re-
viewed staff position of the Headquarters of the Corporation between 
February, 1971 and May, 1971. The report of the Staff Inspection 
Unit was received by the Corporation on 31st July, 1971. The Staff 
Inspection Unit had declared 60 posts as surplus as compared to the 
'budget ted strength of 312 posts. The surplus worked out to 39 posts 
as compared to the then existing strength of 291 posts. The re<:om-
mendations of the SIU were considered by the Board of Direcmrs of 
the Corporation at their meeting on 14th December, 1971. The Board 
decided that the staff declared surplus might not be retrenched but 
absorbed against the vacancies at Headquarters-Regional Offices and 
Units where additional staff was needed on account of expansion in 
-production and marketing activities. The Management of the Cor-
poration reported to the Ministry on the 7th September, 1973 regard-
ling the posts which were abolished. the posts retained for additional 
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work etc. It was for the Management of the Corporation to consider' 
and implement the SIU report. No action was required from the 
Ministry on this." 

12.14. The Ministry added that the Government had not ~me into 
the reasons for engagement of excessive staff initially. 

I 12.15. In regard to Regional Offices the Ministry stated that it was 
learnt from the Corporation that the Staff Inspection Unit had regret-
ted their inability to review the staff strength of the various Regional 
Offices of the Corporation. The Management themselves constituted 
a Committee to go into the staffing pattern of the Regional Offices. 
It had been ascertained that this Committee had examined the staff 
position of some of the Regional Offices and submitted their Report. 
The Board of Directors who considered the report of the Committee 
decided that the staff found surplus should be suitably adjusted in 
view of the expansion of the activities of the Corporation. 

12.16. From a written reply received from the Corporation it is, 
however, seen that the implementation of the conclusions arrived at 

by the Staff Inspection Unit would have resulted in the reduction 
of expenditure of Rs. 2,13,792 per annum towards pay and allowances 
as per statement below:-

Class Designation 

----
I 2 

Dy. Chief Accounts Officer 

II Asstt. Admn. Officer 
(Gazetted) 

II (Non- gazetted) Office Supdt. 

Sr. Seed Product jon Officer 

Assistants 

III Jr. Stenographer 

Upper Dvn. Clerk. 

Lower Dvn. Clerk 

Scale No. of Total 
savings 
economy 

in ex-
penditure 

of pay posts 
surplus 

3 4 5 

Rs. Rs. 

uoo-
1400 

350- 12,588 
900 

325-
575 
325-

575 
210- 2 16,608 

530 

130- 5,352 
280 

130- 6 32,112 
280 

no- 14 57 JI20'~ 
180 
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1 2 3 4 5 

IV Peon/Packen 70- II 271»O 
85 

Farah 70-
85 

1 2,460 

TOTAL : 2,13,792 

12.17. The incumbent of the post of Dy. Chief Accounts Officer 
was reverted to his parent department with effect from 16th April, 
'1973. On reversion, the post was not filled up. The services of one 
Assistant Administrative Officer declared surplus was utilised in the 
newly created Vigilance Section. 

12.18. Most of the Class III and Class IV staff members were div-
erted to the Regional Offices and Units where additional staff was re-
quired in view of the increased production and marketing activities. 

C. Seed Production Assistant 

12.19. The table below indicates the acreage inspected per Seed 
Production Assistant during the year 1967-68 to 1972-73: 

Acreage No. of Average acrea~e in-
Inspected S.P.A. spected per .P.A. 

Year 

1967-68 Kharif 51,350 269 Kharif 19°'9 
Rabi 19,353 Rabi 71'9 

Kharif 68,422 291 Kharif 235'1 
Rabi 18,373 Rabi 63'1 

Kharif 40,557 282 Kharif 143' 8 
Rabi 14,372 Rab! 51. ° 

1970-71 Kharif 35,163 252 Kharif 139'5 
Rabi 34.937 Rabi 138'6 

Kharif 36.457 219 Kharif 166'4 
Rabi 36.577 Rabi 167 

Kharif 37,137 204 Kharif 162 
Rabi 20,733 Rabi I..J% 

1972-73 

1973-74 

NOTE: Nonns of acreage for inspection per Seed Production Assistant per season are (I) 
Hybrid crops-300 acres (2) AU other crops-soo acres (3) Vegetable crops-IOOO 
acres. 

12-2()· In January, 1970, the Board of Directors, inter alia, desired 
that in order to effect economy in expenditure, the acreage for inspec-

SII-L.S. 



tion by each Se('d Production Assistant should be increased. Action 
to implement ·th2 decision had not been finalised till April, 1971. 

12.21. Asked as to what were the factors responsible for not imple-
menting the decision of the Board taken on January, 1970 to increase 
the acreage to be inspected per Seed Production Assistant, the Corpo-
ration stated that the Board's decision was discussed with the Regio-
nal Managers and after due consideration, it was felt that the increase 
in acreage was not feasible at that stage without adversely affecting 
the implementation of the various facts of the programmes of the 
Corporation. However, since the production programmes ('f the Cor-
poration had been progressively increasing during this period, the 
output per unit of the staff had also been going up. In the last meet-
ing of the Regional Managers held in August, 1974 these norms had 
been reviewed and the acreage allotted had been suitably incr(>!>~ed. 

12.22. It was decided that the requirement of such staff for Held 
inspection might be assessed on the following basis: 

400 acres for hybrid per individual per season. 

200 acres foundation/vegetable crops per individual per season. 

600 acres other crops per individual per season. 

- 12.23. It was further decided that the staff might be assessed on 
the basis of actual planted acreage in the preceding season on the 
allotted programme for the current season reduced by 25 per cent 
which was more. 

12.24. When asked as to what were the reasons for average ac-
reage inspected per assistant being much lower than the norm fixed 
by the Corporation, it was stated by the Corporation that the Seed 
Production Assistant had to attend to Marketing, Proc~ssing and Stor-
age Work in addition to inspection of corp. Taking into account the 
different duties performed by the technical assistants, the lower ac-
reage inspected was considered as justified. Regional Managers con-
stantly were to review the position of staff posted there and make 
best use of the available staff. 

1%.25. The Committee note that the staff strength of the Corpora-
tion hAd iotcre9sed from 865 as on 31st May, 1968 to 1095 as on 3tst 
May, 1.974 and the number of non-technical statl was always highf!l' 
than the technical except in 1970 and 1973 when the ratio of technica,) 
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toO non-technical staff was almost 1:1. Although the Committee OD 
Public Undertakings in their 15th Report (4th l.ok Sabha 1968) es-
pressed the view that the assessment of staft in Public Undertakinp 
was generally on the high side and suggested that the assessment 
should be made by specialised agencies, the Corporation had not taken 
any action to make an independent assessment of the staft require.-
ments of the Corporation. It was only in July, 1971 that the Staff Ins-
pedion Unit had completed their study of the Head Office of the Cor-
poration and declared 60 posts surplus as compared to the budgetted 
strength and 39 as compared to the then existing strength. Accord-
ing t.o the Corporation the implementation of the recommendations 
of Staff Inspection Unit would have resulted in reduction of expen-
diture in the Headquarters to the extent of over Rs. 2 lakhs per 
annum. The Committee are informed that. the Board of Directors 
decided that the staff declared surplus should not be retrenched but 
absorbed against vacancies at the Headquarters and regional units on 
account of increase in production and marketing activities. 

12.26, The Committee are also informed that ambitious plans for 
production of seeds were drawn at initial stages and staff recruited 
in accordance with the estimated requirements for tbat level of pro-
duction and as production targets could not be achieved, the propor-
tionate staff with reference to turn over turned out to be on tbe bigb 
side. Moreover some of the staff recruited was also engaged in certi-
fication work which was not reflected in the turnover figures, and tbe 
certification work had also been continuously declining consequent 
on taking up this work by some of the State Governments. The Min-
istry have admitted tbat Government had not gone into reasons for 
engagement of excess staff initially. 

12.27. From the foregoing, the Committee are led to conclude that 
tbe staff 'in Headquarters had been recruited mucb in eXcesg of re-
quirements on the basis of unrealistic targets of production witb the 
result that the Corporation had to carry on the surplus throwing an 
additional burden on the finances of the Corporation toO the extent of 
more than Rs. 2 lakhs per annum. 

12.28. The Committee are also informed that in regard to the re-
gional offices the assessment of staff was done by a Committee cOD-
stituted by the Management and according to the report submitted 
by that Committee in April, 1974 t.he number of posts already sanc-
tioned in regional offices were much below the requirements and ad-
ditional posts were necessary. This report is still stated to be under 
the consideration of the Corporation. The Committee thus find that 
while there are extra staff in the Headquarters according to the 
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assessment by the Staff Inspection Unit., the regional offices are statedl 
to be short of staff. The Committee, therefore, recommend that it is 
time that. Government should take stock of the programmes of the 
Corporation and the role expected of it and make an objective assess-
ment of the staft requirements both at the Headquarters and Regional 
Offices consistent with the role and objectives assigned to the Corpo-
ration and rationalise the staff strength. 

12.2;9. In this connection, the Committee would like to invite the 
attention of the Government to their recommendation (in paragraph 
1.14) of the 54th Report on State Farms Corporation of India Ltd. 
where they had suggested that arrangements for coordination bet-
ween the State Farms Corporation and the NSC should be finalised 
so as to ensure the expertise available with NSC and the optimum 
utilisation of the farms of SFCI. The Committee would like that in 
assessing the staff requirements of the NSC, the Government should 
keep this recommendation in view in order to utilise the expertise 
developed by the NSC more profitably bot\l in respect of the NSC 
and SFCI. 

12.30. The Committee regret 'to note that though the Board of 
Directors in January, 1970 decided to increase the acreage of inspec-
tion by each production Assistant, the Corporation had not implemen-
ted their decision with the result tha't the average acreage inspected 
by each Seed Production Assistant continued to be less than the pre-
acribed norms. The Committee were informed that, during discus-
sion with the regional managers, it. was felt that incrt'!ase in acreage 
was not feasible without adversely affecting the implementation of 
the various facets of the programmes of the Corporation. It was only 
in t.he last meeting of the Regional Managers in August. 1974 that 
these norms were reviewed and' the acreage allotted had been suita-
bly increased. The Committee fail to understand as to bow it was 
not considered feasible earlier to implement the Board's decision 
when it could be so decided in August, 1974 to review the norms and 
increase the acreage, without affecting the implementation of the 
programme. The Committee would like that Government should 
investigate into this matter and report their findings. The Committee 
Dote that as against the original norms of 300 acres of hybrid crops, 
100 acres of vegetable crops and 500 acres of other crops the revised 
norms are 400 acres for hybrid, 200 acres for vegetable and 600 acres 
for other crops. The Committee recommend that the Corporation 
should review the working of the revised norms in the light of in-
creased activWes of the Corporation and also ensure that the revised' 
Dorms are adhered to in nctt,a) practice. . 
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12.31. The Committee also recolllDlend that a review of the strength 

·of the Seed Production Assistants should be made in the light 
-of the experience of working of the norms so that the Seed Produc-
tion Assistants are usefully deployed in the best interest of the c.. 
poration. 
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COMPLAINTS 

13.1. During the course of the evidence of the National Seeds Cor-
poration, the Committee invited the attention of the Corporation ~ 
the reply to a Starred Question No. 17 dated 12-11-73 in Lok Sabha. 
where in the Minister of State in the Ministry of Agriculture stated 
that the Government had received a number of Memoranda, the last 
betng in January, 1971 from the Employees' Union of the National 
Seeds Corporation. The Government had appointed a Committee-
under the Chairmanship of Shri V. N. Gadgil, M.P. and a Director of 
the Corporation. The Committee asked about the details of (a) the-
grievances of the employees (b) the alleged cases of mismanage-
ment for which an enquiry had been appointed and also the findings 
of the Committee, if the report of the Enquiry Committee had been 
received. 

13.2. The Corporation in a written reply after evidence stated that 
the grievances and the alleged cases of mismanagement were as: 
under:-

(i) Outstanding DE"mands;

Confirmation of staff. 

Separate cadre for Stenographers. 

Grant of Conveyance Allowance. 

Withdrawal of victimisation. 

(i) Malpractices and corruptions;

Violation of the field standards. 

Seed procurement scandal. 

Violation of seali-ng and tagging. 
,A llotmep't of produrtion to kith & kins of an officer. 

Relieving of an officer responsible for shortage to the tune' 
of Rs. 60,000/-. 

Appointment of a brother of the officer of NSC as NSC-
dealer. 

IS8 
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No action on the shortage of stores worth Rs. 50,000/- from 
Bhopal Regional Unit. 

Defects in construction of staft' Quarters at Hempur 
and Plant buildini at Yamunanagar. 

Shifting of Head Office building time and again, delay in 
construction of own building. 

Condemnation of stocks without proper checking. 
(iii) Measures suggested by the Union for stopping the Mismana-

gement, corruption, nepotism and favourtism:-
Certification should remain with NSC and not with the 

State Governments. 

Put the State Farms under NSC, for certified seed produc-
tion. 

Internal Audit Department should function directly under 
the control of Board of Directol'8 through MD. 

Full time Chairman should be provided to NSC. 

Office own building should be constructed. 

Employees' Director should be appointed on the Board of 
Directors. 

13.3. The Corporation added that the Report of Enquiry Com-
mittee was awaited. In this connection, the Secretary of the Minis-
try stated during evidence that the Enquiry Committee had not com-
pleted its report. The Committee desired that a copy of the Report 
shoul~ be furnished. 

13.4. Accordingly Government have since furnished a copy of the 
Report of the Gadgil Committee. The Committee find that the 
Gadgil Committee after examination of the several points mentioned 
in the Memoranda have held that there were prima facie cases and 
recommended the further investigation should be conducted in the 
following cases:-

(i) Shortages of seeds in the stock of Bhopal Sub-Unit. 

(ii) Shortages of stock at Srirampur Sub-Unit. 

(iii) Unwise procurement from vested interests. 

13.5. In the other cases the Enquiry Committee have stated that 
either there is no substance in the allegations, or some suggestions 
have been given like the need for the Corporation having its own 
building, construction of verandahs in staff quarters, settlement of 
accounts matters etc. 
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13.6. The two cases of shortages mentioned in paragraph 14.4 
above, are dealt with as under:-

(i) Shortage in stocle of Bhopal Bub-Unit. 

According to the Union, shortages in stores were noticed to the 
-extent of Rs. 50,000/- in Bhopal Sub-unit but not responsibility was 
fixed on the concerned Regional Manager. The seed Production As-
sistant randed over charge to the Senior Store Keeper in November, 
1969. At the time of handing over charge, there were shortages and 
the excesses in stores and the internal audit on exaUlination found a 
number of discrepancies in Stores. In January, 1970 the Financial 
Controller brought to the notice of the Regional Manager two impor-
tant features of the Report of the Internal Audit:-

.. 

(a) At the time of handing over the charge1 substantial diffe-
rences in many of the items were noticed and Regional 
Manager had not reported the action taken to regula rise 
them; 

(b) A large number of issues which took place from main 
stores to sub-stores and even to individual seed produc-
tion assistants were taken as final issues from the. stores. 
The explanation furnished after several months by the 
SPA and the Regional Manager were not found to be 
satisfactory. The Head Office asked the Assistant General 
Manager Marketing Poona to depute an Accountant to in-
vestigate the matter. The report of the Accountant revea-
led a numbElr of discrepancies including omissions parti-
cularly in respect of Soyabean where there were shortages 
of 422 Kgs. and IR-8 paddy where the receipts shown in 
the ledger could not tally with the requirements and the 
receipt vouchers and the matters was stated to be in corres-
pondence. According to the report of the Accountant the 
shortage~ of IR 8 paddy was to the extent of 2251.5 Kgs. 
The final assessment of shortage could be made by internal 
audit only after the correspondence in this regard was 
settled. 

The Inquiry Committee had, therefore, concluded that the main-
tenance of records and the accounts in Bhopal unit was unsatisfac-
tory and the matter had not been examined properly at the regional 
office level and had recommended that it should be investigated by 
proper agency. 
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(ii) Shortage of stock in; Srirampur Sub-Unit 

The Union of N.S.C. Employees had made the following allegations 
in connection with the shortages of seeds in the stocks at Sriram Pur 
Sub-Unit:-

(i) Seed shortage to the extent of Rs. 60,000 had occurred at 
the aforesaid Unit and the concerned Ofticer-in-charge was 
allowed to join a private grower on a fat salary without 
his having made good the shortages, and 

(ii) No action was taken although this fact was brought to the 
notice of the Management. 

The Gadgil Committee have pointed that at the time of relief of 
the Senior Seeds Production Assistant on 3rd November, 1968, a no 
demand certificate was not insisted upon and the officer was allowed 
to leave without even handing over charge of stores. Thereafter, this 
fact was brought to the notice of the Regional Manager by another 
SSPA who succeeded the former SSPA but no action was taken for 
some time. There was however, an undated statement signed by both 
the officers which mentioned the following statement:-

S. Variety of seeds Folio Qty.88 Qty. veri- Shon&ges 
No. No. 

te:dger 
fied 

Poundation Seed I 

I. Maize Antiguc G.R..l. I 33'738 32'5 1'238 1'238 

2. Sorghum IS 84 29 I1,801 9697'5 2103'S 1 
3. Sorghum MSCK.-60A (old) 12 2.404 1708 696 ~ 42ZX' S 

4· Do. (New) 36 4,85.472 484050 1422 J 
S· MCze CM 104 x 

8~ ) 

eM 105 20 628' S S41 'S 

6. eM 109 x 99'0 
CM 110 24 6042 6035 

7· eM 300 47 3260 3265 

---
S32I'731t 

---
The matter was examined by the Internal Audit and according to 

their Report of May, 1969, no action was taken by the Regional Mana-
ger to recover the losses resulting from the shortages. The Audit also 



102 

noticed certain lapses and irregularities particularly non-insistence of 
'No demand certificate' before Shri Sharma was relieved and his fail-
ure to hand-over charge. In his letter of June, 1969, the then Assis-
1Iant General Manager (M), Poona informed the Financial Controller 
that "the shortages were reconciled". He also informed that an 
undertaking had been taken in March, 1969 from Shri Sharma to the 
etl'ect that he ~uld make good the shortages, if any. The matter 
was again taken up by the Deputy Controller in September, 197L 
When he asked Regional Manager an explanation of all the shortages 
individually, the Regional Manager in his letter of 15th October, 1971 
pointed out that since 1969 there had been two physical verifications 
by the Internal Audit Party and no shortages were found. However, 
the figures, which were then handed ovel to him were not brought to 
his notice at any time previously by any of the Internal Audit Parties, 
and the only discrepancy noticed earlier was with regard to 1.8. 84 
seed. The matter was, however, ~t examined by the Deputy Regio-
nal Manager. According to the latter one, there were huge stocks 
and arrangements for stacking of the seeds were no,;: available with 
the result that more than half the seed was not properly stacked. 
The Officers had difficulty in counting the bags and therefore, some 
mistakes had occurred. Subsequently, at the time of handing over the 
charge no shortages were noticed. According to the Regional Mana-
ger, there were no shortages and the shortages which existed owing 
to mistakes in counting etc. were reconciled. The detailed statement 
of reconciliation of shortage was not however, sent by him. 

"l'he Gadgil Committee has recommended that there is prima jacie 
case for further investigation. The report of the Committee has also 
indicated that the Management proposes to examine the complete 
statement of reconciliation and also to verify the collection and re-
coveries actually made with reference to store receipts which were 
reported to have been issued following the reconciliation of balance 
of various items of stores. 

13.7. The Committee feel that the aforesaid two cases are sympto-
matic of the maladministration and laxity prevailing at the field level 
in the Corporation. They are indicative of the facts that:-(i) main-
tenance of accounts of st.ores/seeds was not satisfactory (ii) there wa .. 
no system of handing over and taking oyer charge of stores (iii) re-
conciliation of shortages was either not done er delayed (iv) proce-

dure of accounting of issues to sub-stores was irregular and (v) there 
was no proper follow up of the observations of Internal Audit by the 
Finance and Management. 



163 

The Cmmittee recommend that the cases should be thorooghly 
investigated and action taken against those found responsible for the 
lapses. 

13.8. The Committee need hardly stress that adequate security 
should be obtained from all sta« handling costly seeds/stores which. 
are as good as cash and there should be no question of relieving any 
one on transfer/resignation etc., without proper and complete hand-
ing over of stores. 

The Committee also recommend that the procedure for stores 
handling and accounting should be reviewed immediately and steps 
taken to plug loop-holes, if any to obviate recurrence of such irregu-
larities. The Committee would like to be informed of the action 
taken. 

13.9. The Cmmittee also stress that the functions of Internal Audit 
being an aid to Management, due importance should be given to the 
observations of Internal Audit and prompt follow up action should 
be taken by Finance and Management with a view to remedying the-
defects in time. 

(iii) Unwise procurement from veste interests 

13.10. According to the Memorandum of the NSC Employees' 
Union, N.S.C. had procured in July, 1970 the following quantities of 
maize Ganga safed-2 from a plot owned by Shrimafi R. B. Sharma, 
(wife of a Director of N.S.C.) in village Jitmarpur Kathi, District Dar-
bhanga (Bihar):-

IDP N No. Acreage Quantity Avarage 
(Qtl's) 

5031 8 101'66 12' 71 

5032 9 106'60 II' 7 

5033- 3- 84'60 28'00 

--
20 292'76 14' 63-

The average yield IDP Note No. 5033 worked out to be at 28 quin-
tals seed per acre which was considered to be impracticable. In re-
gard to the yield of IDP Note No. <5033, the Assistant Administrative 
Officer (Shri O. N. Sharma) made a note that the average yield of 28 
quintals per acre was unbelievable. He also suggested that as lOP, 
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n~te re!ated to the wife of an NSC Director, it might be seen by the 
Financial Controller and the Managing Director before it was return-
ed to the Regional Manager, Patna for enquiry. At the same time he 
made another noting in ink to the effect that "IDP note 5033 will be 
referred to RM, Patna, for his comments". On 7th July, 1970, after 
seeing the note the Financial Controller noted that payment against 
all the 3 inspection delivery and payment notes might be authorised 
but at the same time the matter should be referred to the RM., Patna. 
The Managing Director agreed with this and all the three IDP notes 
were passed for payment. It Was pointed out by the Enquiry Com-
mittee that the noting made by the Assistant Administrative Officer 
was in 3 paras and the last para contained a sentence about making 
reference 1n Regional Manager Patna, between the type noting and 
the noting made in ink the following noting in ink appeared:-

"Discussed with M.D. who after discussion with RM. Patna 
informed that seed lots have been mixed and the average 
yield is within the reasonable limits," 

Subsequently. however, Deputy General Manager (Production) 
in his letter of 12th August, 1970 stated, among other thing that 28 
quintals per acre yield was not realistic and asked the RM. to investi-
gate the matter thoroughly. On August, 26,1970, the Assistant Gene-
ra.] Manager (QC) wrote to the Officer Incharge Patna that the three 
IDP notes had been passed for payment but, to exercise a check on 
yield, it was decided that the samples from the lots would be drawn 
and sent to Kompalli Field Testing Station with complete details of 
the case for testing its genetic purity. 

Nearly onel year later i.e .• on 7th July, 1971, the Officer-in-Charge, 
Patna replied to the Company. Secretary stating, among other things. 
that he had not received any further enquiry from Head Office nor 
a testing report was received from Kimpalli. It was presumed by 
him that the facts narrated to the Managing Director were convinc-
ing and no further enquiry was necessary. Again nearly one year 
later i.e" on May 1, 1972, the Assistant Administrative Officer (Shri 
wrote to the Officer-in-Charge, Patna inviting his attention 
to the earlier letter of 26th August. 1970 and requested him to send 
the sample to Kompalli.for field testing of the seed procured through 
IDP note No. 5033 and asked fOr the results of the test report. In 
his reply dated 17th May, 1972, the Officer-in-Charge. ~atna drew the 
attention to his earlier letter of July, 1971. .Accordmg to the En-
quiry Committee there was no report from Kompalli on record. 
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The Enquiry Committee observed the following facts:-

(1) Admittedly the average yield of 28 quintals per acre was 
almost an impossibility; 

(ii) the inconsistency in the three notings made by Shri Sharma 
about the very high yield from the land; 

(iii) the absence of testing report from Kompa1li; 

(iv) the explanation given by the Ofticer-in-Charge, Patna 
namely that the produce of three different blocks may have 
got mixed up; 

(v) the fact that even the average yield of 20 acres came to 
14.63 as compared to the general average of 7-8 quintals. 

(vi) the fact that the field belonged to the wife of the Director 
of the NSC. 

The Enquiry Corpmittee were satisfied that there was a prima facie 
case and the matter needed to be further investigated. 

13.11. The Committee recommend that a thorough investigation 
should be made into the whole case keeping in view the observations 
of the Gadgil Committee particularly the fact that the farm belonged 
to the wife of a Director of the Corporation. 

13.12. The Committee also recommend that strict instruc-
tions should be issued that normally no seeds should be procured from 
any Member of the family/dependent/relative of anyone in the Man-
agement/or any of the employees of the Undertaking. Any relaxa~ 
tion in this regard should only be with the specific prior approval of 
the Board of Directors on full disclosure of the facts and scrutiny by 
them to safeguard public interests and to obviate any suspicion. The 
Corporation/Government should bring such cases to the notice of the 
Parliament by mentioning them in their Annual Reports. 
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CONCLUSION 

14.1. The National Seeds Corporation was set up in 1963 to under-
take the production of foundation seeds of hybrid maize in the 
beginning and subsequently of sorghum bajra and other crops to 
feed the seed proPuction agencies in the States. Later the Corpora-
tion also entered the field of certified seeds production and functioned 
.as a Certification Agency in such States where the State Governments 
had not set up their own certification agency. 

14.2. During the course of examination of the National Seeds Cor-
poration Limited, the Cqrnmittee find that:-

(i) A Committee under the Chairmanship of the Secretary of 
the Mniistry of Agriculture has been set up to l'eview the 
seeds production programmes of State Farms Corporation 
of India Ltd. and National Seeds Corporation Ltd. and to 
secure close coordination between their activities in the 
field of seed production. One of the measures taken in 
this direction is that N.S.C. should get the foundation seeds 
produced on the lands ~f SFCI and SFCI has also under-
taken production of certified seeds for NSC on contract 
basis. Apart from having common directors for both the 
Corporations recently, Chainnan of N.S.C. has been ap-
pointed a part-time Chairman of SFCI. 

(ii) Since 1972-73 the Government of India have been organis-
ing periodical conferences with the representatives of the 
State Government and All India Seed Produc~g Organisa-
tions so that a coordinated view could be taken of the seeds 
requirements and arrangements for production thereof. 
At present the targets fOt!' the production of foundation 
seeds are fixed on the basis of indents duly supported by 
10 per cent advance from various producers and the State 
Governments. 

(iii) The requirements of foundation and certified seeds for the 
Fifth Plan have been worked out by the Corporation after 
discussion with the Ministry of Agriculture. 
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(iv) The Fifth Plan Scheme includes provisiQll for building up 
of reserve stock of seeds to be drawn upon in the event of 
natural calamities, such reserve stocks being maintained 
both at the State level and the Central level. According-
ly an amount of Rs. 3 crores has been provided in the Fifth 
Plan fo,r the reserve to be maintained by the Seeds Cor-
poration. 

(v) The pI"Qduction of certified seeds of maize, sorghum and 
bajra have shown considerable improvement in 1970, 1971, 
1972, 1973 and 1974. 

(vi) The Government of India have recently in June, 1974 issu-
ed instructions to the State Governments for liberally per-
mitting the movement of raw seeds from across the bound-
aries. 

(vii) The profit of the Corporation has increased frQm Rs. 0.28 
lakh in 1969-70 to Rs. O.9t1 lakh in 19'71-72 and Rs. 84.28 
lakhs in 1972-73 and Rs. 116.38 lakhs in 1973-74. 

14.3. The Committee, however, find that:-

(i) The Government have not so far defined the precise role 
of the Corporation vis-a-vis the other agencies engaged in 
in the work of prOjduction, marketing and certification of 
seeds. 

(ii) The National Seeds Corporation and the State Farms Cor-
portion Ltd were functioning 'more or less' at 'cross pur-
poseS'. As· admitted by the Secretary of the Ministry 
"this was not a satisfactory arrangement". 

(iii) Although the Corpo.ration was set up as early as 1963, there 
was no systematic arrangement for assessing the founda-
tion seeds till 1967 and the estimates were based on dis-
cussions in Zonal Conferences and the Corporation's own 
estimates. During 1966-67, the Corporation participated ill 
the discussion held by the Government of India with the 
State Governments for finalising the HYVP targets and on 
the basis of those targets, the programme of foundation 
and certified seeds was approved by the Board of Directora 
in February, 1967 for the period 1966-67 to 1970-71. Thet 
targets framed on the basis of these requirements could 
not be strictly adhered to resulting in heavy accumulation 
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of 15304 quintals of foundation seeds valued at Rs. 69 lakhs 
as on 31st December, 1969. 

(iv) Though the targets of production of foundation seeds have 
been reduced f:rQm 3780 acres in 1969-70 to 101 acres in 
197()"71 and 722 acres in 1973-74, the targets of production 
have not been achieved either in respect of acreage or 
quantity for one or the other reason. 

(v) Althought it was envisaged in the scheme formulated by 
the Ministry in May, 19161 that 25 per cent of the total CUl-
tivated area under ma~e would be brought under hybrid 
variety of certified seed. durin.g the Third Five Year Plan 
with an additional yield ~ 51 lakh maunds per year, so 
far the maximum percentage of the actual coverage has 
only been of the order of 8.6 per cent. Even the target for 
coverage in 197f)..71 and 1972-73 were lower than those in 
1968-69. 

(vi) The targets for acreage for foundation seeds of wheat were 
not achieved ,during the period frwn 1967-68 till 1972-73 
except in 1967-68 and 1971-72 and in term of quantities 
the targets were not achieved except in 1971-72. In regard 
to the wheat certified seeds, the targets for acreage and 
quantity were not achieved in any year. 

In the case of Paddy foundation seed, the targets in 
term of quantity were not achieved in any of the years and 
in terms of acreage the targets were not achieved ex-
cept in 1967-68. The targets of acreage in respect of cer-
tified seeds were not achieved (except in 1970-71), while 
in term of quantity except in 1971-72. No analysis of the 
reasons for non-achievements of these targets had been 
made by the Corporation till, 1973. 

(vii) Against the targets of 432 qtls. in 1965-66 fixed for the pro-
duction of foundation seeds of improved varieties ~ Jute, 
the actual production had been nil in 1965-66, 18 quintals it;l 
1966-67, nil in 1967-68, 97 qUintals in 1968-69. Inspite of 
the low yield per acre right from the 1965-66, the Corpora-
tion had not analysed the reasons. Despite the poor per';' 
f<¥:'lllance and failure of the crop, the Corporation continu-
ed the production of jute seeds year after year. 

(viii) The Corporation undertook production of certified seed of 
Padma Variety (CR. 28-25) during Kharif 1969 in West 
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Bengal and Bihar and also through contract i!"0wers in 
Bihar under the State Government Programme but the en-
tire crops in these two States were found to have been in-
fested with virulent disease and became unfit for use as. 
seed. In addition, some quantity of certified seed of this 
variety was also sold in West Bengal and Bihar for com-
mercial cultivation during Kha.rif 1969. The crops in these 
areas also failed contributing to a considerable loss of rice 
to the cultivatqrs. 

(iJt) The production of foundation seeds at the fanns of NSC 
as compared to the production at the farms of other agenc-
ies came down from !J9.3 per cent in 1964-65 to 15.10 per 
cent in 1973-74 thus indicating that a major portion of the 
total quantity of foundation seeds produced by the Cor-
poration during 1966-67 to 19'73-74 was arraIlied through 
outside agencies. 

(x) The Cooporation is certifying not ony the seeds pro,duced 
by the producers who market their own produce hut also 
the seeds produced by it at its own farms as well as the 
seeds produced by its cootract growers, inspite of the re-
commendation of the Seeds Review Team that certification 
agency should be independent from the agency producing 
or selling the seeds. 

Though the Government of India had advised the State 
Governments in January, 1970 to initiate action to set up 
their own independent certification agencies in their States, 
only 7 State Governments have set up their agencies so 
far, and the NSC is dOling certification services in the other 
State.. 

Although Seed. Act was amended in 1973. Central Cer-
tifteation Board has not been established even after 3 years. 

(xi) The Corporation had condemned seeds worth Rs. 16.16 
lakhs in 1969-70, Rs. 16.93 lakhs in 1970-71, Rs. 70.37 lakhs 
in 1971-72 and Ra. 18.47 lakhs in 1972-73, the highest per-
centage of condemnation being 15 per cent in 1971-72 
which was due to the Corporation taking up the produc-
tion programme of foundation and certified seeds from 
1966-67 onwards without a correct assessment of require-
ments and without any fum commitment from the State 
Governments which resulted in the poor off-take by the 
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State Governments. The loss incu.n:ed. by t,he Corporation 
in the sale of condemned seed was tQ the extent of 70 to 
85 per cent of the price and on the basis of realisable value, 
the loss amounted to more than Rs. 91 lakhs to the end of 
1002-73. 

(xii) There has been consistent shortfall in ~ sale of founda-
tion -seeds right frDm ~7 to 1972.73. .t\.ga1nst the 
targets for sale ~ foundation s~of lts. l1H.79 lakhs in 
1966-$7, R.", 104.71 lakhs in 1967-68 and Rs. 110.25 lakhs in 
1968~9, the actual seles were only Rs. 37 lakhs, Rs. 49 
lUbs and :as. 67 l~ r(lfjpectiVltly. 

As regards the sales of certified seeds, as against the 
targets there had. been a shortfall of 46.5 per cent, 22.7 per 
cent, 59 per cent and 50.9 per cent during 1~7 to 1969-70. 

(xiii) The COIDUlittee ha1Ve also come across two CJlse8 of. malad-
ministration and laxity prevailing at ,the: ~eld Ie-vel in the 
Corporation, and another case of irregularity.in the inspec-
tion ot a field. Where the yield per 8Qre was 28 quintals 
wmch was considered iJDpracticable. 

14.4. To sum up, though according to the Government, the Cor-
poration has been able by and large, to achieve the principal objec-
tives for which it was set up, the Committee feel that its working 
leaves much to be desired. What is needed is a scientific method of 
assessing the requirements of' seeds, botth foundation and certified, in 
a realistic manner, the determination of the precise role and scope 
of the NSC in meeting the country's requirements and the review of 
the aSSeRSIllell.t of demand from time to time and in this regard Gov-
ernment alone can playa co-ordinating role. The Corporation ~d 
do well to concentrate its energies on the production of foundation 
seeds on its OWn farms and the farms of the State Farms Corpora-
tion of India and those of the Agricultural Universities and State 
Departments of Agriculture. It is time that an independent agency 
for certification of seeds is set up so that certification by such an in-
dependent agency may inspire confidence in the' minds of farmeI'8 
about the quality of the seeds pI'Ojduced by the Corporation. Govern-
ment should take immediate steps for implementation of Seed Act 
and set up a Central Seed Certification Board to coordinate function-
ing of agencies established by State Governments. The Corporation 
would be failing in its duty if it does n~t ensure that good quality 
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se~ are available to the cultivators at the desired sale l?Oints, at the 
Bppropriate time and at reasonable prices, especially in the backward 
regions of the country. 

NEW DELHI; 
April 24. 175 
Vaisakha 4, 1897 (8). 

NAWAL KISHORE SHARMA, 
ChainnAft. 

Committee on Public Un~. 
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Sl. 
No. 

LocatiOQ of~e plut 

I 

MtIhr" Pr4tlI." 
I. P.nsadlUnPadu 

a. T.nuku 

3· La1lqIadu 

4· Nellorc 

5· NaodUcotkur 

Bo-
6. Dol\ri-oQ-80ne 

D,lhl 

1· CS&SD 

Punj4b &> n""""", 
8. Yunun.napr 

9· RlaIU 

10. Man4l&obladiD 
11. Bbatinda 
la. IuUWldcr 

'..",..u & lCtulMlr 

15· I .... 
14- Slinapr 

M~ 

I'. Mal KaPlif 

16. A.tl1'~pbad - -..., 
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Capacity Peananent ! 
in ciufntals or teJll-

porar)' 

3 4 

15.000 PCrDllollCQ\ 

15.000 Do. 

4.500 Do. 

4.500 Tf Jllporar, 

1,500 Do. : 

r1,ooo Do. 

15,000 PemuUlut 

[u,ooo Do.l 

la,ooo Do:: 

I,SCO 1'eJDperu, 

3,SCO D ., o. 

3,500 00. 

4,SOO Do. 

1,000 Do. 

4.500 TeJllpo" 

4,500 Do. 
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... :a 3 4 
-------. ... J _ , I 

11· Sbrirunpur . 4,,00 Temporary 

lB. Smlli 4,,00 Do. 

19· J.tpon I~ooo Permanent 

20. A.mrav.ti 4.,00 TellJPClrary 

Ma4Ic1a p, ... " 

21. Bbop.t 1.500 PlrDWlCnt 

22. Nqpur ",,500 7emporary 

23· Indore 4t500 Do. 

4(1107" 
Do. 24. Junkhandi 1.000 

25· &yeri !"4.500 Do. 

2.6. GhatQUbha 4.5000 Do. 
Utt", P,tIIlIsh 

2.1· Bveilly t1.500 Do., 
28. Daurala 1,500 Permanent" 

2.9· Faiabad 1.500 Temporary J 
30. Hempur ".500 Permanent 

Raj",t"" 

31. Jaipur 4.500 Temporary 



(Vide para 12.5) 

No.2 (158) f7G-BPE(GM) 
GoVERNMENT OF INolA 

MINISTRY OF FINANCE 
BUREAU OF PuBLIC ENTERPRISES 

New Delhi, the 13th October, 1972 
OFFICE MEMORANDUM 

SUBJECT: -COMPOSITION OF BOARDS OF DIRECTORS OF PuBLIC 
ENTERPRISES. 

The question as to how the structure of the Boards of Directors 
of Public Enterprises can be rationalised, consistent with efficient 
functioning of these enterprises, has been under consideration of 
Government for some time. It has now been decided that the fol-
lowing principles should be followed by the administrative Minjs.. 
tries in this regard:-

(1) For large multi-unit enterprises and large trading organi-
sation the typical structure of a Boud could be a full .. 
time Chairman--cum-Managing Director, assisted by at least 
two functional Directors one of whom would be in-charge 
of Finance, and part-time Directors. 

As regards the inclusion of General Managers of constituent 
units and executives in charge of d.ift'erent regions in the 
Boaros of multi-unit or multi-regional enterprises, inclu-
sion of a few General Managers and Directors by rota-
tion could be considered. Even if all the General Ma-
nagers are not made Directors, those left out should also, 
in principle, be invited to attend and participate in all 
the Board meetings,. it is, of course, understood that in 
certain situations, they may not, for good reasons, all be 
invited to a particular meeting. 

(U) A typical structure of a Board for the smaller enterprises 
could be a Chairman-cum-Managing Director with one, 
and possible even two senior oftlcers of the undertakings 
itsE¥f as functional DirectoTs together .... ::th some part ... 
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time Directors. One of the functional Director could :If 
neceSsary designated Executive Director or Director 

functional Director (CoortUDation), should the burden on 
the Chairman-cum-Managing Director too heavy. 

(iii) In the cases referred to in (i) and (ii) above, there should 
be no bar to the appointment of Cl part-time Chairman, if 
in particular cases this course appears desirable. In such 
cases, a suitable whole-time Managing Director should 
invariably be appointed. 

(iv) The number of part-time non-official Directors on the 
Boards of multiunit and multi-regional public Enterprises 
may be about 1/3rd of the total strength, which may be 
of the order of 12 to 15. In relatively small enterprises, the 
Board strength should be between 8 and 12, including offi-
cial and non-official partime Directors, the number of the 
latter being about l/3rd of the total. 

(v) The poliCy regarding appointment of full-time Chair-
man/Managing Directar/Functional Directors from out 
of the "Panels" being prepared by the Empanelment Se-
lection BoaId in accordanee with the Prime Minister's di-
rective, should be followed without exception to ensure 
maximum utilisation of panels; The aim 'Should be for 
the enterprt.sE$ . themeselves to generate their own top 
executives at this level also, who should therefore, be 
screened by the Empanelment Selection Board before 
considering empanelment of Government servants' and 
men from private enterprises. 

(vi) Appointment of Government representatives on the 
Boards'should ordinarily be restricted to the dealing Jo-
int Secretary/Director, but in the case of some Ministri-
es, Senior Official's within it might be chosen so as to 
constitute a Management Coordination Cell, as proposed 
to be done in the Ministry of Industrial Development and 
Internal Trade or to meet the conditions about the number 
of Ditectorships held by each officers. 

(vii) With regaro to part-time Directors, as an interim measu-
re the services of those from the private sector, Who have 
voluntered for full time appointment in public Enterpri-
ses and considered fit and empanelled to hold such top 
level posts in Pulic Ent~rprlses may be advantageously 
utilised. A comprehensive list of those considered sulta-
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ble for appointment as part-time Directors will, in due 
course, be prepared and circulated, it being understood, 
however, that discretion would be available to appoint 
those outside the list, where necessary. The final deci· 
sion on the question of representation ot workers on the 
Board of Industrial Enterprises being pursued by the 
Department of Labour and Employment will also be rele-
vant in this context. 

(viii) On the question whether Government representatives on 
the Boards of Public Enterprises should necessarily In· 
clude a representative of the Finance ~jnistry, while Fin· 
ance Ministary representatives may be appointed to the 
major Public Enterprises, the relatively smaller enterprises 
may do without representatives of the Finance Ministry. In 
such cases, however, where there is no representative of 
the Finance Ministry on the Boards, the undertakings 
should ensure that the concerned Financial Advisers 
(Heads of the respective Expenditure Divisions in the 
Finance Ministry receive, sufficiently in advance of the 
Board meetings, the agenda papers, as also the minutes 
of the meetings. This will enable the Finance Ministry to 
keep in touch with the activities of the enterprises. 

(ix) The policy decision in regard to the exclusion of Mem-
erS' of Parliament in the Boaros of Public Enterprises, 
which is based on the recommendations of the Krishna 
Menon Committee should remain unchanged. (The rele-
vant extract from the report of the Krishna Menon Com-
mittee on State Undertakings and Government's deci-
sions thereon, referred to above, is enclosed in Annexure.) 

The above decisions are brought to the notice of the Ministry of 
Petroleum and CheInicals, etc., for information and compUance. 

To 

~ , ... MI· 
A.N. BANEBJI. 

Additional SeCf'eto.ry and Director GeMral, 
Bureau of Public Enterprises. 

All Min1striesfDepartment. of the Government of India. 



APPENDIX m .,. -...... 
Summary of Conclusion/Recommendations 

-~----------------------------------------------------
S. No. Refb'ence to para 

No. in the Report 
Summary of Conclusions! 

Recommendations 

1 2 3 

1 1.11 The Conunittee note that while according to 
Government the Corporation has been able, bV 
and large, to achieve the principal objectives for 
which it was set up in July, 1963, Government 
have not so far defined the precise role of the 
Corporation vis-a-vis the other agencies engag-
ed in the work of production, mal'keting and 
certification of seeds. The Committee are also 
surprised to note that though. it is now more 
than eleven years since the Corporation has 
been functioning, it has not formulated a state-
ment of objectives and obligations. In this con-
nection the Conunittee wish to invite the atten-
tion of Government to their recommendation 
contained in paragraph 1.44 of their 40th Report 
1973-74 on 'Role & Achievements Of Public 
Undertakings' wherein they had inter-alia re-
commended that micro objectives, both financial 
and economic of each public undertaking should 
be set out and presented to Parliament. The 
Committee recommend that in the present con-
text of limited availability of certified seeds it is 
high time that Government should precisely lay 
down the objectives and obligations of the Cor-
poration and bring them before the Parliament 
so that the Corporation is left in no uncertainty 
about its goals and functions. 

2 1.21 Inspite of the recommendation of the Com-
& mittee on Public Undertakings in their 54th 
1.22 
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Report (1973-74) on State Farms CorporatlOn ot 
India that role of SFCI and NSC should be 
clearly demarcated and arrangements for coordi-
nation finalised early so as to ensure a judicious 
management Of the expertise with the NSC and 
optimum utilisation of the farms under the 
SFCI, the Committee regret to note that NSC 
and SFCI were functioning 'more or less' at 
'cross purposes'. As admitted by the Secretary, 
during evidence this was not a satisfactory 
arrangement. The Committee are informed that 
a draft paper has been prepared on the role of 
SFCI and NSC which is under consideration of 
the Government. The Committee are also in-
formed that, to bring about a collaborative rela-
tionship between the two undertakings, a Com-
mittee has been set up under the chairmanship 
of the Secretary of Agriculture to review the 
seeds production programmes of bOth the Cor-
porations and to secure close co-ordination bet-
ween their activities in the field of seed produc-
tion. It has also been stated that one of the 
measures taken in this direction is that NSC 
should. get the foundation seeds produced on the 
lands of SFCI and SFCI have also undertaken 
production of certified seeds for NSC on contract 
basis. Though the separate identity of the two 
Corporations is being continued a very close link 
up between the two by having common directors 
etc., has already been partly implemented. The 
Secretary of the Ministry has also stated during 
evidence that "If it is found at a later stage that 
the objective'3 which a national level organisation 
should serve will. be attained between by merg-
ing the two it will be open to Government to 
tske that decision." 

The Committee would like to be informed of 
the results of coordination effected in terms of 
actual seeds produced and distributed to meet 
the farmers' requirements. 
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The Committee regret to note that though 
the Corporation was set up as early as 1963 there 
was no systematic arrangement for assessing the-
foundation seeds till 1967 and the estimates were 
based. on discussions in Zonal Conferences and 
the Corporation's own estimates. It has been 
stated that during 1966-67, the Corporation 
participated in the discussion held by the Gov-
ernment of India with the State Governments 
for finalising the HYVP targets and on the basi'S 
of those targets the programme of foundation 
and certified seeds was approved by the Board 
of Directors, in February, 1967 for the period 
1966-67 to 1970-71. The targets framed on the 
basis of these requirements could not be strictly 
adhered to with the result that there was heavy 
accumulation of seeds in hybrid. The Committee· 
have given their recommendations in regard to, 
certified and foundation seeds elsewhere in this, 
report. 

The Committee were informed that from 1973 
there had been some difficulties in meeting the 
'Seed requirements primarily because of inade-
quate data collection in respect of estimation of 
seed requirements since the requirements of 
foundation seeds depended on requirements of 
certified seeds. The Committee were also in-
formed that the State Governments found it 
difficult to work out the precise requirements 
of certified seeds of different varieties of seU-
pollinated crops while there was no difficulty in 
assessing the requirements of certified seeds of 
cross pollinated crops. Moreover, the State. 
Govts. were getting theil' seed requirements pro-
duced through the registered growers with the 
result that no precise infonnation about the re-
quirementsof certified seeds over and above the 
seeds available with the State Govts. either on 
the contract growers programme or otherwise. 
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was available. The Committee were informed 
that in view of this it was not possible for Govt. 
to work out the requirements of seed although 
according to Govt. by and large the Corporation 
was in a position to fulfil the demand of founda-
tion seeds for most of the certified seeds pro-
grammes. 

In regard to certified seeds it was stated 
that since NSC was one of the many agencies 
producing certified seeds the Corporation had 
by and large met the demand. The Ministry 
have, however, admitted that one of the princi-
pal reasons which contributed to the gaps> in 
supply of the seeds lay in the fact that there 
was no precise information of the seeds require-
ments nor coordinated approach towards pro-
duction of quality certified seeds. The Commit-
tee are constrained to observe that inspite of the 
Corporation being in existence for over 10 years, 
as admitted by the Ministry, there was no 
scientific method of assessing the requirements 
of both foundation and certified seoos in a realis-
tic manner. 

The Committee were informed that Govern-
ment of India have since 1972-73 been organising 
periodical conferences with the representatives 
Of the State Govts. and All India seeds produc-
ing organisations so that a coordinated view 
could be taken of the seeds requirements and 
arrangements for production of seeds. 

The Committee recommend that in the 
interest of making the appropriate quality and 
requisite quantity of seeds available to the 
fanners in time, Government should evolve a 
method by which a realistic assessment of the 
requi'remlents of c!1fterent varieties of seeds b 
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made and also take steps to precisely demarcate 
the responsibility of State Governments and All 
India seedts producing organisations, like the 
State Farms Corporation and Tarai Development 
Corporation in order to ensure a coordinated 
approach towards production of quality seeds of 
the required varieties and making them avail-
able to the farmers. 

The Committee note that although the re-
quirements of foundation and certified seeds for 
5th Plan have been worked out by the Corpora-
tion after discussion with the Seed Division of 
the Ministry of Agriculture as 107 tonnes, 240 
tonnes, 160 tonnes, 530 tonnes and 5628 tonnes 
for maize, sorghuh, bajra, paddy and wheat res-
pectively, the foundation seeds requirement ac-
cording to the Ministry are stated to be 200 
tonnes, 288 tonnes, 160 tonnes, 450 tonnes and 
4,000 tonnes respectively for the aforesaid varie-
ties. The Committee are unable to understand 
the wide variations in the seed requirements of 
the aforesaid varieties which are stated. to have 
been finalised after discussion with the Ministry. 
Similar variations are also noticed in regard to 
the requirements of certified seeds. The Com-
mittee would, therefore, like that the Ministry 
should work out the firm requIrements of foun-
dation and certified 'Seeds and communicate the 
same to the Corporation, so that the Corporation 
may plan its production programmes on a realis-
tic basis. 

The Committee note that the targets of 
acreage under maize have increased from 1620 
acres in 1966-67 to 3780 acres in 1969-70 and cor-
respondingly the production targets have also 
increased from 2240 quintals to 4590 qt!. during 
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this period. The targets of acreage under sor-
ghum . have increased from 1900 acres in 1966-67 
to 2527 acres in 1969-70 and the production 
targets have a150 increasEd from 3700 qtla. to 
6650 qt1s. Similarly in the case of bajra the 
targets of acreage have increased from 370 acres 
in 1966-67 to 715 acres in 1969-70 and the pro-
duction targets have also increased front 290 
qt1s. to 1235 qtls. 

The Committee also note that the actual pro-
,duction of foundation seeds of maize dumng 
1966-67 and 1967-68, of sorghum during 1967-68 
and bajra during 19Q6.67 was more than the 
target of productioninspite of the cultivated 
8Cteage being less than the targetted acreage. 
The Committee were informed that the targets 
of production of foundation seeds were fixed by 
the Corporation in February, 1967 and were 
based on the estimated coverage of the total 
cultivated area with hybrid seeds and the qwm-
tity of certified seeds required therefor after' 
providing a cushion of 50 per cent to avoid any 
contingency of non-availability of seeds due to 
crop failure or fall in yield. 

The Committee note that the targets of pro-
duction were fixed on the basis of a decision of 
the Corporation in February, 1964 to produce 
foundation seeds sufficient not only for the next 
year's sowing but also to cover 50 per cent of 
the needs for the second year following in order 
to avoid any contingency of non-availability of 
foundation seeds due to crop failure or fall in 
yield. The Committee regret to observe that 
these targets of production had not been review-
ed year to year on the basis of actual production 
ana off-take during the year and the balance 
available at the end of the year, with the result 
that there was an accumulation of 15304 qt1os. of 
foundation seeds valued at Rs. 69 lakhs P.S on 

-----------------------------------------------------------------------
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31st December, 1969. The COIIUIlittee have given 
their recommendations regarding accumulation 
of these seeds and their condemnation elsewhere 
in this Report. 

The Committee also note that though in 
February, 1967 when the targets of production 
of foundation seeds were approved by the 
Board, it was· stated by the Management that the 
tatgets were worked out in consultation with 
the MinistryJUld actual. production would. be 
taken up on the basis of firm indents from State 
Governments, no firm indents in writting were 
received fmm the State Government because 
such a practice was not stated to be there at 
that time and production was based on the 
targets indicated by State representatives in the 
Conference and auri~g discussions. 

The Committee were informed that it had not 
been possible to locate any specific file contain-
ing the recoro of discussions which the officers 
of the NSC had with the representatives of the 
Ministry . 

The Committee also note that on the basis of 
Board's decision in January, 1970 the Ministry 
were informed in April, 1970 that the produc .. 
tion of foundation seeds of hybrid maize, sor .. 
ghum and 1>ajra was arranged' by the Corporation 
with reference to targets fiXed by the Govern-
ment under the High Yielding Variety Pro.. 
gramme which envisaged coverage of 19.5 mil-
lion acres of cultivated area with hybrid seeds 
by 1970-71 and because of non-achievement of 
these targets by the State Governments, the 
Corporation was compelled to carry high stocks. 
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The Conunittee, however, find that in Sep-
tember, 1970, the Ministry informed the Corpo-
ration that "there is nothing in our files to show 
that Government issued any directives or advice 
regarding the quantity of seeds to be produced 
nor is there any thing to suggest that NSC was 
to be guided in their seed production programme 
merely by high yielding varieties targets and 
programmes indicated by the States or discussed 
with the Central Team meetings". The Com-
mittee were, informed that the assessment was 
made by the Team of the Ministry of Agricul-
ture and the targets were fixed based on that 
assessment and the information received from 
the Regional Managers. 

The Committee also note that the target for 
coverage of hybrid seed was fixed by the Gov-
ernment of India at 12 million acres from 1966-
67 to 1970-71 and that this was stated to have 
been used for all correspondence with Corpora-
tion and State Governments. 

The Committee are, therefore, not clear as 
to how the Corporation could assume the target 
for coverage of hybrid seeds Ciuring this period 
.. 19.5 million acres. 

The Committee are infomi~ that "the pre-
cise date at which time the targets of 12 m11l1on 
acres was fixed for coverage under maize, sor-
Ihum and bajra and when it was decided to 
raise the targets to 19.5 million acres were re-
quired to be ascertained on the basis of old re-
coros which are not readily available. Efforts 
had been made to locate any records showing 
the basis of the revfsid target of 19.5 million 
acres but it has not been possible be trace any 
such records." 
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From the foregoing, the Committee are, con-
vinced that Corporation had been going ahead 
with the production of foundation seeds without 
any correct assessment of its requirements and 
fixing targets on unreali:3tic basis and without 
any firm indents from the State Governments 
resulting in a huge loss to the Corporation. 
Neither the Ministry nor the Corporation could 
prove the veracity or the correctness of the 
targets so fixed. The Committee, therefore, re-
commend that the entire matter including the 
non-availability of the records of discussions 
between the NSC and the Ministry regarding 
targets should be thoroughly investigated with 
a view to pinpoint the responsibility for the 
lapses at all levels and the Committee informed 
of the action taken. 

2.50 The Committee regret to note that though 

511 L8-13 

the targets of production of foundation seeds 
have been reduced from 3780 acres in 1969-70 
to 101 acres in 1970-71 and 722 acres in 1973-74 
the targets of production have not been 
achieved either in respect of acreage or quan-
tity for one or the other reason. From the 
figures of the oft-take, the Committee find that 
targets of production have !lO relation to the 
off-take. They also note that the actual yield 
per acre varied divergently from the yield esti-
mated in fixing the targets. In spite of this 
the Committee regret to observe that the Minis-
try had neither investigated the causes of 
shol'tfalls in achieving the targe~s nor the 
reasons for the low trends in actual production 
per acre. The Committee recommend that the 
Mmistry should now critically go into the caUSes 
of such shortfalls in production and the low yield 
per acre with a view to taking suitable remedial 
action for improving the productivity. 

The Committee would also like that Ministry 
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,hould undertake a comparative study of produc-
tion per acre obtained by NSC vis-a-t~iR the 
other progressive farms of the State Govern-
ments or private farms situated nearabout State 
GovemmentslFarms Research Institutes and 
Agricultural Universities with a view to fixing 
suitable norms of production of seeds per acre 
in the NSC farms. 

The Committee note that althou~h the Cor-
poration had decided in February, 1967 to tak..: 
up production of certified seeds of hybird varie-
ties of maize, sorghum and bajra to the extent 
of 5 per cent to 10 per cent of the total require-
ments of the country, the actual production of 
certified seeds for maize during 1967-68 and for 
bajra during 1966-67. 1968-69, and 1969-70 was in 
excess of the limit prescribed by the Board of 
Directors. The Committee note that excess pro-
duction of maize was undertaken against the 
specific indents of Bihar Government while that 
of 'bajra against the specific demands of other 
State Governments. The Commitee regret to 
observe that in spite of these specific demands 
a quantity of 14,431 quintals of hybrid maize 
valued at Rs. 26 lakhs was lying in stock in 
August, 1969 out of which 2764 quintals valued 
at Rs. 6.20 lakhs had to be condemned. The Com-
mittee recommend that the reasons for excess 
production and low off take of maize seeds which 
resulted in condemnation of seeds of over Rs. 6 
lakhs may be investigated and responsibility for 
the lapses fixed and Committee informed. 

The Committee also note that the production 
of certified seeds of maize, sorghum and bajra 
have shown considerable improvement in 1970, 
1971, 1972, 1973 and 1974. The Committee were 
informed that while production of certified seeds 

------ -. - ---_.------
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was undertaken by the Corporation on the basis 
of the estimated requirements and not against 
the specific indents, specific targets of production 
are laid down by the Corporation for evaluating 
thf, performance. The Committee are not sure 
how in the absence of data relating to the coun-
try's requirements of certified seeds, . the Cor-
pol ation satisfied itself that its production did 
not exceed the limit of 5 per cent to 10 per cent 
of country's requirement envisaged by it. The 
Committee would like that the Corporation 
should be clear about its specific role in the pro-
duction of certified seeds and set its targets 
accordingly to obviate unnecessary accumula-
tion of seeds with the attendant risk of deterio-
ration and loses. 

The Committee regret to note that, although 
it was envisaged in the scheme formulated by the 
Ministry in May, 1961 that 25 per cent of the 
total cultivated area under maiz.~ would be 
brought under hybrid variety during the Third 
Five Year Plan with an additional yield of 51 
lakh maunds per year, so far the maximum per-
("entage of the actual coverage has only been of 
the order of 8.6 per cent. Even the targets for 
coverage in 1970-71 and 72-73 were lower than 
those in 1968-69. The Committee were informed 
that hybrid maize did not become popular with 
the farmers as a result of marketing problem 
due to the consumer resistance and it did not 
also fit in with the cultivation pattern. The Com-
mittee fail to understand as to why these pro-
blems were not studied earlier with the assistance 
:If Research Institute and steps taken to popu-
larise the use of hybrid varieties before under-
taking production ~f hY'brid seeds. 

The Committee would also like that the Cor-
poration!Government take the assistance of the 
TeAR and other Research Institutes for evolving: 

---'--'" - .. _-_. __ . __ .. _._----_. 
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:1 suitable cropping pattern for use of hybrid 
varieties and take appropriate measures for plan-
ning in advance about the sowing of the hybrid 
seeds. 

The Committee regret to observe that the 
Corporation had assured that improved seeda 
alone would contribute to an increase in produc-
tion by 15 per cent without obtaining an expert 
opinion on the subject. The Committee would 
like Corporation/Government to undertake a 
study of the production pattern with the use of 
hybrids in order to precisely assess the impact 
of the use of hybrid varieties on the yield per 
acre so that the advantage of the use of hybridl 
vis-a-vis the local varieties improving the yield 
can be brought home to the notice of the culti-
vators. 

The Committee note that the programme far 
wheat seed multiplication was taken up by the 
Corporation from 1967-68 and except in 1967-68 
and 1971-72 the targets for acreage for foundation 
seeds of wheat were not achieved while in terms 
of quantities the targets were not achieVed 
except in 1971-72. In regard to the wheat cer-
tified seeds, the targets for acreage and quantity 
were not achieved in any year. 

The Committee also note that in the case of 
paddy foundation seed, the targets in terms of 
quantity were not achieved in any of the years 
and in terms of acreage the targets were not 
achieved except in 1967-68. The Committee note 
that during the period 1969-70 to 1972-73, in the 
case of paddy certified seeds, the targets in terms 
of acreage were not achieved except in 1970-71, 
While in term of quantity except in 1971-72. In 
spite of these shortfalls, the Committee regret to 
observe that no analysis of the reasons for non-
achievement of targets and for the actual yield 

_._._------------------------
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being less than anticipated had been made by 
the Corporation till 1973. The Committee were 
informed that no such analysis was also conduc-
ted by the Ministry. However, according to the 
Mjnistry, the main 'difficulties experienced by 
the Corporation were the inability of the Cor-
poration to get sufficient number of contract 
seed producers under the particular seed crops 
and non-return of the entire quantities of seeds 
by the contract growers to the Corporation 
because of their inclination to sell their seed as 
grain which fetched higher prices than the pro-
CUl'E'ment prices offered by the Corporation. The 
Committee have already recommended in their 
54th Report on State Farms Corporation that 
NSC should utilise the large areas in the farms 
of the SFCI for the production of their quality 
seeds. The Committee urge that Corporation! 
Government should consider eliminating the 
system of procurement of seeds through contract 
growers and supplement their requirements of 
seeds through the SFCI and other State Farms. 

The Committee also recommend that the 
agreements executed by the Corporation with 
the Contract growers should provide for linking 
of quantities to be delivered with the area to be 
brought under cultivation on the basis of yield 
pattern so that chances for holding back certain 
quantities of seeds by them are eliminated. The 
Corporation should also consider taking strin-
gent action against the private growers for non-
fulfilment of contracts and until such time the 
Corporation eliminate the system of contracts 
growing, the terms and conditions of the con-
tracts with the private growers should be pre-
cise, definite and enforceable in regard to quan-
tity, quality and price of seeds to be deliverea 
with stringent penal conditions for non-fulfll-
ment of the contracts. 
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The Committee note that the Corporation 
took up the production of foundation seeds of 
improved varieties of jute crop in 1964-65 under 
the directions of leAR in one of its farms at 
Hempur. The Committee also note that the 
targets of foundation seeds increased from 432 
qUs. in 1965-66 to 560 qUs. in 1968-6£1 and there-
aftee the targets were reduced. Against these 
targets, the actual production has been nil in 
1965-66, 18 qtls. in 1966-67, nil in 1967-68, 97 qtla. 
in 1968-69. The Committee regret that inspite 
of the low yields per acre right from the 1965-66, 
the Corporation had not analysed the reasons for 
the low yield during 1966-67 and 1968-69 and 
reported to the Board of Directors. Even thex. 
after, against the reduced targets of 140 qtls. in 
1969-70, 123 qtls. in 1971-72, 244 qtls in 1972-73, 
330 qtls. in 1973-74, the production has been of 
the order of 50 qtls. in 1969-70, 296 qtls, in 1971-
72, 95 qtls. in 1972-73 and 140 qtls. in 1973-74, 
Despite this poor performance and failure of 
the crop, the Corporation continued the produc-
tion of seeds year after year. The Managing 
Director admitted during evidence that "It is a 
mistake ... We are restricting the seed production 
on that farm now." The Committee were inform-
ed that Hempur was a new area and the produc-
tion arranged there was on the basis of explor-
ing the suitability of the area. The Committee 
feel that if this was an experimental effort then 
the Corporation should have undertaken pro-
duction on a pilot scale and not continued the 
production without takin'g into account the actual 
yield achieved in the preceding years. 

The Committee regret to note that though 
the production of jute foundation seeds was stat-
ed to have been taken up under the directions of 
I CAR and the Board of Directors were so infor-
med, the Corporation was unable to produce a 
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copy of the direction given by the ICAR in the 
matter as they were not able to trace it in spite 
of their efforts. The Committee were also infor-
med that "ICAR does not give such directions." 

The Committee are not happy with these con-
tradictory statements and selection of Hempur 
farm for production of jute foundation seeds and 
continuing the production from 1964-65 onwards 
despite the failure of the crops year after year. 
The Committee recommend that the whole matter 
should be investigated thoroughly with a view 
to fixing responsibility for the lapses. The 
Committee would like to be informed of the con-
crete action taken in the matter. 

The Committee are surprised to find that 
even now the Corporation does not have full re-
search on Seed technology particularly with ref-
erence to jute although it has located new areas 
tor cultivation in Maharashtra, Andhra Pradesh 
.nd Madhya Pradesh and trying to link this 
programme with other remunerative programmes 
in those areas. The Committee '.vere informed 
that against the total requirements of 16,000 to 
lO,OOO quintals of Jute Seeds for the country, the 
NSC is contributing about 5u per cent while 
other Corporations viz. Tarai Development Cor-
poration, Vidharba and State (;ovcrnments are 
also contributing to some extent. The Commit-
tee feel that the Corporation should take up 
this matter seriously with the Research Institutes 
and Agricultural Universities for developing good 
quality of breeder seeds for Jute and explore 
ways and means of producing ill)proved varieti~s 
of foundation seeds for this commercial crop of 
vital importance in earning foreign exchange 
through exports of jute manufacture. 

The Committee regret (0 note that though 
the Corporation arranged for production of cer-
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tifted seeds of Taichung Native I variety of paddy 
through contract growers in Andhra Pradesh and 
procured 9,933 tonnes for sale to the State Gov-
ernments and the Food Corporation of India, only 
a quantity 'Of 7,300 tonnes were lifted by the 
State Governments and FCI and they could not 
be forced to lift the balance quantity in the 
absence of formal agreements. The Committee 
were informed that though indents were received 
from the State Governments before undertak-
ing production through contract growers, accor-
ding to Corporation such indents were only 
"commitments" and not ~"binding contracts". 
Even so, the Committee see no reason why on the 
basis of such commitments the CorporatiOD 
should not have asked the State Governments 
and the FCI to lift the balanced quantities. 

The Committee, however, find that the quan-
tities supplied to the Government of Madhya 
Pradesh was much in excess of their indented 
quantity while those supplied to Punjab and 
Food Corporation were much less than the quan-
tities indented by them. The Committee regret 
to note that no papers are available to indicate 
the stage at which Andhra Pradesh or the F. C. I. 
intimated their reduction in off-take. 

The Committee also note that besides, the 
States which sent their indents there were 8 other 
States to whom seed was supplied without their 
indents. The Committee are not sure about the 
basis on which such supplies were made to these 
States when the production was stated to have 
been taken on the basis of indents from specific 
States. 

The Committee are also informed that the 
progTamme was coordinated by the Ministry of 
Agriculture and the Corporation had no idea 
about the extent of the demand. It was stated 
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that the Corporation took up the programme at 
the instance of the Ministry and the basic records 
were also maintained by the Ministry. The Com-: 
mittee regret to observe that neither the basic 
information about the availability of record fur-
nished to the Audit nor the concerned record 
was made available to them. 

The Committee are not happy at the way in 
whi('h the Corporation undertook the programme 
without any definite instructions from the Minis-
try and without firm "binding" contracts from 
the State Governments and F.C.I. 

The Committee have already commented 
about the production of seeds in excess of the 
demand and without firm commitments thus re-
sulting in condemnation and ultimate loss to the 
Corporation. 

The Committee note that the left-over stock 
of 2,633 tonnes were stored in godowns out of 
which 750 tonnes valued at Rs. 4.05 lakhs were 
found unfit for use as seeds and the same were 
disposed of as food grains to the Food Corpora-
tion of India resulting in a loss of Rs. 2.18 lakhs. 
The Committee are infOTmed that arrangements 
for storage of seed had been made in the godowns 
of Central Warehousing Corporation and the space 
was selected by the officials of NSC. 

The Committee note that Padma Variety 
(CR. 28-25) was released by the Central Variety 
Release Committee of the Central Government 
23rd December, 1968. At the time of release of 
this variety the sponsoring Institution recommen-
ded that the variety may be released as summer 
crop in Bihar to replace TN! Paddy and also in 
KhaTif season. The variety was also recommen-
ded to replace Chinsura Boro I and II in the 
Boro season in West Bengal and also for cultiva-
tion in Kharif after jute where irrigation facilities 

_______ 0 ___ ._--
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e.xist. The. Cor~ration undertook the mult1pIica-
tIon of thIs varIety on its farm at Hempur in 
1969 and also through contract growers The 
literature issued the Corporation also reco~men
ded the USe of this variety for sowing "Kharif" 
season in West Bengal and Bihar. 

The Corporation also undertook produ('tion of 
certified seed of this variety during Kharif 1969 
in West Bengal and Bihar and also through con-
tract growers in Bihar under the State Govern-
ment Programme but the entire crop in these 
two States were found to have been infested with 
virulent disease. In addition, some quantity of 
certified seed of this variety was also sold in 
West Benga) and Bihar for commercial cultiva-
tion during Kharif 1969. T,he crops in these areas 
also failed contributing to a considerable loss of 
rice to the cultivators. 

The Committee note that when, the Corpo-
ration made a reference to the ICAR in January, 
1970 to ascertain the possible reasons for failure 
of the crops, the latter int'imated "Padma was not 
recommended by the Central Variety Release 
Committee for cultivation in the Kharif season. 
It does admirably wen in the rabi season ..... . 
We can confidently take up extensive cultivatioh 
of this variety during the summer season in 
Bihar. West Bengal and Orissa". The Committee 
also note that since the original releaSe paper, 
the sowing season for this variety in Bihar waa 
shown as 'Kharif' instead of 'summer', the MinIS-
try in accordance with the opinion of ICAR, inti-
mated in June, 1970 to Bihar Government that 
cultivation of Padma variety should be discourag-

.. rap" ed in "Karif" and taken as a summer c . 

The Committee are surprised that in spite of 
th opinion of the leAR, the Corporation stUl 
h:'d that Padma variety is suitable for Kharif 

-----------------_. ~.-.--.-----,.-------
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in Bihar and there is nothing wrong in the sup~ 
ply of seeds of Bihar and West Bengal. The 
Committee are informed that the failure of this 
variety during 1969 was brought to the notice of 
the Corporation and this was communicated to 
all State Governments and NSC in June, 1970 
by which time the set'd had already been distri-
buted. The Committee fail to understand as to 
why the Ministry took six months for sending 
the intimation to the State GcJVernment and Cor~ 
poration instead of correcting the error imme-
diately after receipt of clarification from ICAR. 
The Committee feel that Govt./ICAR should have 
advised Seed Corporation in the matter without 
delay and observe that had this been done in 
time. the cultivators would have been cautioned 
in advance and they would not have gone in for 
cultivation of this variety. 

The Committee are infor'lned by the Corpora-
tion that "ICAR has apparently changed their 
recommendation subsequent1y". 

The Committee are also surprised that though 
according to the Corporation, the failure of the 

crop of Padma in the aforesaid States was due to 
various diseases, it was not possible to indicate 
the stage at which the matter came to their 
notice. It is regrettable that neither the Ministry 
nor the Corporation have assessed the extent of 
loss suffered by the cultivators on account of 
the damages to the paddy crops based on the 
Padma variety. 

While the Managing Director stated during 
evidence that the lapse was due to the Central 
Variety Release Committee's recommendation, 
the Ministry are of the opinion that the failure 
was due to the pest epidemic in 1969. 

The Committee recommend that an indepen-
dent enquiry associating therewith a representa-

.- .. _-------------_ .. _---_.-
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tive ea~h of the State Governments concerned 
should be conducted in the whole affairs with a 
view to pin point responsibility for the lapses at 
various stages and the Committee informed of 
the results. 

The Committee would also like to be inform-
ed of concrete remedial measures taken to obviate 
recurrence. 

The Committee rearet to note that though in 
the projection for the 4th Five Year Plan (1966-
67 to 1970-71) made by the Corporation in Decem-
ber, 1964, five to six farms were planned to be 
established during the plan period and three to 
four farms within the next two years, no new 
farm could be set up till February, 1970 except 
the two farms already established during the 
Third Plan and another small farm established 
in 1972, for production of high quality of seeds 
for vegetables. Instead the Corporation had been 
making USe of the contract growers for bulk of 
the production even under "their not very satis-
factory arrangement of getting it done". The 
Committee are informed that the difficulty in 
setting up state farms was that it was not easy 
to get land and if the land has already been 
used for productive purposes, it was costly. The 
Committee fail to understand as to why the Cor-
poration should not have coordinated their pro-
gramme with the SFCI and utilised the lands of 
the State farms instead of going to the contract 
growers with its attendant risks. 

The Committee note that the Corporatlon 
proposed to have four more farms of about 2,000 
acres each during the Fifth Plan for purposes or 
foundation seeds multiplication. The Government 
have however since considered the question or , ' establishing more farms and informed the Cor .. 
poration that the "provision for setting up or 
four farms included in the draft paper on Five 
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Year Plan proposal should be deleted" and NSC 
should avail themselves of tfte existine facilities 
in the farms of SFCI for prorluctioll of founda-
tion seeds. 

The Committee recommend that in the light 
of the decision taken the Government should 
issue iSuitable directions in this regard so that it 
should be possible for NSC to have greater coor-
dination with SFCI! and utilise their fanns to the 
maximum extent and the targets of production 
of quality seeds in the 5th plan are actually 
achieved. 

The Committee note that though the lease 
for the Hempur Farm expired in May, 1970, the 
lease deed has not so far been finalised and the 
matter was taken up with State Government in 
July, 1972. Similarly, in the case of Sainj Fa,rm 
which was set up in 1972, the lease agreement 
has not yet been finalised. The Committee fail 
to understand why such inordinate delays in re-
newal of lease agreement in the case of Hempur 
Fann and execution of the original lease agree-
ment in respect of Sainj Farm, should be there 
as it is appre~ended that absen:oe of lease agree-
ments is bound to create a cIimale of uncertainty 
which is not conducive to efficient functioning. 
The Committee recommend that this matter may 
be accorded the priority it deserves and lease 
agreements should be executed without further 
loss of time. The Committee desire that in future 
the undertaking should ensute that action for 
the agreements for lease of lands for new farms 
or for renewal of the existing leases is initiated 
well in advan('e so that the undertaking is not 
put to any difficulty in proceeding with the work. 

The Committee regret to note that even 
though the facts that the land for Yamunanagar 
farm was available only for a period of two years 
and that the land was reserved fot Railway 
Colony were k~own to the Corporation, the Cor-
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poration selected the land for establishment of 
this farm. Even after selection the Committee 
find that the Corporation could ~ot use the farm 
for growing seeds of potatoes for which it was 
intended, as most of the area was low lying with 
the result that the Corpo,ration suffered a loss of 
Rs. 46,477/-. As admitted by the Ministry tbe 
entire proposal of taking land for a period of two 
years was inadvisable. The Committee are not 
happy about the unwise action on the part of the 
Corporation in having taken up this unsuitable 
land without going into the economics of the 
short term lease which resulted in a loss of 
Rs. 46,477. The Committee would like that tht: 
entire matter may be investigated and respohSi-
bility for selection of an unsuitable land by the 
COI'pOration fixed. 

3.34 The Committee note that the Corporation 
had oc: upied 746 acres of land in the first instan-
ce in the south block of HempuT (UP) in 1964 
after due inspection; but later after some work 
was done on its development and it was culti-
vated for two seasons, the Corporation found that 
there was drainage problem and gave up that 
farm in exchange for another farm of 1008 acres 
in the north block. The Committee cannot but 
conclude that the inspection made befote oc,:uPY-
ing the farm in the south block was perfunctorY 
as otherwise the problem in the area would have 
been detected before occupation of the farm and 
much of the expenditure on its development 
would have been avoided. The Commi~tee, there-
fore, recommend that this matter should be 
thoroughly investigated and responsibility for 
the lapses fixed. -The Committee hope that such 
mistakes will not recur in future and the Corpo-
ration will ensure that farms or lands, induding 
those which might be offered by SFCI, will be 
selected with due care and after thorough ins-
pection so that scarce resources and preetous 



199 

1 2 3 
------ . __ ._._-_._.-... -.... --. -------. - -.- _._----_._-

27 3.35 

time are not wasted on land not suitable for seed 
production. 

The Committee find that though an area of 
940 acres out of a total area of 1008 acres of land 
in the Hempur farm (UP) are cultivable, not 
more than 767 acres have been brought under 
cultivation by the Corporation in any season for 
the production of seeds. Th~ Committee were 
informed that the Corporation would be bringing 
915 acres under cultivation in the year 1974-75. 

Similarly out of 500 acres of land at Nand!-
kotkur Farm 416 acres are available for cultiva-
tor. Not more than 341 acres were, however, 
actually brought' under cultivation till 1973-74. 
The Committee were informed that the entire 
cultivable area was however, brought under 
cultivation during the current year. In the Sainj 
filrm only 11.5 acres out of a total area of 25 
acre!! have been brought under cultivation. 

The Committee note with regret that while on 
the one hand the Corporation has been complain-
ing of lack of adequate land for seed cultivation, 
on the other hand, it has not been able to make 
full use Of the entire cultivable area already 
available in its own farms till last year. 

The Committee were informed that land level-
ling for 160 acres in HempuJ; and 40 acres in 
Nandikotkur still remained to be completed and 
a project has been prepared for developing Hem-
pur as a model farm. 

The Committee recommend that the Corpo-
ration should lose no time to determine the areas 
which can be developed and take immediate 
steps to bring under cultivation all the cultivable 
area of the farms without any further delay in 
the interest of developing and making available 
foundation/certified seeds in time. ---_.--------_._-_ .. _--_.--
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The Committee note that there has been 
fluctuations in the production of seeds at the 
farms of the NSC which are stated to be due to 
"vagaries of weather and a variety of other rea-
sons including lack of irrigation facilities and 
proper drainage system, late arrival of breeder 
seeds, incidence of pests and diseases." The Com-
mittee feel since the exchange of originally selec-
ted farm in the South Block Of Hempur (UP) 
with the farm in North Block in· 1965, there 
should have been no problem of drainage system 
in the NSC farms and this reason for shortfall 
should not have been advanced now. The Com-
mittee cannot but express dismay over the fact 
that NSC haS not been able to procure breeders 
in time for its foundation seeds programme. The 
lack of irrigation and incidence of pests/diseases 
are not matters of which if efforts were made 
tn time should be beyond the ingenuity anc! re-
sources of NSC which has developed expertise 
through the years. 

The Committee are of the opinion that the 
factors hampering production Of seeds at NSC 
forms should be critically analysed and suitable 
remedial action taken in time so as npt to effect 
the production of seeds adversely. The Commit-
tee would like 1'0 be informed of action t,aken 
and the progress made in the matter. 

Although the Seed Review Team appointed 
by Government in 1966 observed that. in order to 
reduce the risks of leakage of foundation seeds in 
an unauthorised manner foundation seeds should 
be actually produced in farms owned by Govern-
ment or quasi-Government agencies the Commit-
tee find that the production of foundation seeds 
at the farms of the NSC as compared to the pro-
duction at the farms of other agencies has come 
down from 99·3 per cent in 1964-65 to 15.10 per 
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cent in 1973-74, thus indicating that a major por-
tion of the total quantity of foundation seeds pro-
duced by Corporation during 1966-67 to 1973-74 
was arranged through outside agsncies. 

The Committee are surprised to note that in 
spite of this shortage in production in NSC farms, 
the Government had neither conducted any spe-
cial examination to find out the reasons for the 
shortfall in production at the NSC farms nor have 
they made any comparative study of production 
trends and economics of production of foundation 
seeds at the farms of the Corporation vis-a-vis the 
production on the farms of the Central or State 
Governments or Agricultural Universities. 

The Committee were informed that recently 
a decision was taken to utilise the facilities of 
land available in the farms under SFCI for organ-
ising foundation seed programmes and a begin-
ning has been made in this direction in Rabi 1974-
75. The Corporation had also organised founda-
tion seed production in the farms of U.P. Agri-
cultural University. 

The Committee would like that, as suggested 
by the National Commission on Agriculture, the 
NSC should become a major agency far the pro-
duction and distribution of foundation seeds of 
all India importance and should play an overall 
leading role in developing seed industry as a 
whole in the country. The Committee recom-
mend that. in order to maintain high quality in 
foundation seeds, the Corporation should utilise 
fts own farms and under its own super-
vision the farms of the State Farms Cor-
poration of India and those of Agricultural 
universities and State Departments of Agricul-
ture more and more for the production of founda-
tion seeds and eliminate organising production of 

----- -_._-- -----------
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foundation seeds through the agency of private 
producers. 

The Committee would also like the Govern-
ment to keep a regular watch on the production 
trends at the farms of the Corporation and take 
timely measures to arrest any decline in the pro-
duction I.>f seeds at the Corporation's farms as 
soon as it comes to their notice. 

The Committee also recommend that the Gov-
ernment should undertake a comparative study 
of the production trends and ecooomics of pro-
duction of foundation seeds at the farms of the 
Corporation and those of other Government and 
Quasi-Government agencies at the Centre and in 
the States with a view to improve cultivation and 
production of foundation seeds at economic cost. 

The Committee regret to note that though the 
Working Group appointed by the Government 
of India in July, 1963 for the formulation of the 
Fourth Five Year Plan proposals on improved 
seeds estimated that about 10.000 acres of land 
would be required for the production of founda-
tion seed. the acreage actually utilised was very 
much less and ranged between 2518 acres in 
1969-70 to 7536 acres in 1973-74. The Committee 
were informed that no specific targets were laid 
down by Government for seed production pro-
grammes in the plans much less for the area 
Wlder seed production and there was only a sys-
tem of review of assessing the seed requirements 
and seed productiton programmes in advance 
twice in a year and an effort was made to cast 
specific responsibilities on the various seed pro-
ducers. 

The Committee also understand that no record 
had been pI":>duced to Audit to indicate produc-
tion of seeds arranged by the C"rp'JTation sepa-
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rately from the Central Farms, Agricl1lture Uni-
versities and private growers. The Committee 
fail to appreciate how in absence of specific tar-
gets and records to indicate production of seeds, 
it is possible for the Corporation to assess the 
specific responsibility cast on the various seed. 
producing agencies and work out the extent to 
which facilities availabJe with the farmers had 
actually been utilised. The Committee were in-
formed that in order to secure coordination bet-
ween the activities of the two public sector en-
terprises, SFCI and NSC, in the matter of seed 
production, Government have set up a coordinat-
ling Committee under the Chairmanship of the 
Secretary, Department of Agriculture and it is 
the intention that larger programmes would be 
organised in the farms of SFCI. The Committee 
were also informed that Government of India 
'have. after considering the recommendations of 
'~he Seed Review Team and the Natkmal Com-
mission on Agriculture decided to set up a high 
'level Coordination Committee under the Chair-
mansbip of Director General, ICAR to ensure that 
the feed production programmes are organised 
'on a sound footing so that it may be possible to 
ensure quality seeds being available to the farm-
oers· 

The Comm3.ttee hope that with the assistance 
of htese Committees it should be possible to effect 
greater coordination between the SFCI and NSC 
in the production of foundation seed and stream-
line the production of breeder/nucleus fuundation 
seeds of different crops and to ensure quality 
seeds being made available to the farmers In 
time. 

The Committee note that the Corporation dur-
ing 1972-73 multiplied and distributed 40,000 
plants of root stocks of a new variety of rOSe and 

.... 
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also supplied 500 budded plants of export · .. arie-
ties to various rose growers on the recommenda-
tion of the State Trading Corporation and I.A.R.I. 
It was stated that being a small programme re-
quiring an investment of Rs. 8000/-, it was not 
placed before the Board of Directors for furmal 
approval but was approved by the Production 
sub-Committee of the Board. 

Even though the rose production was stated tot 
be well within the objectives of the Corporationr 
the Committee feel that, as agreed by the Secr~
tary of the Ministry during evidence II •••• produc--
tion of planting material for high quality roses: 
could never have been a priority item for a seed 
producing organisation, set up by the Agriculture-
Ministry." The Committee recommend that the: 
Corporation should concentrate more on the main, 
objective of development and multiplication of 
quality seeds and meet the demands of quality 
seeds in the country rather than diSSipate its 
energy on such programmes as rose production. 

The Committee note that the Corporation is 
certifying not only the seeds produced by-
the producers who market their own pro-
duce but al~o the seeds produced by it at its ow~ 
farms as well as the seeds produced by its con-
tract-growers. The Committee also note that the> 
Seeds Review Team appointed in 1966 had ex--
pressed in 1968 that "the- first requisite for a certi-
fication agency is that it should be independent 
from the agency producing or selling the seeds on 
the one hand and from the agency enforcing- the· 
Seed Act on the other." The Team also recom--
mend that the Certification Agency should be set 
up as Boards constituted in different States con-
sisting of representatives of seed growers, seed' 
trade. scientists. farmers etc; Although these re-
commendations of 8eecl Review Team had been 
accepted by GOvernmen~~~ far back as 1969, t1l8' 
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Committee regret to note that no effective steps 
have so far been taken to set up an independent 
certification agency and the NSC which is a pro-
ducer and seller of seeds is still continuing as a 
certifying agency. The Secretary of the Ministry 
has admitted during evidence that "NSC itself Is 
one of the major seed producers and the certify-
ing agency, at least in theory, ought to be a neu-
tral body which should not be suspected of hav-
ing any bias either towards the seed producer or 
against the seed producer .... " 

The Committee recommend that it is time that 
Government should consider setting up an inde-
pendent agency for certification of the Seeds pro-
1uced by NSC so that certification by such an 
independent agency may inspire confidence in the 
minds of farmers about the genetic purity. pres-
cribed standard of germination etc. which are 
expect,ed of the certified seeds of the NSC. 

The Committee regret to note that. though the 
Government of India had advised the State 
Government as early as in January. 1970 to 
initiate action to set up independent certification 
agencies in their States, except Maharashtra, Gu-
jarat, Andhra Pradesh. Karnataka, Kerala, West 
Bengal and Tamil Nadu who had set up their 
own certifying agencies, the others have nominat-
ed NSC as certification agency and thus NSC is 
filling the gap in those Statf~s for the purpose. 

The Committee were informed that enforce-
ment of provisions of Seed Act have not pro-
gressed much because of non-establishment of 
separate seed law enforcement machinery in the 
States. It was expected that with the assistance 
now envisaged in the 5th Plan. the State Govern-
ments would be establishing separate Seed Act 
machinery and take effective steps for implemen-
tation of the provisions of the Seed Act. The 
---------•... -
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Committee urge that Ministry should pursue this. 
matter in all earnestness with the State Govern-
ments and ensure that the provisions of the Seed 
Act are enforced both in letter and spirit and 
the State Government establish their own certi-
ficatkn agencies whele even not done without 
any delay. 

The Committee also regret to note that al-
though the Seed Act was amended as early as 
1972 to provide for the establishment of Central 
Certification Board, such a Board has not been-
established even after 3 years. The Committee-
are informed that such a Board could be effec-
tive only after establishment of agencies for seeds 
certification in the various States on the pattern 
recommended by the Seeds Review Team. The-
Committee are not able to accept the reasons for 
non-estz"blishment of such a Board when already 
six States have established their own certification' 
agencies. The Committee, therefore, recommend-
that the Ministry should take immediate steps for 
the implementation of the Seed Act and set Up' 
Central Seeds Certification Board as envisaged 
therein in order to coordinate functioning of the 
agencies established by the State Governments, 
and to ensure uniformity in the matter Of certi-
fication. 

4.31 The Committee note that certification serviceS' 
are rendered by the National Seeds Corpora-
tion on payment of prescribed inspection 
fees. For this purpose, the Corporation had fixed 
a rate of Rs. 10 per acre as inspection fee in 196:t-
for the hybrid varieties of maize. bajra and sor-
ghum. This rate was revised in May, 1966 to-
Rs. 25/- per acre. 'The Committee regret to point 
out that although t.he profit-loss accounts in res-
pect of certification services for 1963-64 indicated: 
a loss of Rs. 38,824 the Corporation decided to 
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continue to do the certification work even at a 
loss on the consideration that it was a pronlotion-
al activity and such loss should be made up by 
profits on other oommercial operations. 

The Committee also note that as a result of 
an exercise done by NSC in 1970 the actual ex· 
penditure per acre was found much more than 
the inspection fee recovered resulting in an 
under-recovery of about Rs. 23 lakhs during 1964-
65 to 1968·69. Although the inspection fee was 
revised w.e.f. 1st January. 1970, even the revised 
rates were more than the actual expenditure 
particularly in the case of vegetables, where the 
actual expenditure was more than five times the 
inspection fee recovered. 

The Committee do not share the view of the 
Corporation/Ministry that the certification work 
is a promotional activity and the loss on this ac· 
count should be made up by profits on other com· 
mercia I operations. The Committee feel that such 
a course will only indirectly burden the consum-
ers at the cost of the exchequer. 

The Committee need, therefore, hardly em-
phasise the necessity for a proper accounting and 
review of the expenses on certification with a 
view to identify areas where expenditure has 
been particularly very high. The Committee re· 
commend that for this purpose it is essential that 
Corporation should maintain separate accounts of 
certification expenditure and Corporation/Gov-
ernment should critically analyse the reasons for 
the wide variations of the actual expenditure per 
acre of inspection and the fee recovered therefor, 
with a view to effecting economy in the expendi· 
ture. 

The Committee al~ recommend that Govern-
ment should fix standard norms for inspection 
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and certification after exarmnlng the financial 
implications thereof and keeping in view the cost 
of ataJf employed and overheads. 

The Committee note that the Corporation had 
been running 31 processing units located at vari-
ous States in the country to process the seeds 
scientifically before certification. The Commit-
tee also note that out of 28 plants, 11 processing 
units had suffered loss of Rs. 1.61 lakhs during 
1970-71 and out of 29 units, 10 processing units 
had suffered a loss of Rs· 0.82 lakhs during 1971-
72. The Committee are informed that from 1972-
73 when the Corporation switched over to the 
new system of procurement prices the working 
results of the individual units were not main-
tained as the Corporation did not contemplate 
any income from these units and the cost of pro-
cessing was borne by the Corporation as a part of 
its overheads and not recovered from th~ grow-
ers. 

The Committee feel that even if the cost of 
processing was not to be recovered from the 
growers and it was to be borne by the Corpora-
tion as part of its over-heads, the Corporation 
should not have dispensed with the practice of 
maintaining working results of individual pro-
cessing units as information about the working 
results was the only tool available with the 
Management to assess the financial viability of 
these units and to exercise proper control over 
them. The Committee, therefore, recommend that 
the Corporation should arrange to reintroduce the 
system of maintaining the proforma accounts for 
assessing working results in respect of individual 
units. 
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The Committee note that during Kharif 
1967-68, the State Government of Rajasthan 
took up the seed programme hybrid bajra in 
Sriganganagar district (Rajasthan) through con-
tract growers and the Corporation was then act-
ing as a certification agency. At the time of cer-
tification, a quantity of 368 quintals produced by 
16 contract growers was rejected by the Corpora-
tion on the ground of low germination percent-
age. On a representation made by the growers in 
which they had claimed a compensation of Rs. 2.21 
lakhs alleging that the lower germination was due 
to the carelessness of the Corporation's staff, since 
according to them the seed had the prescribed 
germination at the time of its delivery at the Cor-
poration's processing unit, the matter was consi-
dered by a Sub-Committee of the Board of Direc-
tors. 

The Committee are surprised t.o note that 
though the report of the Sub-Committee was con-
sidered by the Board of Directors on 16th of 
November, 1970 and the decision of the Board 
was sent to Government, in December, 1970 they 
had not communicated their views on the ground 
that the views of the Board did not require any 
confirmation through Government orders al-
though the matter was one which concerned a 
State Government and was important enough 
involving payment of considerable amount of 
compensation to the growers. The Committee 
feel that in such cases the Governm~nt should 
have acted with promptitude and C'Ommunicated 
their decision to the Corporation in time by clear-
ly defining the responsibility of the Corporation 
vis-a-vis that of the State Government/producers. 

The Committee note that the 5th Plan 
scheme includes provision for building up of 
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reserve stock of seeds to be drawn upon in the 
event of natural calamities, such reserve stock.i 
are being maintained both at the State level and 
the Central level. Accordingly, an amount of 
Rs. 3 crores has been provided in the 5th Five 
Year Plan for the reserve to be maintained by 
the Seeds Corporation. The Committee were in-
formed that it is now proposed to keep a reserve 
stock of 579 tonnes of foundation seeds and 7800 
tonnes of certified seeds of main crops like 
maize, sorghum, bajra, wheat and paddy, that 
special de-~umidfied and sophisticated ·.;torage 
godowns would be out up at suitable locations 
for the maintenance of these reserve stocks, and 
there is a proposal to create adequate processing 
facilities at approppriate places. The total out-
lay for this purpOse has been intimated by the 
Corporation at Rs. 6.5 crores. 

The Committee also note that the Seed 
Review Team appointed by Government in 1966 
had pointed out the inadequacy of the storage 
arrangements for seed'S and recommended that 
sound practices should be followed in storage of 
seeds to avoid mix up of lots etc. The Commit-
tee regret to point out that in spite of these 
recommendations the Corporation has so far been 
able to have their own godowns for storing only 
27 to 31 per cent of the total seeds handled by 
them and for about 42 to 66 per cent of the 
seeds, the Corporation has been using hired 
godowns owned by private parties incurring an 
expenditure of over 11 lakhs of rupees from 
1967-68 to 1972-73, and very insignificant per-
centage only is being stored in the Central and 
State warehousing godowns. The Committee also 
note that out of the seeds stored in the godoWDS 
hired from private parties, seeds worth more 
than Rs. 15 lakhs have been declared condemn-
ed partly due to long but not ideal storage. It 
has, however, been admitted by the Managing 
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Director during evidence that" .... It might have' 
happened on account of bad storage also." The 
Committee are surpri&ed to find that inspite of 
recommendations of the Seed Review Team and 
the inadequate arranegments for storage, Gov-
ernment have not received any report either 
about the inadequacy of the arrangements or 
their vulnerability to losses. 

The Committee note that out of six godowns. 
originally approved, only 3 godowns have been 
constructed and the construction of remaining 
three has not been implemented. The Commit-
tee w~re informed that the Corporation would 
be constructing its own storage godown5 at 
important centres where permanent processing 
p~ants were also available. The Committee re-
commend that in view of the decisions now 
taken that the National Seeds Corporation 
should maintain re'6erve stock of seeds at the 
Central level as envisaged in the 5th plan, the 
corporation should make an immediate assess-
ment of the total requirement of storage capacity 
necessary and take immediate steps to develop 
the facilities keeping in view the recommenda-
tions of the Seed Review Team and ensure tha t 
such arrangements are on scientific lines secured 
against la5ses from rats, insects, pilferage etc. 

The' Committee understand that no separate-
records had been kept by the Corporation of 
the losses in terms of quantity and value of seeds 
or foodgrains of various categories during the-
period 1970-71 to 1972-73 on account of eating 
aWAV by Tats, insects and pilferage. The Com-
mittee would like that apart from makin~ ade-
Quate and satisfactor: !'torallte arrangements, it 
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should be ensured that Corporation maintains 
suitable records to indicate such losses so that 
this can be analysed and suitable remedial action 

. taken in time. 

7.23 The Committee note that the Corporation 
had condemned seeds worth Rs. 16.16 lakhs in 
1969-70, Rs. 16.93 lakhs in 1970-71, Rs. 70.37 lakhs 
in 1971-72 and Rs. 8.47 lakhs in 1972-73. The 
highest percentage of condemnation was 15 per 
cent in 1971-72. The Committee are informed 
that the condemnation of seeds was not taken 
up till 1968-69 and most of seed was procured 
in 1967-68. The high percentage of condemna-
tion in 1971-72 was due to the Corporation taking 
up the production programme of foundation and 
certified ·.;eeds from 1966-67 onwards without a 
correct assessment of the requirements of such 
seeds and without any ftrm commitment from 
the State Governments which resulted in the 
poor offtake by the State Governments. 

The Committee are also informed that the 
targets were fixed on the basis of Board's deci-
sion in February, 1967 which in turn was based 
,on the requirements worked out in consulta'tion 
with the Ministry. The Committee find that 
there was an accumulation of 15304 quintals of 
foundation seeds valued at Rs. 69.29 lakhs as on 
31st December, 1969. At the instance of the 
Board of Directors, the inventory was examined 
and after taking into account the expected utili-
sation upto 1972:'73, it was decided that 10985 
qUintals valued at Rs. 51.14 lakhs were surplus 
and should be dfsposeacif. The Committee note 
that this recommendation was based on the con-
sideration that it wouTB not be safe to preserve 
these stocks beyond three years even if best 
storage conditions were available. ---- ----------------- ---, 
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The Committee, however, find that, ac"cord-
ing to the Ministry, the Corporation did not have 
precise knowledge regarding how long can the 
seed be stored, although according to them the 
seed can be stored for 3 years; if they are kept 
in controlled conditions of temperature and 
humidity. It was also stated that tests conduct-
ed by the Corporation indicated that the original 
estimates regarding the viability peried of three 
years was not ·completely' correct. In this con-
nection the Secretary of the Ministry stated 
during evidence that "whether the seeds are still 
viable after three, five or six years would be a 
question of fact to be revealed by actual· tesu: 
performed on the seeds, which are done by the 
Quality Control wing of the N.S.C. The con-
demnation is not on the basis of how long tn. 
see-:i has been stored, but on the basis of actual 
te5ts performed on the specific seeds." The 
Committee are not sure whether any . expert 
opinion was obtained about the period of viability 
or actual tests were conducted before a decision 
to condemn the seeds was taken. 

The Committee would like that this matter 
may be investigated and the Committee inform-
ed. The Committee also suggest that expert 
opinion on the que3tion of viability period for 
seeds should be obtained from the Agricultural 
Universities, Research Institutions, I.C.A.R. etc. 
to avoid deterioration of seeds due to storage 
beyond the viability period. 

The Committee were also informed that" 
most of the seeds were taken from the contract 
growers. The Committee are not sure whether' 
when procuring seeds from the contract growers, 
they were subject to stict quality control. The-
Committee are of the opinion that had quality' 
control measures 6een adopted by the Corpora-

------ ... - -------- -----------



1 

-47 

2 

214 

-----_._.----_. 
3 

----...... -_.-_ .. _-------
tion even at the time of procurement of seeds, 
the Corporation would not have been faced with 
this huge condemnation. 

7.26 The Committee also find that the loss incur-

7.27 

red by the Corporation in the sale of condemn-
ed seed was to the extent of 70 to 85 per cent of 
the price. The Committee are informed that on 
the basis of realisable value, the loss amounted 
to more than Rs. 91 lakhs till the end of 1972-73. 
Inspite of this the Committee are surprised that 
Govarnment have not considered this as a signi-
ficant loss and seem to be complacent that they 
had already analysed the causes of the seed being 
declared unfit and condemnation was done by 
a Condemnation Committee. The Committee re-
commend that the entire matter including the 
deal with contract growers and procedure of 
condemnation should be thoroughly investigated 
with a view to pinpoint the shortcomings at the 
several stages and fix responsibility for the 
lapses. The Committee would like to be inform-
ed of the action taken in this matter. 

The Committee are given to understand that 
the Corporation has streamlined the assessment 
methods in respect of seed requirements for 
production programme and taken steps to 
tighten the quality control measures in the 
growth of seeds, proper storage of seeds in ideal 
conditions and their careful transportation. The 
Committee recommend that Ministry /Corpora-
tion should learn a lesson from their past exper-
ience and ensure that these measures are strictly 
adhered to so that the farmers are assured of 
seeds of genetic purity and the Corporation is 
not put to the necessity of resorting to such 
large scale condemnation. 

7.28 The Committee also recommend that the 
Management should conduct a detailed review 
of performance of the Corporation in regard to 
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production/procurement of seeds once every 
quarter with a view to safeguard against avoid-
able accumulation/condemnation of seeds. Such 
performance reports should also be reviewed by 
the Ministry once in six months. 

The Committee are informed that the con-

demned seeds are disposed of by auction and 
one of the conditions of disposal was that it 
should be used only for non-edible purposes al-
though they may be used as animal-feed after 
thorough washing. Vegetable seeds were stated 
to be destroyed in order to avoid their resale. 

The Committee have every reason to believe 
that the certified seeOs which have been con-
demned or are unfit for human consumption or 
even for consumption by cattle, can find way in 
the market and are likely to do so in actual 
practice. As such condemned seeds may involve 
danger to human lives. The Committee suggest 
that Government/Corporation should examine 
whether seed; categorised as unfit for human 
consumption should not be destroyed under the 
supervision of competent authorities. 

The Corporation may, however, utilise such 
goods for preparation of starch under its direct 
supervision. 

The Committee not that no Standard Cost 
has been fixed in respect of farms produce al-
though the Corporation stated that price of both 
foundation and certified seeds were reviewed 
periodically and efforts were made to reduce the 
cost of production and also to keep the selling 
and distribution expenses to the minimum. The 
Secretary, Department of Agriculture, however, 
admitted during evidence that "the price charg-
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ed by the NSC are at present almost the highest 
in the country or equal to the highest .... " 

The Committee regret to note that, in spite 
of this, the Ministry had not so far examined 
in detail the Pricing structure adopted by the 
Corporation in respect of foundation and certi-
fied seeds and the Corporation themselves arriv-
ed at a decision about the Pricing Policy. The 
Committee were informed that the Ministry have 
undertaken review of the costing of the different 
operations of N.S.C. The Secretary of the Min-
istry also stated during evidence that "the 
Pricing Policy of organisations like N.S.C. would 
certainly need to be reviewed not only now but 
more or less continuously and quite frequently." 
The Committee recommend that the Ministry 
should complete their review of the pricing 
after going into all the elements of cost to effect 
suitable economies to keep the costs as low as 
possible and decide of the priCing policy to be 
adopted in respect of foundation and certified 
seed·s of NSC so that seeds may be available to. 
the farmers at mo.st eco.no.mic prices. 

The Committee also. recommend that as 
admitted by the Secretary of the Ministry, Go.V-
ernment sho.uld ensure that the Pricing Policy of 
the organisations like N.S.C. should be kept 
under co.ntinuo.us review so as to have a check 
on the Prices charged from the farmers. 

The Committee suggest that Government 
should consider the feasibility of stamping the 
Prices of seeds on the bags so that the consumer 
may be in a position to pay the right price for 
the seeds. 

The Committee regret to no.te that there has 
been con-sistant shortfall in the sale of founda-
tion seeds right from 1966-67 to. 1972-73. Against 
targets fo.r sale of foundation seeds of Rs. 191.79 
lakhs in 1966-67, Rs. 104.71 lakhs in 1967-68 and 
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Rs. 110.25 lakhs in 1968-69, the actual salel were 
only Rs. 37 lakhs, Rs. 49 lakhs and Ra. 67 l.akha 
respectively. The shorttall has been maximWD 
in 1966-67 (80.5 per cent). The Committee are 
informed· that the sale of foundation seed had 
a direct relation with the production programme. 
Moreover for 1967-68 there was a slump in aeed 
industry ar.d large stock of certified seeds were 
lying undisposed with the various parties in-
cluding NSC. The Committee have already 
given their comments in regard to unrealistic 
fixation of targets and excess production of &eeda 
of different varieti~ without finn commitment 
during the period f966-67 to 1968-69 ar.d their 
poor off-take in that period. The Committee are 
~ur~rised that in spite of the shortfall in ulee, 
the Ministry had not made 'any detaUed anal,. 
in thb regard. 

The Committee a1so note that there had been 
a shortfall of 56.5 per cent, 22.7 per cent, G9.2 per 
cent and 50.9 per cent during 1966-67 to 1969-70 
and in the actual sales of certified seeds compar-
ed fD the targets fixed for these years. While 
the targets were Rs. 291 lakhs, 287 lakh$, Rs. ~ 
lakhs and Rs. 515 lakhs respectively, the actual 
sales had been Rs. 126.72,Rs. 222.19 lakhs and 
Rs. 105.69 lakhs and Rs. 252.78 lakhs respeetive-
ly. 

In the Chapter on 'Production of Seeds' the 
C:mlmittee have already given their recommen-
dations in regard to prcduetion of certified seeds 
during 1965-67 to 1969-70. While the Corpora-
thn de::-ided to take up production of certifted 
seeds to the extent of 5 to 15 per cent Of the 
total requirements the production for exceeded 
the targets in certain varieties and were very 
much less than the requirements in other varie-
ties. 

The Committee would like that Govf!mJDentl 
Corporation should critically examine the reaIOns 

---------- ---------
511 1&-18 
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for the shortfalls in sales and take steps to fix 
the targets on a realistic manner based on firm 
commitments from the consumers. 

9.15 The Committee are informed that during 
1966-67 and 1967-68 the Corporation could dis-
pose of the available stock of certified seeds and 
sh-:>rtfall was due to non-availability of stocks, 
The Committee are perplexed as to while on one 
side there had been exce',S production, on the 
other hand there had been poor sales. The Com-
mittee are surprised that the Corporation did not 
have information regarding the total sales of 
foundation and certified seeds in the country. In 

. the absence of this information the Committee 
are not sure as to how the Corporation made 
its sale programme and fixe:l the targets. 

9.16 The O.)mmittee also note that there has been 

9.17 

a sudden reduction in the targetted figures of sale 
of foundation seeds during 1970-71 to 1972-73. 
Even compared to these reduced targets, the ac-
tual sales have been less. 

The Committee are unable 110 understand the 
rationale behind the fixation of sale targets dur-
ing 1970-71 to 1972-73. The Committee recom-
mend that Government/Corporation should re-
view the procedure for fixing the targets of sales 
and ensure that these are consistent with the de-
mand for the seeds. 

The Committee note that one of the impedi-
ments experienced by NSC was the restriction 
placed on inter-district and inter-state movement 
of seeds. The Committee were informed that as 
a. result of Inter-Zonal Wheat and Wheat Products 
Movem::!nt Control Order, 1973, there was diffi-
culty in the movement of raw seeds to the proces-
sing plants and on' account of it movement of cer-
tified seeds of wheat wa~ riot possible. While the 

II t ~ " 
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Committee recognise the difficulties in the move-
ment of wheat seeds on account of restrictions 
imposed by Government they do not see any rea-
son why there should be any difficulty in the 
movement of other seeds and making them avail-
able to the growers in time. 

The Committee understand that Government 
of India have recently in June, 1974 issued in-
structions to the State Governments for liberally 
permitting the movement of raw seeds from 
across the boundaries and if there are specific 
problems. the matter could and should have been 
taken up with the State Authorities with a view 
to resolve conclusively all such impediments. 

The Committee hope that the instructions 
issued by the Government of India in June, 1974 
would be followed up at State level so that the 
Corporation may be able to transport the raw 
seeds to the Plants and make available the certi-
fied seeds without any difficulty. 

9.35 The Committee note that while the turnover 
has increased from Rs. 196 lakhs in 1968-69 tOi 
Rs. 682 lakhs in 1972-73 i.e., by about 31 times, 
the distribution cost has increased from Rs. 8.42 
lakhs in 1968-69 to Rs. 70.91 lakhs in 1972-73, an 
increase of more than 8 times. The Committee 
find that the dealers' commission has increased 
from less than 1 per cent in 1968-69 to 6 per cent 
in 1970-71 and it has come down to 5 per cent in 
1972-73. The Oommittee recommend that Gov-
ernment/Corporation should critically examine 
the variations in percentage of dealers' commis-
Sion to see as·· to how far they are reasonable. 

The Committee alsO find that the value of 
·seeds sold per rupee of administrative OO8t im-
proved during 1969-70 to 1972-73. The Commit-
tee were informed that the arrangements of mar-
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keting are constantly under review and the net-
work of dealers is continuously being expanded 
so that the seeds are made available to the farm.-
ers in time and at desired places. and that the 
ratio of administrative cost to sales would im-
prove only after the tum over increase sizeably. 
The Committee would like that the marketing and 
distribution system should be so streamlined and 
strengthened as to not only ensure reduction in 
the cost of distribution and administrative over-
heads but to make the cultivators have easy ac-
cess to the sales points so that the seeds are avail-
able to them in time at the desired sale points, 
e:;pecially in the backward regions of the country. 

The Corporation should also ensure the regu-
lar supply of seeds especially of new proven 
varieties to the farmers in time and at reasonable 
prices, and leave no scope for any complaint about 
black marketing. 

The Committee regret to note that in spite of 
its existence for ov~ 10 years the Corporation 
had n:>t till March, 1973 taken steps to form a 
Research and Development Division to undertake 
research on applied aspects of seeds technology 
and it has been depending only on ICAR for the 
basic material. The Committee, find that only in 
March, 1973 the Corporation had taken a decision 
to set up a Research and Development and Qua-
lity Control Division and set apart a sum of RI. 20 
lakhs out of its own resources for the purpose. 
The Committee also note that the quality of 
breeder seeds is not of desired level due to lack of 
adequate facilities with the breeder institutions 
and the leAR has already taken steps for the 
betterment of facilities. Since good breeder seeds 
are the n:08t important factor in sound seed pro-
duction programme and such breeder seeds are 
the responsibility of the- Agricultural Research __ .;,-.",-;.o....; __ '""-~ ___ ~ _______ _ 
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InstltuteslUniversities. the Committee would like 
that the Research Division of the Corporatioll 
should have a close liaison with leAR and other 
Agricultural Universities in the country in deve-
loping quality seeds of good standard and also 
new varieties of the quality seeds in the interest 
of the overall food production in the country. 

The Committee find from the Annual Report, 
(1~73) that the Corporation has so far been 
largely relying on the technology developed in 
advance oountries and some of which are inap-
propriate for our country. 

10.9 The Committee would also like that the Cor-
poration should lose no time in developing tech-
nology for processing equipments etc. suited to 
Indian conditions 9:) as to obviate the necessity 
of depending on foreign countries for such equip-
mente. 

11.B The Committee note that the profit of the 
Corporation has increased from Rs. 0.26 lakhs in 
1969-70 to Rs. 0;91 lakhs in 1971-72 and Rs. 84.28 
in 1972-73 and Rs 116.381 lakhs in 1973-74. It has 
been stated that the above profits are after deduc-
ting the loss of 9.91 lakhs on acoount of accumu-
lation of the stocks of Hybrid of foundation seeds 
during 1~70. Rs. 10.21 lakhs during 1970-71 
and Rs. 55.341akhs in 1971-72. During 1972-73 the 
value of condemned foundation seeds to be writ-
ten off from the acct.:lUnts is stated to be Rs. 8.53 
lakhs and the value of certified seeds to be writ-
ten oft' as Rs. 4.77 lakhs. The Committee have 
given detailed recommendation elsewhere in this 
report about the writin~ off of large amount on 
account of hybrid seeds. The;> Committee were 
infurmed that the role of NSC wa~ more 1 he deve-
lopmental nature and less of commercial. The 
Committee regret that no separate accounts were 

.. ---",----_._ ..... _----------_._---------
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beine maintained 00 assess the overall profitabi-
lity of the Corporation between commercial and 
promotional activities nor was any analysis of the 
profitability made to find oU,t the impact of the 
rate variance and the volume variance. In the 
absence of the operating results for commercial 
and developmental activities being worked out 
separately and in the absence of analysis IOf pro-
fits to determine the impact of rate and volume-
variance, the Committee are not sure as to how 
far the sudden rise in the profits of Corporation 
during 1972-73 and 1973-74 reflected the efficiency 
in conducting the operations of the Corpotation. 
The Committee therefore recommend that the 
working results of the promotional and commer-
cial activities be maintained separately to identify 
areas where economics could be effected so that 
suitable remedial measures be taken in time by 
the Corporation. Again profttability analysis 
should be carried out to find out the impact ef 
rate and volume variance. 

The Committee aIIV' regret to observe that 
though the accounts of the Corporation had been 
decentralised, no proforma accounts as such are· 
maintained to ascertain the working results of the· 
regional offices. The Committee were informed. 
that the performance of the regional offices was 
reviewed by an analysis of sale and production, 
achievements. The Committee would, however, 
like that in the interest of ascertaining the true-
financial results of the working of the regional 
offices, it is essential that proforma acoounts of 
these offices are maintained so as to enable the 
Corporation to pinpoint the areas of weakness. 
and effect economics where necessary. 

11.14 The Committee regret to note that the Cor-
poration had not introduced any costing system 
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tilll97z..73on the plea that development of a de-
tailed costing system for their farms would not 
be of any use due to uncertain conditions in agri-
cultural production. It was only in December, 
1972 and April, 1973 that the OJrporation issued 
instructions to their Hempur and Nandikokthur 
farms to maintain proper cost accounts. The 
Committee were informed that the operations of 
the farms were judged on the basis of the pro-
forma Farm Accounts maintained by the Corpo-
ration. 

The Committee would, like the Corporation to 
; '... prescribe suitable norms for· production of diffe-
.. rent crops under ideal conditions SIO that the per-

formance of the farms could be judged with refe-
rence to such norms. The CommitteealSQ recoQl; 
mend that the Corporatiori should review the im:" 
plementation of instructions. issued to the fanns 
regarding cost data with a view to ascertain the 
cost of production as well as to identify areas 
where economies could be effected . 

11.24 The Committee note that the scheme for set-
ting up of a credit division in the Corporation was, 
submitted to the Board of Directors in November;. 
1965 and as the proposal involved an expenditure 
of more than Rs. 40 lakhs, it was stated to have' 
been forwarded to Government in November,. 
1970. In the opinion of the Ministry, such a divi-
sion was not necec;sary as production loans were 
already available t'-1 seed producers and commer-
cial banks were also giving credit facilities. The 
Committee regret to note that the Corporation 
had not analysed credit requjrem~nts of the agen-
cies involved, although according to them, one 
hectare of seed production would require a credit 
of Rs. 1,000 to Rs. 1,500 and on this basis the credit 
requirements are so large that it io; not within the 
financial means of the Corporation. . The Com-
mittee are informed that the Corporation had not 



----.----------------------------------------
1 

-' 

2 3 

advised the commercial banks to give loans to 
producers of the NSC but the State Bank of India 
and United Commercial Bank have shown interest 
in extending the credit and the Corporation pro-
posed to send a list of seed growers to these 
Banks extending the loans to them. WhUe the 
Committee agree that the Corporation need not 
involve itself in giving guarantees on behalf of 
the growers to facilitate their obtaining loans 

.. , tram Hanks, the Committee feel that in the inter-
est of seed production, the Corporation can oonsi-
der the feasibility of issuing some certificates to 
Identify the genuine growers of seeds when they 
apply for loans from banks, to obviate chances of 
bogus per~ns posing as seed producers of the 
Corporation in order to obtain commercial ]oans. 

11.34 The Committee note that the outstanding dues 
from the Government and private parties had in-
creased from Rs. 150.77 lakhs on 31st May, 1968 
to Rs. 202.63 lakhs on 31st May, 1971 S)nd came 
down to Rs. 119.79 lakhs on 31st May, 1974. The 
Committee were informed that the State Govern-
ments had taken unduly long time in paying the 
dues and there had been difficulty because of the 
Corporation's liberal policy of providing credit 
to the Government parties in the earlier stages. 
Moreover, the bills were issued 00 the consignees 
instead of being issued to the indenting authori-
tie,;. The Committee were also informed that the 
practice of making credit sales has since been 
stopped. The Committee. however, find that thp 
outstandings for over 3 years were to the extent 
of 39.75 lakhs as I:>n 31st May, 1973, and a provi-
sion of Rs. 16.56 lakhs was made for bad and 
doubtful debts. The provision for doubtful debts 
increased to 24.84 lakhs on 31st May, 1974. The 
Committee Were also informed that the Corpora-
tion has established a Debt Col1~(:tion Cell in 
order to expedite prompt realisation of debts and 
the recovery of the old dues was being pursued 
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by the Head Office through the regional offices. 
The Committee recommend that the procedure 
for billing and measures taken towards the reali· 
satron of the debts be tightened so that the out· 
standings are realised without any further delay. 

In respect of outstanding dues from the State 
Governments. the Committee would like that the 
matter should be taken up with the State Gov-
ernments concerned for an early settlement of 
the dues. The Committee hope that the present 
procedure of taking advances from the State Gov-
ernments at the time of indents would help in 
recovering the outstandings and improve the fin-
ancial position. 

11.35 The Committee also stress that the Corpora-
tion should take effective measure to recover the 
outstanding dues from the private parties without 
any further delay. The o,rporation ahould also 
ensure that amounts are not allowed to remain 
unrealised for more than the time allowed for 
payment. 

11.45 The Committee note that the inventory of 
foundation seeds an increased from Rs. 87 lakhs 
in 1967-68 to Rs. 113 lakhs in 1969-70 and there-
after there was a reduction from Rs. 109 lakhs in 
1970-71 to Rs· 37 lakhs in 1973-74. Similarly in 
the case of certified seeds the inventory increased 
from Rs. 35.66 lakhs in 1967-68 to Rs. 141.82 lakhs 
in 1969-70. Though it was reduced to Rs. 103 
lakhs in 1970-71. it again showed an increasing 
trend in 1971-72 and 1972-73. There was how-
ever, reduction in 1973-74 to Rs· 119 lakhs. The 
Committee have already given their recommen-
dation in regard to the heavy accumulation of 
foundation and certified seeds mainly due to ex-
oess production of these seeds in the earlier years 
upto 1969-70 without any relation to the demand -----_ ... --_._---_ ..... _._._---_. __ .. 
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of such seeds or a firm commitments about their 
off-take. Tne Committee find that even in 1970.71 
the foundation seeds represented 26 months sale 
and in 1971·72 and 1972-73 it represented 10 
months and 8 months sale. The Committee are 
informed that foundation seeds require more than 
two years to produce the required single cross. 
The Committee, therefore, recommend that the-
Corporation should plan and finalise the require· 
ments of foundation seeds according to variety 
taking into account the time required for its deve-
lopment and enter into firm commitment about 
their off-take before the actual production is 
taken up to obviate heavy accumulation of these-
leeds. 

The Corporation should also undertake a sys-
tematic review of the stock of foundation seeds 
from time to time, conduct periodic tests with 
regard to their germination and quality 90 that 
seeds of doubtful viability are identified in time 
and initiate action fur their disposal. The Com-
mittee feel that, in respect of certified seeds, the 
Corporation should in consultation with the Min-
istry make a realistic assessment of the require-
ment of the certified seeds and have firm con-· 
tracts with the indentors before production so 
that the Corporation is not faced with a heavy 
inventory at the end of the year On account of 
poor oft-take of the seeds. The Corporation 
should lose no time to segregate seeds which are 
in srock beyond their prescribed period of germi-
nation 80 as to ensure that such seeds are dispOfl-
ed of before they lose their efficacy. 

The Committee regret to note that the Cor-
poration had been making purchac;es of certiflca-
tion materi:ils from year to year without any 
regard to the consumption of such materials or 
the balance of stock available with the :re!!ult 
that packing and certification materials of the-
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value of Rs. 1.59 lakhs and &S. 2 lakhs had to be 
condemned and disposed off in 1971-72 and 1972-73 
respectively. The Committee find that while the 
consumption ranged from &s. 14 to Rs. 40 lakhs 
the purchases ranged from Rs. 15 lakhs to 66 lakhs 
between the period 1968-69 to 1973-74. The Com-
mittee were informed that Corporation has been 
purchasing thecertiftcation and packing mate-
rials based on the production pllOgramme to. en-
sure that packing and processing of the seeds was 
not held upon account of non-availability of cer-
tification materials. The marginal extra stock 
was attributed to non-achievement of targetted 
production programme. The Committee see no 
reason why purchase of certification materials 
should not be regulated with reference to actual 
requirement taking into account the material al-
ready available with the Corporation. The Com-
mittee recommend that this matter should be 
investigated with a view to fixing responsibility 
for making excessive purchases. 

The Committee were informed that on the 
advice of the Board of Directors steps have been 
taken by the Corporation to dispose of the certi-
fication material in profitable manner. The Com-
mittee were surprised that no value has been 
realised frlOm the disposal of the condemned cer-
tification materials in 1971-72 and 1972-73. They 
were informed that the material became obsolete 
on account of change in the certification standards 
as a result of the enforcement of Seed Act and 
therefore some of the certification materials were 
destroyed in the presence of a responsible officer. 

The Committee recommend that Corporation 
should undertake a review of the stock of the 
packing and certification materials on hand with 
a view to identifying items which are obsolete 
or unserviceable and take action for their disposal 

------_ .. _----' ----- ----
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in the best interests of the Corporation. The 
Committee would like to be kept them informed 
of action taken in the matter. 

The Committee note tmugh the need for ac-
counting manual had been emphasised by Bureau 
of Public Enterprises and reiterated by them as 
early as September. 1968 it was only in 1970-71 
that the National Seeds Corporation had finalised 
its A.coounting Manual which includes a Chapter 
on the Scope and Functions of Internal Audit 
also. The Committee regret to note that although 
the scope and function of Internal Audit provide 
a review of the systems, procedures ana opera-
tions, of the Corporation as a whole the Corpora-
tion has not so far conducted such a review. 

The Committee feel if such a review of the 
operations of the Corporation had been conduct-
ed it would have enabled pin-pointing many of 
the lapses which the Committee have come across 
in this report. 

The Committee need hardly stress that in-
ternal audit is one of the effective tools of Man-
agement to plug the loop-holes in the working of 
an undertaking. The Committee therefore, re-
commended that the Corporation should intensify 
its Internal Audit and conduct appraisal of the 
operations of the undertaking and report to its 
top management from time to time with a view 
to taking remedial action then and there. 

The Committee note that according to the 
Ministry it was considered necessary for the 
Board to be represented by Central Government 
Departments like Agriculture, Finance etc., Re-
search institutions or ICAR, representatives of 
Seed farmers and progressive farms and State 
Governments representatives. The Corporation 
bad generally been follOWing the guldellnes 



1 

75 

2 

12.25 
12.26 
&I 

12.27 

3 

issued by the Bureau of Public Enterprises in this 
regard. The Committee. however, find that at 
present the Board of Directors consists of Chair-
man. who is also the Chairman of SFCI, the Joint 
Secretary in the Ministry of Agriculture. Agri-
culture Production Commissioner, the Managing 
Director of State Farms Corporation and three 
Progressive Farmers, besides the Managing Dir-
ector of the NSC. While appointing progressive 
farmers to the Board of Directors. the Commit-
tee would like that the interests of small and 
marginal farmers are taken care of. The Olm-
mittee recommend that Government may consider 
the feasibility of including representatives of re-
search institutions like ICAR and also the State-
Governments in the interest of coordination with 
research institutions and also the State Govern-
ments. The Olmmittee need hardly stress that 
the Board of Management should be squarely res-
ponsible for any failure in production of quality 
seeds of appropriate variety and making them 
available to the farmers in time. 

The Committee note that tlle staff strength of 
the Corporation has increased from 365 as on 
31st May, 1968 to 1095 as on 31st May, 1974 
and the number of non-technieal staff was always 
higher than the teChnical except in 1970 and 1973 
when the ratio of technical to non-technical staff 
'was almost 1:1. AlthOugh the Committee on, 
Public Undertakings in their 15th Report (4th 
Lok Sabha 1968) expressed the view that the-
assessment or' staff in Public Undertakings was 
generally on the high side and suggested that the-
assessment should be made by specialised agen-
cies, the Corporation had not taken any action to 
make an independent assessment of the staff re-
quirements of the Corporation. It was only in 
July, 1971 that the Staff Inspection Unit had com-
pleted their study of the Head Office of the Cor-
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poration and declared 60 posts surplus as compar-
ed to the budgetted strength and :i9 as compared 
to the then existing strength. According to the 
Corporation the implementation of the recom-
mendations of Staff Inspection Unit would have 
resulted in reduction of expenditure in the Head-
quarters to the extent of over Rs. 2 lakhs per 
annum. The Committee are informed that the 
Board of Directors decided that the staff declared 
surplus should not be retrenched but absorbed 
against vacancies at the Headquarters and regio-
nal units on account of increase in production and 
marketing activities. 

The Committee are also informed that ambi-
tions plans for production of seeds were drawn 
at initial stages and staff recruited in accordance 
with the estimated requirements for that level of 
production and as production targets could not be 
achieved, the proportionate staff with reference 
to tum-over turned out to be On. the high side. 
Moreover some of the staff recruited was also 
engaged in certification work which was not re-
flected in the turnover figures, and the certifica-
tkm work had also been continuously declining 
consequent on taking up this work by some of 
the State Governments. The Ministry have ad-
mitted that Government had not gone into rea-
sons for engagement of excess staff initially. 

From the fore~ing, the Committee are led 
to conclude that the staff in Headquarters had 
been recruited much in excess of requirements 
on the basis of unrealistic targets of production 
with the result that the Corporation had to carry 
on the surplus thJr.>wing an additional burden on 
the finances of the Corporation to the extent of 
more than Rs. 2 lakhs per annum· 

12.28 The Committee are also informed that in re-
gard to the regional offices the asseS3ment of staff 
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was done by a Committee constituted by the 
Management and according to the report submit-
ted by that Committee in April, 1974 the number 
of posts already sanctioned in regional offices 
were much below the requirements and addition-
al posts were necessary. This report is still stat-
ed to be under the consideration of the Corpora-
tion. The Committee thus find that while there 
are extra staff in the Headquarters according to 

. the assessment by the Staff Inspection Unit, the 
regional offices are stated to be short of staff. 
The Committee, therer.)re, recommend that it is 
time that G1:>vernment should take stock of the 
programmes of the Corporation and the role ex-
pected of it and make an objective assessment of 
the staff requirelIl€nts both at the Headquarters 
and Regional Offices oonsistent with the role and 
objectives assigned to the Corporation and ratio-
nalise the staff strength. 

In this connection, the Committee would like 
to invite the attention of the Government to their 
recommendation (in paragraph 1.14) of the 54th 
Report on State Farms Corporation of India Ltd. 
where they had suggested that arrangements for 
coordination between the State Farms Corpora-
tion and the NSC should be finalised ·so as to en-
sure the expertise available with NSC and the 
optimum utilisation of the farms of SFCI. The 
Committee WlJuld like that in assessing the staff 
requirements of the NSC. the Government !!hould 
keep this recommendation in view in order to uti-
lise the expertise developed by the NSC more 
profitably both in respect of the NSC and SFCI. 

The Committee regret to note that though the 
Board of Directors in January. 1970 decided to 
increase the acreage of inspection by each seed 
production Assistant, the . CorP=lration had not 
implemented their decision with the result that 
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the average acreage inspected by each Seed Pro-
duction Assistant continued to be less than the 
prescribed norms. The Committee were inform-
ed that, during discussion with the regional man-
agers, it was felt that increase in acreage was not 
feasible without adversely affecting the imple-· 
mentation of the various facets of the programmes 
of the Corporation. It was only in the last meet-
ing of the Regional Managers in August, 1974 that 
these norms were reviewed and the acreage al-
lotted had been suitably increased. The Commit-
tee fail to understand as to how it was not con-
sidered feasible earlier 10 implement the Board's 
decision when it could be so decided in August, 
1974 to review the norms and increase the acreage, 
without affecting the implementation of the pro-
gramme. The Committee would like that Gov-
ernment should investigate into this matter and 
report their findings. The Committee note that 
as against the original norms of 300 acres of 
hybrid crops 100 acres of vegetable crops and 500 
acres of other crops the revised norms are ~ 
acres for hybrid, 200 acres for vegetable and 600' 
acres for other crops. The Committee recommend 
that the Corporation should review the working 
of the revised norms in the light of increased 
activities of the Corporation and also ensure that 
the revised norms are adhered to in actual prac-
tice. 

The Commiteee also recommend thRt a review 
of the strength of the Seed Production Assistants 
should be made in the light of the experience or 
workin/ll: of the norms so that the Seed Produc-
tion Assiqtants are usefully deployed in the best 
interest of the Corporation. 

The Committee feel that the aforesaid tw~ 
cases are symptomatic of the maladministration 
and laxity pr~vailing at the field level in the Cor-
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poration. They are indicative of the facb that:-
(i) maintenance of accounts of stores/seeds was 
not satisfactory (ii) there was no system of 
handing over and taking over charge of stores 
(iii) reconciliation of shortages was either not 
done or delayed (iv) procedure of accounting of 
issues to sub-stores was irregular and (v) there 
was no proper follow up of the observations of 
Internal Audit by the Finance and Management. 

The Committee recommend that the cases 
should be thoroughly investigated and action 
taken against those found responsible for the 
lapses. 

The Committee need hardly stress that ade-
quate security should be obtained from all staff 
handling costly seeds/stores which are as good 
as cash and there should be no question of reliev-
ing anyone on transfer/resignatron etc .. without 
proper and complete handing over of stores. 

The Committee also recommend that the pro-
cedure for stores handling and accounting should 
be reviewed immediately and steps taken to plug 
loop-holes, if any to obviate recurrence of such 
irregularities. The Committee would like to be 
informed of the action taken. 

The Committee also stress that the functions 
of Internal Audit being an aid to Management, 
due importance should be given to the observa-
tions of Internal Audit and prompi follow up 
action should be taken by Finance and Manage-
ment with a view to remedying the defects in 
time. 

The Committee recommend that a thorough 
investigation should be made into the whole case 
keeping in view the observations of the Gadgil 
Committee particularly the fact that the farm 
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belonged to the wife of a Director of the Corpo-
ration. 

The Committee also l'ecommend that strict 
instructions should be issued that normally no 
seeds should be procured from any Member of 
the family/dependent/relative of anyone in the 
Management/or any of the employees of the Un-
dertaking, Any relaxation in this regare should 
only be with the specific prior approval of the 
Board of Directors on full disclosure of the facts 
and scrutiny by them ro safeguard public inter-
ests and to obviate any suspicion, The Corpora-
tion/Government should bring such cases to the 
notice of the Parliament by mentioning them in 
their Annual Reports. 

GMGUND-Lin ,-·NS-·5II-'5-7-75·" ·1500 


	001
	002
	003
	004
	005
	007
	008
	009
	011
	013
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136
	137
	138
	139
	140
	141
	142
	143
	144
	145
	146
	147
	148
	149
	150
	151
	152
	153
	154
	155
	156
	157
	158
	159
	160
	161
	162
	163
	164
	165
	166
	167
	168
	169
	170
	171
	172
	173
	174
	175
	176
	177
	178
	179
	180
	181
	182
	183
	184
	185
	186
	187
	188
	189
	190
	191
	192
	193
	194
	195
	196
	197
	198
	199
	200
	201
	202
	203
	204
	205
	206
	207
	208
	209
	210
	211
	212
	213
	214
	215
	216
	217
	218
	219
	220
	221
	222
	223
	224
	225
	226
	227
	228
	229
	230
	231
	232
	233
	234
	235
	236
	237
	238
	239
	240
	241
	242
	243
	244
	245
	246
	247
	248

